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lNTRonUCTloN 

1, the Chairman of Estimates Committee, having been authorised 
by the Committee to submit the Report on their behalf, present this 
Eighty-ninth Report on the Cabinet Secretariat (Department of Per-
sonnel and Administrative Refor s -Re r it ~nt  Training and 
Orientation of All-India Services. 

2. The Committee took evidence of the representatives of the 
Cabinet Secretariat (Department of Personnel and Administrative 
Reforms) and the Ministries of Home Affairs and Agriculture 
(Dept.t. of Agriculture) on the 19th, 20th, 21st and 25th November, 
1975. The Committee wish to express their thanks to the officers of 
these Ministries/Departments for placing before them the material 
and inf'Ormation which they desired in connection with the exami-
nation of the subject and for giving evidence before the Committee. 

3. The Committee also wish to express their thanks to Shri S. 
Ranganathan, former Comptroller and Auditor General, Shri S. S. 
Khera, former Cabinet Secretary, and Shri Govind Narain, former 
Defence Secretary, for furnishing memoranda to the Committee and 
also for giving evidence and making valuable suggestions. The 
Committee also wish to express their thanks to Prof. D. S. Kothari, 
ex-Chairman of University Grants Commission and Chairman of the 
Committee appointed by the Union Public Service Commission to 
examine the -existing system of recruitment to certain services (in-
cluding All-India Services) and posts by the Commission, f'Or giving 
evidence and making valuable suggestions. 

4. The Committee also wish to express their thanks to all the Ins-
titutions, Associations, Bodies and individuals who furnished memo-
randa on the subject to the Committee. 

5. The Report was considered and adopted by the Committee on 
the 2nd February, 1976. 

6. A summary of the recommendations/observations contained in 
, the Report is appended to the Report (Appendix IV). 

7. A Statement showing analysis of recommendations/observa-
tions contained in the Report is also appended to the Report (Ap-
pendix V). 

NEW DELHI; 
FebTtl4TY 3, 1976 
Magha 14, 1897 (S) 

.(v) 

R. K. SINHA, 
Chairman, 

Estimates qommittee'. 



CHAPTER I 

INTRODUCTORY AND GENERAL 

Ar-Intl'0dudory 

The Estimates Committee (1965-66) examined the subject of 
"Public Services" and presented their Report to Lok Sabha (Ninety-
third Report-Third Lok Sabha) in which they had dealt with, 
though in a limited way, matters pertaining to recruitment and 
training of lAS officers. Subsequently, the Estimates Committee 
(1967-68) presented to Lok Sabha a Report on the "Union Public 

Service Commission" (Forty-seventh Report-Third Lok Sabha) in 
whi1;h they examined inter alia the recruitment procedures observed 
by the Commission including those for All-India Serviees. After a 
lapse of almost a decade, the Estim·ates Committee decided to have a 
fresh look at the recruitment and training procedures to assess as to 
how far these were attuned to the needs of the time. The present 
inquiry is, however, confined to the All-India Services on which, by 
the very character of the Services, a special responsibility is cast to 
provide leadershif? and administrative support to the stupendous task 
of so io~e ono i  development of the country. 

1.2. In the course of examination of the subject by the Committee, 
a development of importance has been that the U.P.S.C. themselves 
by a Resolution notified on the 6th February, 1974 appointed a Com-
mittee under the Chairmanship of Dr. D. S. Kothari "to examine and 
report on the system I)f recruitment to the All-India and Central 
Servicei Class I and Class II followed by the Union Public Service 
Commission and to recommend such changes in the scheme of exami-
nations and in the selection methods as would give adequate em-
phasis to knowledge, skills and qualities awropriate to the role and 
functions of the Services in the context of tasks of national develop-
ment and re-construction". The Committee is enjoined upon to deal, 
among others, with the following matters in particular-

1. the desirability of having, instead of three examinations, 
as at present, a 'Single cCl)Inpetitive examination for the 
All India and other Class I Services recruitment to which 
is made through the lAS etc. Examination; 

2. the adequacy of the Personality Test prescribed in the 
present s e ~ of the lAS etc. Examination; 
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3. the desirability of including more subjects particularly 
Engineering, Commerce, Agriculture and other technical 
subjects and excluding any of the existing subjects, as 
optional papers in the scheme of the lAS etc. Examina-
tion and of making any other changes in the scheme of 
the written part of that Examination; 

4. the number of chances that should be allowed at the lAS 
etc. Examination; 

5. the measures necessary to implement the decision of Gov-
ernment about the use of all languages included in the 
Eighth Schedule to the Constitution, along with Engli'Sh, 
as media for the lAS etc. Examination; 

6. the arrangements to be made for review at regular inter-
vals of the syllabi of subjects prescribed for the various 
examinations to take into account developments as re-
'gards courses of study conducted by educational institu-
tions; 

7. the system of direct recruitment to the Central Services 
and posts, Class I and Class II, otherwise than through 
the competitive examinations, with particular reference 
to the measures required to speed up recruitment; 

8. the feasibility and the procedure to be adopted for bring-
ing down the proportion of candidates to the number of 
posts to which direct recruitment is required to be made 
through competitive examinations held by the Commis-
sion as well as through selection by interview; 

9. any speCial arrangements required in the Commission for 
efficient handling of recruitment to scientific and techni-
cal posts; 

10. any other matter which in the oplDlon of the Committee 
has a bearing on the aforesaid items or which may be 
referred to the Committee by the Commission. 

The Kothari Committee was to submit its report within 4 months 
ending on 5th June, 1974. The Committee has however not 'Sub-
mitted its report as yet. 

1.3. Notwithstanding the appointment of this Committee by 
UPSC, which is likey to traverse common ground so far as recruit-
ment of All-India Services is ~on erne  the Estimates Committee, 
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recognising the far reaching importance and urgency of the matter, 
decided to take up the examination of the subject and present their 
Report to Lok Sabha. 

1.4 There are at present three All-India Services, namely, the 
lndian Administrative Service (lAS), the Indian Police Service 
(IPS) and the Indian Forest Service (IFS). Every year the cadre 

'control authorities of the Central Government, in consultation with 
the State Governments, forecast the vacancies likely to arise in the 
Services in the following year and place an indent with the Union 
Public Service Commission for recommending suitable candidates 
"to fill the posts directly from the market. 

1.5. The selection for the lAS and IPS is made by the UPSC 
through a Combined Services Examination (also known as lAS 
-etc. Examination) held in September-November each year and that 
for the IFS through a sep&rate examination held in July-August 
-each year. The schemes of examinations comprise a written exa-
:mination in compUlsory subjects of general nature and in optional 
academic subjects the number and standards of which differ accord-
ing to the Service, and an interview. The candidates who obtain 
a certain minimum marks are called for interview and aggregate 
'of marks obtained in the written examination and interview deter-
mine the inter se merit of the candidate. The candidates for IFS 
"have also to pass in addition, an "Endurance Test" comprising a 
walking test of 25 kms. to be completed in 4 hrs. as a part of their 
physical examination. The recommendations of the UPSC for 
appointment are made according to the rank obtained in the exa-
mination. After recruitment, the selected candidates are as'Signed 
to the various State/Union Territory cadres. 

1.6. The selected candidates are kept on probation for a period 
of two years in the case of lAS and IPS and three years in the 
case of IPS. During this period they undergo institutional as well 
-as field training. The lAS and IPS probationers undergo 
a Foundational Course of about 4 months at the 
Lal Bahadur Shastri National Academy of Administration, 
Mussoorie. The IPS probationers then go to the Sardar Ballabhbhai 
Patel National Police Academy, Hyderabad for their professional 
training. The professional training of the lAS probationers is con-
ducted at the Lal Bahadur Shastri National Academy of Adminis-
tration, Mussoorie. The IFS probationers, however, first complete 
a Diploma Course in forestry at the National Forest College, 
Dehradun-a constituent unit of the Forest Research Institute and 
.2131 L.S.-2. 
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Colleges, Dehradun and then undergo the Foundational Course at 
the National Academy, Mussoorie. 

1.7. At the end of their probation period, the probationers have 
to pass what is called "Probationers Final Examination". The 
final ranking of the officers inter se is made after adding the marks 
obtained at this examination to the total of marks obtained at the 
examination for recruitment. 

1.8. The vacancies reserved for promotees are filled mostly by 
promotiQn of suitably qualified officers from the State Civil Servi-
ces. In the case of lAS, a certain percentage of the,e vacancies is 
also available for being filled by officers belonging to other services 
in the State. 

1.9. An attempt has been made in this report to discuss the 
variou5 deficiencies and problems which have come to the notice of 
"the Committee during their examination of the subject and to sug-
gest suitable remedies therefor. 

B-General 

New An-India Services 

1.10. In 1963, the All India Services A..:t, 1951 was amended to 
provide for the creation of three new All-India Services in the 
fields of forestry, engineering and medicine & health. The Indian 
F\:>rest Service was constituted on the 1st July, 1966. In regard to 
the other two Services, it is stated that action to constitute them "is 
being taken by Government in cOD'5ultation with the State Govern-
ments" . 

1.11 During evidence, the Secretary, Department of Personnel & 
Administrative Reforms was asked to state the reasons for the delay 
in the constitution Qf the All-India Services in the field of engineer-
ing and medicine & health. He stated that some of the State Gov-
ernments who had initially agreed to the constitution of those Ser-
vices, had "resiled from their earlier stand"" Indicating the latest 
position he stated that the Central Government had been in touch 
with the Chief Ministers and were trying to per:;uade them at the 
Prime Minister's level and at the Minister's level to join the two 
Services which had still to be put on the ground. He was hopeful 
that with the initiative now taken, the response of the States would 
be encouraging and "in the next few months we would be able t<> 
put them on the ground, both the engineering and' the medical." In. 
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reply to question, he clarified that if the States refused, they CQuld 
not be forced to join but legally and constitutionally, it should be 
possible to constitute these Services without some of the States par-
ticipating. 

1.12. The Committee consider that in a vast country like ours, 
with different religlions, languages and customs etc., All India Ser-
vices play a vital role. They provide administrative stability, na-
tional soldarity and continuity in administration. They act as in-
viSible catalytic agents in strengthening national integration. With 
their broader outlook, these Services also provide a bulwark against 
the forces of disruption, parochialism and regionalism. The Com-
mittee therefore consider it important that All India Services should 
be strengthened and expanded, wherever possible. They regret to 
note that although it was decided to create All India Services in the 
e,gineering and medical and health services as far back as 1963, 
t e~e Services have not so far been constituted. The Committee 
note that tHs matter has now been taken up at the highest level to 
secure the willing co-operation of the States in the constitution of 
these All India Services The Committee hope that the initiatives 
now taken, will bear fruit at an early date. The Committee would 
like to emphasise that the formation of these Services should be 
expedited and finalised within a fixed time limit to be laid down by 
the Government. 

Cadre Control 

1.13. Prior to the ctea.tion of the Department of Personnel and 
Administrative Ref'orms, all matters relating to recruitment to the 
Indian Administrative Service. Indian Police Service and Indian 
Forest Service were dealt· with in the Ministry of Home Affairs. 
With the creation of the Department of Personnel and Administra-
tive Reforms in August, 1970, the cadre control in respect of Indian 
Police Service and Indian Forest Service was transferred to the 
Ministry of Home Affairs and Ministry of Agriculture respectively. 

1.14. The Secretary, Department of Personnel & Administrative 
RefQrms stated during evidence that the main considerations on 
which cadre control in respect of the All-India Service was decen-
tr li~  was that "the specialist should be the concern of the Minis-
try which deals with tha,t specialised subject" and that "in case (of 
the Service where) the user Ministries were mOTe than one and it 
(the Service) cannot be controlled by one Ministry, the control of 
that Service should vest in a Central agency". He, however, poin-
ted out that this arrangement was "with regard to the day to day 



6 

operation in Cadre Control". "The overall policy control is", accord-
ing to him, "still exercised by the Department of Personnel" and that 
it was ensured that there was no confiict with regard to the policy". 

1.15. Asked to indicate their experience of the working of the 
new arrangement, the Secretary stated that as far as Indian Police 
Service was concerned, there were no problems but with regard to 
the Indian Forest Service "there were difficulties with regard to 
the initial constitution". "In some of the States", according to him, 
"even the initial cadre has not been firmly put on the ground and 
therefore Sl()me of those problems still continue to be referred to us 
(Department of Personnel and Administrative Reforms) and the 
AgricuLture Ministry is not in full command of all that is required 
to be done." He as well as the representative of the Ministry of 
Agriculture assured the Committee that when the "teething trou-
bles" were over, the Ministry of Agriculture would be able to exer-
cise effective control over the Indian Forest Service. 

1.16. During evidence, it was pointed out to the Secretary, De-
partment of Personnel that in pursuance of the Report of the Fulton 
Committee, the responsibility and control over the Civil Service in 
U.K. had been centralised in the newly created Civil Service De-
parbnent and that the Civil Service Commission of U.K. had alSl() 
been brought under that Department. He was asked to offer his 
comments in regard to the new arrangement in U.K. and its suit-
ability for this country. He replied: 

"Since the submission of the Report of the Fulton Committee, 
the Government of U.K. have made certain very basic 
changes. The first thing is that they have carved out a 
new Department of Civil Services .... if one were to think: 
in terms of having a Civil Services Department in the 
manner the United Kingdom has, in my opinion it would 
be advantageous to bring all the Services together under 
that Department .... 1 believe there are advantages in 
having the U.P.S.C. as part of the Civil Services Depart-
ment as thev have in U.K. But this raises constitutional 
issues .... ~t certain matters with res e~t to the working 
of the U.P.S.C. certainly need to be reviewed in the light 
of what is being done in the United Kindom and it might 
be wOTthwhile making a study on that scOTe." 
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1.17. The Committee are ~ r rise  that even though the Indian 
Forest Service was constituted way back in 1966, the initial cons-
titution of the service has Rot been finalised as yet and that the 
Ministry of Agriculture and Irrigation, who are the cadre control-
ling authority in respect of that Service, are still not in full com-
mand of the situation. The continued delay in finalisine the ini-
tial constitution not only affects the ordel"ly growth and develop-
ment of the service but also has a demoralising effect on the officers 
as in an unstabie and uncertain positnon, meaningful career 
plannig is hardly possible. The Committee would like Govern-
ment to initiate vigorous steps to resolve the problems and finalise 
and announce the initial constitution of the Service in the next six 
months so as to end the present state of un-certainity and instabi-
lity. 

1.18. The Committee note that cadre control in respect of the 
three All IT.dia Services viz., Indian Administrative Service, Indian 
Police Service and Indian Forest Service is exercised by three 
different Ministries. While the cadre control in respect of tbe 
Indian Administrative Service is exercised by the Deparrtment of 
Personnel and Administrative Reforms, that of Indian Police Ser-
vice and Indian Forest Service is exercised by the Ministry of IIotne 
Affairs and Ministry' of Agriculture respectively. The Committee 
also note that prior to the creation of the Department of Personnel 
and Administrative Reforms, cadre control in respect of all these 
Services was exercised by the Ministry of Home Affairs. The 
Committee consider that the cadre control in respect of these three 
All India Services should be centralised in one ~ tt ent. viz. 
Department of Personnel and Administrative Reforms. They are 
Dot convinced by the argument that the Ministry dealing with the 
specialised subject, should exercise cadre cODtrol over that service. 
In this connection the Committee find that even in U.K. all matters 
relating to the entire Civil Sertvice are deatt with by the Bewly 
created Civil Service Department, which acts as the essential 
supervisory an.d coordinating agency withia the ceJltral adminis-
tration, with powers to exercise general management fuadions in 
the interest of the Service as a whole. The Coaunittee see Do reason 
why similar arrangements cannot be made in India also, parti-
cularly when such an arrangement existed before the creation of 
the Department of Personnel and Administrative Reforms. They 
would however like (i{)vernment to ensure that tke personnel dea-
ling with cadre control in the Department of Personnel and Ad-
ministrative Reforms are drawn from the three All India Services 
so that problems of each Service are dealt with by experienced. 
persons of that Service. 
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Cadre ReView 

1.19. The Estimates Committee (1965-66) had, in paragraph 29 
of their Ninety-third Report (Third Lok Sabha) , recommended 
that the Cadre strength of the lAS should be reviewed on a trien-
nial basis in a formal and scientific manner by a high-powered 
body presided over by the Cabinet Secretary. Government had 
accepted this recommendation. 

1.20. During evidence, the Secretary, Department of Personnel 
and Administrative Reforms was asked to state whether the system 
of triennial review of State lAS Cadres was working satisfactorily. 
While replying in the affirmative, he pointed out that "some of the 
States take their own time in making their proposals for cadre re-
view." As an illustration, he mentioned that for the third Cadre 
review due in 1975, by November reviews were completed only in 
respect of 6 States while review proposals in respect of 3 States 
were under examination. The remaining States had not submitted 
the proposals. According to him, if the States "were a little more 
prompt, the review would be extremely satisfactory." As to the 
steps taken to complete the review on time, he said: 

"Some steps could be taken and we are getting in touch 
with the Chief Secretaries of the State Governments in 
order to ensure that these are submitted in time and 
that we are able to cover it up during the course of the 
year." 

1.21. The Committee consider that the system of triennial re-
view of cadre 9trength of lAS is a useful exercise is it offers Gov-
ernment a valuable opportunity to take stock of the cadre require-
ments. They however, note that there have been delays in submis-
sion of review proposals by the States. The Committee need 
hardly emphasise that timely finalisation of cadre review is essen-
tial as it provides a realistic basis for recruitment and career plll'll-
Bing of this service. The Committee recommend that Department 
of Personnel should lay down guidelines for the States to help 
them in framing their proposals for cadre review and should en-
sure that review proposals are sent by all the States, in time. 

1.22. The Committee further recommend that the system of 
triennial review of cadre strength should be introduced in respect 
.f Indi_ Police Service 'Uld Indian Forest Service also. 
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Cadre Gap 

1.23. The authorised strengths, officers in position ami. shortages 
-in respect of the Indian Administrative Service, Indian Police Ser-
vice and Indian Forest Service as on 1st January, 1975 were as 
iollows:-

Indian A1ministrative Services 

Indian Police Service 

Indian Forest Service 

(Positon on ('n 1-1-75) 

Autho- No. of Shor-
rised officers tages 
stren- in position 
gth 

~ .-- -- -~--

3794 3105 689 
2091 1804 2g7 

1302 969 333 

Shortages 
as per-

centages 
of au tho-

rised 
strength 

----
20 

13'7 

25'5 

1.24. The Secretary, Department of Personnel during evidence 
explained that the authorised strength of the Services includes some 
"notional" elements also such as different kinds of "reserves" which 
might or might not be drawn up to the fullest extent. According 
10 him, the gap between the authorised strength anci. the officers in 
.position has continued "ever since the constitution of the Services" 
.and "even at the beSt of time we are bound to have a gap." He, 
however, admitted that the entire gap cannot be called national and 
agreed that "there was virtue in reducing the gap to the extent the 
.specific posts where the vacancies exist can be identified." 

1.25. Asked to indicate the effect of this sizeable gap on the effi-
'C'iency of administration anci. the implementation of development 
programmes in the various States, the Secretary pointed out that 
there were a number of ex-cadre posts in the States which were held 
by lAS officers. He, therefore, maintained that the existence of 
-the gap "does not really mean that the State Governments are 
unable to carryon the functions which have been assigned to them 
in terms of the triennial review." 

Measures taken to reduce the Gap 
1.26. The Secretary, Department of Personnel and Administrative 

Reforms stated during evidence taht the following measures had 
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been taken or were contemplated to rerluce the gap between the-
authorised strength and the officers in position:-

(1) the proposal of the Administrative Reforms Commission 
to increase the promotion quota from 25 per cent to 4~ 
percent was under consideration. If it was finally agreed 
to, it o ~  enable a larger intake into the Services. 

(2) the number of direct recruits to the Services has been 
substantially increased. 

(3) the State Governments could utilise the officers borne on 
the Select List for promotion to the lAS to man the cadre 
posts if lAS officers were not available. 

Gap in the Indian Forest Service ~ 

1.27. The representative of the Ministry of Agriculture & Irriga-
tion was specifically asked to explain in the gap in the IFS cadre 
which was of the order of 25.5 per cent of the authorised strength. 
He stated that though the IFS was formally constituted on 1.7.1966, 
on account of litigation by affected parties, the initial constitution 
could be completed only by the end of 1972. Besides he said: 

"The second trouble which is actually responsible for these 
gaps was that in the Indian Forest Service, during the 
last three or four years the intake has been fairly low, 
from 9 to 17. The main reason for this is that the people 
who normally qualify here are put on a three years 
probation and they have two years training in the Forest 
Research Institute. Seconrily, they are actually subject-
ed to a physical endurance test. They have to walk 25 
kms. in four hours. So, quite a few of them actually 
drop out. This is one of the reasons why the intake has 
not been commensurate with the actual requirements of 
the Service. And that is why the number of people in 
position today is only 969 as against 1302 which is the 
cadre strength, of which the junior and senior duty posts 
alone account for 1,103." 

1.28. Asked to state whether he thought that the qualifications 
prescribed for the IFS were impractical or unusually rigorous, he 
replied: 

"Actually, the qualifications are all ri'ght. All Science Gra-
duates, Engineering Graduates and Agricultural Gra-
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duates are eligible for appointment to the Inman Forest 
Service. Now, the same qualifications also apply in the 
case of IPS and lAS but if you compare the conditions 
and the method of recruitment of these services, you wilt 
find that in the case of Indian Forest Service, a candidate 
has t<o undergo a very arduous test .... During the last 
three years, for example, 45 people were selected. Out 
of them as many as 15 people dropped in the midci.le and 
joined other services." 

1.29. The Secretary, Department of Personnel and Administra-
tive Reforms made the following suggestion to control the problem: 

"I would like the o ~ttee to consider this aspect. The' 
actual difficulty arises when people opt for other ser-
vices. There is a quetsion of preference of the candidates. 
-They seem to think that promotion opportunities and the 
service prospect in other services may be better. This 
is a natural human failure. Somehow, we have been 
following a procedure which needs to be changerl. The 
procedure is that if some one opts for a service during 
the course of the year, after having been appointed to 
that service, the vacancy is not filled in that year; it is 
carried over to the next year. Whaj; needs io be done is 
that if there is a vacancy and the candidate is available, 
we should go down the list and get more canmdates. 
The procedure that is being followed now is that we 
carryover the ,vacancy to the, next year and that creates 
a problem. So, perhaps, one could think in terms of re-
vising this rule so that at least in the case of Indian 
Forest Service if there is a vacancy as a result of resigna-
tion or otherwise, then it sho.uld be possible to fill up 
that vacancy during the course of ~ t year." 

Special Recruitment to reduce the Gap 
1.30. There is a provision in the Recruitment Rules for the lAS! 

IPS enabling the Central Government to adopt, after consultation 
with the State Governments and the UPSC, such other methods of 
recruitment to the respective Service (other than by direct recruit-
ment, prrunotion or selection), if in its opinion, the exigeny of the 
Service so require. Under this provision Special Recruitment to 
the Indian Administrative Service and the Indian Police Service 
was made in the year 1956 in accordance with the regulations made 
for the purpose, in consultation with the State Governments and the 
Commission. 
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1.31. G.overnment have stated that any attempt te eliminate the 
gap between the auth.orised strength .of the cadre and the number 
of .officers in positi.on in .one .or tW.o recruitment years W.ould neces-
sarily mean an inc.onsistently high rate .of recruitment which weuld 
have a deleteri.ous effect .on the quality .of recruitment. 

1.32. The Secretary, Department .of Persennel was asked during 
evidence whether G.overnment had worked .out any scheme te fill 
this gap within a specified peried .of years. His answer was: 

"We de n.ot centemplate any large scale increase in the intake 
.of direct recruits fQl" varieus reasons: in the first place, 
the gap is n.ot that large and it can be filled even .other-
wise; and the sec end is that, as indicated here earlier, we 
seem te think that, if we g.o dewn the list censiderably, 
then there is the danger .of dilutien .of standards and that, 
the H.on. Cemmittee weuld accept, is net a thing which 
.ought te be permitted. 

I W.ould submit that there is a gap between the authorised 
strength and the number of .officers in positien, but it is 
net se large as te require very special remedies. We 
weuld, therefere, net adv.ocate any special recruitment to 
fill this gap. At the mement, ne suggestiens are under 
c.onsideratien fe.r any special recruitment to lAS .or IPS 
or Indian Forest Service." 

Enacting of Posts 

1.33. An eminent administrater has peinted .out t.o the Committee 
that ever the years a large number .of pests in the States ~e been 
encadred with .out a cerresponding increase in the annual direct 
intake te the Indian Administrative Service with the result that the 
gap in the autherised and actual strength has grewn. He has sug-
gested that the cadre strength sheuld be reviewed te decadre s.ome 
pests and threw them .open te other Services. 

1.34. The Secretary Department .of Personnel was during evi-
dence asked t.o state whether any principles had been evolved fer 
ensuring unifermity in encadring of posts in the States for the 
guidance of the State Governments and the Cadre Review Cem-
mittee. He replied that over the years "we have more or less evolv-
ed certain principles which have been accepted by all the State Gev-
ernments and they have been applied uniformity though they have 
net been put dewn in writing as such." These principles have been 
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.described in a subsequent Note furnished to the Committee as fol-
10ws:-

"With a view to securing a measure of unifQrmity in the for-
mulation and presentation of encadrement proposals, 
guidelines have been laid down for the State Governments 
to follow. Some of these are briefly indicated below:-

(a) The State Governments have been advised that it is 
essential to include in the cadre all posts for which the 
State Government would require officers with wide 
administrative experience of the Standard of the 
Indian Administrative Service. These should 
include (i) all superior administrative posts 
above that of District Officer e.g. Commis-
sioners, Members of Board of Revenue and Secretaries 
in administrative Departments, (ii) All Posts of District 
Officers, and (iii) A proportion of the miscellaneous 
posts including those of Heads of Offices. 

(b) In formulating the encadrement proposals 
Governments are also required to keep in 
fQllowing aspects:-

the State 
view the 

1. Anticipated additional manpower requirements on account 
of the increased tempo of social and economic develop-
ment. 

2. Encadrement of such of the posts temporarily added to the 
cadre as are required on a long term basis. 

3. Non-cadre posts which have continued for o ~r three years 
may be proposed for encadrement keeping in view their 
duties and responsibilities. 

4. Specialised posts such as Director of Agriculture, Director 
of Fisheries, Director of Handloom, Director of Printing 
etc. which should ordinarily be manned by technical 
officers should not be proposed for encadrement. 

Standard formats have also been prescribed for putting up the 
Triennial Review proposals before the Cadre Review Committee 
The formats are designed to throw up detailed information regard-
ing existing cadre posts, posts temporarily added to the cadre which 
would be required on a long term basis and would justify their 
.encadrement, utilisation of the deputation reserve, promotion blocks 
at various levels etc. 
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The Cadre Review Committee e:umines the proposals of each-
State on merits, having due regard to the nature and importance-
of the posts proposed for encadrement and whether the duties and 
fi!Sponsibilities attached thereto require an officer of the Indian 
Administrative Service to man the post. Another point which is 
kept in view is the promotiQll prospeEts in the cadre under review 
~- is the other cadres so as to ensure uniformity in toe matter-
of promotion prospects in various cadres at different levels. Keep-
ing these principles in view, each State Cadre, barring a few small 
States which have Chief Secretary at the level of Additional Secre-
tary to the Government of India, is allowed, besides the posts of 
Chief Secretary at the level of Secretary to the Government of 
India, one or two posts equivalent to that of Additional Secretary 
to the Government of India. Similarly proposals for upgradation or 
posts of Secretaries to the State Government from the senior scale 
to the super time scale are examined on merits having regard to 
the promotion prospects to the super time scale fQI' a cadre under 
review vis-a-vis, the other cadres. Likewise, in regard to encadre-
ment of 'Miscellaneous' posts, the principles kept in view are (i) 
whether posts with the same or similar designation exist in the 
other cadres, (ii) the promotion prospects in the cadre under review 
and (iii) whether promotion prospects for the members of the State 
Civil Service will be unduly affected by their encadrement and 
whether adequate n"QIIlber of cadre officers are available with the 
State. Taken on the whole the over-all principle is that the adminis-
trative requirements of each State cadre should harmonize with the 
requirements of over-all cadre management on all India basis and 
the problems of personnel management in the State." 

1.35. The Committee are concerned that the gap 1tetween the-
authorised strength aJld the DlUIlber of officers in position had, by 
1-1-1975, reached the level of ~ per c'ept in the case of Indian Admi-
nistrative Servia, about 14 per cent in the Indian Police Service 
and 25.5 per cent in the case of Indian Forest ServiCe. They are 
unable to appreciate the argument that the size of the gap does not 
entirely represent shortages of personnel in the field as the authoris-
ed strength includes notional elements also in the shape of various 
kinds of reserves which are not always drawn upon to the fullest ex-
~t. They are not inclined to agree with the rep,resentative of the 
Government that the gap being not substantial, no special steps Qre 
necessary. The Committee emphasise that the widening gap bet-
ween the authorised strength of the All India Services and the num-



15 

iber of officers in actual position, affects the efficiency of administra-
.tion and the ibll'lementation of developmental programmes of GOY-
<ernment. In the opinion of the Committee this gap shouid not be 
.allowed to continue from year to year. 

The Committee would like Government to consider what special 
· steps could be taken to at least lIlinimise, if p.ot altogether make up, 
the cadre gaps, e.g. increase in ,the number to be recruited directly, 
special recruitment, increase in the Promotion Quota from 25 per-

· cent to 40 ~ cent, a reduction of the State Cadres by decadring cer-
tain posts, review of the proportion of various kinds of reserves etc. 

1.36. The, Committee note that out Df 45 ~rsons selected for Indian 
Forest Servi'ce during the last three years, 15 dropped out in mid. 

· stream and joined other Services with the result that annual intake 
by direct recruitment in the Indian Forest Service has heen much 
smaller than the requirements. Regarding the problem of Indian 
Forest Service ~o tioners joining ot ~r Services, the Secretary, De-
partment of Personnel during his evidence before the Committee ex-
pressed the view that the existing Rules under which such vacancies 
are carried over to the next year, could be revised to enable the 
vacancies arising in a year to be filled during the same year from the 
available candidates. The Committee hope that nefessary steps in 
this direction would be taken expeditiously. 

1.37. The Committee however, feel that the problem of Indian 
Forest Service probationers opting for other Services during the 
course of their training, is deep-rooted n ~e ires an inquiry into 
the features of the Service which make it less attractive than other 
Services. They, therefore, recommend that Government may ap-
point an expert Committee to inquire into the qualifications required 
for, and procedure of recruitment, the period of probation, the system 
of training and the terms and conditions of the Indiau Forest Services 
vis-a-vis the job requiTements of the Service and to make suggestions 
as to how these couid be improved upon to mllke the Indian Forest 
Service not less attractive to the potential candidates to All India 
Services. 

1.38. The Committee further suggest that similar problem in res-
pect of Indian Police Service probationers, though on a'smaller sca·le, 
may also be inquired into in depth by an expert Committee so as to 
pinpoint the present shortcomings and enable Government to take 

·expeditious remedial measures. 
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1.39. The Committee feel that there is need for stricter policy in 
the matter of encadrement of posts under the State Governments r 

They consider that, as far as possible, only such posts may be encadr-
ed which are required to be manned by officers han1J.g a background 
of district administration and that posts requiring specialised and 
expert knowledge and background like gr~ lt re  dairy develop-
ment, medical services etc., may not be en r~ . The Committee 
have already suggested that broad guidelines in this regard, may be 
laid down early, by the Department of Personnel for the guidance of 
the State Governments. They suggest that in the light of these 
Guidelines the State Governments may undertake a review of their 
cadre posit!on and place their consideroo proposals before the Cadre 
Review Committee at an eariy date. This should enable l~rger num-
ber of posts under State Governments being manned by officers of 
the State civil and other professional services and at the same time 
relieve pressure for larger recruitment to the All India Services to-
bridge the cadre gap. 

Lateral entry into higher Administrative Service 

1.40. According to a section of public OpInIOn the system of re--
cruitment to the higher administrative services should provide for 
lateral entry of eminently qualified and experienced persons from 
other for lis~ or non-formalised Services or even from outside-
Government, and that there should be no inhibition against induction 
of 'Specialists' in higher administrative posts. During evidence of 
non-official witnesses also, many suggestions were made to the Com.-
mittee on this subject. One of the suggestions was that there should 
be a separate e_xamination for recruitment to the lAS/IPS for in-ser-
vice candidates with 30 years as the age limit. Ano-ther suggestion 
was that a percentage of posts in the All-India Services should be 
filled from amongst the civil servants in lower grades. Yet another 
suggestion was that officers in other Services should be allowed to re-
appear in the examination for lAS/IPS at later stage. 

1.41. In the French system, the entrance to the National School of 
Administration (ENA) is by means of two sets of examinations. 
While in the First examination the upper age limit is 25, the second 
examination is open only to civil servants of not more than 30 years 
in age. 33 to 50 per cent of the vacancies at the ENA are reserved 
for being filled up by the second examination. No academic li~ 
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fications are required for the second examination and t ~ oral tests 
are designed to take more account of the civil service experience. 

1.42. In United Kingdom, the Administra:ion Trainee comprises 
both graduates recruited directly and able young civil servants who 
joined the service at a lower level. Candidates for the Administra-
tion Trainee grade from both outside and within the Civil Service are 
subject to the same selection pro;:edure; a written qualifying exami-
nation lasting 1! days; Two days of tests and interviews at the Civil 
Service Selection Board (for those who are successful in the qualify-
ing examination), at which competition is against a standard, not 
against other members of the group; and, for those who do sufficient-
ly well at the Civil Service Selection Board, an interview with the 
Final Selection Board. 

1.43. The f'ecretary, Department of Personnel, was during evi-
dence asked to indicate his considered opinion in this regard and also 
to state that in case this idea was ultimately accepted by Govern-
ment, what recruitment system would be envisage to give effect to 
this idea. He replied that the Recruitment Rules fot lAS ,lIPS already 
provided for a system of ad-hoc special recruitment and certain num-
ber of officers were recruited in the lAS/IPS in accordance with this 
system in 1956. He further stated that in the case of lAS, provision 
also existed for up to 15 per cent posts out of the promotion quota 
being filled in by selection from amongst the non-State Civil Service-
Officers of outstanding and exceptional merit who were duly recom-
mended by State Government for consideration. Besides, he said 
Government was "at the moment seized of a suggestion whereby 
there might be a limited competition in recruiting people at higher 
levels-at the intermediate levels-into the administrative Services."· 
As to the stage at which the suggestion was, he said: 

"This question is under examination; may be in the next few 
months we will be able to take a decision whether this sort 
of limited competition which prevails in certain other coun-
tries would be acceptable to our Government or whether 
it should be at all adopted ...... If that proposal goes 
through, then those from the Central Services and others-
will get an opportunity to write the examination. But it is· 
much too early to make any comment whether or not this 
is going to come through. We had had such recruitment in 
the past." 



18 
Asked to give his personal opi'nion on the subject, the witness said: 

"My own feeling is that it would be a good idea to attract the 
best of the talent from the State Service Officers because 
that is quite in line with this service, and they could be 
tried through this limited competition. 

As far as the utilisation of this method for selection from other 
Central Class I Services is concerned, I would need some 
time to give thought to it." 

1.44. As regards the question of inducting professionals and ex-
perts into the administrative services, the Secretary, Department of 
Personnel said: 

"Induction of professional men at higher level is no great ad-
vantage to the Service. Training of technical persons costs 
much. It will mean wasting technical competence' and his 
competence will be required elsewhere. At the same time, 
it does not mean that the highest posts in the Government 
are not available to the specialists. According to the latest 
policy being followed the highest echelons of the Govern-
ment are open to anyone who has merit. At the highest 
posts in the Government today are 50 per cent non-lAS 
and ICS." 

1.45. The Committee note that in France and United Kingdom, 
young civil servants who join ServiC'e at a lOW$" level, are aliowed 
to compete for higher services. In France, an examination is held 
only for such civil servants of not more than 39 years in age. 33 'to 
50 per cent of the vacancies in the National School of Administra-
tion are reserved for being filled up by this examination. The Com-
mittee note that Govt. are also "at the moment seized of a suggestion 
whel"eiby there might be a limited competition in recruiting people at 
higher levels-at the inter-mediate levels-into the administrative 
services". The Committee consider that it would be desirable to 
afford an opportunity to the' civil servants who have entered services 
-at B lower level, to compete for the higher administrative servi'ces in 
~r country also. In the opinion .of the Committee, such an examina-
tion would be particularly benefkiai for meritorious persons coming 



19 

from wealrer sections of society as they have to enter service at early 
stages to earn a li'ving for the family. The Committee recommend 
that Government should devise a well considered system of recruit. 
e~t to the higher administrative services through a limited compe-

titive examination among civil servants belonging to the lower ser-
vices in the Centre and States at an early date. The upper age limit 
for the examination may be 31 years and the number of chances to 
appear in this examination may be the same as in the case of direct 
entry candidates. The nature and content of this examination should 
take into account the civil service background and experience of the 
cand:dates. 

11.46. The Comm!ttee wOldd like to emphasise that successful can-
didates through this examination, should be subjected to tbe same 
training as other probationers. 

1.47. The Committee further suggest that in the light of experience 
gained, Government may consider filling a certain percentage of 
vacancies every year, through this examination. 

1.48. The Committee note the observations of the Secretary, De-
partment of Personnel that according to the latest policy being follow-
ed by Government, the highest echelons of Government are open to 
anyone who has merit and that about 50 per cent of the highest posts 
in the Central Government are being manned by officers belonging 
to services other than the Indian Administrative Service or the Indian 
Civil Service. The Committee welcome this trend and hope that this 
policy would continue to be followed and the highest posts in the 
Government would be open to anyone who has merit irrespective of 
the service to· which he belongs. 

Geographical Representation. 

L49. During evidence reference was made to a study which had in-
dicated that some States were having a large representation 
the Indian Administrative Service while some States were not ade-
quately represented considering their siZe and popUlation. .The 
Study had thrown up the following data in respect of the 1965 and 
1970 batches of the Indian Administrative Service. 
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Statewise distribution of the lAS Officers 

1965 1970 
State/Union Territory ---_._------_.-.--

N % N % 
------

Andhra 7 5"5 4 4"2 

Assam 4 3"1 2 2" I 

Bihar 6 4"7 u U"S 

Gujarat 1"0 

Haryana 

Jammu & Kashmir 0"8 1"0 

Kerala 9 7"0 4 4"2 

Madhya Pradesh 3 2"3 I 1'0 

Tamil Nadu u 8"6 7 7"3 

Maharashtra 5 3"8 2 2"1 

Mysore 3 2"3 

Nagaland " 

Orissa 6 4"7 2 2" I 

Punjab 10 7"9 8 8"4 

Rajasthan 7 5"5 4 4"2 

Uttar Pradesh " 25 19"5 23 23"9 

West Bengal 16 12"5 9 9"4 
Delhi 13 10"2 14 14"5 

Manipur " I 0"8 

Pondicherry 0"8 

Mcghalaya" 3 3"1 

Total 128 100"0 96 100"0 
-------------.--- ---

1.50. The analysis of the above data reveals that in 1965, the first 
five states which contributed maximum numbers of officers to the 
Indian Administrative Service are Uttar Pradesh (19.5 per cent), 
West Bengal (12.5 per cent). Delhi (10.2 per cent), Tamil Nadu 
(8"6 per cent) and Punjab (7.9' per cent) respectively. In 1970. the 
first five state contributing to the Indian Administrative Service 
are: Utta!r Pradesh (23.9 per cent), Delhi (14.5 per cent), Bihar 
(11.5 per cent), West Bengal (0.4 per cent) and Punjab (8.4 per 
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cent) respectively. It indicates that the first position continued 
to be held by Uttar Pradesh by contributing the maximum number 
of officers (23.9 per cent) to the Indian Administrative Service 
but in 1970 West Bengal occupies the fourth position instead of 
second occupied in 1965. Delhi has got the second position in 
1970 as compared to third in 1965. The State. of Bihar which oc-
cupied the eighth position in 1965 has m(.'lved up and occupies third 
position in 1970. Punjab maintains its fifth position even after 
five years. The study also reveals that the State of Mysore which 
contributed 3 officers to the Service in 1965 has failed to secure any 
representation in the service in 1970. Gujarat did not have any 
representation in the service in 1965 but has made the mark by 
getting one place in 1970. The States of Haryana and Nagaland 
have not been able to get representation in the I.A.S. in 1970. 

1.51. The decretary, Department of Personnel stated that during 
the 4-5 years there had been a considerable change and now the 
States were being represented in the service in large measure in 
accordance with their share in the b:>tal population. For instance, 
he said, formerly Orissa and Assam used to go completely unre-
presented but as a result of appropriate measures taken in those 
States including coaching classes for the Scheduled Castes and 
Tribes candidates, many boys and girls from those areas were 
successfully competing in the examination. However, according to 
him there were certain States like Gujarat where Public Services 
did not hold much attraction for the people and they preferred to go 
in for commerce or industry. Another reason for less representa-
tion in the case of some States could be that talented boys and 
girls preferred to go in for other professions e.g. Commerce, Medicine 
or Engineering. He felt that there was no cause for undue concern 
when we had the merit system as the basis for selection and that 
it was difficult to find a harmonious balance between merit and 
regional representation. Replying to another point he said:-

"My personal view is that the most important factor has 
been that such of the Universities which have been 
meddling with the medium of instructions have suffered 
in terms of providing candidates to All-India Services 
Some of them which did not meddle with the medium of 
instructions were able to provide a large number of 
candidates and they will continue to do so in the exist-
ing system." 
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1.52 Asked to state whether any specific measures were en-

visaged by Government for bringing the level of representation of 
States fairly in proportion to their population, without in any 
way diluting the merit system, the witness again stressed: 

"We have got to make sure that as far as the All India ser-
vices are concerned, merit is not diluted in any way 
because dilution will ultimately reflect on the overall 
performance of ·the administration. Therefore, every other 
consideration is only secondary. It is important that we 
should have representation of the various geographical re-
gions appropriate to their percentages and all the rest of 
it. We have taken some very conscious steps in order to 
remedy the situation." 

The steps taken were described by him as follows: 

. (i) University-wise breakup of candidates was brought to the 
notice of the University Grants Commission for taking 
remedial steps to elevate the standards of universities 
which went unrepresented in the Public Services, Univer-
sity Grants Commission did take steps to effect a qualita-
tiveimprovement in the standards of these Universities. 

(ii) Opening of pre-examination coaching centres for Scheduled 
caste and Tribe candidates. There were now 8 such cen· 
tres. 

1.53. The Committee are concerned to note that there are im-
balances in the regional representation. in the higher civil services. 
The Committee consider that one of the foremost challenges before 
the country is to bring the backward areas to a. reasonable . level of 
development. The services, particularly the All India Serviees,have 
a vital role to play in the discharge of this responsibility. The Com-
mittee feel that ORe of the best ways of bringin" aseDse of participa-
tion in the nation building process to young people from all parts of 
the country, is to give equitable chances to them to compete and 
come out ·successful in the competitive examination for All India 
Services. The fact. however, is that young persoDs from some of the 
States, are not.getting due representation in these Serviees. This is 
primarily a problem relatiDg to the educational standards followed 
in each state. But the responsibility of the· Centre is also attracted 
as the grants for higher education are given hy the University Grant .. 
Commission. Moreover a clear responsibility ~ ol es on the Cen-
tre to give specific encouragement to the people of baekward areas 
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to enable them to come up to· the All India level The Committee 
suggest that the Department of Personnel should take a lead in this 
behalf and have a detailed analysis made in depth, with the assis-
tance of the U.P.S.C. and the University Grants Commission, to 
identify the factors which make for relative success or otherwise of 
candidates coming from different States/regions of the country and 
take suitable measures in this regard. The Codunittee attach great 
importance to this matter. They desire that a comprehensive 
scheme, outlining concnte measures which are being taken by Gov-
ernment to achieve this national objective, are furnished to the Com-
mittee within six months. 

1.54. The Committee suggest that there should be at least one 
model Higher Secondary Sehool in every district and one or more 
model Colleges in every State whieh may provide the necessary faci-
lities and atmosphere for development of excellence in the students 
and equip them to compete successfully in the All India Services. 
The Committee see no reason why these facilities could not be pro-
vided in a planned manner in these States which are not at present 
well-represented in the All India Services. 

1.55. Another idea which the Committee would like specially to 
mention is the provision of coaching centres for providing special 
coaching fadlities to candidates belonging to Scheduled Castes and 
Scheduled Tribes to compete for the all India Services. The Com-
mittee understand that these centres have been able to equip the 
candidates to perform better in the competitive examinations. The 
Committee desire that such coaching centres for Scheduled Castes' 
Scheduled Tribes candidates should be provided at more places. 

1·56. The Committee further recommend that in the light of ex-
perience gained, the question of setting up additional centres for 
providing special coaching facilities to students coming from states 
which are under-represented, may be considered on a prierity basis· 
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Publicity for opportunities in Public Services 

2.2. It is observed from the date supplied by Government that the 
percentage of first class graduates to the total number of candidates 
who appeared in the Combined Services Examination in 1972 was 
only 16.7. The relevant data in respect of the Combined Services 
Examination and IFS Examination is as follows: 

COMBINED SERVICE EXAMINATION 

Year of Exami- No. of applica- Candidates who appeared at the ExaD"jnarion 
nation nts ---------------

Total Nwnber Number of first Percentage of 
class graduates first class gra-

duates to total 
___ ~--t---~ ...-....- ---

1968 9726 5706 644- 11'3 

1969 11302 6s16 762. 11'7 

1970 11710 6730 905 13'4 

1971 13538 7632 1218 15'9 

1972 17684 8424 1409 16'7 

1973 21032 12623 2468 19·5 

1974 24423 14048 

1975 28538 15508 

INDIAN FOREST SERVICE EXAMINATON 

1967 1338 179 13'38 

1968 1704 263 15'43 

1969 
~ 

949 144 15'17 

1970 1271 198 15"60 

1971 1510 232 15"40 

2.3. The Secretary, Department of Personnel was asked as to what 
concrete measures were being undertaken by Government to create 
an interest in the students in the subject of, Public Administration 
and to attract larger number of meritorious students to higher ad-
ministrative and public services. He replied: 

" ... " " "" the attraction to the various Services is dependent on 
the reaction of the potential candidates to the various ser-
vices. If at a particular time the employment opportwli-
ties or the conditions in some services are better, the candi-
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dates tend to turn to those services. You· will recall that 
there was a stage once when most of the brighter students 
preferred to go into the engineering services. That was 
the stage between 1963 and 1967. Therefore, all of a sud-
den, most of the boys who got first class in the high schools 
or. first class in the intermediate colleges had gravitated 
towards the science courses or\ to the technical courses· 
But, thereafter, the employment market became some-
what dim for the engineering graduates and for the agri-
cultural graduates or, for that matter, for the science 
graduates. Therefore, from 1968 onwards you will see 
that a larger number of better candidates in tenus of first 
class started getting attracted to the services again". 

··Whereas I am not in a position to say that the best candidates 
are not being attracted, at the same time, I would say that 
the other avenues for them have become more and more 
attractive and something needs to be done to make these 
services a little more attractive ......... The fact of the 
matter is that in relative tenns the All-India Services also 
have ceased to be that attractive as they were, let us say, 
about ten years ago". 

2.4 .. The Committee note that the number of applicants for the com-
bined Services Examination has increased from 9726 in 1968 to 28538 
in 1975 and the number of candidates who appeared at the examina-
tion has also increased from 5706 to 15508 during the same period. It 
is however noticed that the percentage of first class graduates who 
appeared at the examination was 19% only in 1973. The Committee 
feel that in view of the large number of graduates passing out of In-
dian Universities, there is vast scope for attracting larger number 
of promising students to take the examination for recruitment to the 
All-India Services and other Central Services. This could be done 
if adequate publicity is given through mass media like articles and 
writes-up in newspapers, radio, TV, film shorts etc., to bring out the 
job opperiunities that the All india Services offer. The Committee 
suggest that Govemment and the U.P.S.C. should undertake produc-
tion of suitable literature in this behalf and arrange for its wide cir-
culation, about three months before the last date for submission of 
applications, through Universities and other leading academic in-
stitutions in the country. The Committee would further like the 
Members of the U.P.S.C. to pay special visits to universities/colleges, 
particularly those whose students are not appearing in sufticient 
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numbers and hold meaningful' discussions with the faculty members 
and the students so as to resolve any doubts they may have. 

2.5. The Committee further consider that it is of vital importance 
that the intending candidates are made fully aware of the quality of 
persons required for the higher civil services as also the crucial role 
that they would be required to play in formulating and implement-
ing schemes of socio-economic development specially in rural and 
backward areas, land reforms, slum clearance, eradication of social 
and economic evils like easteism, communalism, blackrnarketing, 
hoarding etc. The Committee recommend that Government and the 
U.p.S.C. may suitably incorporate all these aspects in the brochures 
and other literature, produced by them for the information of intend-
ing candidates for these Services. The intention of the Committee 
is to speeially encourage talented young persons who are dedicated 
to the cause of development of the country and have faith in people 
to apply in even large numbers. 

Rules for Direct Recruitment 

2.6. Direct recruitment to the Indian Administrative Service and 
the Indian Police Service is made through a Combined Competitive 
Examination known as lAS etc. Examination held by the Union Pub-
lic Service Commission normally during September-November each 
year, whereas direct recruitment to the Indian Forest Service is made 
through a separate All-India open competitive pv;amination held by 
the Commission in July-August each year. 

2.7. Rules for the combined competitive examination for the pur-
pose of filling vacancies in the Indian Administrative Service, Indian 
Poij,ce Service and Central Services Class I and II, and for the 
Indian Forest Service Examinatjon are made by the Department ot 
Personnel and Administrative Reforms, in consultation with the 
Union Public Service Commission, the Ministries concerned and j:he 
Comptroller and Auditor General of India (in respect of the Indian 
Audit and Accounts Service). These rules provide for the criteria 
for eligibility of candidates in respect of age, Nationality, Educatio-
nal Qualifications as well as the syllabus of the Examination. The 
rules also provide for reservation for the Scheduled Castes and Sche-
duled Tribes at the rate of 15 per cent and 'it per cent respectively. 
These are published in the Gazette of India 

Annual Intake by Direct Recruitment 

2.8. The Annual Intake by Direct Recruitment into the Indian 
Administrative Servi'ce, Indian Police Service and Indian Forest 
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Service since 1905 has been as follows:-

Year General By direct recruilmer t Total 
Scheduled Scheduled 
Castes Tribes 

2 3 4 5 

INDIAN ADMINISTRATIVE SERVICE 

1965 107 16 6 129 
1966 II5 17 6 138 
1967 II7 17 6 140 
1968 100 IS 6 121 
1969 82 14 4 100 
1970 11 12 7 96 
1971 91 15 5 III 
1972 106 26 12 144 
1973 II4 27 12 153 
1974 II4 21 10 145 

Total 1023 180 74 1277 

INDIAN POLICE SERVICE 

1965 62 9 3 74 
1966 73 II 4 88 
1967 80 II 4 95 
1968 66 IO 4 80 
1969 So II 4 65 
1970 47 6 2 55· 
1971 57 8 3 68 
1972 70 12 5 87 
1973 10 14 7 91 
1974 79 IS 7 101 -_ .. _---_._--_. 

Total 654 107 43 804 

INDIAN FOREST SERVICE 

1965 80S Initi~l 1966 
consti-
tution) 

1967 6 1968 41 3 50 
1969 36 6 2 44 
1970 17 I 19 
1971 19 3 22 
1972 9 2 12 
1973 8 2 I II 
1974 21 6 2 29 

Total 151 26 10 187 
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Formula JOT Direct Recruitment to lAS/IPS 

2.9. It is stated that till the 1967 Examination, the number of can-
didates recruited annually to the lAS and IPS was determined, tak-
ing into consideration the expansion and wastages in the various 
State Cadres. Since the growth of the State Cadre between 1958 
and 1968 had been excessive, it was decided ill 1968 that the future 
rate of recruitment should not be projected on the basis of the rate 
of growth of the cadres. Thus during 1968 and 1969 the intake was 
determinEii on the basis of 1/5th of the gap in the direct recruitment 
posts and the retirements in the year following the year of recruit-
ment. For the 1970 and 1971 examination, the annual rate of re-
cruitment to the cadre was worked out on the basis of 1/3rd of the 
gap in the direct recruitment quota plus 1/3rd of tb.e number of re-
tirements in t ~ next three years in each State Cadre. When this 
standard formula was applied for the 1972 examination, it was 
observed that the recruitment figure for the lAS, would come to 235 
against the average annual intake of about 114 during the previous 
five years. This sudden increase was attributed to the fact that 
the gaps had considerably widened as a result of the increase in the 
cadre strengths of the various State Cadres on account of relview 
of the cadre strength of the State Cadres. It is stated that as a sud-
den increase in the quantum of intake of direct recruits could have 
adverse effects not only on the_ direct recruitment but would have 
also created problems of deployment, promotion blocks etc., Govern-
ment decided to restrict the annual intake to 5 per cent of the num-
ber of direct recruitment posts in each State Cadre, subject to mar-
ginal -adjustments in the case of particular State cadres where the 
requirement of 9irect recruits may be slighto/ higher than 5 per cent 
and wheTe the State Governments might speci:fically suggest a higher 
recruitment figure. 

2.10. The rate of direct recruitment to the lAS and IPS is there-
fore governed by the following two factors:-

(i) The gap in the direct recruitment quota in the various 
State Cadres/Joint Cadres of the Service concerned, and 

(ii) The phasing out of the recruitment against the gap refer-
red to in (i) above. 

The gap in the direct recruitment quota of the various State Cadres/ 
J oint Cadres of the lAS and the IPS would depend on the wastage 
in the Service due to death, retirement, removal, resignations, etc. 
and the increase in the authorised strength of the various cadres. It 
is worked out by reducing the number of direct recruits in position 
from the authorised direct recruitment posts as on 1st January of 
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the year of examination on the basis of which recruitment is pro. 
posed to be made to the two Services. To this is added the retire. 
ments during the subsequent three years. The annual rate of re-
cruitment to a particular ~ is then worked out as one-third of 
the gap or 5 per cent of the number of direct recruitment posts 
whichever is less. ' 
Method of calculating vacancies for Direct Recruitment to the IFS. 

2.11. The Indian Forest Service was constituted in 1966 and its 
initial constitutil.ln comprised 805 officers. The first direct recruit-
ment took place .as a result of the examination held in 1968. The 
recl"uitment as a result of examinations held in 1968 and 1969 was 
50 and 44 respectively. In subsequent years, however, the recruit-
ment has been uneven, varying from 11 to 29 between the years 1970 
and 1974. The reason for this fall in annual intake by direct recruit-
ment has been explained by the Government. According- to them, 
during the first two examinations held by the U.P.S.C. for direct re-
cruitment to the Indian Forest Service, State Forest Service officers, 
who were not eligible for consideration for appoiI'tment to the 
Service at its initial constitution, were allowed relaxation in upper 
age limit to compete at these examinations. With a view, therefore, 
to accommodate, as large a number of such officers as possible, the 
number of vacancies to be filled through the 1967 and 1968 examina-
tions was deliberately kept high. It is admitted that it has not been 
possible to follow any standard formula for calculating the annual 
intake by direct recruitment to the various State cadres of the IFS 
as almost all the available posts in SQme Sate cadres were filled 
through initial recruitment leaving practically no scope for direct 
recruitment, whereas in other State cadres, wide gaps were left after 
the initial recruitment. In order, therefore, to ensure that recruit-
ment at the maintenance stage of the Service both by direct recruit-
ment and by promotion continues, till the cadres stablisei over a 
period of time, the vacancies for direct recruitment are being cal.;. 
culated on the basis of gaps in the direct recruitment quota posts and 
the anticipated growth of cadres, and wastage due to retirements, 
in consultation with the State Governments. 

2.12. The Committee have in an earlier recommendation pointed 
lout the sizeable gaps between the authorised strength of the AlI-

India Services and the number of officers in position and have em-
phasised on the Government the need for taking steps to reduce this 
gap to the minimum. In this context, the Committee would like 
Government to re-exanline the system of calculating vacancies in the 
All-India Servi(!es for being filled through direct recruitment, so as 
to ensure that the estimates and actual requirements tally, as far as 
possible. 
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Schemes of Examinatione fo?! Direct Recruitment 

2.13. The competitive examination for Indian Administrative 
Service, Indian Police Service and Central Services, Class I and II, 
known as "lAS etc. Examination" comprises:-

(A)-Written examination in 

(i) three compulsory papers, namely Essay, General English 
and General Knowledge, each with a maximum of 150 
marks. 

(ii) Three subject papers for the lAS and two subject papers 
for the IPS, selected by the candidate out of the optional 
subjects enumerate'd in Section II(b) of Appendix II of the 
Rules for the Examination (reproduced in Appendix I of 
this Report), each with a maximum of 200 marks. The 
standard of these papers is approximately that of an 
Honours Degree Examination of an Indian University. 

(iii) two additional subject papers in the case of lAS selected 
by a candidate out of the optional subjects enumerated in 
Section II(c) of Appendix II of the Rules (reproduced in 
Appendix I of this Report), each with a maximum of 200 
marks. The standard of these papers is approximately 
that of an Honours Degree Examination of an Indian Uni-
versity. 

(B)-Interview for Personality Test of such candidates as may be 
called by the U.P.S.C., carrying a maximum of 300 marks 
for lAS and 200 marks for the IPS. 

Thus, the total maximum marks for the lAS and IPi are as fol-
10ws:-

A-WRITTEN EXAMINATION 

(a) Comptllsury Papers 

Essay 
, General English 

General Knowledge 

(b) Optional Papers 

(c) Higher Optional PafJers 

B-PERSONALITY TEST . 

Total: 

lAS IPS 

ISO IS" 
ISO ISO 
ISO ISO --
4S0 4So 

600 400 
400 

1450 850 
--- ---

300 200 
--- --

I7So 1050 -------
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2.14. In the lAS etc. Examination, the standard of question papers 
on the optional subjects is approximately that of an Honour's Degree 
examination of an Indian University and that of the additional two 
optional subjec!s to be offered for the lAS is of a level approximate-
ly of a M.A.jM.Sc. standard of an Indian University. The de ailed 
syllabi of the subjects are given in the Rules for the Examination 
notified in the. Gazette for the information of the canrlidates. 

2.15. The competitive examination for the IFS comprises: 

(A) Written examination in:-

(i) two compulsory papers, viz, General English and General 
Knowledge, each having a maximum of 150 marks. (Total 
marks 300). 

(ii) two subject papers selected by the candidates out of the 
optional subjects enumerated in Section II(b) of Appen-
dix II of the Examination Rules (Reproduced in Appen-
dix I of this Report), each having a maximum of 200 
marks. (Total marks 400). 

(B) Interview for Personality Test of such candidates as may be 
called by the U.P.S.C. (Maximum Marks 200). 

2.16. In the IFS Examination the standard of papers in General 
English and General Knowledge is such as may be expected of a 
Science/Engineering graduate of an Indian University. The stan-
dard of papers in other subjects is approximately that of Bachelor's 
Degree (Pass) of an Indian University. No practical examination 
is conducted in any of the subjects. The deailed syllabi of thei sub-
jects are given in the Rules for Examination notified in the Gazette 
for the information of the candidates. 

Recruitment for the Indian Police Service 

2.17. The Committee on Police Training (Gore Committee) had 
made the following recommendation in paras 57-:-63 of Chapter VI 
of their Report: 

"An Assistant Superintendent of Police is generally in-charge 
of a sub-division and may be required to perform any of 
the duties of the' Superintendent. subject to the latter's 
control. There is considerable evidence to show that the 
quality of the new entrants to the I.P.S. has been deterio-
rating and that candidates of comparatively low academic 
calibre have entered the service in recent years. This is 
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ascribed to th'e defects inherent in the present system of 
selection in so far as it fixes the, lower age limit as 20 year 
the number of optional subjects to be offered at two, and 
the marks for the personality test at 200, which, taken to-
gether, seem to presumEf that the I.P.S. can do with candi-
dates without post-graduate qualifications and a compara-
tively inferior personality. This system also develops an 
inferiority complex in I.P.S. officers from the very start. 
Officers of the 1.A.S. and the I.P.S., who ~ to run the 
district administration face the same difficult and complex 
situation and have to be endowed with the same qualities 
of leadership and decision making and character and tem-
perament. We recommend, therefore,' that the lower age 
limit for the I.P.S. should be raised to 21 years and the 
written examination and the marks for the personality 
test should be the same as for the I.A.S. The range of the 
optional subjects for the written examination should be 
widened to include criminology and electronics." 

2.18. During evidence, the representative of the Ministry of 
Home Affairs was asked as to what was the decision of the Govern-
ment on this recommendation of the Gore Committee. He replied:-

"In the Home Ministry, these recommendations of the Gore 
Committee were considered and it was dacided to accept 
the recommendations and forward them to the U.P.S.C. 
who in their turn would be placing them before the Kothari 
Committee. So, in principle, in the Home Ministry, we 
have accepted this. But, this is now under examination 
by the Kothari Committee". 

Age Limits for lAS/IPS 

2.19. Between 1947 and 1971, the lower and upper age limits for 
eligibility for admission to the lAS etc. Examination were 21 and 
24 years respectively in the case of lAS and 20 and 24 in the case of 
IPS. On the recommendations of the Administrative Reforms Com-
mission, the upper age limit, both for the lAS and IPS, were raised 
from 24 to 26 years, with effect from the examination held in 1972. 
Now, a candidate to be eligible for the examination for these Ser-
vices. has to be within these age limits as 0;1 1st August of the year 
in which the examination is held. 

2.20. Upto March, 1955, the upper age limit was relax able . by 
three years for candidates belonging to Scheduled Castes and Sche-
duled Tribes and for certain other categories. With effect from 
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April, 1955, thIS re.J.axation of upper age limit has ~en extended to 
five years. 

Age limits for IFS 

2.21. In the case of IFS, the age limits are the same as for IPS, 
namely 20 and 26. A candidate to be eligible should be within these 
age limits on the 1st July of the ye'ar in which the examination is 
held. The rules for relaxation of upper age limit in favour of Sche-
duled Caste and Scheduled Tribe candidates ari.d certain other cate-
gories are thei same as in the case of candidates for lAS/IPS. 

2.22. The Committee on Police Training (Gore Committee) (1974) 
has recommended that the minimum age limit for direct recruitment 
to the IPS should be raised fp.Jm 20 years to 21 years and brought at 
par with that in respect of the LA.S. Suggestion to raise the mini-
mum age limit in respect of the IPS and IFS from 20 years to 21 
years have also been made in the memoranda submitted to the Com-
mittee as well as during evidence before the Committee by non-
officials. 

2.23. The Secretary, Department of Personnel was, during evi-
dence, asked to indicate the reasons for different age limits being 
prescribed for the lAS and IPS/IFS examinations. He stated that it 
was because the st n ~lr  of examination for the latter Services was 
lower as compared to that for the lAS which a candidate was able to 
acquire when he was younger in age. It was, theref{)re, thought 
that the candidates for the IPS md IFS could be permitted to take 
the examination earlier. Asked whether he envisaged any difficulty 
in making the age limits uniform for all the three All-India Services, 
he replied: 

"I, would say that there are no difficulties that we en is g~  if 
we take people in the uniform age group of 21-26 for all 
the servires. This suggestion is worth considering. " .. I 
would like to submit that if this uniformity could be in-:-
trodued, it would be a good thing to happen." 

2.24. A memorandum to the Committee had suggested that the 
upper age limit of 26 for the Services was too high and that it should 
be brought down to 24 as it was before 1972. Expressing his opinion 
in regard to the suggestion the witness stated that the enhancement 
of the upper age limit to 26 yead"s, was done "after a great deal of 
deliberation" to afford opportunity to candidates with technical and 
professional qualifications, to the candidates belonging to Scheduled 
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Castes and Scheduled Tribes and to those from rural areas who join 
scilO&llate and' consequently graduate comparatively late . 

.2.»,. The Committee agree with the recommendation of the Gore 
Committee on Poliee Training that· in view of the faet tbat the omeen 
of the lAS and the IPS have to face the same diftieuJt and eomplex 
s~s in I'1IIlning the distrid administrati8D and· have therefore 
a. .. be endOM!(d with the same qualities.f kadership and ded-
sioe. making and character· end temperament the qualificdioJls of 
~ tes. aad the standard of esamiDation for the IPS _ouId be 
the same as for the lAS. The Committee recolllJDelld that Govern-
meat'SMuid take steps as necessary, to remove the disparity as bet-
ween the lAS and IPS in the matter of· q1l8Ufications of candidates, 
the scheme of the written examinatiob, and marks for the written 
examination as well as for interview so as to draw into the IPS,' 
oftieers of a better calibre. 

%.26. In view Of the fact that educational qualificatiGlls required 
for appearing in the Indian Forest Services exam.udion include 
degrees in agriculture and engineering, it is unteaJistic to keep the 
lewer age li ~t for appea·ring in that examination as 20 years. The 
Ccm1mi'ttee therefore recommend that the minimum age limit for 
candidates for the IFS should also be increased from ZO to %1 years 
to bring it at par with that for the lAS and IPS. 

Number of chances for appearing in lAS etc. Examination. 

2.27. Prior to 1961, the number of chances a candidaJte could avail 
himself of to take the Combined Services Examination, was limited 
only by the limitations imposed by the upper and lower age limits. 
From 1961, the Combined Services Examination, was treated. to comO' 
px:ise three examinations one each for the follOwing categories C?f 
Services: 

Category I-lAS and Indian Foreign Service. 

Category II-IPS and Police Service, Cl$SS II. 

Category III-Central Services, Class I and Class II. 

The number of chances was limited to two for each caltegory from 
1961. With the raising of the upper age limit for taking the exami-
nation from 24 to 26 as a result of the recommendations of the 
Administrative Reforms' Commission with effect from the 1972 exami-
nation, Government examined the question of increasing the Rumber 
of chances a& candidate 'was allowed from two to three. It is stated 
2131 L.S.--4. 
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that "'in consultation with UPSC and the Ministry of Law, 'Justice 
and Company Affairs" it was decided to increase, with effect from 
th,e.,examination held in 1973, the number of . chances from', twb-to 
thr.ee for each category of Services . 

. : 
.~ . Tpe UPSC have, however, in paragraph II {V) of their 

Twenty-third Report' (1922-73) pointed out that they had agreed in 
the ro os~of .the Government to raise the upper age limit from 
24 to i~ ,ye8P1J "on the understanding that the existing condition l'& 
lating to res4'iction· of two chances in the scheme of· ~ in tion 

would continue to apply." Opposing the proposal of the Govern-
ment to increase the number of chances, the Commission had referred 
to the ,Report of the Public ,services (Qualifications for Recruit-
ment) Committee which had expressed the view "that the mental 
qualities as also the personality can best be tested in one or at the 
most two examinations" a'nd that "a person who fails to come to the 
st 11 ~  in the nrst two examinations may, on the basis of his expe-
rience cif examination. and having acquired the techniques thereof, 
be successful in the third." :Such success the Committee had observ-
ed '~oes not necessarily teflectthe innate qualities of the candidate. If • 

The eotnmisston's' Report reveals that at one stage Government had 
mooted revised -proposaJs to the effect that the lAS etc. Examina-
tion should be treated as a single examination and that the number 
of chances should be limited to three for the examination as a whole, 
in which the CommisSion had concurred. Subsequently, the Report 
SC!ys, o e~ ent explained that doubts had a.risen about the legal 

li it~ Of the proposal to treat the examination as a single exami-
nation 'and th!'!y decided that from 1973 examination, three chances 
would be available to the candidates for appearing at each of the 
three separate examinations. Government, however, assured the 
Commission that it was a purely temporary measure and that they 
proposed to set up a high level Committe€ to examine the scheme of 
the examination. The Union Public Service Commission have 
referred the question of the number of chances that should be allowect 
at the lAS etc, ~n tions to the Kothari Committee, 

Number of chances jor appearing in the IFS Examination 

2.29. 'Secretary, Department of Personnel was, during evidehce, 
a,sked whether there was any limitatIon on the number of cha.nces 
that a candidate 'could avail of f'Or appearing in the IFS Examination. 
lIe said that there was no such limita,tion in the case of IFS Exami-
nation. The implication was that a candidate could between the 
age of' 20 and 28 years, sit in the examination as many as six times. 
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2.30. 'Ehe o it~ are ~Ie to appreciate *be vie. eqn.,. 
in the Report ,of the Public Se:rviees (Qualifications for BeeruitJPeJlt;) 
Committee that a persClll who fails to come upto the standard in the 
first two examinations may, on the basis of his ~rie e of s..u.:. 
nations and having acquired the technique thereof, be successful ia 
the -third ana Such success does not necessarily reft~ the in .. t~ 
qualities Of 'the candidate. Since the age limits f~r \the e~ tions 
already impose a ceiling on the number of chances that a candidate 
can avail of,it is only reasonable that Bny further limitation in this 
:regard should not -be unduly harsh SO as to deny to the candidates 
opportunities to improve the s/tandard of their performance at the 
examinations. 

List of successful candidates 

2.31. The Union Public Service Commission forwards to G1vern-
ment a list alI'ranged in order of merit of the candidates who have 
qualified by such standards as the Commission may determine. The 
candidates belonging to any of the Scheduled Castes or the Scheduled 
Tribes may, tQ the extent the vacancies reserved for the Scheduled 
Castes and the Scheduled Tribes cannot be filled on the basis of the 
standard determined by the Commissio'n for general candidates, be 
recommended by the Commission by a relaxed standard to make up 
the deficiency in the reserved quota, subject to the fitness of these 
candidates for selection to the Services, irrespective of their ranks in 
order of merit at the examination. This list is published in all the 
leading News Papers for general information. 

2.32. Subject to the rules relating to appointments to Government 
Service, the candidates are offered appointment tQ the available 
vacancies in the Service(s) ~n the order in which their names appear 
in the list excepting in the case of the vacancies reserved for the 
Scheduled Castes and Scheduled Tribes which 2xe filled by appoint-
ment of candidates belonging to these categories in the order in which 
their names appear in the list, irrespective of their relatIve rank as 
compared with other candidates of the general category. 

All~ tion of direct 1'ecruits to State Cad.1'eS 

2.3".3. The direct recruits to the Indian Administrative Service and 
the Indian Forest Servire are allocated by the Department of Per-
sonnel and Administrative Reforms to the various State Cadres in 
accordance with the principles laid down for the purpose. The allo-
cation of direct recruits to the Indian Police Service to the various 
State Cadres is done by the Ministry of Home Affairs. However, 
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,the principles of allocation are the same as those applicable to the 
Indian Administrative Service and the Indian F\>rest Service. 

Principles of Allocation 

, 2.34. The main principles laid down for allocation of direct recruits 
to the three All India SeIiVices to the various States Cadres have 
been described as under:-

(i) As far as ,possible 50 per cent of vacancies to be filled in 
each State Cadre is filled every year from out of candidates 
not belonging to that State and a uniform policy is being 
followed in respect of all States. 

(ii) Allocation of the candidates belonging to tthe Scheduled 
Castes, Scheduled Tribes and women candidates is done on 
the basis of their ranks in the merit list and the preferences 
expressed by them f'Or various States. In Ithe case of 
women candidates, however, their allocation against the 
'outsider' vacancies should not exceed 25 per cent of the 
total vacancies in a particular cadre. 

(iii) The allocaj1;ion of general male candidates as 'insiders' is 
done in accordance with their ranks in the merit list and 
their preference for' their 'h'Ome' States. 

(iv) The allocation of general male candidates as 'outsiders' is 
done in accordance with a roster system. 

Review of the system of Allocation 

2.35. During evidence, the Secretary, Department \-.£ Personnel 
was asked whether aoIlY review had been made in the past of the 
system 'Of allocation of officers of All-India Services to different State 
Cadr'es to find out how the system has been working. He replied: 

"A review was undertaken in 1967 when the system relating to 
rank and preference was given up. Thereafter, in 1972, 
after the introduction of the revised system, a further re-
view was undertaken and, in consultation with the State 
Governments, it decided that that system namely, the pre-
sent system might be contrnued. We have undertaken 
another review currently certain factors which 
have been thrown up in the last few years are being 
taken into consideration. I do hope, by the time we make 
the next alloca.tions, we would have decided whether or not 
to continue 1he present system.' 

,/ 
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2.36. In reply to the question, whether any difficulties were point-
ed out by the States in the operation of the e i~ing system of alloca-
tions, he said: "I will not say that there is any great resistance on 
the part of the States with regard to the existing system. But there 
are certain problems which have come to our notice and they merit 
some consideration." 

2.37. In a subsequent written reply to a point, the Department of 
Personnel have stated that the principles of State allocation have 
been reviewed very recently while working out the allocation of 
candidates to various States on the results of the 1974 examination. 
One of the alternatives which have been considered by Govt. is 
the limited zone wise preferences of the candidates. The Govern-
·ment claim that by and large the existing system has belen found 
to be working satisfactorily as it ensures equitable distribution of 

'high ranking candidates to the various States as also mitigates the 
regional imbalances in the matter of allocation of candidate4S to the 
various States. 

Delays in finalising Allocation 

2.38. A memorandum to the Committee from an eminant and 
knowledgeable retired civil servant states: 

"For the allocation of candidates to the different States, there 
should be a fair and uniform system and the allocation 
should be announced within one week of the commence-
ment of training. There have been enormous delays'in 
the recent years and sometimes the llo~tion has been 
announced towards the end of the training period thus 
depriving the candidates of the advantage and opportu-
nity of language training." 

2.39. During their on-the-spot study tour to the Lal Bahadur 
Shastri National Academy of Administration, Mussoorie, the Direc-
tor of the Academy also pointed out ther difficulties of t ~ lAS Pro-
bationers as weli as the Academy in late finalisation of the State 
allocations. " According to him the delays in finalisation of allot-
mentsto State Cadres created difficulties in the o ~ tion of .the 
counselling . system which was based on State Allotments and 'the 
learning. of the spoken Indian language of the State by the proba-
tioners. 

2.40. Government were asked to state whether the complaint 
was true and if so, what were'the reasons therefor. They have 
admitted that sometimes tile' Statealloeations of candidates have 
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e~ delayed. They, however, attribute it to the fact that th. 
medical examination of some of the candidates recommended for 

. appointment to the IASIIPSIIFS remains pending, despite the best 
etforts made by the Department to get them finalised. Unless all 
the candidates recommended· for appointment to these Serviees Me 
appointed, the State allocation of these candidates cannot be taken 
up. Sometimes, according to them, the delays are on account of 

. the supplementary candidates that have to be summoned from the 
UPSC, in place of candidates who are finally rejected on medical 
grounds. 

2.41. The Committee un4erstand that aHocatien of direct recruits 
to tire three All India Services to the various State cackes, is made 
.accerding to well laid out prineiples like ranking in the merit list, 
preference for the; home State and roster system ete. They ROte 
that these principles were reviewed recently a'" th.t GoverDlllent 
are also trying the alternative of limited zone-wise prefereaee of 
the candidates. According to Government, the existing system is 
WOil'king satisfactorily as it ensures equitable distribution of higbi 
ranking c,am(idates to the various States and also mitigates the 
regional imbalances in the matter of allocation of candidates to the 
various States. During their visit to the National Academy of 
Administration, the Committee gathered the impress.ion that the 
probationers were not aware of the principles followed in the alloca-
tion of candidates to the various States and that there was an 
amount of ,ambiguity and uncertainty in this regard. The Com-
mittee would like Government to work out and strictly implement 
rational and equitable principles of allocation of All India Services 
candidates to the various States. They desire that these principles 
ve published in the annual report of the Department for the infor-
mation of all concerned. 

2.42. The Committee note that as far as possible, 50 per cent of 
the vacancies in each State cadre are filled every year from out of 
Pte candidates not belonging to that State. In the opinion of the 
Comm.iltee, the posting of young officers from oth_ States to a 
St. "is an integral feature of these services whieh should not be 
aBowed to be compromised in any manner. The Committee are, 
however, not sure that these provisions are enfor~ strictly in the 
case of each State .. 'fhe Committee would like to emphasise that 
there should be no remiss in the enforcement of these provisions 
and that 50 per cent of vacancies in each State cadre should be 
&lled up from out of the candldaees, aetbelOll§iag, to that State. 
"Dle Committee would like that re.leVaIlt infonnation aJ.out the 
posting· aDi aHocalion! of ..meers .• f lkll 1a.cIia. SerWces to di&rent 
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States should also be published in the annual report of the Depart-
ment. 

2.43. The Committee observe that delays have been taking place 
in .,the. ~tti ll of ~S ro tion~s to S~e cabes; ~ting 
adveIl"sely tlieir programme of training and learning of the regional 
language. The Committee would like o er~t to, evolve- a pO-
cedure whereby the allocations to the State cadres are known to the 
r~ ione.rs .within a month Q{ their joining the AcadelllY. The 
~ in the 6naliisation of the medic.I examination should not lie 
allowed to. stand in the way of these allocations, as such can4idates 
whose number would be small, could be allocate!d to the States later 
on, after receipt of their medical examination report. The Com-
mittee desire that the time taken in making allocations should also 
he suitably. mentioned in the Annual. Report of the Department. 



CHAPTER-OI 
WRl'ITEN EXAMINATION FOR DIRECT· RECR'U'rrMENT 

Compulsory Papers 'f01' lAS etc: E.tani'ination. 

3.1. As already stated, the danlndates for the IAS\IPShave to 
appear in the "lAS etc. Examination" which comprises inter alia 

,written examination in three compulsory .gubjects,namely Essay, 
. General English and General Knowledge, each with a maximum of 
150 marks. It has been suggested in a memorandum to the Com-
mittee that besides the three existing compulsory papers, there 
should be two additional compulsory papers, namely "General 
Science" and "Current Affairs". The memorandum says:-

"The paper on Essay will test the can9idate's power of expres-
sion, capacity to think, ability to marshal and present 
facts and to advance arguments. The paper on General 
Knowledge will be designed to ascertain the range of 
interest and information and to test knowledge of import-
ant facts of history and geography, the SOCiological and 
cultural heritage of India and the political set up in the 
country with particular reference to the ConstitutiQn. 
The paper on Current Affairs will include questions on 
matters of general interest relating to economics, trade, 
agricultural or industrial production, political or social 
movements and important happenings and problems of 
the day, both national and internationaL· The paper on 
General Science will assess the candidate's extent of 
knowledge and understanding of basic, but simple, sc:i:en-
tific facts or phenomena and his appreciation of events 
and developments relating to science and technology 
which are of general interest or of everyday use and 
which are being currently talked about and commented 
upon." 

3.2. DUring their visit to the Lal Bahadur ShSlstr:i: National 
Academy of Administration, Mussoorie, the lAS Probationers sug-
gested to the Estimates Committee that Compulsory Papers for the 
lAS etc., examination should include papers on "General Science", 
"Agriculture" and "Development of Indian Soc:i:ety and Culture". 

42 
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, i ~ts r  Papers tor IFS Examination. 

3;3. The candidates for the' IFS Examination have to appear in 
two compulsory papers, viz, General English and General Know-
ledge; each having a maximum of 150 marks. It has been suggested 
iii a memorandum ,to the Committee that an additional Compulsory 

":Paper bil ~r l Sctence" should also be, prescribed for this Exa-
", mination. . 

, "General English" as Compul$ory subject tor lAS etc./IFS Exami-
fWJltiof1.S ... ' - , 

3.4. A point was raised during evidence that since Hindi had been 
declared as the National Language of the country and English had 
the status of only an associate l ng g~  it was hardly justified to 
keep the subject of "General English" as a compulsory subject for 
the lAS etc.IIFS Examinations. It was held that if there was a 
compUlsory paper in "General English" then t er~ should be a com-
pulsory paper in "General Hindi" also. This would give encourage-
.ment to the teaching and study of Hindi language allover the country, 
which being the National language had ultimately to replace-
English. In reply, the Secretary Degartment of Personnel merely 
drew attention of the Committee to the Efulotions aroused in some 
parts of the country over the question of language. 

3.5. The Committee note that at present three compulsory sub-
jects namely, Essay, General English and General Knowledge are 
prescribed for lAS etc., Examination and two subjects, namely, 
General English and General Knowledge fpr the IFS Examination. 
The Committee (!onsider that candidates for All India Services 
should inter alia have a basic knowledge of general science, deve-
lopment plans, agriculture, Indian society and cuJ.ture etc. They, 
therefore, recommend that the scheme of compU:lsory papers for tbe 
written part of the lAS etc.ll'FS examinations may be reviewed and 
(suitably modified to cover these aspects. 

3.6. The Committee further note that 'General English' is one of 
( ,tbe eompulsory' papers in the All India Service examinations. They 

understand that medium of instruction in Scbools, Coneges' and 
Universities in' a nuniber of states' bas been s it~ e  over from 
English to Hindi and regional lan'guages. Besides, the language of 
administration in most of the States where tbe AU India Service 
Englisb to Hindi and regional languages. Besides, tbe language of 
tbe area concerned. There is also a general feeling that tbe All 
India Service ,examinations are weigbted in favour of students who 
bave a good ~ ~n  of tbe Englisb language. The Committee 
would tberefore like Government to review tbe matter and see that 



fair opportunities to compete 41. these ~41tiogs  ~~ l ~ le t. 
students comiqg from rural and backward areas and those who have 

j st¥4ie4 in ~on~ and Universities where leei ~ of ins~on is 
either Iilindior the reg~ l~ . . 

3.7. The Committee have, elsewhere, in the Report s gg~te l ~t 
~i l coa£hi:ng f A iliti~ should be made av.,ilable ~r I ~s 
coming from weaker sections of society or 'States qom where. ~e 
representation to the All India Services is very much less in propor-
ticm. The Committee expect that special coaching -f.cilities would 
inter alia cover development of adequate standartl in the candidates 
for scoring well in English languag.e paper. 

Optiow.ll Subjects. 

3.8. As already stated, for written examination the candidates 
for lAS as also IPS have to appear, in addition to three compulsory 
papers, in certain subjects selected by the candidates out of a pl'es-
cribed list. Candidates for the lAS have to Bl.?pear in five subjects 
including two of a higher standard and those f-or IPS in two subjects. 
The List of optional subjects is re-produced in Appendix 1. It 
would be seen from this list that the number of optional subjects js 
as many as 46 while the List of additional optional subjects for the 
IAS includes about 28 subjects. 

3.9. It has been represented to the Committee that the lists of 
optional subjects for the lAS etc. examination should be liberalised 
to include subjects on modern management techniques, Chartered 
Accountancy, Cost Accountancy, Engineering- etc., to allow - fair 
opportunities to candidates from those fields. 

3.10. During the visit of the Committee to the Lal Bahadur 
Shasiri National Academy of Administration, Mussoorie, the lAS 
Qrobationers also represented that though candidates holding degrees 
in engineering and Agriculture were eligible to appear in the lAS 
etc. examination, engineering and agricultural subjects did not find 
a place in the list of optional subjects and 4he graduates in those 
fields had to; offer Arts or science subjects which they had not read 
at the degree level. 

3;11. In regard to this question, the representative of the ~ ~rt
ment o~ ersonnel stated dUring eVlidence that the Kothari o ~tt ee 
appointed by,the U.P.S.C. would also be examining this qu,estion. 



-Aslted for his erson~l OpinIOn on the suggestion, the Secretary 
-Department of Personnel stated:--

":My personal view would be that in the generalist servlces, 
it is not good in the national interest to be tapping areas 
where the potentiality, as developed today is not adequate 
even to meet the country's requirements. . ..... I am only 
referring- to people who have a professional background 
altogether. As far as their technical and professional 
background is concerned, I am not quite sure whether they 
should be inducted into the generalist service, whether 
they will be of any use there and whether they would not 
be causing a depletion in the ranks of the technical needs 
of the country ....... We can complicate the matter if 
we bring in far too many s e ~ lis tion as subjects." 

3.12. }mother point made by the probationers was that some of 
, the- Arts subjects (such as History and Law) were divided into two 

or more subjects with the result that an Arts students by preparing 
only one subject could offer tW9 papers at the examinatipn. On the 
other hand a science student had to cover ~ very l ~ course for 
each science subject that he offered for the examination. It was 
suggested that some of the science subjects could as _ well be split up 
into- tvro or more subjects. 

3.13. It is noticed that the List of o::>tional subjects includes, 
besides "Indian History" and "World History", "British History" 
and "European History" also. The List also includes "English 
literature". The foreign languages which could be offered as optional 
subject for the examination are: Arabic, Chinese, Persian, French, 
German and. Russian. The List of additional optional subjects for 
the lAS includes "British Constitutional History!' and "European 
Hi~I'. 

3.14. Before 1970 the method of recruitment to the Adminiska-
tive Class in U.K. was. as follow.s:-

At the Assistant Principal level candidates were selected. either 
by: 

(.a) a. ctualifying written examination in general subject 
followed by an interview and then by written papers in 
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optional academic subjects at Honours degree level 
(Method I); or 

(b) a qualifying written examination in general subject 
, followed by tests and interviews at the Civtil Service 

Selection Board lasting two days, and interview before 8' 

final board '(Method II). • 

.1 ~ The Fulton Committee on The Civil Service in Para 13 of 
Appendix E to Volume I of, their ReQort (1966-68) had the following 
observations to make in regard to Method I of recruitment at the 
AsSistant Principal level :-

" .... the wide variations in the content of first-degree courses, 
the growth of new specialisations, and the very wide 
choice of special subjects and optional subjects in univer-
sity courses have made it increasingly difficult to devise 
syllabuses for the Commission's examination which 
adequately reflect all the main degree courS2S in the 
universities of the United Kingdom, and so cater fairly 
and attractively for all potential candidates. There are 
already over 160 papers in the examination (from which 
each candidate has to choose between five and seven). 
But the range of subjects and of Qapers is now unsatis-
factory. A very large expansion in the number of papers 
would be required to make the examination f,air to candi-
dates from all universities by catering for all the options 
they can take. In fact this is virtually impracticable ..... " 

3.16. The Committee understand that on the recommendation of 
the Fulton Committee, recruitment through Method I has been 
stopped and, instead, recruitment is being done entirely through 
Method II. Method I broadly correspond to our own system of 
recruitment for the All India and Class I Services through the 
combined competitive examination organised by the UPSC. In 
Method I, the stress was on academic subjects. In' Method II, how-
e~e  the written qualifying examination does not include academic 
subjects but comprises an English summary, figure-based question, 
a series of cognitive tests and a test of constructive thinking. The 
written examination lasts for a day and a half cOIllQrises of the 

I following: . 

! !' 

(a) An English Summary (1-1/2 hrs.) 

(b) ,General Paper r~ TIns is an exercise to test the candi-
dates' power of constructive thinking and their ability to 
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set out ideas lUcidly and cogently. Candidates are presented 
With a situation posing a problem or problems to which 
solutions are required. 

(2 hrs.) 

{c) General Paper II-This is an exercise to test the candi-
dates' ability to draw sound common-sense inferences 
from information presented in statistical form and to point 
out inadequacties or limitations in that information. 

(1 hr.) , 
(d) Five objectively marked tests lasting between 15 minutes 

and one hour. They are mixed sentences test, verbal test, 
comprehension test, data sufficiency test, and diagram-
matic test. 

Review of syllabus of the various subjects. 

3.17. It is stated that the syllabi of the various subjects "are 
k€Qt under continuous review by the U.P.S.C. in consultation with 
the academic experts and other authorities." The syllabi of the 
following subjects were revised in the years indicated against each:-

1967 

1967 

1968 

1969 

1970 

1974 

Year Subject. 

• Hindi 

Advanced Psychology 

European History 

Soeiology 

Pure Mathematics 
Higher Pure Mathematics 
Higher Appliet1 
Mathematics 
Satatistics. 

Law I 
Law II 

Sociology 
Advanced. Sociology. 

There was a general review in the year 1966 of the syllabi of the 
compulsory, optional and additional optional subjects, a few of 
which were revised. 

3.18. The Committee note that the list of optional subjects for 
tile Indian Administrative Service etc., Examination includes .. 
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many as 46 subjects ami tbe list of additional qptiona. subjects fO!' 
the IDdian Administrative Service about 28. They further Dote that 
whereascaodidates with degree in Ettgineering are allowed t. 
appear in the lAS etc., Examination, the various subjects taug"t to 
ellCineering graduates do· Dot fiad a place among the optional sub-
jects for the exantination, with the result that the subjects to he 
offered by an engineer candidate, may not have been studied by 
him at the degree level. They see no reason why it should not lJe 
possible to include subjects relating to the main Engineering 
Graduate Courses in the lAS etc. Examination when science subjects 
sueh as Botany, Zoology, Chemistry etc., are already allowed as 
opjional subjects. The Committee, therefore, recommead that the 
major subjects taught to the engineering graduates should also be 
included among the optional subjects for the examination. 

3.19. The Committee also desire that science subjects which have 
a wide-rauging scope of study may be split into two or more optional 
subjects· for purposes of examination. 

3.20. The Committee feel that management being an important 
function of the higher administrative services, the subjects of 
Modern Management incit'ding Management A o n~ n  etc., may 
also be included among the list of optional subjects. 

3.21. The Committee need hardly point out that, as elsewhere in 
the world, some of the most talented and promising students are 
being attracted to professional courses such as engineering, agricul-
ture, commerce etc. The Committee feel that these young persons 
with professional qualifications who have the ability, aptitude and 
the making to do well in the general papers which are compulsory, 
should not be placed at a disadvantage with reference to the optional 
subj«!JCts in the All India Services examinations. In f t~ the scheme 
of examinations should be such that it gives an equitable chance 
to promising students o ~g from the various streams of discipline, 
namely, science, humanities, engineering, commerce, agriculture, 
accountany, etc. The Committee would like Govt:.rnment to have 
this matter examined in depth in consultation with U.P.S.C. and 
inform them of the decision taken to rationalise the choice of optional 
8abjects. 

3.22. The Committee note that the present Ust of optional s ~ 
jects gilves a wide choice to the students of history and they can 
exercise options out of the four papers on history; namely, Indian 
'History, British History, European History and World History. 'For 
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optional papers of a higher standard, the history students can exer-
cise options out of the five papers on history, namely, Indian History 
(from Chandra Gupta MaurY'atb '-llitsba), Indian History (The 
great Mughals); Indian History (from 1772 to 1950), British COBsti-
tutional History (from 1603 to 1950) and Eurot;ean History (from 
1871 to 1945). The Committee feel that the' choice of papers on 
History pertaining to continents/countries or areas for the lAS etc., 
Examinaljons should be more relevant to the present day require-
ments and facts. The Committee therefore suggest that this aspect 
may be reviewed by an Expert Committee consisting of eminent 
educationists and experienced administrators and necessary adion 
taken at an early date to rationalise these subjects and pt1,blish them 
for the information of the candidates. 

3.23. The Committee would like to stress that candidates with 11 

scientific and technical background should not feel at a disadvantage 
at the written examination, compared to the Arts students. They 
would like that the list of successful >candidates should be analysed 
to see that students of no particular academic subject enjoy conti-
nuously a greater share in the Services ,and suitable measures taken 
to remedy the position. 

3.24. Although it is stated that the syllabi of the various \'Subjects 
are kept under continuous review by the Union Public Service 
Commission, it is noted that between 1961 and 1974, the syllabi of 
a few subjects only were revised. Further, as knowledge gets more 
and more specialised and educational institutions undertake teach-
ing in more and mote disciplines, there is need for updating the list 
ef optional subjects if fair opportunities are to be given to candidates 
from major disciplines. The Committee note that in U.K., Method I 
of Recruitment which provided for an examination in the academic 
subjects, has been given up because it has been observed by the 
Fulton Committee that a very large expansion in the number of 
papers woald be required to make the examination fair to candidates 
from all Universities by catering for all options which is virtu¥ly 
impra(!ticable. With effect from the 1970 examination, the recruit-
ment to the Administrative Group in u.K. is only by Method II in 
which the written qualifying examination does not include acade-
mic subjects but comprises an ngli~ swnmary, a figure based 
question, a series of cognitive tests and a test of constructive think-
ing. The Committee would like Government to ascertain how the 
adoption of Method II in U.K. has worked in actual practice, sO that 
the same may be taken into account while reviewing the system of 
written examinations for the All India Services. 
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CHAPTER IV , 

PERSONALITY TEST FOR DIREct R R~ I'~1 
~ ) j 

Personality test as a 'Qualifying Test for lAS etc. EX,aminatio1i. 

4.1. From 1948 to 1956, for being successful in the lAs' ~ . 
Examination a candidate was required to obtain in the rNtervfe-W 
for the Personality Test a minimum of 35 per cent of marks earnlarked 
for that Test. 1£ he was not able to secure the minimum percentage 
of marks at the Interview, the candidate was deemed to have failed 
in the examination even if he had obtained very high' mar'ks in the 
written test of the examination. It is stated that "in view of 
persistent criticism in Parliament and in the Press that the Per: 
sonality Test gave undue advantage to cand,idates coming from 
well-to-do homes and those who had the benefit of . expensive 
education", the system of minimum qualifying marks in the 
Personality Test was abolished from the 1957 examination. According 
to the system in force since 1957 examination, the marks obtained 
by a candidate in the Personality Test are added to the marks 
obtained by him in· the written part of the examination in order to 
determine his rank and success in the exam'ination. 

Maximum Marks for Personality Test for LAS etc. Examination 

4.2. Not only that the Personality Test ceased to be a qualifying 
test but maximum marks for this test have also been reduced. The 
changes in the maixmum marks earmarked for the Personklity Test 
have been as follows:-

._-.---
Year of Examination Service Maximum Marks 

1947 to 1950 lAS & 
IPS 

300 

1951 tc 1963 lAS 400 
IPS 300 

1964 to dace lAS 300 
IPS 200 

50 
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4.3. The maximum marks for Personality Test as against those 
for written Examination are as follows:-

~.S 

IPS 

Written Exam. 

1450 

850 

Personality Test for IFS Examination. 

Perscma/ity test 

300 cr 21% 

200 or 23' 5% 

4.4. Candidates for the IFS who obtain such minimum qualifying 
marks in the written examination as may be fixed by the Commis-
sion in their discret;ion are summoned by the UPSC for an interview 
for a Personality Test which carries a maximum of 200 marks. The 
marks secured in the Personality Test are, as in the case of lAS 
etc. Examination, added to the marks obtained in the written Qart 
of the examina1ii,on to determine the rank and success of the 
candidate. 

Minimum Marks for Personality Test for IPS & IFS 

4;.5. It has been pointed out in a memorandum to the Committee 
that in view of the special attributes required in a police officer 
which can be judged better during an interview, it is necessary to 
set a minimum standard for such assessment. It has been suggested 
that in respect of the Indian Police Service "a minimum qualifying 
percentage of marks of personality test, say 10 per cent, .may also be 
prescribed." For the same reason, minimum qualifying marks for 
personality test have been suggested also for the Indian Forest 
Service. ~ 

4.6. During evidence, the representa1;ive of the Ministry of Home 
Affairs speaking in respect of the IPS' st ~  that Government hac. 
taken a "conscious decision" to remove this minimum requirement 
of marks for Personality Test "to give better opportunities to the 
candidates coming down from rural areas". He, therefore, felt that 
there need n~t be any particular minimum for viva voce in the case 
of IPS. The representative of the Ministry of Agriculture took the 
sa:tne position in respect of the IFS. He also pointed out that m 
the case of IFS there was also a "physical endurance test". 
2131 LS-5. 
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Content of Personality Test 

4.7. The Rules for the respective examinations lay down the fol-
lowing guidelines for the information of the candidates:-

lAS etc. Examlination 

The candidate will be interviewed. by a Board who will have 
before them a record of his career. He will be asked 
questions on matters of general interest. The object of 
the interview is to assess the personal suitability of the 
candidate :(>:>r the Service or Services for which he has 
applied by a Board of competent and unbiased observers. 
The test is intended to judge the mental calibre of a can-
didate. In broad terms this is really an assessment of not 
-only his intellectual qualities but also social traits' and 
his interest in current affairs. Some of the qualities to be 
judged are mental alertness, critical powers of assimila-
tion, clear and logical exposition, balance of judgement, 
variety and depth of interest, ability for social cohesion 
and leadership, intellectual and moral integrity. 

2. The technique of the interview is not that of a strict cross 
examination hut of a natural, though directed and purpo-
sive conversation, which is intended to reveal the! mental 
qualities of the candidate. 

3. The personality test is not intended to be a test either of 
the specialised or general knowledge of the candidates 
which have been already tested through his written pa-
per. Candidates are expected to have taken an intelligent 
interest not in their special subjects of academic study 
but also in the events which are happening around them 
both within and without their own state or country as 
well as in modern currents of thought and in new dis-
coveries which should rouse the curiosity of well educated 
youth. 

1FS Examjnation 

The Candidate will be interviewed by a Board of competent 
and unbiased observers who will have '\:,efore them a re-
cord of his career. The object of the interview is to as-
sess the personal suitability of the candidate for the ser-
vice. 'The c8ndidate will be expected to have taken an in-
te~t interest not only in his subject of aeademic stooy 
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but also in events which are happening around him both 
within and without his own State or country, as well as 
in modern currents of thought and in new discoveries 
which should rouse the curiO'Sity of well educated youth. 

2. The technique of the interview is not that of a strict cross 
examination, but of a natural, though directed and purpo-
sive conversation, intended to reveal the mental quali-
ties -of the candidate. The Board will pay special atten-
tiOn to assessing the intellectual curiosity, critical pow-ers 
of observation and assimilation, balance of judgement and 
alertness of mind, initiative tact, capacity for leadership; 
the ability for social cohesion, mental and physical energy 
and powers of practical applicatron; integrity of character; 
and other qualities such as topographical sense, love for 
out-door life and the desire to explore unknown and out 
of way places. 

:Method of Interview for Personality Test for lAS etc. Examination 

4.8. During their visit to the Lal Bahadur Shastri National Aca-
demy of Administration, Mussorie, the following suggestions were 
made to the Committee by the lAS Probationers. 

A minimum time should be fixed for the interview of a can-
didate. At present while some students were given as 
many as 20--25 minutes, some others were given only 5 
minutes for interview at which they were hardly in a po-
sition to expresS' themselves. 

There should be a division of marks as between questions on 
the subject read or offered by the candidate and those 
on general knowledge etc. At present while rome stu-
dents were asked only questions on their subject of study, 
others were asked only questions designed to test their 
general knOWledge. 

There should be some system of training of interviewers so 
as to bring aoout uniformity in the manner of interview-
ing. At present different persons sitting on the Interview 
Board observe different methods of assessment of a can-
didate, for declaring their opinion in regard to him and 
award of marks. 
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System of Intervtiew under Method n of Recruitment in U.K. for 
the Administrative Group 

4.9. As mentioned earlier, before 19700, the system of recruitment 
for what was then known as the "Administrative Class" in U.K. 
was by Method I and by Method II. Method I laid emphasis on 
written examination in optional academic subject, while in Method 
II the system of interviews had the prime importance. As a result 
of the recommendations of the Fulton Committee, Method I of re-
cruitment has been given up from the examination for 1970' and the 
recruitment to what has now came to be known as the "Administra-
tive Group" is by Method II alone. 

4.10'. The Method II of recruitment followed in U.K. has been 
described in the Report of the Fulton Committee itself as follows:-

(a) There is a written qualifying examination in which all 
candidates have to take the following three written papers: 

(i) Essay (which carries 10'0 marks). 

(ii) English (which carries 200 marks). 

(iii) General Paper (which carries 150 marks). 

(b) Those getting 230 marks or more out of the pqssible total 
of 450, together with boarderline candidates selected for 
further consideratinn in the light of their records and re-
ports, then attend the Civil Service Selection Board in 
groups of five for a series of tests and interviews extending 
over two dayS". The tests for each group are conducted by 
a Chairman, an observer and a psychologist. There are 
two groups of tests. The first ~  are each separately-
marked out of 300 as follows:-

(iv) a written appreciation, 

(v) a drafting test, 
(vi) a Committee exercise; performance a'S Chairman, 

(vii) a Committee exercise; performance as member, 

(viii) a group discussion, 

(ix) an intreview (40 minutes) with tbe Chairman of the se-
lection board who gives special attention as 10 how a 
candidate has spent his time since leaving school, to his 
leisure pursuits and to his reasons for seeking a job in 
the public service, 
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(x) an interview (40 minutes) with the observer mainly to 
assess the quality of the candidate's mind. 

(xi) an interview (40 minutes) with the psychologist, to as-
sess his temperament and personality. 

Tlie second group consists of psychological and cognitive tests 
designed to measure aspects of intellectual ability. They 
are each separately marked on a seven-point scale as fol-
lows:-

(xii) two short intelligence tests which provide evidence of 
basic mental ability, though they assume a considerable 
educational sophistication and facility in the language, 

·(xiii) a statistical-inference test which gives an indication of 
ability to think numercally, 

(xiv) a short exercise testing the range but not the depth Ilf 
general information about current affairs, not too nru--
rowly interpreted. 

~In addition, close attention is also paid to reports from school ~ 
and university; and the assessors have to make their best 
estimate of potential for future development. The marks 
given for the various tests are not added together to pro-
duce an aggregate score, and, as at present devised, are 
not capable of being so added. The Chairman and the t.1b_ 
server anive after discussion at an overall marks (out of 
300) which is then put before the Final Selection Board at 
(c) below. 

(c) Those reaching a certain minimum standaro in the tests at 
(b) above then go before the Final Selection Board. The 
interview before this board is decisive; it determines 
whether or nQt the candidate is offered an appointment in 
the Service. 

4.11. In pursuance of the Report of the Fulton Committee, a Com-
mittee of Enquiry on Method II System of Selection fur the Adminis-
trative Class of the Home Civil Service, U.K. was appoilJ.ted in 1969 
(Davies Committee). The following observations of the Committee 
are of interest:-

The selection techniques have not yet evolved to the point at 
whicK a strictly sCientific appraisal of aU the intellectual 
and personnel attributes of a candidate could be under-
taken. Having measured objectively the characteristics 



which are amenable to such treatment, sOme degree of sub-
jectivity and uncertainty has to be employed to assess-
as many characteristics as possible, so as to achieve a 
picture of candidate's total quality. The aim, however, 
should be to extend the range of objective testing. Since 
personnel se~e tion is likely to involve a degree of subjec-
tive assessment, there is need for a substantial formal in-
ductiOjIl and training for assessors so as to achieve a high 
degree of "disciplined" subjectivity. 

The procedUTes at Civil Service Selection Board (CSSE) stage 
are 'Sound and its duration appropriate. There is' need for 
further investigation and research to detennine the effec-
tiveness of the test now used, to develop new tests and to 
ensure that its standards' are neither lax roT too sevre. 

Interviews of candidates should be carefully planned. The 
Chainnan should indicate the specific points which call 
for attention and a sulitable approach should .be agreed in 
advance. . 

There should be flexibility in the length of FSB interviews. In 
difficult cases interviews may be longer while in straight 
forward cases they should be shorter. 

The size of Psychologists' panel sh'Ould be reduced so that the 
individual Member's commitments are frequent enough to 
build up a reasonable experience of the CSSB process. It 
would be better from the CSSB's point of i~ if a psy-
chologist is allowed to lI"emain 'On panel for two years and 
is asked to attend fairly frequently rather than to have 
him on the panel for a number of years am calling him 
to attend very infrequently. If an individual seems to be 
having difficulty in making himself available, his name 
should be taken off the list, replacing him by some one 
more available for the work. 

A specific period of concentrated training on CSSE's duties 
should be obllgatory for all the CSSE Assessors. 

Research should be undertaken in (1) job-analysis, (2) follow-
up, ~  analysis of candidates' attitude, (4) experimental 
work on assessing and marking method, and (5) experimen-
tal work on methods of assessing aspects of personality. 
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Introduction of Pychological Tests in the sc.hemeof lAS etc. Exami .. 
nation 

4.12. The question of introducing psychological test in the scheme 
of the lAS etc. Examination was considered by the UPSC during 
1965-66 and an extract from para 9 of the 16th Annual Report is 
reproduced below:- • 

"The Commission have given considerable thought to the sug-
gestions made in certain quarters from time to time re-
garding introduction of intelligence and ti~ e tests 
based on advanced knowledge of psychology. In this con-
nection it may be mentioned that in the schemes of some 
of the examinations, viz., National Defence Academy. 
Indian Military Academy and Special Class Railway 
Apprentices Examination, there exists already a provi-
sion for the Intelligence and Aptitude Tests, which are 
administered by the Directorate of Psychological Research 
of the Ministry of Defence. 

It has not so far been possible to make extensive use in India 
of modem psycological tests in selection procedures. In 
ceri:ain countries considerable advance has been made by 
the educational/research institutions in the development 
of psychological tests considered appropriate for different 
age groups and fur varying needs. . They have been con-
tinually evolving and validating through experiments, 
batteries of new tests for being put to use. The reliability 
of even these tests has been question in certain quarters. 
In any case, until more psychologists of the right type and 
eminence are available in India, and the educational au-
thorities and research Instiutions make the requisite pro-
gress in these directions develop the necessary means for 
evolving and testing through experiments, appropriate 
batteries of tests suitable for Indian conditions at diffe-
rent levels, and finally estabilsh the validity ~  the re-
liability of those tests over a period of time, it would in 
the view of the Commission be premature to make more 
extensive use than at present of psychological tests· in the 
schemes for personnel selection, particularly for the high-
er Services". 

4.13. The Committee on Police Training (Gore Committee) in 
their Report (1974) have recommended the use of psychological tests 
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for recruitment to the Indian Police Service. According to the Com-
mittee: 

"The Indian Police Service calls for qualities of leadership 
and a high degree of pragmatic sense, mental alertness, 
self-confide:p.ce and dynamism. We have observed that, for 
the selection of OJrnmissioned Officers; the Defence Ser-
vices Selection Centres test the Candidates' capacity to 
plan and organise, ability for social adjustment, social 
effectiveness and dynamism through a series of tests con-
ducted by trained group testing officers and a psycholo-
gist over a period of four days. We suggest that similar 
tests, suitably adopted to the special requirements of the 
police, should be introduced as a part of the personality 
test for candidates for the Indian Police Service as soon 
as they have been developed and trained officers are 
available to administer them. These tests may be held after 
the written examination and should carry a maximum of 
100 marks. The marks which a candidate obtains in these 
tests should be added to the marks obtained by him in the 
interview part of personality test. Subjecting the can<::li-
dates who qualify for the Indian Police Service and the 
Indian Adrriinistrative Service to such tests may prove in 
the long run to be of distinct benefit 1x:l the administration". 

4.14. During evidence, the Secretary, Department of Personnel 
was asked whether it would be feasible and desirable to adapt the 
-system of Personality Test as obtains in the Defence Services or as 
in U.K. for recruitment to All India Services. He replied: 

"Any method to improve the selections should be most weIJ.-
come and according to modern techniques the introduc-
tion of psychologists has come to stay in most of the ad-
vanced countries and has also been accepted in this 
country in the defence services. It would be a good idea 
to have a psychologist. Being an ex-student of psycho-
logy myself, I WOUld. advocate psychological tests. The 
only difficulty is this. This 'psychological tests' of the West 
have not been adapted to the requirements of our country. 
T ~ adaptation has been only to the extent of validity 
for the defence services. Therefore, it will be necessary 
to have some sort of redefinition of these tests and 
readaptation so that they can be used for the civi'l ser-
vices. It should be possible to put psychologists on the 
Selection Boards. But whether those psychologists could 
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replace the entire Interview Board or whether they 
'Could replace the entire written test, is a moot 
1:}uestion which is again under consideration of the 
Kothari Committee. The main difficulty would appear to 
be one of numbers. In the United Kingdom every year 
the number of ~.n i tes who take the administrative 
class e~ in tion' would be about 800 to 1000. As com-
pared to that, in our country the number of candidates 
for the lAS and allied services would range between 
20,000 and 25,000. So, whether this should M introduced 
at the stage of the screening test or at the final level are 
matters for further consideration. But, in principle, it 
would be a good idea to introduce psychological tests .... 
With the collaboration of wen-known psychologists in 
the country I SUppOSe it should be possible to adapt the 
various tests which have been adopted in France, United 
Kingdom and even in the' Civil Service Commission in 
the United States." 

Training of Newly appointed Members of the 
Personality Test Boards 

4.15,. The Secretary, Department of Personnel was during ~i
dence, asked to State whether there was any regular system of prior 
training or briefing of newly appointetd Members of the Personality 
Test Boards in regard to the Methods of Assessments and award of 
marks. His answer was: 

"No. Sir, except that I was informed by the Union Public 
Service Commission, that there is an informal discussion 
between the numbers of the Board." 

4.16. 'The Committee feel that the question of introduction of a 
system of psychological, intelligence and aptitude tests in the sche-
me of lAS etc.jIFS examination merits re-examination by the Union 
Public Service Commission and the Government keeping in view 
too facilities therefor available in the country. 

4.17. The Committee emphasise the need for continuous impro-
vement in the method of interview for Personality Test at the lAS 
etc.lIFS examination in the light of the developments taking place 
abroad in the methodology of interview. 

4.18. The Committee also feel that since the interview for Per-
sonality test is likely to involve a. degree of subjective assessment, 
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thjere is need for a system of formal orientation in induction of' 
Members of the Personality Test Boards in tbe techniques of inter-
view so as to achieve a degree of objectivity in assessment. 

4.19. The Committee also recommend that tbe policy and plan-
ning wing of the Department of Personnel as well as the Union 
PubIi:c Service Commission should undertake studies and research 
in assessing and marking methods for personality tests and evolve 
systeDis of interview so as to objecth'ely judge inter alia the atti-
itt,des and c'apacities of the candidates for the job requirements 
j 

of the Service concerned in the changing conditions of the country. 

Composition of the Personality Test Boards 

4.20. A study of ~ e membership of the Personality Test Boards 
for the lAS etc. Examination 1973 constituted by the U.P.S.C. (vide 
Appendix VII of the 24th Report of the Commission) shows that 
total membership of the Board was 13. The details are as follows: 

(i) Chairman, UPSC and Members of the 
Commission 

(ii) Civil Servants (retd. IFS/ICS officers) 
With Foreign Service Background 
With general secretarial background 

1 
2 

(iii) Professors with Political Science, International 
Relations & Art and Culture as 
sped-ali ties 

(iv) rof~ssor with scientific background 
(Chemistry) 

(v) Police Officer (retd. IP) 

5 

3 

3 

1 

,1 

13 

4.21. The Personality Test Board for the IFS Examination 1973 
was composed of 5 members. Chaired by a Member of the UPSC, 
of the 4 members, one was a Civil Servant (ICS retd.) one retd. 
Indian Forest Service officer and two Professors-one of Chemistry 
and one of Botany. 

4.22. It has been represented in a memorandum to the Commit-
tee that membership of the Personality Test Boards for the lAS etc. 
Examination shOUld include a Management Scientist. 
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4.23. On the subject of Personality 'r.e'St Boards, the following 
observations of the Fulton Committee in regard to the composition 
of the Interview Board (CSSB & FSB) is of interest: 

"In adc!ition to our recommendation that representives of de-
partments should be in a majority Qn the boards, we also 
o~si er that serious consideration should be given to the 

age structure of each board, both for central and depart-
mental recruitment. We think it wrong that retired. 
civil servants should play a large part in the selection of 
young people particularly at a time when the tasks of the 
Service are changing so rapidJy. In our view all boards 
should be predominantly composed of men and women 
who are still on the active list with a good many years 
still ,to go before retirement. We realise that departments 
often find it hard to spare good people (and they must 
be good) for work on selection boards. . But we regard 
1t as essenti,al that serving civil servants should play a 
large part in the recruitment of the next generation. This 
should be given high priority in allocating the time of 
those concerned." 

4.~ The Committee note; that the Fulton Committee in U.K. 
had re~o en e  that in the composition of Interview Board, 
5erJous consideration should be given to the age-structure of the 
Board. They thought it wrong that retired civil servants should 
play a large part in the selec.tion of young people particularly at a 
time when the tasks of the services were changing so rapidly. They 
had r~ en~e  that the Board should be predominantly composed 
·of men and women who were stilI on the active list with a good 
many years stiU to go before retirement. The Committee feel that 
in view of the fast changing nature of duties and responsibilities of 
the All-India Services in a detveloping economy and a welfare State 
like ours, it is necessary that the members of the Personali'ty Test 
~ Io l s for all India Servilces are in tune with the changing re-
quirements and circumstances of the Services. The Committee, there-
fore, suggest that while constituting the Personality Test Boards the 
Union Public SEtrvice Commission may gtve due consideration to 
the age-structure of the Board. It may also be $sured that about 
fiftI: percent of the members of the Boards are persons of adequate 
field experience in the services and in disciplines of relevance to the 
tasks of AliI India Services. Every care may, however, be taken to-
ensure tlIat selection of members of these Boards is madet on merit 
and objective considerations. 



62 

Physicaljitness and enduram:e Test for Indian Police Service I 
Indian Forest Service 

4.25. It has been suggested by a non-official witness during evi-
-dence that the candidates for the Indian Police Service and Indian 
Forest Service should be required to undergo a physical fitness and 
endurance test after the written examination and only those w.ho 
-qualify in Jhe written examination as well as the physical test should 
be calle\d for interview. Under the scheme of the Indian Forest 
Service Examination, the candidates have to pass an endurance 
t~st (Walking 25 km. in 4 hours). Asked to indicate his views on 
tlie suggestion in regard to the Indian Pollce Service, the Secretary, 
Department of Personnel stated that Government were "trying to 
introduce it" and that "it is a good attempt". 

4.26. The Committe recommend that the scheme of recruitment 
for Indian ol~ e Service may also inclUde an Endurance Test on 
the lines of that existing for the Indian Forest Service" 

Medium of lAS etc. ExaminaVion 

4.27. Upto the examination held in 1969, t ~ medium of lAS 
etc. Examination was English in respect of all the compulsory ~  

optional papers. From the Examination held 1'n the year 1969 on-
wards, the candidates were given the option of answering pape'l's 

.on 'Essay' and 'General Knowledge' in any of the languages men-
tioned in the Eighth Schedule to the Constitution. The present 
position is that the question papers on -'Essay' and 'General Know-
le ~e' may be answered in English or in anyone of the languages 
.mentioned in the Eighth Schedule to the Constitution provided that 
candidates exercising the option to answer in a language other than 
.English must choose the same language for both the papers and the 
option will apply to the complete paper and not to a part the'reof. 
The question papers on all other slJbjects are to be ans,vered in Eng-
lish except those on languages which, unless specifically required 
otherwise, may be answered in English or in the !anguage concerned. 

4.28. Asked during evidence whelther any assessment was made 
by Government of the working of the newaItrangement, the Secre-
tary, Department of Personnel stated that out of 8424 candidaWs 
who appeared in the Examination in 1972, the number of candidates 
who exercised the choice of answering their papers in the Indian 
Languages was no more than .1429 in the Essay paper and 854 in 
the General Knowledge paper. He pointSd out that he understood 
that some difficulties were being e:xperienced by the Union Public 
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Service Commission in t ~ existing system of ass.essment of papers:. 
answered in Indian languages. 

4.29. The Committee note that candidates are giyen the option 
of answering papers on Essay and General no ~e ge in any of the 
languages mentioned in the English Schedule of Constitution and 
that the question papers in all other subjects are to be answered in 
English. The Committee also note that a small percentage of can-
didates have exercised their option to answer papers in Indian 
languages. Since the medium of education in most of the States 
is Hindi/regional languages, it was expected that larger number of 
candidates o ~  answer the papers in Indian languages. The Com-
mittee WOllJd like Government to go into the reasons for the poor 
response of candidates in answering the papers to remove any _ ap-
prehensions or difficulties in this regard. 

_4.30. The Commi'ttee consider that it would only be proper if 
candIdates are allowed the option to answer optional ·papers in the 
language in which they have st i~  them. The Committee, there-
fore, recommend that candidates should be allowed to answer 
papers in optional subjects which are tattg,ht in Hindi/regional 
langl,lages in the Universities and co1J.eges, in the Indian languages_ 

Medium of Examination for Indian Forest Service 

4.31. It is noted that while the candidates for the Indian Admi-
nistrative Service etc. Examination are since 1969-, allowed to ans-
wer the CompUlsory Papers of "General Knowledge" and "Essay" 
in any of the languages mentioned in the Eighth Schedule to the 
Constitution, this concession has not so far been extended to candi-
dates for Indian Forest Service in so far as the paper in "General 
Knowledge" and the "Essay" part of the paper in "General Eng-
lish" are concerned. 

4.32. In this regard, during evidence, the Secretary, Department 
of Personnel stated: 

"Government had decided that the decision with respect to 
the lAS etc. Examination should apply to IFS Exami-
nation also but the UPSC have referred this matter also 
to the Kothari Committee for their advice.' 

4.33. The Committee recommend that the facility of answering 
the papers in Hindi or any of the languages mentioned in the 
English Schedule of the Constitution may be extended to the paper· 
in "General Knowledge" for the Indian Forest Service Examina-
tion. 



Medium of Interview 

4.34. There is a general feeling that good knowledge of and 
expression in English language affords a distinct advantage to the 
candidates at the interview for Personality Test. The Secretary, 
"Department of Personnel was, during evidence, asked to indicate 
the extent to which 'English was being used as the medium of inter-
view. He replied that the practice was that "Interviews are con-
ducted in English and replies_are expected in English. No one is 
supposed to use any other language". He, however, added: 

"Language is only one of the factors which cO,uld weigh 
with the Members of the Board. Expression will become 
better if there is command of language and that also is 
a quality which has to be looked for, but it is only one 
of the factors which weigh with the Board and there 
are many other factors whiCh have got to be given due 
weight." 

In the course of reply to another question, the witness admitted that 
for most of the candidates whose mother tongue was not English, 
it was a psychological burden upon the candidate to first think 
in his own language and then translate and express it in English. 

4.35. As regards the feasibility of using Indian languages, the 
Secretary, Department of Personnel said: "That is a matter in 
which Union Public Service Commission would be directly invol-
ved. May be, the members of the Union Public Service Commis-
sion themselves have problems about their own acquaintance with 
language." He, however, gave his personal views on the subject 
as follows: 

"My own feeling is that so long as the objective is to get 
the best out of the candidates, it is immaterial through 
which language you are able to get the best out of him. 
If you are judging the potentiality of the candidate, it 
should be by any manner possible, including deviations 
in the use of language." 

Preference to PubLic &hooL Background and knowledge of English 

4.36. A survey conducted by the Information and Guidance 
Bureau of the Allahabad University in 1969-70 on the determinants 
-of success in the Indian Administrative Service has found that 
about 44 per cent of the successful candidates had their early edu-
<!ation in Public Schools. During evidence this finding was con-
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troverted by the Secretary, Department 0{ Personnel. He said 
that the figure of 44 per cent could not be relied upon as the 
Allahabad University survey was based on "some sort of sample 
study". He referred to another study made covering the officers 
recruited during 1he period 1948-60 which had found that officers 
who had been wholly educated in Public Schools and abroad con-
stituted 14.4 per cent of the cadre while a 'subsequent study for 
the period 1Q61-71 revealed that percentage of such officers had 
gone down to 9.1 He, however admitted that the boy.i and girls 
with proficiency in English language were relatively in an advan-
tageous position. According to him: 

"Whether we are able to prove it on the basis cf facts and 
figures or not, the fact of 1he matter is that the entire 
examination is conducted in English, the interview js 
conducted in English. So a certain amount of proficiency 
in this language would certainly help. It will certainly 
create a better impression on the Board if the candidates 
were to have a better command. This is of course a con-
fession which I am making. But as I sald, this is not 
to say that people who have not had a good education in 
English have not been able to get in, because 1he facts 
and figures are quite clear. Now most of the States have 
their own medium of instruction. Most of the boys have 
been through these schools. They have been able to 
take this competitive examination without any disadvan-
tage in spite of the fact that they have not been given 
all the instruction in English. So, while there is a peri-
pheral advantage in having a good command over Eng-
lish, that is not to say that those who do not have a good 
command over English have no chance whatsoever in 
the All-India Services." 

4.37. He pointed out that the question of medium of examina-
tion for the Public Services was already under the consideration 
of the Kothari Committee appointed by the Union Public Service 
Commission and future' policy would be formulated in the light of 
their recommendation. Asked for his individual opinion in regard 
to the method of assessing merit if candidates were to be allowed 
to answer papers in Indian languages, he stated that permission to 
allow the candidates to write their papers in different Indian lan-
guages could lead to some practical difficulties. The paper attempted 
in an Indian language would have to be sent to <the examiner who 
could assess it in that language and in all probability he would 
belong to the State in which that language was spoken. In such a 
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situation there were chances of favouritism being shown by some 
assessors sometimes to the papers attempted in the Indian language. 

4.38. The Committee note that the interviews for personality 
test are generally conducted in English and replies are also expected 
in English. As admitted by the Secretary, Department of Personnel 
during evidence, certain amount of proficiency in English certainly 
helps in the interview. The Committee have pointed out earlier 
that the medium of instruction in the clloeges and Universities in 
a number of States in Hindi/Regional Languages. They feel that 
to enable candidates from such colleges and Universities to express 
themselves fully and to put in their best in the interviews, the 
Interview Board may give them opportunity to express themselves 
if necessary in Hindi/Regional Languages etc. 

4.39. The Committee have earlier stressed the need for objec-
tive assessment o~ the potentiality of the candidate and his suitabi-
lity for the developmental task which wonld face him as a member 
of the aU India Services. The Committee have, therefore, no doubt 
that the Interview Board would like to evaluate the knowledge n ~ 
potential of the candidate rather than his mere profficiency in 
speaking English. 



CHAPTER V 

APPOINTMENT BY PROMOTION 

Scheme of Appointment by Promotion 

5.1. Promotion to the I.A.S., the IPS and the IFS are made OD 
the basis of a select list of substantive members of the State 
Civil/Police/Forest Services, drawn up by a Selection Committee 
constituted for the purpose under the Rules of the respective ser-
vices. According to the Rules in re!:pect of the lAS and IPS, 
the number of officers promoted to the lAS and IPS in any State 
Cadre/Joint Cadre is not to exceed 25 per cent of the senior duty 
posts under the State and Central Governments. In the case of 
J&K however, the rules empower the Central Government to pres-
cribe in consultation with the State Government a higher percent-
age of posts which could be filled by promotion to lAS/IPS This 
exception is valid upto April, 1978. 

5.2. The promotion ceiling in the Indian Forest Service is 33-1/3 
per cent of the senior duty posts under the State and the Central 
Governments. 

Changes in the conditions of eligibility of State Serv:ce Officers .jor 
Promotion 

5.3. Prior to July, 1958, it was not necessary that the State 
Civil Service/State Police Service officers should be substantive 
for being eligible to be considered for promotion. The rules were 
amended in July, 1958 making only substantive members of the 
State Civil/Police service eligible for consideration for promotion. 
The rules were amended in February, 1966 for counting only con-
tinuous service in the post of Deputy Collector/Deputy Superinten-
dent of ~oli e (or any other post declared equivalent thereto by 
the Government) towards the minimum qualifying service ofS 
years prescribed in the rules for consideration for promotion. 

5.4. No upper age-limit for consideration for promoti<\t1 existed 
prior to March, 1967. The rules were amended in March, 1967 
whereby members of the State Civil/Police/Forest Services, who 
had attained the age of 52 years on the 1st day of January of the 
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year in which the meeting of the Selection Committee was held ... 
were normally excluded from being considered for promotion. 

Size of the Select-List 

5.5. Prior 10 1955, there was no limit to the size of the Select 
Lists re ~re  for proII.1otion to the lAS and IPS. The rules were 
amended in November, 1965 restricting the size of the select list 
to not more than twice the number of substantive vacancies anti-
cipated in the course of 12 months from the date of preparation of 
the select list or 10 per cent of 1he senior duty posts whichever is' 
greater. This provision regarding the size of the list .also applies' 
to the Indian Forest Service. 

Change in the composition of Selection Committee. 

5.6. Prior to the year 1967, there was no representative of the" 
Government of India in the Selection Committees constituted for 
promotions to each State cadre of the lAS and the IPS. Consequent 
upon a recommendation of 1he Estimates Committee (Para 34. 
Ninety-third Report, Third Lok Sabha) , a nominee of the Govern-
ment of India not below the rank of a Joint Secretary has been 
made a member of the various State Selection Committees. The 
Chairman or a Member of the UPSC is 1he Chairman of the Selec-
tion Committee. 

Review of the system of Appointment by Promotion 

5.7. The Secretary, Department of Personnel was, during evi-
dence, asked whether the existing system of recruitment to the 
All-India Services by promotion from amongst the State Civil 
Service Officers been reviewed by Government in the past; if so, 
when was the last review completed, what were its main findings 
and whether any follow-up action was taken. He replied that the 
existing system came in for review by the Administrative Reforms 
Commission who recommended that promotion opportunities for 
the State Civil Service Officers should be increased (from 25 to 40 
per cent). This recommendation of the Commission was, accord-
ing to him, "under the consideration of the Government.", In the 
caSe of Indian Forest Service, however, 1he witness pointed out 
that the promotion quota was already 33-1/3 per cent as against 
25 per cent for the lAS and IPS. 

5.8. The witness was further asked whether the existing system 
had any inbuil1 mechanism for ensuring a measure of equality of 
-epportunity for Civil Service Officers belonging to different States. 
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Admitting that "there is no inbuilt mechanism for ensuring a 
measure of equality", the witness said:-

"Actually, my own experience over 1he last few months has 
been that as a result of the existing rules and systems, a 
lot of distortions have appeared in. the operation of the 
system. I would give you only one instance. In Kar-
nataka, where I was lam month, I found that the State 
Service Officers with a service of only about 12 years 
were being considered for the select list. B1,lt when I 
went to U.P., I found that the officers who have put in 
even 27 years of service were still out of consideration 
........ So, there is an element of distortion which has 
come in. It has to be examined .............. If the pro-
motion quota is increased, it will help certain States like 
U.P. At the same time, it can also lead to ano1her prob-
lem. For example, a State like Karnataka will get still 
more Junior officers as compared to what they are get-
ting now. A balance has to be struck between the two 
extremes. It would be a good idea ........ that some 
sort of mechanism might be devised so that there is a 
parity of opportunity between State Service Officers in 
various States." 

~ . The Committee note that the Administrative Reforms Com-
mission had recommended that promotion quota of State Civil Service 
Officers to the I.A.S./I.P.S. should be increased from 25 to 40 per 
cent, and that the same is under the consideration of the Govern-
ment. As considerable time has already elapsed since this recom-
mendation was made, the Committee would like Government to take 
an early decision in the matter. In this connection, the Committee 
would also invite a reference to the recommendation made by t ~  

in para 1.35 wherein they have suggested various measures for filling 
the gap between the authorised strength and actual strength of the 
I.A.S./I.P.S. Officers. 

5.10. The Committee note that the Selection Committee constitut-
ed for promotion of State Civil Service officers to the I.A.S. and 
I.P.S. includes a nominee of the Government of India not below the 
rank of a Joint Secretary and that a member of the Union Public 
Service Commission is the Chairman of that Committee. The Com-
mittee consider that to make the selections more objective, it would 
he desirable if the Member of the U.P.S.C. and the nominee of the 
Government of India on the State Selection Committee do not be-
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long to that State or cadre. They would like that this aspect maT 
be kept specially in view while constituting the Selection Committee. 

.5.11. The Committee are constrained to find that while in one 
State, State Civil Service Officers of 12 years seniority are being con-
sidered for inclusion in the Select List for Promotion to I.A.S., in an-
other State Officers with even 27 years seniority are out of the range 
of consideration for promotion. The Committee would like Govern-
ment to examine the entire scheme of recruitIDejnt to I.A.S./I.P.S.! 
I.F.S. by promotion from State Civil/Police/Forest Services so as to 
evolve a procedure of selection which ensures that by and large, 
equitable opportunities are available to officers of comparable senio-
rity and age from different States for promotion to All India Ser-
vices. 



CHAPTER VI 

TRAINING AND ORIENTATION OF lAS OFFICERS 

A Introductory 

6.1. Government have stated that the system of training new en-
trants into the LAS. is the result of considerable thought and expe-
rimentation. Soon after Independence, it was recognised that the 
liberal education, with which most of the recnlits enter the Service, 
was inadequate, and training programmes had to be devised to pro-
vide, them with (a) new orientation on their role in the democratic 
welfare State, and (b) the requisite knowledge and skills in the pro-
cesses of representative democracy, economic development and social 
change. The LAS. Training School at Metcalfe House, Delhi, con-
ducted these training programmes for over a decade till the estab-
lishment of National Academy of Administration at Charleville, 
Mussoorie in 1959. The pattern of training, during the Sixties was 
largely determined by the recommendations contained in the "Report 
on Indian and State Administrative Services and Problems of Dis-
trict Administration" by Shri V. T. Krishnamachari (1962). 

6.2. Meanwhile, far reaching forces were affecting the patterns and 
processes of public administration in India. The transformation in 
the social, economic and political outlook and environment and ad-
vances in science and technology were some of the important chal-
lenges which the administrators had to face, and it was recognised 
that a successful response to these challenges called for commitment 
and hold initiatives on the part of the administrator to reform, im-
prove and vitalise the public administration at every level and to re-
shape the obsolescent administrative systems and practices. In par-
ticular, it was recognised that administrators were required to be 
alert, prepared to take risks, and be ready for purposeful action re-
quired for formulating and implementing new goals, better policies, 
more dynamic organisations and efficient delivery system. It was, 
perceived that to generate the required degree of competence and 
professionalism amongst I.A.S. officers, training and career functions 
were required to be integrated with care and purposefulness. While 
aequisition of knowledge and skills in social, economic, financial, in-
dustrial and other branches of administration were undoubtedly very 
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important, it was thought imperative that such specialisation be based 
on a proper understanding of the art of management and ~nistr
tion at district and field levels, for it is at these levels that the basic 
task of translating of Government policies into specific programmes 
of action is undertaken. Keeping this in view. the training of I.A.S. 
officers was radically restructured in 1969 so as to equip the new 
entrants with competency to effect and change the culture, structure 
and practices at the field level. 

Pattern of Training in U.K. 

6.3. The general principle' adopted in the U.K. for initial training 
of their graduate trainees in the ~ inistr ti e Group is the sand-
wich pattern of training, namely, interspersing of field training with 
spells of institutional training. The graduate trainees in the Adminis-
trative Group are given a short induction course and then they 
spend up to two years in their department for in-service training. 
This is followed by a training course at the Civil Service College last-
ing 16 weeks. On the conclusion of this training, the trainees go back 
to the departments for further work and return to the colleges up to 
two years later for further courses at the College totalling 28-weeks 
in duration. The 44-week training of the trainees is thus spread 
over a five-year period. 

Training in France 

6.4. In France, the candidates who pass t ~ examination for en-
trance to the National School of Administration (ENA) receive a 29 
months training for Civil Service careers as follows:-

(i) 12 months training in a Prefecture or Embassy. During 
this period the student takes a direct part in the activities 
of the prefecture or embassy, and is under the charge of a 
Prefect who takes the student into his confidence and gives 
him the benefit of his advice and experience. During the 
attachment, the student is required to write memorandum 
on a specific subject and also a Report on the 'Department' 
which are submitted to the E.N.A. for assessment and 
award of marks. 

(ii) 10 months in the School'S basic programme in groups each 
headed by a tutor. The subjects covered are (a) Admin-
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istrative or legal questions. (b) International Relations and 
(c) Economic and Financial questions. 

(iii) 2 m:mths training in an industrial or commercial Com-
pany or a bunk as personal staff of the head of the Insti-
tution. Such a training is considered necessary for im-
provement in relationship between the administration and 
private enterprises. The objectives pursued are: (a) 
Knowledge of the life in a firm (b) Study of trade associa-
tions and the place of private enterprise in the occupa-
tional and economic life of the nation and (c) to the ex-
tent possible, students spend a short-time as workers. At 
the end of this training period, students return to the 
E.N.A. where they discuss their experiences in depth. 

(iv) 5 rrumths at the School. The students choose a seminar 
on a topical administrative problem and study under a 
tutor. The seminar ultimately writes a Report. 

'The study of two foreign languages and sports are compulsory sub-
jects. 

Pattern of Training in India 

6.5. The sandwich pattern was introduced in the training of I.A.S. 
probationers with suitable modifications in 1969. The scheme con-
sists of the first phase of institutional training oVer a period of nine 
months at the Academy (which includes the Foundational Course 
four months' duration and the First Phase of Professional Training 
-covering five months), training in the district for one year (which 
includes a spell in the State Training Institution), followed by the 
Second Phase of institutional training at the Academy of three 

-months' duration. 

Time Span of Training 

6.6. It is noted that whereas the time span of training in the case 
of graduates recruited to the Administrative Group in U.K. is five 
e~rs  the training of LA.S. probationers is spread over two years. 

During evidence, the Secretary, Department of Personnel in this 
,connection said:-

"even though we do not extend this span to a period of fi ve 
years, as in U.K., we do have an arrangement for a re-
fresher course for people between the second year and the 



sixth year. Again they have some field training and then 
they come back for a refresher coUrse. So, by and large. 
the sandwich pattern is already in vogue in this country as 
far as the I.A.S. is concerned." 

B. Foundational Course . 
6.7. Mter selection by the Union Public Service Commission and 

appointmen to the I.A.S., the probationers report to the Lal 
Bahadur Shastri National Academy of Administration, Mussoorie in 
the second week of July every year. From July to early November, 
they undergo Foundational Course training along with officers of 
othe!r All-India and Central Services Class-I (technical and non-
technical) . 

Course Objectives 

6.S. The aims and objectives of the Foundational Course have been 
indicated by the Academy as follows:-

(i) To give the probationers a si~ understanding of the con-
stitutional, Political, Economic, Legal and Social framework 
within which they have to work; 

(ii) To impart basic knowledge on the 'Core' subjects; 
(iii) To promote a common outlook and common understanding, 

so that the probationers could appreciate each others' role 
in administration; 

(iv) To develop a common purpose of public service; and 
(v) To help in building up right attitudes and values and the 

qualities of leadership and organisational skills which 
make a civil servant proficient in his duties. 

Course Design 
6.9. The design of the Foundational Course has been described as 

under:-

(a) A study of the followiI1g 'Core' subjects: 

(i) Public Administration 
(ii) Law 

(iii) Political Theory and Constitution of India 
(iv) Planning and Economic Policy 
(v) Indian History and Culture 
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(b) Study and understanding of selected subjects i~  help 
in broadening the mental horizon and improving the-
human capabilities. Subjects covered are:-

(i) Ir:tdian Philosophy 
(ii) Gandhian Philosophy 
(iii) Foreign Policy of India 
(iv) Indian Art and Archaeology 
(v) Economic Geography and Mineral Wealth of India 
(vi) Defence Organisation 

(vii) Survey of India-its functions and role 
(viii) Indian Railway System 

(ix) Transport Planning 
(x) Border Roads Development 
(xi) Border Security 
(xii) Energy Sources of India-Coal, hydro, solar, oil and 

Nuclear 
(xiii) Irrigation Problems 
(xiv) Forest and Life Preservation 
(xv) Population Problem 
(c) StUdy of rural life and the machinery of development ad-

ministration in villages. 
(d) Achievement of proficiency in Hindi. 
(e) Physical training instruction. 
(f) Participation in games and sports for a minimum of threoe 

days in a week. 
(g) Participation in at least two co-curricular activities. 

Syllabus of the CCYl.tTse 

6.10. The detailed syllabus of the 'Core' subjects taught during the 
Foundational Course is given in Appendix II. It would be seen that 
the syllabus includes courses of studies under the following broad 
headings:-

I. PubliC Administration 
1. Essentials of Administration 
2. Organisational structure of Government 
3. Bureaucracy 
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4. Delegation and Decentralisation 
5. District and Local administration 
6. Comparative Administration 
7. Administrative Responsibility and Accountability 
8. Administrative Ethics 
9. Role of Civil Servants in Democracy 

10. Personnel Management 
11. Human Relations in administration 
12. Financial Administration 
13. Social Administration 
14. Public and Joint Sector Undertakings-Concept of holding 

companies Organisation and working 
15. Techniques 
16. Office Management and Procedures 
17. Impact of Science and Te~ nolog  on Public Administration 

11. Law 

1. Definition of Law and Techniques of judicial process, includ-
ing principles of natural justice, and theory of 'Mala fides'. 

2. Law of Contract and Torts (General Principles). 
3. Governmental Liability for crimes and wrongs committed 

by its servants. 
4. Rights and Duties. 
5. Crimes and Punishments. 
6. Administration of Justice. 

7. Proof of Facts. 
8. Labour Laws, including Workmen's Compensation Act. 
9. Writ jurisdiction of higher courts. 

III. Political Theory and Constitution of India 

A. CONSTITUTION OF INDIA 

1. Evolution and General Characteristics of the Constitution, 
Preamble, Nature of Secularism, Federalism and Consti-
tutional Amendments. 

2. Fundamental Rights. 
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3. Directive Principles of State Policy. 
4. Union Executive, Legislature and Judiciary: Organisation, 

Powers, Functions, and Inter-Relations, Parliamentary 
Privileges. 

5. State Executive, Legislature and Judiciary. 
6. Centre-State Relations. 
7. Services under the Union and the States: Right of Civil Ser-

vants under the Constitution-Public Service Commission. 
8. Concurrent, State and Union Lists. 
9. Comptroller and Auditor General of India. 

10. General Elections. 

B. BASIC POLITICAL CONCEPTS 

1. The State and the Individual Rights and Obligations. 
2. Sovereignty, Power and Authority-Separation of Powers. 
3. Law, Liberty and Equality. 
4. Modern Political Ideologies. 
5. Democratic Socialism. 
6. Forms of Governments and their Impact on nature of Ad-

ministration. 
7. India's Foreign Policy-Basic principles and factors affecting 

its formulation. 

IV. Planning and Economic Policy 

1. Basic Economic Concepts. 
2. National Income. 
3. Economic Development. 
4. Economic Planning in under-developed and developing 

countries. Difficulties of the free market system. The role 
of the State, Economic System. Planning under socialism, 
free enterprise and mixed economy. The forms and tech-
niques of planning-the use of the market mechanism, 
controls and collectivist methods, Centre-State ReIla-
tions--economic aspects. 

5. The Indian Plans. 
6. Instrument's of Economic Development. 
7. Some selected topics of contemporary importance such as 

Nationalisation-Its concepts; National Commission on 
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Agriculture; Agriculture Prices Oommission; MonopolieS" 
and Restrictive Trade Practices Commission, etc. 

V. Indian History and Culture 

1. Outline of the Political History of India; 6th Century B. C. 
to 1947. 

2. The Harappa Culture and the Proto-History of the Sub-
continent (upto app. 6th Century B.C.). 

3. Social and Economic History 
4. Administrative Institutions 
5. Cultural History 
6. The Rise and Development of Colonialism and Imperialism 

in India 
7. The freedom Movement 

VI. Hindi 

6.11. In a subsequent note furnished to the Committee by the 
National Academy of Administtratio'll, the inrrovations introduced 
in the Foundational Course "in recent years particularly in the last 
two years" have been described as under:-

1. Originally intended for All-India and Central Services 
Class-I (non-Technical), the FoundationaJ Course includ-
es the technical Services also since 1973. The links form-
ed by the Academy among the Services are reinforced 
by common membership of the Alumni Association of the 
Academy which was started in November, 1974. 

2. The Academy is also keeping update its syllabus, course-
content and the orientation of the Foundational Course. 
A Conference of Heads of Central Training Institutions 
was convened in November, 1974 followed by a further 
meeting in June, 1975 to restructure the Foundational 
Course syllabus so that all the Training Institutions are 
informed of a common philosophy and attitudes towards 
training. 

3. Village visits of Foundational Course probationers ha.ve been 
extended to one week. A detailed questionnaire for socio-
economic survey was evolved and distributed among 
the probationers for convassing in the villages to which 
they were attached on a stratified sample basis. This is 
in pUr'suance of the recommendations of the Administra-
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tive Reforms Commission to expose the probationers tc 
the realities of the rural life. 

4. The tutorial system under which a member of the faculty 
takes personal interest in the emotional and intellectual 
development of a small group of probationers both during 
training hours and outside is a highlight of the Founda .. 
tiona I Course. 

-Redefinition of Aims of the Course 

6.12. The Report of the Conference, called by the Academy, of 
-J;he Heads of Central Training Institutions on Restructuring the 
Foundational Course S~ll s (October-1975) suggested a redefini-
-tion of aims of the Foundational Course as follows:-

"The Conference agreed the,t the objective of the Foundational 
Course is essentially to turn out a good civil servant who 
is responsible to public opinion and needs; and who can 
act as an agent of change and operate as an instrument 
of social justice. To achieve this aim, there was agree-
ment in the Conference that the restructuring of the 
Foundational course should take into account the follow-
ing:-

(a) The development of a perspective for the totality of the 
civil services, no particular service being an end in 
itself. 

(b) Prcmotion of suitable changes in attitudes through pr"o-
greanmes like Shramdan, special assignments to study 
key social problems and administrator's role; and other 
planned experiences which enable the probationers to 
imbibe the right social, cultural and moral values and 
help them respond appropriately to .the environment 
within the! given constraints. 

(c) Development of sociel communication skills encompas-
sing public relations, social educatioon, use of mass media, 
etc. as public responsiveness is essential to implement 
official policies and programmes. 

(d) The teaching of subjects like sociology, political science 
and the Constitution, which provide a conceptual, poli-
ticr,} and constitutional framework to the probationers, 
should have a strictly practical orientation. 
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(e) A more intensive use should be made of the present. 
duration of 4 months of the Foundational Course. 

(f) The Training in the Foundational Course should be pro-
blem-oriented. lit should lay more stress on the under-
standing of the environment in which the administration 
operates as also of the service role of the administrator, 
even if this means that the sUbject-content has to be· 
reduced in the syllabus as it exists now." 

Nature of o n ti ~l Course 

6.13. It has been pointed out to the Committee that the Founda--
tional Course is too general in content and may be regarded as an 
extension of general academic studies a,nd that is the main reason 
for lack of interest in the course by the probationers. The Secretary, 
Department of Personnel was, during evidence, asked to indicate-· 
his view point in this reg.ard. His answer was:-

" .......... I do n().t think it was merely an extension of the 
general aca.demic education. We took great care to provide-
content and develop the overall personality of the indivi-
dual sa that he became aware of the social and economic 
parameters within which he had to work." 

6.14. The Committee have . in a later Section referred. to the 
various aspects on which emphasis should be laid during the train-
ing of the probationers. At this stage the Committee would like to 
point out that during the training period, particularly the initial" 
Foundation Course, greater emphasis should be laid to orient the 
probationers who are drawn from different background!!! in such a 
way as to inculcate in them D.n attitude of service to the CODlmon-
man, particularly to those coming from rural areas and backward 
classes. The probationers should be made aware of the challenging 
nature of their jobs which would open for them new vistas and 
avenues of service to the nation. A sense of pride in l nnil1'~ and 
implementing the economic development programmes to ameliorate 
the conditions of the poorer and weaker sections of society, as spelt 
out in the national 20-po.int programme etc., as also enforcing the 
laws of social justice in letter and spirit, should be instilled in 
them. 

6.15. The Committee note the recent innovations made in the-
Foundational Course to expose the probationers to the reality of 
village life by prescribing visits of one week's duratioln to the vil-· 
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lages for socio-economic surveys. The Committee would like that 
the duration of probationers' visits to the villages should be longer 
and during this period they should stay in the villages so as to have 
a practical experience of the reality of rural life. \ It is also impor-
tant that the socio-econom.ic surveys of the villages conducted by' 
the probationers are specifically taken into account in assessing 
their performance and grading them so that the' probationers take 
active interest in their work in the villages. 

6.16. The Committee note that the syllabus of the Foundational 
Course is very wide which covers a number of broad headings. The 
duration of the course is four months. The Commiltee wonder whe-
ther full justice is done to the various courses of study which have 
been prescribed for the Foundational Course during this period of 
four months. They would like Government to go into this matter-
with a view to increase the duration of the Found,ational Course so 
that adequate attention could be paid by the probationers to the' 
various courses of study prescribed. 

Size of Foundational Course 

6.17. It has been stat.ed in a memorandum to the Committee that 
the very large size of the trainees at the Foundational Course makes 
it unwieldy, leading to diffusion of atmosphere and lack of personal 
touch between the trainers and the trainees. The Secretary, De-
partment of Personnel was during evidence asked to state the factual 
position and the remedial action that could be taken to restore per-
sonaJ touch between the trainers and the trainees. Admitting the 
problem he stated: 

"1 must confess that the problem of numbers is actually com-
pletely bewildering the authorities in the Academy anc1 
also in the Department of PersonneL ..... Whereas the 
number used to be about 115 in 1959, in 1975 it has gone 
up to 669. This is a colossal number in terms of partici-
pative reaction 2nd individual care, ........ particularly 
in respect of those from the backward communities etc. 
because they have got to be brought up .... this is a pro-
blem which is completely defeating us. We have thought 
about it .... 1 must frankly say that unless this personal 
report is established, whatever you may do other-wise 
by way of training, the right attitudes cannot be developed. 
So the staff requires to be strengthened ..... " We will 
have to do something with regard to augmenting the 
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physical o ~ tion also ....... The main idea is 
to bring all these people together. to develop esprit de 
corps-live together, dine together, work together, play 
together. This is impossible in the present state of things. 
This has been because Government imposed a ban on 
construction Of new buildings and so on ....... . 

First, we should have a strengthening 'Of the faculty. Then 
these people must be brought together. That is more im-
portant than anything else. Development of closeness of 
contact is absolutely essential. This should be a continual 
thing. 

Over the period that they were there, four or five months, 
there should be personal inV'olvement between the trainers 
and the traiinees so that there could be real impact; some-
thing ought to be done about it." 

6.18. Asked to state what remedial action had been taken within 
the existing limitations to improve the rapport between the trainers 
and the trainees, the Secretary said: 

"Certain alterm',tives have been thought of and are being im-
plemented. For instance, they (Academy) have now start-
ed conselling servi('e; they have also thought in terms 
of a larger' number of course Directors so that they are 
able to take smaller groups in syndicate studies, tutorial 
groups, C2.Se study groups etc, Thus there is a greater 
spirit of rapport between the trainer and the trainee," 

6.19. In a subsequent written reply the Department of Personnel 
have stated that the number of probationers at the Academy attend-
ing the F'cundational Course has become very large, particularly, 
with the decision to extend the training to officers belonging to the 
Technical Services also, and that in order to accommodate them, the 
number of foundational courses has been incr'eased from two to 
three each yea.r. 

6.20. The Committee note that the number of participants in the 
Foundational Course held at the Academy has increased from 115 
in 1959 to 669 in 1975. As admitted by the Secretary, J)epartment 
of Personnel during his evidence "this is a colossel number in tenDS 
of participative reaction and individual care". It is well known 
that the probationers who join the Academy are drawn from various 
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.... --glons of the country and from different social and economic strata. 
In the opinion of the Committee, the Foundational Course should 
inter alia promote common outlook and understanding among the 
probationers, develop in them the right approach to public services, 
a sense of dedication and a sense of social values. The probationers 
should be made fully cognizant of their new responsibilities in the • changing circumstances so that they are able to act as ~nts of 
change and operate as instruments of social justice, pal1ticullarly 
.for the benefit of the oppressed and the exploited sections of society. 

6.21. The Committee understand that the existing accommodation 
and :the staff available at the Academy are limited with the result 
that it is difficult to maintain personal touch with the individuf' 
probationers. The Committee feel that the training given in the 
Foundational Course can have the desired impact on lthe probationers 
only when the number of participants is not too large. This objec-
tive can be achieved by dividing the probationers into convenient 
batches and by strengthening the faculty as development of close 
'contact between the trainers and the trainees is absolutely neces-
-sary to achieve the desired results. 

6.22. The Committee are unable to understand how and why t.he 
-urgent requirements and the need to provide adequate facilities for 
training of AU India Services could not be fully not all these years. 
'Surely, when crores of rupees a·re being made available for training 
institutions all over the country, it should have been possible to 
-make availa·ble the necessary finances for augmenting the accom-
modation and strengthening the Academy my staff and other neces-
·sary facilities so as to meet fully the requirements. The Committee 
'eXpect that at least now the Department would act with 8 sense of 
'urgency and see that these essential requirements and needs are 
'met before the training starts for the new recruits. 

Role of Administrators in implementing 20-point rogr ~  

6.23. A retired administrator, in the course of his evidence before 
'the Committee, stated that on his recent visit to the National Acada-
my of Administration. Mussoorie, he was surprised that far from 
having a clear understanding of the administrators' role in implemen-
tation of the P.M.'s 20-Point Programme. the Probationers could not 
'even spell out the 20-points of the Programme. When this fact was 
brought to the notice of the Secretary, Department of Personnel he 
'said that the Academy was by various ways attempting to inculcate 
among the Probationers an attitude of "sympathy for the common 
2.131 LS-7. 
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man, for the underdog." The development of this attitude was al-
ready a part of the training programme even bef.ore the declaration 

-of Emergency. After the Proclamation of Emergency and the an-
nouncement of the 20-Point Programme, the Academy was covering 
the Programme through Syndicate Studies which involved group dis-
cussions, s i~sion of reports and discussion of reports by the entire 
body of Probationers: According to him, after the declaration, ins-
!;ructions were issued to the Academy "not only to cover the 20-
Point Programme but also to make sure that the studies which were 
concl.ucted in the past are made a regular feature." He, however, 
pointed out: 

"This is an action-oriented programme. They (Probationers) 
can theoretically discuss these matters in the Academy. 
but it is only when they go to the field that they will be 
able to know whether what they have been told at the 
Academy, has any relevance to realities. Therefore, when 
this batch goes out for field training, they will be asked 
specifically in terms of certain specified tasks to carry out 
surveys in their districts of assignment. When they come 
back for the second phase of the training programme, 
we will request the academy to undertake an examination 
()f those ~t ies which the probationers may have con-
ducted in terms of this 20 point programme" . 

. 6.24. fn,dlahaVJlg . ~ l~te  the first revolution of consolidating 
freedom. is now on the threshold of a second t'eVGllltien to eliIIIinate 
.poverty and illiteracy. The weaker sectians 8f the society mast 
. get the fulfilment 8f t~it- ril"htful demands and brought into the 
.nation.aJ lU.stream. The nation has aceepted the pm.e Minister's 
20-point programme as an iD5trument for taking the COUIltry for-
ward OR the path ~ ecoil4MIlic and social resurgence.1D 9l'der to 
be effective, this prograllUlle has to be implemented in the field 
with the spirit and vigour with which it was conceived. The vital 
role of the administrator in the implementation of this programme 
has to be instilled in the minds of the young officers in the Academy. 
~ re Committee, therefore, recommend that aU the aspects of the 
20-p(}int programme and the administrators' role in their imple-
mentation shonld be thoroughly discussed with the proba,tioners 
through various methods- DUring these discussions, the doubts of 
the probationers on any aspect of the programme should be resolved 
and the probationers encouraged to make suggestions for speedy 
and effective Implementation of the programme in the field. The 
o 1tt~ further recommend that the implementation of the 
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2O-point national programme should be kept centrally in view 
"'tiDg the lJI'Obationers' training in the field, so that they can know 
at first hand the dlftlculties and the problems which are encountered 
and. the solutions evolved in implementing the programme. The 
tH'Obationers should keep a record of their eXPeriences in this 
regard and submit their papers for evaluation aIMl assessment by • the Academy. 

Accountability of Administrators 

6.25. It is noted that the syllabus of the foundational courses as 
well as professional course for the lAS includes a study of 'Adminis-
trative Accountability.' During evidence, the Secretary, Department 
of Personnel explained that "whatever be the content of the acade-
mic courses at the Academy, no amount of these discourses are going 
t-o convince the probationer about their responsibility and account-
ability". According to him, administrative accountability comes 
when an officer is on the· job. In this context he mentioned the prin-
ciple of "Ministerial Responsibility" to Parliament for any adminis-
trative lapses in his Department and the complete reEponsibility of 
the civil servant to the Minister for the faithful implementation of 
the policy laid out by the Minister. Replying to a point that the 
administrator had also an important role in the formulation of policy, 
he said that the role of the administrator was confined to throwing 
up data and material and tendering his honest advice to t~e Minister 
for his consideration. But once, a policy was deeded by the Minis-
ter. it was his responsibility to have it implemented to the best of 
his ability. Another role performed by the administrator at a subse-
quent stage which could be said to be in the nature of influencing 
.policy was "to exami!ne or evaluate the functioning of the policy and 
if as a result of that evaluation he comes to the conclusion that there 
are certain things which have gone wrong and require certam 
,amendments to the policy which has been accepted, then this be-
comes another subject for the reformulation of that policy." 

6.26. On this issue, another representative of the Department of 
Personnel pointed out that the prinCiple of Ministerial responsibility 
to Parliament for administrative lapses pertaining to his Department 
was no longer valid in its orthodox form. According to him: 

"the administration now is so compleX, touching the lives of 
the people at so many points, that it would be difficult for 
a Minister to know of the details of the various pro-
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j grammes ..... I think now the world has moved much 
farther and we will have to take a practical view of the 
whole thing ...... Both Australia and Canada have now 
evolved a system of controlling the administration through 
Committees of Parliament, and the Heads of Departments 
and the seqior officers are called before the Committee to 
explain various things and they are held responsible for 
what they are doing. The responsibility is no longer in-
direct through the Minister only, but the senior civil ser-
vants are held directly responsible also." 

6.27. In this context, a suggestion was made during evidence that 
the probationers should be made aware of. the basic structure of 
parliamentary democracy and allowed alI' opportunity to see the 
Parliament/State Legislatures at work and that exchange of views 
with Parliamentarians of eminence and standing could help in social 
and national orientation of officers. The Secretary, Department of 
Personnel replied:-

"It is a good idea and if you please we could certainly advise 
the Academy to take note of this useful suggestion. We 
could ask them to visit Parliament as and when they come 
to Delhi to meet the Members of Parliament ........ At the 
time when they go for secretariat training in the States 
we could advise them to adopt this procedure." 

6.28. It has also been suggested that high functionaries of Parl. 
Secretariat who had seen parliamentary system at work through 
decades could be invited to the Academy to address the probationers. 
They could share with the probationers the experience and expertise 
acquired by them on the functioning of the Parliamentary system. 
This would lead to strengthening of the Parliamentary system in 
the country. The witness said that "it would also be a good idea as 
stated by you that we might include in the invitees (to the Aca.iemy) 
the high functionaries of the Parliament Secretariat". Replying 
to another question the Secretary, Department of Personnel stated. 
that there was "no problem at all" in inviting non-partisan M.Ps or 
ex-M.Ps, the Speaker, Dy. Speaker etc: to share their parliamentary 
experience with the probationers. 

6.29. In a parliamentary form of Government, the Executive is 
responsible to the legislature. The role and performance of aa· 
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ministrators in the implementation of the policies laid down by 
Parliament and state Legislatures often becomes a subject matter 
of discussions in the Lecislatures. Besides, the Parliament and the 
State Legislatures, and their Committees and Members have their 
own privileges which have to be respected. A sound knowledl'e 
of the political institutions in the country au,I their privileges and 
procedures is, therefore, very necessary for members of All India 
Services. particularly the senior civil servants. The Committee, 
therefore, consider that the syllabus of the foundational course 
should specifically provide for a study of Parliamentary Institutions 
in the country and their privUeges and procedures. Moreover 
knowledgeable persons and experts in this field should be invited to 
deliver lectures on the subject to the probationers. The Committee 
also feel that it is necessary for the probationers to see the actuaJ 
functioning of the parliamentary institutions at the Centre as weD 
as in the states. They would, therefore, suggest that some time 
during their training period, the probationers may be brought to 
witness the proceedings of Parliament and state Legislatures so 
that they have an opportunity of seeing them at work and also to 
have an opportunity of meeting the senior officers of Parliament, 
particularly Secretary Generals of Lok Sabha and Rajya Sabha who 
have valuable experience of the functioning of the Parliamentary 
institutions. 

Awareness of the advances in Agriculture, Cooperation and Com-
munity DevelopmenL etc. 

6.30 During evidence, the Secretary, Department of Personnel 
was asked to state whether there was any system to expose the lAS 

. probationers and serving officers to advances made in the field of 
Agriculture, cooperation, community development, etc., in the 
various parts of the country, e.g., in Punjab Haryana Andhra 
Pradesh, Gujarat, etc., and the reasons therefor. He replied that 
apart from class work, these aspects were discussed after a study of 
the Reports of the Programme Evaluation Organisation of the 
Planning Commission. On the basis of these third-party reports, the 
probationers' own first hand knowledge and the experience of 
trainers, he said, the weakness of the administration were thrown 
up and discussed and the probationers were made aware of the 
deficiencies. 

6.31. The Committee suggest that apart from the theoretical 
teaching of the need for agricultural development, cooperation and 
community development, the probationers should be exposed to the 
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",table acbaaces malle itt these fields in tlie various ~ts of ~  
CWJDiry, e.g., HaryMla, Punjab, Andhra Pradesh;' Gujarat ete., ~ .. 
tke .. oasaas tlleRfel", 90 that the pr()bationers may suitaW,y aQpt 
tllJe pnwed1lft!8 atHI workiB, of these institutions in the field wh,e» 
posW to. the distriets. 

Study of the Population problem and Child Welfare }- rogrammes. 

6.32. One of the key problems of our country is of population 
pressure and in this context, there is the imperative necessity of 
implementing the Family Planning Programme, particularly in rural 
areas and the slums and crowded areas of the country. During 
eVidence, the Secretary, Department of Pe'rsonnel was asked how the 
probationers were made aware of the dimensions of the problems 
and of the duty and responsibility that devolved, upon them as 
administrators in the field. He was also asked whether the various 
features of the welfare programme for children, particularly of the 
weaker sections of society, were brought home to the probationers 
during their training period. He replied that the implications of 
the population explosion were being taught to the probationers at 
the Academy. Speakers were invited by the Academy to deliver 
talks on family welfare and the need for family planning. There-
after, when the probationers went to the Districts, they were 
involved in some of these important programmes and "fa,mily 
planning programme is one of these which just cannot escape 
notice of the probationers. As for instruction on Child Welfare 
P<I'ogrammes, he said that this aspect was covered as a part of 
60cial a<iministration in very great detail and above all, as part of 
their field training". In this connection, he also mentioned that a 
Balwadi fw the children of Class IV staff of the Academy was 
being run on the Academy permises with funds collected by the 
probationers. 

6.33. The problem of rapid growth of population in our ~o ntr  
was i~lig te  during the 31st Annual Conference of the Associa-
tion of Physicians held. reomtly in New Delhi. Speakimg at the 
Conference, the Prime Minister declared: "We should act ~ s.i. e  
and bring clown the birth rate speedily. ~ mllst ~t ~e~~ te to 
take drastic steps ........ Some personal rights have to De kept in 
1 e n ~ for the hqman right of the nation-the right to live, the 

right to rogres~ . She stre~e  the need for people at all levels 
to eXRlain to t ~ people the objectives aBd beDefits of the family 
planning movement. 
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6.34. Any advance in the field of- Agriculture and Industry would 
have little effect on the standard of living of the people if the 
population pressure continues to grow at the present rate. The' 
imperative necessity of arresting the growth of population by etf~. 
tive implementation of the Family Planning Programme, parti-
cularly in rural areas and the slums and crowded areas of the COD· 
try, cannot be overstressed. The Committee would like te recaD' 
the observations made by them in their Thirteenth Report (Fifth 
Lok Sabha) on Family Planning to the effect that the key factor itt 
the success of the family planning programme was understood to' 
be the Collector as the head of the civil administraUon. It was 
found that wherever the Collector took personal initiative and 
.ensured a coordiBative approach, there was fuller pubHe participa-
tion and the message of family planning reached the -wealrer and 
the under-privileged sections and all others who were truly in 
need of it. It is therefore essential that the young probationers 
should understand the urgeDCY of the problem and the- vital e r~ 

ing it has on the development· of the COlin try. The' ColltDllttee 
would like that both in the courses at the Academy and the training 
experience in the field, the probationers sbettld lDlderStand in depth 
the nature of multi·faceted problems which have to be faced in 
the' field of family planning; In this connection the Committee 
would like to invite attention to the address of the Prime Minister 
-at·the 31st Aft'I'lual Conferen'ce of tfie Association of Physicians held 
recently iil Delhi in which she has underlined the imperative need 
to briftg down the birth rate speedily. The Committee have no 
dOllbt that members of All India Services can achieve speciacular 
results in implementing the programme of Family Planning if they 
give tlte necessary lead by actively involving themselves in this 
:progTamme. 

6.35. Anetbel' aspect which shouY receive equal attention of the 
ro ~i ers rel s  tt); t ~ provision of welfare aad -health services 

for infants coming from the n er.' i ile~  aadweaker sections 
of society. The Committee need hardly point out that if the parents 
'in the- weaker sectioRS of the society feel reassured that their- ott-
spriDgS' have- fair chanee of survival, the tendency to multiply 
-progeny as aa insurance would get reduced. Besides. concerted-
welfare etIorts· fear, . the underprivileged. can· best be meanln.gtuUy 
commenced. at tbt" yOURg"e50t a2"e. so that tbey have fair chaace to 
grow into .. useful.awl prodllGtive citizens of the country_ 
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Problems of weaker sections of society. 

6.36 The Department of Personnel was asked as to how the 
problems of weaker sections of society including scheduled castes 
and scheduled tribes, were brought home vividly to the minds of 
the lAS probationers so that they developed a sense of deduction 
to resolve these problems in their later careers. In reply it is stated 
that in the syndicate studies at the Academy, thE!r"e is considerable 
stress on the removal of poverty and improvement of socially 
backward areas, including tribal development administration. The 
probationers werE' also exposed to these problems during their stay 
in the villages. Some of the 'repeaters' (i.e. LA.S. probationers who 
have already undergone the Foundational Course earlier) wel"e 
detailed on an indepth study of problems of tribal areas in U.P.,. 
M.P., Bihar and Orissa. 

6.37 During evidence, the Secretary, Department of Personnel 
stated that thiSI aspect was also covered during the studies on social 
administration and the Five Year Plan. 

Problems of advanced and backward States/Districts. 

6.38. The syllabus of the< Foundational Course includes a study 
of 'Backward areas-Removal of imbalance'. The Secretary, Depart-
ment of Personnel was, during evidence, asked whether the lAS 
probationers were, in the course of their professional training, 
specially made aware of the different and varying problems of the 
advanced and backward States/Districts in the country. He replied: 

"The probationers are during the course of their training 
made aware of the problems relating to the backward 
States first through the academic discussions in terms of 
studies and, later on, in the second part of the course, 
when they come back from the districts after the training, 
the problems relating to backward areas, particularly in 
those districts to which they are assigned, are recorded',. 
reported and discussed." 

6.39. It was pointed out by the Secretary, Departnlent of Per-
sonnel that the Estimates Committee had, in their 69th Report 
(5th Lok Sabha) on Development of Backward Areas observed that 
"the success of the programmes would seem to depend largely on-
the attitudes of the official machinery towards the goals which an 
effective attack on o e~t  demands." While agreeing that the-
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question of basic attitudes was important, he said that another factor 
which was responsible for non-implementation of the backward 
area development programmes was "a lack of political will because 
until lately it is, more or less, conceded that in some of the States 
there was only a lip-sei'vice to the concept of land reforms". 
According to him: "by and large, now that political will is there 
and, I am sure, as far as the Services are concerned, they will 
honestly and fully implement the various programmes covered by 
the 20-point economic programme and particularly to programme 
relating to the land reforms and the advancement of the back-
ward areas." 

instructions on the system of Planning and Implementation of 
Economic Programmes. 

6.40. The syllabus of the Foundational Course as well as Pro-
fessional Course for the lAS provides for a study of the 'Plan and 
Economic Policy' and 'Basic Economic Principles and Five Year 
Plans.' Government were asked to state how the probationers were 
made aware of the planning process from the grassroots to the 
National level and whether they were also made aware of the need 
for active public participa tion in Plan formulation and the imple-
mentation of the economi.c programmes. In reply, it is stated that 
special capsule courses on management of agricultural development 
and planning at the micro and macro level have been made a part 
of the lAS Professional Course. The probationers are made aware 
of the need for active public participation in the formulation and 
implementation of the programmes. The Indian Institute of 
Management, Ahmedabad, and the Planning Commission have been 
involve'd in the design and organisation of these programmes. 

6.41. During evidence, the Secretary, Department of Personnel 
stated that apart from class-room method of teaching this subject, 
the probationers were inducted into the' system at the grassroot 
level during their on-the-job training when they functioned as 
Block Development Officers or when they were attached to the 
District Planning Officers, Collectors and so on. 

Development of Small Scale Industries. 

6.42. The Secretary, Department of Personnel was during evi-
dence asked to state whether the lAS probationers were during the 
trAining ma.de aware of the important role of the small-scale 
industries, especially agro-based industries, in the economic deve-
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lopment of the country, the need for rlevelopment of infra-structure 
therefor and the provision of essential inputs to the neo-enterpre-
neurs. He replied that the role of small scale industries was also 

.dealt with while communicating to them the principles of economic 
development administration. The aspect was again touched upon 
while discussing the' Five Year Plans. Besides, he said. a capsule 

,course had. been introduced on small scale industries in collaboration 
with the Administrative Staff College of India, Hyderabad and the 
Bureau of Public Enterprises. 

Problems of Industrialisation. 

6.43. The Secretary, Department of ' Personnel was, during 
,evidence, asked to state if the lAS probationers were during training 
made awa. ~ of the socio-economic problems arising out of rapid 
industrial development with particular reference to industrial 
relations. He replied that though this aspect was covered in the 
syllabus of training, it could not be said to be coaching in industrial 
relations. He added that in pursuance of the policy of workers' 
participation what needed to be done was to make the probationers 
aware of the philosophy behind participation of labour in manage-
ment ,"ind that was being covered in the part of the' training 

:syllabUS on social administration. 

Problems of Urbanisa;tion. 

6.44. The Secretary, Department of Personnel was, during 
-evidence, asked wheth.er the training of lAS probationers alse in-
,eluded a study of the problems of urbanisation including existence 
of slums which generated social tensions. He replied that the 
Minimum Needs Programme whiClh included the programme for 

-slum l~r n e  was an important part ot the Fifth Five Year Plan 
and it was beingl taught at the Academy in'. glreat detaiL Besides; he 
'said, this aspeet was' covered,' also in course of social, administration 
and the faculty members from the Indian'Institute of Public Admini-

'stration. the Centre for Municipal Administration etc., were invited' 
to the Academy as a regular feature to gi ~  talks> on urban e e~ 
ment and urban growth. 

-Cost Consciousness in decision making. 

6.45. Tlw, ~e  Depwtment of. Pasonnel was, during evi-
denee,al.,.askeelwhat measux:eawere.. taken·to develop.in the lAS 
probatioBef'B-- a,Uvely,. conscio1Js.tU$s. of the.' cost component in taking, 
·decisions on administrative and general matters and to make them 
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.aware of the immense costs which delayed decisions entail. His 
Ieply was as under: 

\ 

"In the first l~e  when the i ~ Yea.r l n~ are- explained 
to the probationers, quite obviously, questions of cost bene-
fit and all the rest of it are brought home to the proba-
tioners. But, at the same time, they are ls~ told what 
the assessment or the appraisement of the past perfor-
mance has been. . .. By a11:d large, when the appraisement 
of ~st performance is done, this single factor comes out 
!nost prominently, that is to say, as a result of certain 
e~isi llS whi'ch had to be taken and by reason of their 

not bej,ng taken in time, there was so much ru-e in prices, 
costs etc. 

Secondly, among the basic principles of administration, 
modern management techniques are taught to the pro-
bationers and the5e in~l e project fo:r;mula.1ion, perfor-
mance evaluation, cost-benefit analysis, 0 ~ M, time study 
etc ..... Since we are already covering all these items, in-
directly we are trying to create a ons io sne~ in the 
pr{)bationers that what is ixnportant is that a decision 
should be t~en at the right time and that any delay leads 
ultimately not only to e .rr ~l llents and many other 
complications but al&o to considerable loss in terms of 
money, cost etc." 

-r'he Se re~ r  pointed out that another manner in which the im-
portapl;e of this aspect came to the notice of the probationers was 
during their visits to the public sector undertakings. Also while 
reviewing the performance during the Fourth Plan period, the fact 
of short fall in the achievement of physical targets occurring be-
cause of delay in taking decisions, was brought home to the proba-
tioners. 

6.46. The Committee suggest that the syllabus Qf t~ foundational 
Coune shoul4 rellect tlttl f .~ i g ~ 'e ts le~rl  and ~inte l  SO 

that the pJ;oltaiionus ~fe lqaAA f~l  ~ f'~ o( the pressing socio-
econ-u.: plObJpms ~ tJw ~~  f()r ~til1g e ~res for their 
early snl»;tic)JIO-

(i) The sympathetic understanding of the typical p.,oblems 
'of weaker sections o£ so.t~ an4 ~ 1. ~~n~ ~~ . for their 
solution by eftective ~ . ~~ itn ~ ~n~ti ll of the 
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various programmes undertaken to ameliorate their con-· 
dition. 

(ii) The differing problems of advanced and backward areas. 
and the need for adopting different strategic for their 
solution. 

(iii) Achievements and shortcoming of the existing system of 
planning and the need for effective public participation 
in evolving a plan for area deve!opment, formulation of' 
various programmes for social and economic development 
and their effective and speedy implementation in the field. 

(iv) The need for augmenting the revenue of the State by 
effecting improvement in the machinery for the collection 
of taxes. 

(v) A purposeful study of the 
tion, 1956. 

Industrial Policy Resolu-

(vi) A study of the role, importance and respomibility of the 
public sector in the economy of the country. 

(vii) Role of the small-scale industries, specially &gro-based 
industries, in the industrial development of the country 
and in providing avenues for self-employment for the 
educated unemployed, the need for the development of 
infra-structure for the development of small-scale indus-
tries and the provision of essential inputs to the neo-entre-
preneurs. 

(viii) Socio-economic problems arising out of rapid industrial 
development with particular referenee to industrial rela-
tions, workers' participation in Management and respon-
sibility of Management to the public. 

(ix) The problems of urbanisation such as unemployment, 
existence of slums, atmospheric pollution, public health 
etc. which generate social tensions and the need for their 
solution. 

(x) The need for a lively consciousness <d the cost component 
in takiDg decisions on administrative and general matters 
and to develop systems and procedures which would help 
the administrators to consider fully the cost aspect in-
taking decisions. 

(xi) An awareness of the problems in the field of education so' 
as to provide purposeful guidance for their solution. 



95 

Training Methodology in Fov.Ddational Cour8ej 

6.47. The training methodology followed in the Foundational 
·Course has been described by the Academy as under. 

Tutorial Groups: Probationers are usually divided into two lec-
ture groups. The lecture groups are further subdivided into small 
discussion groups of 15-20 probationers, known a'5" tutorial groups. 
Each of these tutorial groups are under the overall charge of a mem-
ber of faculty designated as Tutor. One or more such groups are 
attached to another member of the staff designated as Counsellor. 
The tutor constantly guides and advises the probationers in his 
tutorial group on their effective and emotional involement in the 
training programme. The tutor ensures that the probationers under 

. his care conform to thel training diSCipline. He assist them in pla-
. cing the s~ i e philosophy in correct perspective and in promoting 
appreciation of the right attitudes and values required of a civil 
servant in the present daiY context. The counsellors supplement the 
role of the tutors. Probationers are encouraged to meet their tutors 

:.and counsellol"s as often· as possible. 

Preparation 0If term. papers: All probationers are required to 
-prepare a tenn paper based upon independent study and investiga-
tion. The subject for the tenn paper is selected in consultation 
with the concerned tutor and has a bearing on the current social, 
political or economic situation in the country and the challenges 
posed. to administration. Evaluation of this tenn paper is mainly 
;to judge:-

(i) capacity 'Of analysis and correct interpretation; 

(ii) the ability of the probationers to marshal facts and data; 

(iii) the ability to present the report in logical sequence; and 

(iv) the extent of effort made for developing and independent 
view on the subject. 

S n i t~ Study: Each Tutorial Group take up a subject for 
-group study known as "Syndicate Study". Res e~ti e tutors act as 
staff associates for the syndicate work. The syndicate subjects are 
selected with a view to supplement and strengthen the basic 'core' 
subjects. The staff associate provides overall gudance for develop-
ing the capacity for common and combined endeavour in understan-
ding and taokling the subject chosen f'or study. Probationers are 
required to develop their own methodology of collecting material 
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and group participation in the syndicate study. The chairman of 
the syndicate, who is usually elected by the other members of the 
group is responsible for conducting t es .n i~ .te disoussions, and 
the Secretary of the syndicate, for keeping the record of the pro-
gress of syndicate work. The essential tasks involved in the syndi-
cate work are: (i) forITiulation of precise terms of reference, (ii) 
delimitation of areas for in-depth study by each member of the group, 
{iii) 'preparation of discussionnotes,(iv) formU1lation<of issues, and 
their threadbare discussion (v) arriving at meaningful ~isions and 
their correct ;recording for inclusion in the report, (vi) drafting of 
the detailed synopsis far report writing, (vii) preparation of the 
draft report by the Chairman/Secretary with the assitpilce of one 
or two co-opted members, (viii) detailed discussion of draft report, 
,and (ix) finalisation of the report. Syndicate reports al'e circula-
ted to all the probationers, who raise issues on these reports. Spe-
cial sessions, 81'e held when each syndicate group meets and finali-
ses the issues r-8.ised by the members. The issues ate consolidated 
into an agenda for an open house discussion. In these discussions, 
syndicate reports are 'presented by respective groups . and discussion 
on the agenda of issues :raised earlier is taken up. A panel of 2 to 3 
members of the staff assists in the deliberations on syndicate reports. 

Assessment of Probationers 

6.48. The Committee have been informed that the assessment (If' 
probationers during the foundational course is done continuously 
and built into the methodology of training itself. . Besides the per-
formance in the written examination on the 'core' subjects, the level 
and extent of participation in lectures, tutorial discussions, outdoor 
and indoor games, sports, organised cocurricular activities, village 
visits, syndicate work, preparation of term .paper and overall behavi-
Our at the Academy including punctuality and regularity are all 
taken into consideration for making the assessment of the proba-
tioners by the Director in consultation with the tutor, counsellor' 
and other course staff. 

RecommendatiOlDS of the Conference of Heads of Central Training' 
Institutions 

6.49. TbeJ Conference of the Heads of Central Traiaing Institu-
tions on Restructing of the Foundational Course syllabus have, . 
in their report (October 1975), l ~  stress on the following aspects. 
pertaining to methodology of teaching. 
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(i) Tutorials may be used also to teach rapid reading, essen-
1ials of the techniques of effective listening, brain-storm-
ing sessions to develop the habit of speaking extempore, 
public speaking, conducting conferences ar4 presenting 
reports. 

(ii) Excessive emphasis on the lecture ~t o  is not proving 
very effective. Greater reliance should be placed ,m 
case studies and incidents whereby general principles may 
be derived from real situations through discussions and 
participation in the class-room. 

(iii) Increasing use should be made of the syndicate method 
of Study. 

(iv) Among the subjects chosen for syndicate study, 
be life studies 'Of grea,t personalities. 

(v) The examination during the Foundational 
-should be both objective and easy type, the 
tage for objective type being 40 per' cent. 

could 

Course 
weigh-

6.50. The Committee coasider that the methodology of teaching 
dJlring Fou.d.ationllil Course should lay greater emphasis on deduc-
tion of general priAdttles fr&m real life situations through dis-
ellSAous and partidpatien in the class-rooms. Increasing use 
should be macle ()f aile sYM_ate methods of study and tutorial 
groups in order to develop among the students the capacity for 
common and co-ordinated effort in understanding and tackling the 
subjects chosen for study. As suggested by tlteConference of the 
Heads of Central Training Institutions, among the subjects chosen 
for syndieate study should be the life studies of great Indian per-
SODalities iBcluding freedom fighters and men of eminence in 
various fields. The Committee also agree with the rerommenda-
tien of the Conference that the examination during the Founda-
tional Course should be both objective and essay type. 

Difficulties observed by the Academy regarding Foundational 
Ceurse 

6.51. The Academy has drawn the attention of the Committee 
to the following problems being experienced by it: 

(i) At present the performance of the Probationers in the 
Foundational Course (except for 1he lAS and IPS 
Probationers) does not have much significance. A sys-
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tem of strong incentive/disincentive should be built in-
to the Foundational Course Programme. 

(ii) The Director doe,:; not have any formal disciplinary 
power over the Probationers. 

(iii) The Probationers or the Central Services and IPS who 
are to appear for the subsequent IASjIFS examination, 
arEi not interested in the training given to them, and 
they are also away on leave for nearly half the course 
period. 

'The Academy has stated that these problems have been brought 
to the notice of the Department of Personnel for finding solutions. 

6.52. The Committee learn that, except in the case of lAS/IPS 
Probationers, the discipline and performance shown by the Pro-
bationers undergoing the Foundational Course is not subject to 
any incentivejdisincentive. The Director has also not been given 
any formal powers to enforce discipline over the Probationers. 
The Committee recommend that a system of incentives for good 
performance and disincentives for unsatisfaciory performance 
during Foundational Course at the Academy as wen as in the 

. Professional Training Institutions, should be built into the schemes 
of recruitments for the various Services and the Director of the 
Academy and the Heads of PIofessional Training Institutions 
should be invested with adequate powers to exercise disciplinary 
eontrol over the Probationers. 

Review of the Foundational Course 

6.53. Government were asked whether there was any system 
'of review of the syllabus of the Foundational Course conducted by 
the Academy to bring its contents and curriculum up to rate and 
to add new subjects (like those on Modern Management) know-
ledge of which may have become necessary for the officers. In 
reply, the Committee are informed that there is a system of conti-
nual review of the Foundational Course at the Academy in order 
to update the syllabus, course-content and orientation. A Com-
mittee had been constituted under the chairmanship of the 
Secretary, Department of Personnel and Administrative Reforms, 
in 1972 to examine the Foundational Course. A number of experts, 
academics and practising administrators were included in the 
. Committee. As a result of the recommendations of the Com-
. mittee, substantial changes have been brought about in the syl-
labus of the course. For instance, there is now much greater em-
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-phasis on knowledge of modern management techniques; human 
relations in administration; instr ~nts of economic policy; and 
the inculcation of proper attitudes. 

6.54. Answering a similar point raised during the informal dis-
cussion with the Committee, Director, National Academy of Ad-
ministration, Mussoorie, said that since 1974, the Academy had 
been convening a Conference of Heads of Central Training Insti-
tutions twice a year to review the syllabus of the Foundational 
Courses and to bring about better coordination in the training 
programmes. The first Conference of the Heads of Central Train-
ing Institutions appointed a Working Group to review the present 
syllabus for the Foundational Course. The Working Group sub-
mitted its report to the third Conference of the Heads of Training 
lnstitutions in October, 1975, which had been approved and for-
warded to the Department of Personnel. Asked to state whether 
the Academy had ever in the past sought the advice of outside 
experts in reviewing the course-content of training programmes, 
the Director said that although "no expert has been formally ap-
proached in this connection, whenever any expert visits the 
Academy, the Academy takes the opportunity of holding discus-
sions with him, to avail of his advice." 

6.55. The Conference of the Heads of Central Training Institu-
tions on Restructuring of the Foundational Course Syllabus have, 
in their Report (October, 1975), suggested inter alia the recasting 
-of the course on various subjects on the following lines'-

PubLic Administration: It is suggested that the syllabus of the 
--course on Public Administration should be divided into the fol-
'lowing different streams: 

(a) Concepts of Public Administration; 
(b) Behavioural Sciences; 
(c) Quantitative Techniques; 
(d) Social Administration; and 
(e) The Environment. 

Economics and Five-Year PZan: Syllabus under this heading 
is proposed to be divided into the following broad headings: 

(a) Basic Economic concepts 
(b) National Income 
(c) Economic Development 



(d) Economic Planning 
(e) The Indian Plans 
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(f) Centre-State Financial Relations 
(g) Instruments of Economic Policy: 

(i) Monetary Policy 
(ii) Fiscal policy 
(iii) (a) Foreign Trade Policy (b) International Economic" 

Policy 
(iv) Agricultural Policy 
(v) Food Policy 
(vi) Industrial Policy 

(vii) Labour Policy 
(viii) Employment Policy 

(ix) Population Policy. 

History and Culture: It is suggested that emphasis may be 
laid on the cultural heritage of India against the apprcpriate his-
torical background rather than on a chronological study of His-
tory. The cultural heritage of India could include, among other 
1hings, fine arts, music, sculpture, dance forms, ohilatf·ly, numis-
matics, tourism, architecture, etc. While stressing the role of. 
music, dance, culture, etc. the part played by folk arts, fulk music,., 
folk dance, etc. should not be lost sight of. The Conference prefers. 
to call othe subject 'Historical and Cultural Background of India. 

Law and Political Theory & Constitutional Law: The Confer-
ence has observed that the existing syllabus may continuE' but 
efforts should be made to discuss the concepts on the basis of the 
reported cases and real life situations. 

6.56. The Committee note that the ACl'demy has si.nee 1974 
started convening a Conference of the Heads of Celltnl Training 
Institutions for exchange of views on training of civil ~er nts 
and that some improvements suggested by the ~ eren e in the 
syllabus of the Foundational Course have been ,>llblDlttcd to the 
Government in November-December, 1975. They also note that 
the Conference nas sought to redefine the aims of the Founda-
tional Course and in pursuance thereof made sl1g"estions for re-
structuring the syllabus for studies in Public Administration, Eco-
nomics and Five Year Plans and History & Culture. It has alsO' 
inter alia suggested increasing use being made of the system of 
tutorial groups and syndicate methoo of studies. 'l'he Committee 
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would like Government to take an early decision on these sugges-
tions so that the next Foundational Course could be held with the 
revised syllabus. 

6.57. The Committee also recommend that the F.fort:said Con-
ference should be expanded to include eminent educationist§ and 
experts in Public Administration and this body should be formal-
ly charged with the responsibility' of keeping the syllabus of the 
Foundational Course for the probationers under continuous review 
so as to effect necessary improvements and changes without loss 
of time. 

C. Professional Course for lAS Probationers 

First phase of Professional Course 

6.58. On completion of the Foundational Course, the lAS proba-
tioners stay on at the Academy for their professional training 
whereas the IPS probationers and those of the Central Class I 
Services move out to their respective Institutes for professional 
course. The Professional Course for lAS probationers is conducted 
at the Academy in two phases. Field training in the districts for 
52 weeks is organised by the respective State Governments, bet-
ween these two phases of training. The first phase of Professional 
Course commences in November and lasts till the end of next March 
when the probationers leave for their respective States for train-
ing in the districts. 

-Course objectives 

6.59. The aims and objectives of the Course have been described 
by the Academy as under: 

"Within the overall purpose of equipping the entrants to lAS 
with high ethical, professional and performance stand-
ards, the First Phase of their training has the following 
specific objectives: 

(A) To Understand 

1. the theoretical principles underlying the political processes 
and national goals through the study of prescribed sub-
jects, 'lliz., 

(a) Basic Political Concepts, 
(b) Constitution of India, and 
(c) Basic Economic Principles; 
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2. the matrix of Legal, Administrative, Institutional and prob-
lematic factors in district administration through the study 
of prescribed subjects, viz., 

(a) General Administration, 
(b) District Administration, and 
(c) Law, anq 

3. the Defence Organisation, Security needs of the country 
and Civilian support to defence efforts. 

(B) To become proficient 

1. in the Regional Language of the allotted State; 

2. in the history, geography, culture, resource-base, techno-
economic potentialities, land utilization patterns and the 
administrative apparatus and hierarchy of the allotted 
State; and 

3. in the identification and analysis of fa(;ts and solutions, 
with capacity to seek those which are likely to yield desired 
results. 

(C) To develop correct pnd appropriate attitudes and behaviour 
towards 

1. issues involved in public interest; 
2. socio-economic change and progress; and 
3. the problems of the people, especially of the poor, socially 

neglected, the oppressed and the exploited." 

Course design 

6.60. The course comprises internal and external programmes. 
The internal programmes held at the Academy during November, 
December and March are lectures, tutorials, case studies, practical 
exercises, counsellor groups, syndicate studies and specially struc-
tured coverage of relevant topics. External programmes conducted 
duting January and February are: 

{A) Attachment to 

(i) the Indian Army, 
(ii) the Agricultural Universities of U.P., Punjab & Haryana, 

(iii) A Public Sector Industry, and 
(iv) Civil Defence College, Nagpur, and 



103 • 

(B) Study-cum-Observation tour. 

Course Methodology 

6.61. The methodology of the Professional Course for lAS has· 
been described by the Academy as under: 

"Academic, person-development and Group-work strategies· 
are employed in the Course and all these are sequentially 
arranged in the design. Counsellors and the members of 
the faculties of Economics, Law, Political Theory and 
Constitution, Public Administration and Languages are' 
fully involved in Course implementation. Lectures are 
used to cover the syllabus. Tutorial classes are used part-
ly to cover the syllabus and partly for in-depth discussion 
of the issues and points arising out of the coverage of 
topics. All the faculty-members ensure that substantial 
individual work is given to probationers in the form of 
(1) assigned reading, (2) problems for 'Solution, (3) term-
paper preparation, (4) preparation of specific projects" 

·and papers, and (5) practical exercises. The interest and 
application of each officer-trainee':" in these individual 
assignments is evaluated by faculty members through 
(a) questions during Tutorials, (b) Quizzes, (c) objec-
tive tests, and (d) correction of term-papers, exercises 
and specific projects, and the results thereof communi-
cated to the Course Director from time to time. The 
aim of all these is to secure active learning experience 
and responsibility from individual probationer. Case-
studies, practical exercises, etc. are liberally used in the' 
instructional methods. Group discussions and team: 
work, with emphasis upon capacity for common and 
combined endeavour is secured through tutorials, Coun-
sellors' Groups and Syndicate studies. 

In addition specially structured coverage of some-
topics is undertaken by outside specialist and expert 
bodies, vi<,.-

(a) Indian Institute of Public Administration, on Munici-
pal Administration and Local Self-Government. 

(b) Indian Agricultural Research Institute on Research 
systems and technological developments in Indian Agri-
culture. 
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(c) Bureau of Public Enterprises on Philosophy, objectives, 
accountability and management aspects of Public enter-
prises. 

(d) Institute of Economic Growth on Planning techniques, 
in-put analysis, project appraisal and techniques in eco-
nomics of Administration. 

(e) Jawaharlal Nehru University on Economics and Socia-
lism, tradition Vs. modernity and social mobilization for 
modern tasks." 

Attachment of Probationers 

6.62. During the first phase of the professional training, the proba-
tioners are also attached to the Indian Army, the Agricultural Ins-
titutes, public sector Industries and the Civil Defence College, Nag-
pur. They are also taken on a short study-cum-observation tour 
of 2-3 States lasting about 2.0-25 days. 

Attachment to Agricultural Institutes/Universities 

6.63. Agriculture aJld allied subjects constitute an important 
functional area of the lAS officers in the initial years of their career. 
To provide them a thorough acquaintance with the research systems 
and technological developments in these areas, a lJO-day course is 
organized at the Indian Agricultural Research Institute, New Delhi 
and the Agricultural Universities at Ludhiana and Pantnagar. In 
view of the large number of probationers in each batch, they are 
divided into three groups and each group sent to one of these Insti-
tutes/Universities for a lO-day composite course in'the month of 
January. 

6.64. The Secretary, Department of Personnel was during evi-
dence asked whether any review had been made of this procedure 
to see that it in fact provided the probationers an iAsight into 
the problem of making available modern inputs to the farmers, 
particularly small and marginal farmers in time and also whether 
the probationers had thrown up any practical ideas on the basis of 
their study: He replied that the Working Group 'Set up in the 
Academy "reviews from time to time the advantages which have 
been derived so far from association with the agricultural institutes" 
and that "the feeling is that attachment to these institutes has been 
of really good use to the probationers." As regards any ideas that 
might have been thrown up by the probationers, the witness said 
that he had "no information". 
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6.65. The Secretary, Department of Personnel also stated that the 
:requirements of agricultural administration were not only discussed 
in very great detail at the Academy but the probationers were also 
made to have a feel of these when they were in the Districts for 

-their on-the-job training. The probationers had to sumbit a report 
to the Academy indicating the results of their ~ erien e which were 
discussed in detail so that the probationers profitted frotn each 
other's experience. 

6.66. A point was raised during. evidence that we had not been 
able to implement land reforms, land ceilings etc. because the officers 
did not understand the real difficulties of the rural areas. It was 
suggested that probationers should have proper training by living· 
in the rural areas. Dealing with the point, the Secretary, Depart-
ment of Personnel admitted the need for setting up Training lnsti-
-tutions in all the States to which the lAS probationers were alsb 
attached during their on-the-job training to learn the revenue admi-· 
nistration of the State. He suggested that till such time a State 
was not in a position to set up an independent institute, it should 
take advantage of the training institute in the neighbouring State. 
Re, however, stated that one of the reasons for non-implementation 
-of land reforms was the absence of a clear cut policy in this regard 
_folloW1ed by some of the States. 

Attachment to Public Sector Undertaking 

'6.67. The lAS probationers are also attached to a public sector 
'undertaking in the month of January. It is stated that during 
their attachment to the Public Sector Undertaking, the probationers 
are given a basic understanding of the essential role of the Public 
Sector Undertakings as an instrument of economic growth in the 
country. They are also given a general orientation to the philo-
sophy, need and objectives of public sector enterpri'Ses, and the 
problems of their management and relationship between government 
and public enterprises. The attachment to the public sector indus-
try aims at equipping the officers for effective participation in the 
decision making processes, affecting the public sector undertakings, 
in the Ministries and the Departments at the Centre and the States. 

6.68. During evidence, the Secretary, Department of Personnel 
"informed the Committele that in the existing ,scheme of attachments, 
the lAS probationers were divided into four or five different groups 
and they were sent out to different undertakings for a period of 
.only one week. Citing the example of France where the administra-
tive trainees were attached to a commercial firm or industrial 
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~ert ing for two months, the witness said that, in his o l on~ 

the 89S0ciation of lAS probationers with public sectOr "should be a 
little more close" and "for a longer period" and they should be-
groomed into the philosophy of public sector. They will then get to 
know the organisation and the manner ii1 which the projects were· 
formulated and the pr6blems of the undertakings in tei'ins of admin-· 
istration, industrial relations, personnel management, labour laws, 
etc. His suggestion was that the period of attachment to public' 
sector undertaking, whether in the Central Sector or in the State· 
Sector, should be "about three months". 

6.69 Asked to state whether it would be useful to attach the pro-
bationers to the Bureau of Public Enterprises to give them an idea 
of the economic role and general performance of the entire public 
sector in the country and how their r,>erformance was watched and' 
monitored at the Central level, he said that the officers of the Bureau 
were invited to the Academy to address the probationers. 

Attachment to Management Institute 

6.70 During evidence, the Secretary, Department of Personnel was 
also asked whether there was any system of attaching the probation-
ers it') the Indian Institutes of Management so as to encourage exchan-
ge of ideas between those who would be dealing with administrative 
problems in Government and those 'who would be handling them in 
the organised sector. He replied that at the moment, the associa-
tion with these institutions was only marginal in the sense that the 
faculty members of those institutes were invited to give a talk to 
the probationers and they were also associated in designing certain 
courses. He said that he was "not sure whether the attachment of 
probationers to institutions like these would be of any great value". 
The Secretary was of the view that business management of adminis-
tration was very much different from welfare administration which 
was the proper s;>here of an lAS officer. He felt that a course of 
study at the Institute of Management would be usef.ul for potential 
administrators of public sector undertakings but for the lAS proba-
tioners as a whole it should be enough "if they were made aware of' 
the principles of business administration". Amplifying his view, he' 
said: 

"I would certainly have reservations in case one were to 
suggest that all these pecple should be attached to the 
Institute of Management for any length of time because' 
in the first place, they don't have the' time. Their period 
in the academy is only about a year and if you take out 
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only two or three days for a visit to the Institute, it is 
hardly going to be of any use; if you make it longer, you 
are going to make an inroad into certain important areas 
which have got to be covered. Therefore, I am not quite 
sure whether this sort of accommodation is possible . • Later on, during the course of later years ........ if he were 
to be sent for such a course in the Institute of BusinesS' 
Management I am quite sure he will be in position to take 
advantage of it and a certain amount of integration which 
you have in view could be brought about as between the 
Institutes and the Government". 

On-the-job Training 

6.71 As soon as the probationers complete the first (Jhase of the 
professional training, they are given an intensive training in 
the districts of the States to which they are allocated for a period 
of 52 weeks (April to March). The basic purpose of the training in 
the districts for the lAS probationers is to familiarise them with the 
working of the totality of Government or the aggregate functions of 
the Government at the district and local levels. For this purpose, 
the (Jrobationers are generally placed under a senior colleague, a 
District Magistrate, and are provided facilities to undertake exercises-
in administrative work, obtain practical understanding of adminis-
tration and to get thoroughly acquainted with day-to-day aspects of 
dealings with people, colleagues and the problems of the people. The 
district training briefly consists of (a) understudy period, (b) on the 
job training (c) attachment to district level departments and officers 
and (d) institutional training. The Counsellors at the Academy 
Qrovide guidant:!e and assistance to the probationers in obtaining the 
best experience during this period. Assignments and specific tasks 
are also prescribed by the Academy during this period which are in 
addition to programmes laid down by the respective State Govern-
ments. 

Guidelines to the States 

6.72 A Conference was organised at the Indian Institute of Public 
Administration, New Delhi in April, 1972 on Training of lAS officers. 
The Conference made certain recommendations regarding field train-
ing of the lAS probationers. This was followed up by a letter from 
the Da;>artment of Personnel to the Chief Secretaries to all the State 
Governments and Union Territory Administrations in October, 19iZ 
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brmmg to their attention the recommendation of the Conference and 
also commanding to them for adoption "with modifications suited to 
Local conditions" a model pattern of field· training for the lAS pro-
bationers. The letter is reproduced in Appendix III. Highlighting 
the recommendations of the Conference regarding the pattern of 
-training, the letter says: 

"Most of the participants in the Conference felt that it would 
be better to commence the training o£ the Probationers in 
the States by initially attaching them to the State Train-
ing Institutes to enable them to gain knowledge of State 
Laws, State plans, State administration, etc. They could 
then go to the districts and be ext;Josed to the new pro-
grammes and agencies functioning there. They could 
start the attachments from the level of patwaries upward 
up to the level of collector. Thereafter an attachment to 
an Agricultural University and a State Public Sector 
Undertaking may be useful. The Probationers should also 
be attached to the State Secretariat to gain an overall 
view of its functioning and then return to the State Train-
ing Institute for a short period for the final lap of the field 
training. An illustrative pattern of training is given at 
Annexure I (given in following paragraph). 

It was recommended in the Conf-erence that magisterial powers 
should be given to the probationers to enable them to do 
case work. It was also felt that it may be useful to have 
an intensive course in regional languages for a (Jeriod of 
about two weeks, after the probationers return from the 
academy. It was agreed that there was need to have 
planning in the field training of the Probationers and giv-
ing them proper guidence. 

It was felt that the training would be far more purposeful if 
the Probationers are attached to such collectors as have 
a flair for training and whase attitudes and methods of 
work are considered worthy of emulation. This would 
assist the Probationers not only in picking up their work, 
but also in developing a correct outlook towards their 
duties and work". 

The programme o£ field training suggested to States is as follows: 

ILLUSTRATIVE PATTERN OF TRAINING 

ParI 1, 
State A<im;nistrativc! Training Institute. . 4 weeks 
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Part II 
(a) Att ~t to s!ttlem!nt Officer for training in land 

records, survey, settlement etc.. • . 4 wuks 

6 weeks 

6 weeks 

(b) Block training 

(c) Tehsil and Sub-Divisional training 

16 weeks 

Part III 

Part IV 

(a) Attachm!Otto C)llector for training at headquarters 8 weeks 

(b) Attachment to Police I week 

(c) Attachment 0 Judiciary I week 

Cd) Attachement to Planning department and other Departments 
lik! P.uChlVlts, C)()p!ratives, Animal HUSbandry, Fisheries, 
Forest, P.W.D., Irrigation, Local Bodies, etc. 6 weeks 

(e) Attachm!Ot with Industries ~ rt ent  Study of a Small Scale 
Industry. . I week 

(f) A,sista:1t C')llector in-charge of Taluk/Tehsil 

(a) Attachment to t\gricultural University 

(b) Study of a State Public Sector Undertaking 

(c) Attachment to Secretariat l • 

(d) State Administrative Institute. 

GMNDTOTAL 

8 weeks 

2S weeks 

2 weeks 

I week 

2 weeks 

I week 

6 weeks 

51 weekS 

Case Studies during On-the-job Training 

6.73. The Committee were informed during visit to the Academy 
that every lAS probationer had to submit the following a assignment 
to the Academy while he was undergoing on-the-job training:-

1. Socio-Economic Survey of a Village. 
2. A Case Sudy on Law and Order. 
3. District Planning. 
4. An Organisational Study of a Tehsil Office. 
5. A case study in Revenue Administration. 

These assignments were evaluated at the Academy and marks were 
taken into account in the Professional Course. 
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Second Phase of Professional Training Course 

6.74. On completion of the training in the districts, the probationers 
return to the Academy for three months from April to June every 
year, for completing the second phase of the professional training. 
During this phase, a basic understanding of the social, economic, 
institutional, political and administrative environment at the dis· 
trict level and subjects of functional importance such as land re-
venue, land reforms, land management administration, maintenance 
of law and order, Local-Self Government, Community Development 
and Panchayati Raj and District Planning processes is imparted. The 
probationers are made to learn project formulation and implementa-
tion in the field of development programmes at the district level and 
techniques of management in regard to development programmes at 
the district level, specially in the fields of agriculture and industry. 
The basic aim of the se~on  phase is stated to be to develop right 
values and attitudes in relation to--

(a) issues related to the public insterest, with an overall con-
cern for the whole community; 

(b) socio-economic changes, with a desire to serve as major 
agents of change and development; 

(c) the problems of the people, especially the poor, the :3ocial-
ly neglected, the oppressed and the exploited with a real 
and creative concern and involvement in changing their 
conditions of living; 

(d) human relations, with members of the public, officials of 
other departments and subordinates; 

(e) scientific approach to administrative problems and a spirit 
of innovation in dealing with problems and in seeking 
their solutions; and 

(f) managerial and programme orientation in achieving 
desired goals and antic!pated results. 

Syllabus of the Professional Course 

6.75. The detailed syllabus of the Professional Course for the 
lAS is given in Appendix II. It would be seen that it covers courses 
under the following broad headings:-

I. General Administrative Krwwledge 

1. Evolution of the District Administration in India. 



111 
• 

2. Organisation and structure of the District Administration. 
3. Land Revenue Administration 
4. Land Reforms 
5. Land Acquisition 
6. Rural Credit 
7. Co-operatives 
8. Community Development 
9. Panchayati Raj 

10. Municipal Administration 
11. Food and Civil Supplies 
12. Maintenance of Law and Order 
13. Defence Organisation 
14. Administration of the Arms and Explosive Acts 
15. Elections 
16. Natural Calamities 
17. Administrative Op.:!rations-Mechanics 
lB. Co-ordination in ·District Administration 
19. Public Relations in the District 
20. Social Administration at District Level 
"21. Regional and State Level Administration 
22. Public Sector Undertakings 
23. Administrative Reforms in India-Historical Survey and 

Assessment 
24. Press and the Administration 

II. Basic Economic PrinCiples and Five Year Plans 
1. Planning in India 
2. Population 
3. Agricultural Production 
4. Food Problem 
5. Industries 
6. Economic Overheads 
7. Social Services 
8. Foreign Exchange and Foreign Trade 
9. DefiCit Financing 

10. Employment 
11. Statistics as an aid to Administration 
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12. Selected topics of Current Importance 

III. Basic o~iti l Qoncepts and Constitution of India 

1. Emergency Provisions 
2. Union-State Relations 
3. Preventive 'Detention in India 
4. Political Process 
5. Human nature in Politics-Voting and Voting Behaviour-

Impact on Administration 
6. International Organisation: Agencies and their impact on 

national administration 

IV. Law 

V. Indian History and Culture 

Recent Innovations 

6.76. According to a note furnished by the Academy, the 
following innovations were introduced in the professional training 
particularly in the last two or three years:-

"1. A counseller system has been introduced under which a 
small group of pI".)bationers is attached to a member of 
the faculty who moniters their performance at the Aca-
demy and is also responsible for developing right atti-
tudes and values in them. The probationers also con-
duct a socio-economic survey of a village during their 
distrjct training, after staying in the villages for two or 
three months, which exposes them to the problems of 
rural peor and brings into a sharper focus the urgency 
for developmental administration. 

2. In the syndicate studies at the Academy, the main stress 
is on removal of poverty and improvement of socially 
backward areas including tribal development adminis-
tration. 

3. The attachments of lAS probationers have been restructur-
ed to include army units, Agricultural Universities, 
National Civil Defence College and selected public un-
dertakings, to equip them better professionally. 

4. During the second phase of their trainin.g, the lAS pro-
bationers are exposed to modern management techniques 
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in collaboration with the Indian Institute· of Manage-
ment, Ahmedabad, Administrative Staff College of 
India, Hyderabad, Institute of Secretariat Training and 
Management, New Delhi, etc. specially with reference 
to the management of agricultural development, dis-
trict planning and small scale industries. 

5. As an innovation in 1974, the lAS Probationers who had 
undergone the Foundational Course earlier as Central 
Service Probationers were detailed on an indepth study 
of the problems of the Jaunsar-Dawar area which is 
one of the most backward regions of Uttar Pradesh. 
The study lasted over a period of forty days under the 
supervision of the Academy Staff and in close co-opera-
tion with officers of the State Government. The data so 
collected was discussed in a two-day seminar attended, 
amongst others, by officers of the Ministry of Home 
Affairs, Officer of the State Government of U.P. and im-
portant non-officials including the M. P. of that area. 
The Chief Minister of U. P. was alro briefed about this 
stooy when he visited the Academy on 15.10.74. He 
expressed great appreciation of this pioneering study. 
The study which involved stay in the remotest villages 
had a great effect on the probationers affecting their 
emotional make-up and attitudes towards the urgent 
problems of removal of poverty and social imbalances. 
The wealth of information collected by them can very 
well serve as the data-base for futUre planning. The 
information collected by these probationers has been 
demanded by a number of institutions in the country. 

Such probationers were sent this year on visits to other 
under developed areas and in particular to the tribal 
regions in other States like Bihar, Orissa, M.P. etc. 

6. The Academy conducts two seminars--one on Law & 
order and another on District Planning for lAS proba-
tioners' during their second phase which is attended by 
eminent men from these fields, acting as Resource Per-
&:>nnel. 

7. To up-date the syllabus and course-o.Jntent of the Profes-
sional Course, the Academy 'Since 1974, convenes annual 
conferences of Chief Secretaries and Training Coordi-
nators flom all States to ascertain their feedback and' 
consequently modify and standardise district training." 
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Review of tr.e Professional Course 

6.77 Government were asked whether there was any system of 
review of the syllabus of the Professional Course for I. A. S. pro-
bationel"'s conducted by the Academy to bring its content and curri-
culum up-to-date and to add new ".5ubtjects (like those on Modern 
Management) knowledge of which may have become necessary for 
the officer:5. In reply it is stated that there is a system t.)f con-
1inual review of the Professional Course at the Academy in order 
to update the syllabus, course-content, and orientation. Since, 
1974, the Aca':iemy is also convening an annual Conference of 
Chief Secretaries, State Training Coordinators and Heads of State 
Training Institutions to review the training content of the lAS 
Professional Coul"'se. 

6.78 As regards the advice of outside experts in reviewing the 
course content of training programmes, it is stated that although 
"no expert has been f..)rmally approached in this connection, when-
ever any expert visits the Academy, the Academy takes the oppor-
tunity of holding discussi·.)ns with him, to avail of his advice." 

6.79. The Committee note that the ProfessionaJ Course for lAS 
llrobationers consists of: 

(i) First pbase of Professional -Course for about 5 months 
from November to March; 

(ii) On-the-job training for a period of 52 weeks in the dis-
tricts of the State to which they are allocated; and 

(iii) Second phase of Professional Course at the Academy 
for three months from April to June. 

The first phase comprises internal and external programmes. While 
the internal programmes include lectures, tutorials, case-studies 
and syndicate studlies, the external programmes comprise attach-
ment to the Indian Army for 2 weeks, agricultural universities I 
institutes for 10 days, public sector 'industries for 7 days and Civil 
Defence College as all:so a study-cum-observation tour of the States. 
While the Committee consider 81ttachments of the lAS proba-
tioners to the Army, agricultural universities public undertakings 
etc. to be necessary, they are not ,sure whether the brief periods of 
attachments to these organisations are really adequate. They would 
like that the real utilrty of these brief attachments lllBY be ascert-
:ained from the lAS probationers who have undergone this training, 
:and the position objecti'vely reviewed with a view to eftect neces-
-sary improvements. 
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6.80 The Committee note that the lAS probationers are deputed 
'for one week's training in public undertakings. As the public sec-
tor has been given a' dominate role in the development of the coun-
try, it is of the utmost importance that lAS officers have a thorough 
'understanding of the role and functioning of the public under-
takings ~ot  in the State and Central sector. The Committee con-
sider that the training of lAS officers in public undertakings should 
be for a sufficiently long period so that they are able to study in 
detail, the various facets of their working and their relationship 
with the civil authorities. The Conunittee would like to stress that 
the probationers should be made fully aware of the socio-economic 
objectives of public undertakings which inter alia include encou-
ragement and development of small scale and ancillary industries 
'for which meaningful help is required to be given by the civil au-
thorities. In this connection the Committee note that in France, 
the training of administrators includes a spell of two months in a 
commercial or industrial undertaking. The Committee recommend 
that the training courses of the lAS officers both in the beginning 
of their career as also during refresher courses, should be so orga-
nised as to provide attachment of these officers to selected public 
undertakings for sufficiently long period SO as to equip them with 
the requisite knowledge and work experience to deal with matters 
relating to public undertaMngs. For ~ s purpose, fhe help of th@ 
Bureau of Public Enterprises and other institutions which are 
concerned with the management in public undertakings, could be 
(taken. 

G.81 The Committee note that in 1974, the lAS probationers who 
had undergone the Foundational Course earlier as Central Ser-
vice probationers, were detailed for a peroid of about 40 days to 
undertake an indepth study of the problems of JaWlsar-Dawar area 
which is one of the most backward regions of Uttar Pradesh. Be-
sides the wealth of useful information collected, the stay of the 
probationers in the villages to study their preblems, had a great 
'effect on their emotional make up and attitudes towards the urgent 
problems of removal of poverty and social evil<; like bonded labour 
-etc, facing the country. In the opinion of the Committee, this was 
a very innovative and imaginative programme devised by the 
Academy and is bound to have a lastmg impact on the impres-
sionable minds of the probationers. The Committee recommend 
that such a programme should be made an integral part of the 
training course for all the probationers and not limited to repeaters 
only. The Committee have no doubt that deployment of the pro-
bationers to the . ro l~ ill~esl re s to identify their difficulties 
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and evolve ·constructive s&1tJtions ~  htlp in developing the 
right attitude Of servite in the young oliiterS. 

6.82. The Committee attach great importance to 'on-tLe-job' 
training of the lAS probationers in the districts of the State to which 
they are alloeateH. they would however like that this training should , , 
be so organised that during this period, the probationers are requir-
ed to visit representative areas/districts of the State i.e., the back-
ward as well as the developed districts so that they become aware cf 
the different natilre of problems which have to be faced in the field. 
The Committee suggest that the lAS probationers may also be sent in 
small batches to selected districts in other States which have shown 
marked progress in the field of agriculture, cooperation, "iIJage and 
agro-based indu,try etc., so that tbey may have an opportunity of 
studying the methods and procedures followed by the various func-
tionaries iJi those districts and could usefully draw upon this ex-
perience to evolve suitable solutions on assuming independent charge. 

6.83. The Committee also feel, tbat knowledge of modern manage-
ment techniques is very necessary for the lAS officers. The Com-
mittee suggest that the lAS officers should be required, in the early 
stages of their career prefel'8bly beween the sixth and tenth year 
of service to undergo specially designed Management Courses of suffi-
ciently long duration to develop their potential as skilled adminis-
trators. 

6.84. The Committee note that in October, 1972, the Department 
of Personnal wrote a letter to the State Governments urging them 
to adopt their training programmes fOr the lAS probationers in the 
light of the recommendations of the Conference on Training held 
under the auspices of the Indian Institute of Public admin'istration, 
New Delhi in Apr.1, 1972. Some of the vital recommendations of the 
Conference commended to the State Governments were attachment 
of probationers to district functionaries from "Patwar'i" upwards, 
conferring magisterial powers to enable them to do case work. lay-
ing down of norms and targets of work for probationers, attach-
ment to collectors who have a flair for training and whose attitudes 
and methods of work are considered worthy of emulation, desig-
nation of one specific officer in the State to oversee the field train-
ing of all lAS probationers, preparation of training manuals et ~ 
The latter also contained an illustrative pattern of training. The 
Committee feel that it was not enough. The Department of Per-
sonnal should h.ve devised .a system of keeping an effective watch 
on the implementation of the various recommendations of the con .. 
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ference 'aDd blade efforts to ~ that t ~ were implemented in the 
States asearty 85 o ii l~. The Colbinittee o l li ~ Government 
to make a detailed study of the scheme and arranrgements for OD-

the-job training for lAS prolMirionen in each Sbate 8.bH endeavour 
to bring a measure of ttnUt)rmityib 'this ~eg r f oil the rmes of the 
recommendations of the AforesaJd Collfetence, if n~es S r  by tak-
ing up the matter at the highest l~ e1. 

6.85 The Committee note that the current pattern oi professional 
training for the lAS probationers was introduced in 1969. The 
Committee are surprised that thereafter there has been no syste-
matic evaluation of the contents of this course-either of the sylla-
bus for the institutional training at the Academy or of the scheme 
of attachments to various institutions-by experts and knowledge-
able men. Only from 1974, tbe Academy has started convening a 
Conference of Chief Secretaries of States/State Training Coordi-
nators and Heads of State Training Institutions for reviewing the 
training content of the Professional Course. The Committee re-
commend that there shoulil be a system of appointihg every five 
years, a Committee consisting of selected senior civil servants, 
eminent educationists and experts in pub6c administration to 
review the contents of the institutional part of the Professional 
Course for the lAS probationers. To begin with, such II Committee 
should be appointed immediately and directed to submit its report 
early so that any changes suggested could be implemented at least 
with effect from the Professional Course for the next year's batch 
of the lAS. 

D-Orientation of the lAS Probationers 

lAs as an. elite class 

6.86. During evidEnce, a view was expressed that the lAS has 
developed into an elite class which was urban oriented and divor-
ced from the needs and aspirations of the common people. The 
Secretary, Department of Personnel was asked what changes he 
would suggest in the training programme for this service so that 
they are attuned to the requirement.s of the rural and WEaker sec-
tions of the society and implement the policies for their uplift. He 
replied: 

"in terms of the changing neEds of the society as reflected in 
the latest programmes of the Government, 20-point pro-
gramme and all the rest of it, we have to keep on taking 
a fresh: look at whatever is being done in the Academy. 
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... This has to be Ii continual process. The' training- which 
is being imparted today may not be relevant tomorrow. 
I would only say that we must keep an open mind on 
this subject, and the Academy in its wisdom, I am sure, 
will certalnly keep this in mind because all these things 
are relevant to a particular point of time. In future also, 
I am sure, they will keep this particular suggestion in 
view when they review their training courses." 

6.87. Replying to the same question, the Academy has enumera-
ted the special steps taken to break any tendency on the part of 
lAS probationers to acquire class consciousness and elitist attitude 
as follows: 

(i) The probationers in the Foundational Courses are sent to 
li\1e . in villages f~ a week. 

(ii) There are compulsory manual labour sessions scheduled 
in the time-table of the Course. 

(iii) The Social Service League of the Academy encourages 
Members to go to nearby villages to work on meaningful 
projects like house constructicn, repairs to tracks and foot 
bridges, etc. 

(iv) Most of the topics for discussion in the syndicate groups 
relate to subjects like Removal of Poverty, Tribal Deve-
lopment, Problems of Weaker Sections, etc. 

(v) The ProbatiQIlers take keen interest in the activities of 
the Balwadi, which is run by the Mahila MandaI of the 
Academy for the children of low-paid employees. 

(vi) The Repeater-Trainees spend about 6-weeks living in the 
villages of sQIIle of the most backward tribal areas and 
come back with a wealth of information as well as a com-
pletely transformed outlook. 

(vii) The Trekking break of about 9 days in every course see 
trainees going far into the interior of the hill areas and 
coming back with an acute awareness of their problems. 

(viii) Celebration of festivals of all religions help trainees to 
participate in the celebrations of the people in the area 
in which they serve, irrespective of religion to which they 
themselves belong. 
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6.88. The Academy has suggested that the recent measures taken 
by it for changing the attitudes of probationers like manual labour 
sessions, stress on games and cultural activities should be followed 
up and given the same importance in the professional training insti-
tutions. 

Exclusive attitude and R1tral Problems 

6.891. It was also pointed out during evidenCe that many among 
the lAS officers who were born and brought up in an urban back-
ground and a high standard of living, came to develop an exclusive 
attitude. When they were sent to the Districts they were hardly 
interested in visiting villages and if they at all visited any village, 
remained aloof and did not establish a rapport with the people, al-
thQugh they were supposed to see to the administration and deve-
lopment of the area. The Secretary, Department of PersonnEl was 
asked whether any thought was being given to this problem in the 
course of the training programme. His answer was that it was 
again a' question of developing right attitudes towards the people. 
The National Academy of Administration was attempting to. condi-
tion their attitudes through lectures on the subject and also by 
making them stay in the villages for on-the-spot studies so that they 
had the feel of the rural society and its problems and difficulties. 

6.90. Answering another question, the Secretary said that last 
year, 38 probationers were sent to the villages nearby Mussoorie. 
They stayed there for a period of six weeks during which they made 
a study of the problem of "bonded labour" in that area. There-
after, as a part of their District training, they were again supposed 
to go and stay in the villages. 

6.91. The witness was asked as to why the on-the-spot study 
during the foundational course was confined to some villages around 
Mussoorie and if it would be practicable to send the Probationers to 
other known backward areas also. He replied that the one-year 
on-the-job training of the lAS probationers, which was a compul-
sory part of their training programme, already included a programme 
of stay in the villages for a spell of time with a view to study the 
local problems. Visit to villae;es around Mussoorie was arranged 
to let them have a feel of village life at an early stage of their tra-
ining. 

6.92. Replying to a question regarding the change in the attitude 
of officers towards problems of Weaker Sections of Society and of 
rural areas, the Secretary, Department of Personnel stated that on 
the basis of his personal observation, he could say that he was 
doubtful wheher the desired change had come about fully. 



120 

'.' fi.93. T~ (;omr¢ttee ~~t t~ str()ncly e . ~~ tire ~ or
iant role of the senior administrators, rti~ l rl  ~ e ~ officers, 
~ only ~ t ~ ~ le~e .. t~ti ll o~ ~ e e~~~lI e ro~~es of ~. 
' 4 '~~t  but also in in6uencing the naional policies in ~io~ 

Spheres of Administration which have great impact on t~1f life 
of the people. The conditioning of the attitudes of the lAS pro-
bationers who come from all walks of life, by a well thought out 
t~el tion pl'ogramme at the A e~ is, ~~ere ore  ~  e e~r  

S6 tliat t~ officers w\lo come o ~ of the A ~e  have 'we n~
s~ ing ~ t~~ .,uCht of the n er~ ri ilege4 aDd e ~~r sections 
of society and a dedicated outl.o.ok f.or serving the natiDnal g.oals 
and .objectives. ~ this onne ~.on  the Committee welcome the 
~ ent measures taken by the Academy i~e  at iJitegrating the 
lAS prDbati.oners into the national mainstream Iil.te eompulsory 
manual labour, "shramdan", visits tD the villages, group ,"scussions 
.on pressing prDblems and sDcial evils like remDval .of pOverty etc., 
~ele r ti n .of festival,s .of aU re",iDns etc. T~ CDmmittee recom-
m,end t ~ ell.t o g ~ out programmes should be devised which 
would ensure that the Ii\S prDbatiDners develDp a .ep n ~

standing and intimate knDwlet\ge .of prDblems at the gtass-root level 
S6 that they are able t6 sDlve them with sympathy when they are 
posted in the field· 

~ 4. The n ~tee wo.u\d ~e tp ~int o,ut that o~e .of the main 
purposes .of tbe PrD.essiDnal ~ rse is t6 equip the prQl;JatiDners to 
1in4 sDlutiDn tD ~e day ~o day ~ .le s .of tbe comnwn man in a 
syr:npathetic manner. The CDmmi,ttee feel that the understanding 
and aptitude developed by the probationers, in resolving ~ e prob-
~ s .of CDmmDn man sho1;lld be carefully evaluated and given due 

weightage in their assessment. 

E.-Prqbation,ers Final ~ tion 

Final Examination on completion of ProfessionaL Training 

6.95. On completion of their professional training, the ~AS ~ SI 
IFS probationers have to appear in the Probationers' Fina,l Exami-
nation conducted by the HeadJ! of the res e t~ e training institu-
tions in accordance with the IAS/IPSfIFS (Probationers' Final 
Exa:t;nination) regulations: 

Incentives and Adverse consequences of performance du.ring tra.in-
ing and at the Final Examination 

6.96. In order to ensure that the enefi~s of tlle tra,ining impart-
ed to the lAS/IPS/Indian Forest Service probationers at the various 



121 
_ .•• !.. 

ins~it tions ~re assimilated by them in the Final Examination and 
'~ e record at the professional training institution (50 per ce!lt of 
such marks in the case of the Io,dian FOFe.st S~r i e probationers) 
are added to the marks obtained at the competitive examination for 
)?urposes of determining the inter se ranking of the probationers 
within each batch of direct recruits. BesidJ!s, assessment reports 
are received from the Heads of the training institutions on the per-
formance and the conriuct of the probationers at the institutions. 
Similarly, assessment reports on the performance and conduct of 
the probationers during the on-the-job training are sent by the 
respective State Governments. These reports are taken into ac-
count in determining the suitability of the probationers for confir-
mation in the respective service. It is stated that "the period of 

.probation of such probationers whose performance during the initial 
training or at the Final Examination is poor is extended and they 
are warned to improve their performance" and that "in cases where 
the probationers do not show any marked improvements they are 
discharged from the Service." 

Weeding out of non-adaptables during Training 

6.97. An eminent retireci. Civil Servant has made the following 
suggestion to the Committee regarding the training of AlI-I'ndia 
'Services probationers:-

"There should be a system where trainees who during the 
period of training have been observed to be not compe-
tent to understand socio-economic conditions and develop-
ment needs, etc., are weeded out at that stage rather 
than weaken the Administration by entering the Services." 

"The Memorandum from another experienced aci.ministrator has also 
suggested: 

"The quality of perception of the trainees should be carefully 
assesseci. and the very poor cases could even be eliminat-
ed during the probationary period." 

6.98. The Secretary, Department of Personnel was, during evi-
dence, asked as to what methods and procedures he would suggest for 
-giving effect to this suggestion.' He replied that "though in prin-
dple it sounds quite acceptable", there was ~ ot er aspect which 
needed consid.eration. AcC'orc;ling to him: 

"When you are having candici.ates after a really gruelling test, 
I suppose, you select those who are quite upto the mark, 
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the only question is whether, in terms of attitudes, ia 
terms of conduct, this person who comes to the Academy 
cannot be so shaped that he become; a useful civil servant 
My own feeling is that, since the person is intellactual1y 
so bright that he has been able to get into the Services, 
it should bft possible for the Academy and subsequently 
for the district trainers to so shape the probationer that 
be is useful to the country. Except for incorrigible cases, 
1 do not think that it should be impossible to train them 
up as far as the basic attitudes are concerned. Therefore, 
as a rule, I would rather suggest, unless they are very 
difficult cases who are not responding to the various 
training courses being given in the Academy, ways anri 
means should be found to bring them up to the level of 
the others. If, somehow, we have a couple of incorrigible· 
cases, there again before chucking them out, it should 
be much better to give them a chance." 

He, however, admitted that it was better to get rid of the incorri-
g.i.ble cases at the training stage rather than keeping the officer over 
the years end then dispensing with his services on the ground that 
he could not make the mark. In this context, the witness also 
pointed out the current procedure whereby marks were awarded 
by the Director of the Acanemy (out of a total of 250 marks placed 
at his disposal) to the probationer and these were counted along 
with those secured by the probationer in his examination for re-
cruitment and in the final examination, for determining his inter se 
ranking within the batch. The Secretary, Department of Personnel 
was of the opinion that the existing rules and procedures were 
adequate for the purpose of regulating the conduct of the proba-
tioners during training. 

6.99. Replying to a specific question, the Secretary informed the 
Committee that so far two probationers, had been discharged and 
the reasons were "their extremely poor performance and lack of 
character." Besides, in 8 cases, the period of probation was ex-
tended. 

6.100. The Committee note that two probationers have so far been 
discharged from the Academy on account of their extremely poor 
performance and lack of character. In eight cases, the period of 
probation was extended. The Committee would like to e ~ise 

that the performance and progress of All-India Services ro tioner~ 
should be closely, objectively and systematically watched during 
the course of their training at the Academy and every effort should 
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be made to bring about improvement in their attitudes and under-
standing of the socio-econODlic conditions and development needs. 
of the country. Sustained effort should be made- to inculcate in 
them habits of clean and unostentitious living and of refraining 
from alchotic drinks. The Committee have nel- doubt that the 
Heads of tbe Training Institutions would inter' alia use their powem. 
of awarding marks in an effective manner sO as to bring about i ~ 
provement in the outlook and conduct of the probationers. While· 
tbe Committee realise that All-India Service probationers merito-
rious pesl'!Sons who have successfully competed at the examination,. 
they COnsider it important that these probationers are trained iB. 
tune with the national objectives and developmental needs of the 
country and only those probationers who have the right attitude 
and outlook are inducted into the Administrative Senice-. The· 
Committee feel that there should hardly be an occasion for the pro-
bationel1.s to be discharged during training on account of their poor 
performance. In exceptional cases, however, where the probatio-
ners do not come up to the requisite standard, in spite of opportuni-
ties offered to them, Government may consider making alternative 
arrangement for them and deputing them to other suitable services. 
This may be resorted to only after most careful objective assessment-
to obviate any complaints of discrimination etc. 

F. Lal Bahadur Shastri National Academy of Administration 

6.101. As stated earlier, the Lal Bahadur Shastri National Aca-
demy of Administration was set up in September, 1959- merging the 
lAS Training School at Delhi and the lAS Staff College at Simla 
It conducts-

(a) Foundational Course common to fresh entrants to All-
India Services anrl. all Central Services Class I; 

(b) Professional training for the lAS Probationers; and 

(c) In-service training programmes for senior officers belong-
ing to both All India Services and Central Services. 

Location of the Academy 
6.102. It has been pointed out in a memorandum to the Com-

mittee that Mussoories is not at all a suitable place for locating the 
National Academy of Administration. There is dearth and difficulty 
about accommodation. Even the accommodation that is available 
is not suitable for the purposes of the Academy. The general at-
mosphere is not conducive to arlequate attention being paid to· 
training. There is also difficulty in. outside lecturers' going to the· 
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A ~e  at ~ ss or~ to deliver lectUtes and, talks. It ha$ there-
fore been suggest,ed that the Academy ;ttlay 'be' s ift~  to a more 
.conve'nient location. ' ' , , 

" , 

6.103. During evidence, the Secretary, Department of Personnel 
,informed the o ~ttee t~t the question of location of the Aca-
,demy was e i~  e~rlier and a decision was taken that it 's ~ 1  
be moved to pelhi but the campus which was designed and- ~
tructed at Delhi for the Academy was later on taken over by 'the 
Jawaharlal Nehru ni ersi~ . He said that no further suggestion 
was under the consideration of Government to shift, the Academy 
from Muss90rie. 

6.104. The Committee Were subsequently informed that the deci-
sion to retain the Academy at Mussoorie was taken in November 

' . , 
1970 at the level of the Prime Minister. 

Accommodation Problem 

6.105. One of the difficulties pOinted out by the Director of the 
Academy during the visit of the Estimates Committee to the Aca-
demy was about accommodation. It was stated that the number 
of Probationers to be trained in the Foundational Courses had risen 
from 115 in 1959 to 669 in 1975. Similarly, the number of lAS 
Probationers had increased froni53 to as many as 152 in 1973. The 
Academy had, however, accommodation only for 320 trainees. 
Since the Academy was unable to o o ~te all the Probationers 
at the main campus, it had to rent out rooms in a Hotel at a distance 
of 2 kms. every year during July to November at a cost of about 
Rs. 1.5 lakhs. He also pointed out the lack of enough number of 
Lectures Halls, Hostel facilities, Auditorium etc. Some proposals 
had been submitted by the Academy to the Department of Person-
nel regarding the construction of certain facilities for the Academy 
at Mussoorie which were stated to be under advanced stage of 
consideration by Government. 

6.106. A feeling was also expressed that a wing of Academy 
should also be located at Dehradun and the Professional Training 
of lAS could be conducted there. This would enable the Academy 
to conduct Foundational Courses throughout the year. This wing 
could gradually develop into a separate "lAS Staff College". 

6.107. The question of paucity of accommodation for the Academy 
at Mussoorie was raised also during evidence of the Secretary, 
Department of Personnel. He admitted that shortage of accommo-
dation and dispersed facilities of the Academy was coming in the 
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. Ylay. qf group life aQ,d community living at the A ~ . He, how-
ever, felt that if the proposal, which was currently under the consi-
deration of the Government, to set up a separate campus at 
Dehradun for the professional training of the lAS Probationers 

. ultimately came through and all the programmes for construction 
.0£ buildings went through "it should be possible to ensqre a reason-
able degree of community living". 

6.108. The o ~ittee have already point. o"t that the number of 
Probationers in the Foundational (;ourse at Mussoorie has risen 
from 115 in 1959 to 669 in 1975· As there is aeeommodation for 328 
trainees only, the Academy has to rent out rooms in a hotel at a 
distance of about 2 kms. frem the Academy, for the trainees of the 
Foundational Courses, at a cost of about as· 1.5 lalms every year. 
Apart from the inadequacy of hostel accommodation, the Academy 
also suifers from a shortage of lecture halls, accommodation for 
li ~ r  and ~ itori n etc· As admitted by the Secretary, Depart-
~nt of fersonnel during his evidence, the shortage of accommoda-

tion and dispersed facilities are coming in the way of 'group life 
and community living at the Aca,demy'. With the introduction of 
compulsory refresher cou,rses for all lAS officers which have been 
re o ~en e  by the Committee elsewhere in the 8eport, there is 
bound to be further slwrtage of accommodation both for lectures 
and hostels at the Academy. The Committee are surprised why 
ro isio~ for aclequa,te accommodation at tlJ.e Academy was not 

made at the time of increased intake of All lndia Service Proba-
tioners, to meet the requirements in full.. The Committee under-
stand that Government are giving liberal grants to the Institutes of 
Management and to Administrative Staff College for meeUng their 
requirements of accommodation, st~. etc. They see no reason why 
the National Academy of Administration. which trains tbe All India 
Services of the ct;)untry, should not be provided with adequate funds 
to meet their requirements of accommodation etc., for the trainees. 
The Committee recommend that a detailed review of the require-
ments of accommodation and all other ancillary facilities for 
t~e tio~~l Aca«lemy of A inist~tion s o~ t ~ mad.e immedi-
a.tely to meet the tr~ining need,s of the Probati,otlers as also to cater 
t~ tile re ire~ents of refres\le.r courses and effective measures 
s ~.  be takeD, to provw,e tbe sawe as per a tbne bound program-
~e. 

Head of the Academy 
6.109. The Academy is headed by a Director who is at present 

of the rank of Ar1ditional Secretary to the Government of India. 
The present Director took up the post in May, 1973. 
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6.110. A rdired Civil Servant of considerable experience ami 
standing in the field of public administration has, in his memoran-
dum to the Committee, stated: 

"My feeling is that for the post of Head of this Academy, the 
level at which the selection is made is not high enough. 
I feel that this is one of the most important institutions 
that the GoVernment of India has and it should be headed 
by one of the senior most members of the services, with 
proven record of ability not only to train you:og offi~ers 

but to enthUse them in the service of the nation. The 
present system of having the Director of the Academy 
of an Additional Secretary level and very often placing 
people in that position who could not be fitted elsewhere, 
is not satisfactory." 

Another Civil Servant of wide ranging experience has in his 
memorandum emphasised that the Head of the National Academy 
of Administration should be chosen with "considerable care". 

6.111. The Secretary, Department of Personnel was during evi-
dence asked as to the considerations which were kept in view while 
appointing the Head of the Lal Bahadur Shastri National Academy 
of Administration and the manner in which the suitability of a per-
son for this post was determined. He was also asked whether the 
willingness to accept the post was one of the main criteria for ap-
pointment. In reply he stated: 

"There is no doubt that a very careful scrutiny should go into 
the selection of the head of this institution particularly 
because it is not merely and intellectual ability and com-
petance which is reflected in the training in this institution 
but it is also the personal example of the individual, the 
head of the institution, which is important." 

Replying to a specific question regarding the rank and status of 
the present head of the Academy, the Secretary said: 

"I may submit that jt is important that a head of the institu-
tion, particularly of an institution of this type, should be 
given a proper status. In the past, it was recognised that 
he should be an officer of adequate seniority. But when 
he was appointed, the post was down-graded to that of 
the Additional Secretary. He was considered suitable 
but he was not ripe enough to become the Secretary. 
Therefore, the post was down-graded. As far as his com-
petence, ability, personal example, integrity and all the 
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rest is concerned, I am quite sure, there are very few 
persons who can vie with him ......... The status is im-
portant. We have suggested .......... that he should be 
given the status of the Secretary." 

Asked to state whether it was a fact that 'Senior meritorious offi-
cers were not willing to accept the post of Director of the Academy 
he said that it was not true; on the other hand "everyone is not suited 
f(}r an institution of that type". ~ 

6.112. The Committee visited the Academy during December, 
1975 to see for themselves the arrangement for the training of the 
I.A.S. probations. They were very much impressed by the innova-
tions made by the Director of the Academy for developing among 
the civil service probationers a spirit of social and cultural inte-
gration, a sense of dedication for the task of national reconstruction 
and correct attitudes towards the problems of weaker section of 
SOciety and the rural areas. The Balwadi for the' children of low 
paid employees of the Academy, cultural activities with accent on 
the peoples culture, manual labour sessions, the Yoga and Judo 
classes, system of sending the probationers to villages for staying 
among the people, and above all the active participation of the 
Director in all these programmes and his personal example are 
bound to make a lasting impression on the probationers. 

6.U3. The Committee attach great Importance to the post of the 
Director of the National Academy of Administration as it is the 
premier institution for imparting training to All India Services pro-
pationers In the country. They note that at present the Director 
of the Academy is of the rank of Additional Secretary to the Goy-
emment of India. The Committee suggest that the post of Direc-
tor should have a proper status, commensurate with its importance 
so as to attract a most talented officer of proven integrity and out-
standing record with aptitude for such a work are whose services 
can be retained as the head of the National Academy for some 
years. The facilities provided to the Director of the Academy at 
a place like Mussoorie should be commensurate with his duties and 
responsibilities and in no case, be less than those provided to the 
Directors of Institutes of Management Administrative Staff Col-
lege and Vice-Chancellors of the Universities. 

6.U4. The Committee need hardly stress that the Director for 
this Academy should be selected with the greatest care. On 
account of the onerous nature of duties and the impact that the 
Director has on the minds of the young probationers, it is necessary 
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~~ t a really meritorious perSOn is selected for this post. He should 
be an outstaD.ding administrator who has distmguished himself in 
ihejiel" and has an unsullied record of integrity and dedication to 
work. He should be able -to Inspire and mould the young officers 
by his personal example. The Director should be dynamic and inno-
vative by nature aDa lie should be well-versed in the cultural tradi-
tions of ttie coUntry. The Committee would like Government to 
keep all these con:Sldetations in view while selecting the Director 
of the Academy. 

6.115. The Uommittee realise that since the post of the Director 
is of an acaclemic nature and does not carry power and inll ell~ 
that are normally associated with high administrative posts in the 
Secretariat, very few persons of merit would be attracted to this 
assignment. As an e:x:peri61lced retired senior administrator has 
stlttell, tliere is an impression that only person who coula not be 
fittea elsewhere, are posted to the Academy. The Committee are 
strongly of the view that such an impression should be dispelled. 
Moreover, as already recommended by the Cominittee the status 
and facilities to be provided to the Director should be liberaHsei 
so as to attract really outstanding administrators to this post. Gov-
ernment may also like to recognise the services of the incumbent 
of this pust who makes outstanding contribution during his tenure 
at the Academy. The intention of the Committee is that the Direc-
torship of th.. Academy should become a covetted post among the 
All India Services. 

6.i16. The Committee would also suggest that the performance 
of the Director and the functioning of the Academy should be close-
ly watched so that remedial measures may be taken, whenever n~ 
cessary, without loss of time. 

6.117. The Committee further suggest that the tenure of the post 
of the Direetorof the AcaiJemy may preferably be five years so as 
to proviae coiitltlbity of direction at the top. 

Staff' of the Academy 

6.118. The Academy comes under the administrative control of 
the Department of Personnel and Administrative Reforms under the 
Cabinet Secretariat. It has the status of an Attached Office. It 
consists of Directing Staff and the Academic Staff. The Academy's 
Directing Staff comprises the Director, the ~Toint Director and five 
Deputy Directors. The present Director is an lAS officer of the rank 
of an Additional Secretary to the Government of India and the 
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Joint Director is I()f the rank of Joint Secretary. The ot e~ members 
of the Directing staff are drawn from the All-India and Class I 
Central Services of the rank of DirectorlDeputy Secretary in the 
Government of India. The Directing Staff is concerned with the 
planning and programming of the training courses, administration 
and teaching in various fields of Public Administration and 
Management. They also exercise general supervision over a wide 
range of activities in the Academy. The Academy has a dual staff-
ing pattern. The officers come on deputation to tHe Academy for 
a period of 3 to 5 years on an average. The Academy also has a 
regular staff. The Professors, Research Officers etc. borne on the 
regular strength of the Academy, are recruited by the UPSC. 

6.119. In a note furnished to the Committee by the Academy, 
the sanctioned strength of the Academic faculty and the vacancy 
position have been indicated as follows:-

Sanctioned Vacancies 
Strength 

-----------------------------
Professors of Economics 

Professors of Law 

Professors of Public Admn 

Professors of Social Admn 

Profl!ssor of P0litical Theory & Constitutional Law 

Professor of Hindi and Regional Largu2ges . 

Professor of History . 

Research Officers 

Difficulty in filling up vacancies 

3 

3 z 

2 

I 

5 3 

6.120. The Secretary, Department of Personnel was during evi-
dence, asked whether it was a fact that competent officers were not 
willing to be posted to the Academy and if so, what was the reason 
for it. He replied that the willingness of an officer was not of much 
importance and when competent people were found, they were 
drafted to the Academy. He however, added: 

"We have encountered a large number of problems with re-
gard to the filling up of existing vacancies; firstly in the 
case of vacancies in the faculty as far as the academic 
side is concerned, and secondly in the case of vacancies 
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-in terms of administrative staff. At the lower level 
and at the intermediate leveL ........... Deputy Direc-
tors and so on ............ " there has been some diffi-
,culty in obtaining people because Mussoorie is a very 
expensive place and with the emoluments they get, people 
at the intermediate level would not be attracted unless 
they are hbsolutely committed to the training objectives 
........ there are only a few of that type who can be 
'taken in and they have their own problems 
in going to a place like Mussoorie because of the expen-
sive living ....... . 

. i\.s far as the academic side is concerned, the problem has 
arisen because of disparity in pay scales between what 
is available to a University Professor and what is avail-
able to a Professor on the Academy Staff... . . . .. There-
fore all those people who are ultimately to be drafted 
from the University, are not attracted to the Academy 
because, after all, they have to go to a costlier place on 
a remuneration which is much less than what they would 
get in a University town. So, most of them have not been 
attracted to the Academy posts. But we have suggested 
to Finance that the pay scales of the people will have 
to be revised otherwise, we are not going to get the right 
sort of people for the Academy staff." 

6.121. The Academy also has, in a written communication to 
the Committee, pointed out that officers are generally reluctant to 
come to Mussoorie on the same terms and conditions which are 
applicable for deputation to the Central Secretariat at Delhi. As 
'regards the Academic Staff, the Academy has attributed the diffi-
.culties in recruitment to the following:-

'(i) The Academy cannot get academicians working in the 
universities on deputation as they are not Government 
Servants, and hence their recruitment has to be through 
the U.P.S.C. 

(ii) The pJ'locedure of recruitment through U.P.S.C. is cum-
bersome and results in long delays. 

(iii) The scale of pay of a Professor at the Academy is 
Rs. 1500-1800 whereas the scale of a Professor in a 
University is now Rs. 1500-2500. 

6.122. To get over the difficulties in recruitment of Staff, the 
Academy has suggested that officers on deputation may be given 
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additional incentives like rent-free accommodation, Winter allow-
ance etc., keeping in mind the much higher living costs at Mus-
soorie, that all efforts should be made to make training posts in the 
nature of prize-posts, and that those due for promotion should be 
enabled to get such promotion at the Academy itself without any 
delays. It has also been suggested that the status of the Academy 
should be converted from that of an Attached office to a semi-
autonomous institution. The Academy has stated: 

"We feel that the Academy should be converted from its 
present status of an attached office into some sort of 
se i~ tono o s institution with a Governing Council. 
It is not necesary to give it as high a degree of aut-;)-
nomy like the Administrative Staff College Or the Indian 
Institute of Management. , The Minister in-charge of the 
Department of Personnel may be the Chairman and the 
Secretary, Department of Personnel may be the Vice-
Chairman of this Governing Council. But there should 
be some degree of autonomy so that the Academy be 
freed from the strict regulations of a Government 
Department, and the Governing Council can take final 
decision regarding funds, buildings, recruitment of staff, 
etc." 

Tn adequacy of Faculty Staff 

6.123. The Academy has represented that in view of the increas-
ed number of probationers in the Foundational Course, Professional 
Course and the various inservice courses now being run at the 
Academy, the existing academic staff is totally inadequate. In view 
_ of this, the Academy had sent proposals for strengthening of the 
academic staff. The Department of Personnel had agreed in prin-
ciple about the need of the additional academic staff in the Academy. 
But in view of the climate of economy, it was agreed that action to 
create a few posts may be taken and proposals for the remaining 
posts may be taken up for consideration only when the economic 
condition shows some signs of improvement. The matter is stated 
to be still in the process of examination". 

6.124. The Committee have elsewhere in the Report recommend-
ed compulsory Refresher -Courses for lAS officers at specified erio ~ 

of their service. As the Refresher Courses wolild rover senior 
officers also. it is of the utmost imporianl'e thal the directorial and 
il ~i  staff at the Academy is nf hl2'h calibre who can Impart 
fratnm2' to tbe Senior 'omeers. participate in discussions With them 
2131 LS-10 
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and inspire respect for their erudition, grasp of administrative pro-
blems at various levels and ability. The CommIttee would there-
fore stress that really capable persons should be selected as direc-
torial and academic staff of the Academy. The pay and allowances 
as also the facilities provided to them, should be such. as would 
attract the best telents. The Committee recommend that Musso-
orie being a costlier ,place, special cODsideraltion should be given 
to the grant of additional emoluments and facilities·lo the officers 
deputed to the Academy on directorial or academic assignments. 
Their emoluments should in no case be less attractive than those 
available' to the teaching faculty in the Universities and Institutes 
of Management. The Committee have no doubt that Government 
would take all the aspects into account while taking decision on 
the proposals submitted by the Academy which are already under 
Government's examination. 

6.125. The Committee also suggest that by way of additional 
incentives and also to keep their knowledge upto date, the teach-
ing stat!' of the Academy may be accorded special consideration for 
undergoing advanced and specialised courses relevant to the subject 
of their teaching in appropriate institutions in the country as well 
as abroad. After training, these officers should be' required to 
spend a spell of time at the Academy where their '':''ewly acquired 
knowledge and experience should be utilised for training of other 
officers/probationers. 

6.126. The Committee note that the existing academic staff in the 
Academy is inadequate to meet the increasing requirements. They 
understand that the need for additional academic staff in the Acade-
my ha.s already been agreed to in principle.' The' Committee see no 
reason whv adequate staff could not be provided to the Academy. 
They would like this matter to be dealt with utmost exoodition so 
that thf: staff is in position before the commencement of the founda-
tional course for the next batch of officers. They would like to be 
informed of the progress made in the matters. 

6.127· The Committee feel that it would be better if the acade-
mic statY is drawn from University faculties on tenure basis. This 
is possible only if the scales of pay and other facilities at the Aca-
demy are made really attractive as has already been recommended 
bv the Committee. 

6.128. The Committee further recommend that with a' view to 
attract to the Academy officers who have the ability, competence 
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and aptitude for Imparting· training and to enable the Academy to 
retain the serviees of such ofticers, a -system of proforma promotion 
should be introdueed so that an oftieer appointed to the Academy 
could be retained in the Academy tor a length fit tune without 
affecting his chances of promotion under Government In the normal 
course. 

Organisational set up and Teaching Methods 

6.129. The Secretary, Department of Personnel was, during 
evidence, asked whether the organisational set up of, and teaching 
methods observed by, the ACiarlemy had ever been reviewed by 
outside experts. He replied:--

"No formal review of the Organisational set up and teaching 
methods has been undertaken, though a large number of 
experts from foreign countries have been visiting the 
Academy and have been eXI?ressing their opinion about 
the procedures and about the content of training in the 
Academy. . . . . . .. It was only the Committee appointed 
in 1972 which revised the syllabus and which examined 
this question about teaching methods and so on and they 
made some recommendation which was adopted. Then, 
again, if I am not immodest in saying so, I had myself, 
after studying all these training centres in 27 countries, 
made a report with regard to the syllabus and training 
methods and quite a few of my suggestions were later 
on implemented........ This is a. thing which has to be 
under continual review.. . . . . . .. It is under continual 
review and whenever officials· are sent out from the 
Academy on a visit to other centres for studying the 
training methods in other places, they come back and 

make a comparison of whatever is done here with what 
is being done elsewhere; and this sort of exchange bet-
ween the A ~ e l 's Staff and the staff of the other 
training centres ~ pr9ved to ~ useful. This is the 
manner ,in which. this smt of cross-fertilisatIon of ideas 
goes on in the Academy.' Apatt ·from this, when they 
come back after their one year's training, they indicate 
whether they have found their traIning satisfactory." 

6.130. The Committee have already recommended the appoint-
ment of Standing Committee to review the syllabus and contents of 
training at the National Academy of Administration. They recom-
mend that this Committee should also go into the organisational 
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~.l f &lie ~. aad tile ... ehllqp ...... ds. obseJ'ved ·byit. 
~ ..... e I .-- ~ nst et n  ... d Us taehiagmeUlods ~ t-
....... , jn ... .urllt..t ... :< ree_mMldaiions·oltllat Committee. 

,Tr.aining '9j . Trainers .and Evaluation of PerjormD.11(Ce and Course 
Content 

6.131. The Academy has stated that apart from the deputation 
of members of the Directing and Academic staff of the Academy 
.abroad on U.N.D.P. ·Fellowships, .at the rate of one member per 
y.ear .on an average, there .is. no regular arrangement for training 
of teaching staff. 

6.132. As regards, the assessment of the performance of the 
teaching staff, tl!te Academy has stated that the lectures of the 

. te i~g .-staff . .are evaluated by the training themselves -every week . 

....mach ·,trainee is supplied a form on which ·he is ·asked to indicate 
·bis 9piniQn·about the lectures attended by him without appending 
. his -name and the opinions so collected are' brought to the notice 
-of . the --concerned member of the Staff. 

·,6.133. The Academy also has a system of ascertaining the re-
actaens of the .probationers to the ~ontent of the syllabus and train-
mg .given to them .at the Academy. The Director and the course 
Director meet the PrObationers at ·formal sessions every month 
,and .. every . fortnight respectively to obtain a feed-back from the 
,probatioAers. At the end of every course, there is an evaluation 
,sessionwben . the Probationers are asked to give their reactions to 
the ,-content· of the syllabus as well as the training given to them, 
a.dtheir views .are discussed. The Faculty Members when they 
go en· field visits, contract the ex-trainees and discuss with them 

. the ftkwarule of the training at the Academy to their jobs. Eva-
luatiGn . Questionnaires are also sent to such ex-trainees . 

. S.Ut. The -Committee would like Govemmen.tto 'erganise Orien-
tation Couaes lor the academic and directing staft of' the Academy 
.g ,that the .teaehlag and .directing staff are 'fUlly eopisant of the 
...-quiremeuts ef tralIlbag and the priorities which aft to be obsened 
. ill \ tINs JItIIjIIoI'd.. 

G. Refresher Courses 

6.135. In-service training programmes for higher administrative 
services can be classified as follows:-

:o(a) ,Prognmes-organised by the Lal1;3ahadur Shastri National 
Academy of Administration, Mussoorie. 
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(b), Programmes sponsored by the Training Division of the-
Department of Personnel at the Indian Institute· of· Pub)i(!. 
Administration, New Delhi. 

(C) Programmes organised by the Training Division of the 
Department of Personnel in collaboration with Universi-
ties and other institutions/organisations. 

(d) Sponsoring officers belonging to All India Services to the 
training programmes at National and:: autonomous' insti-
tutions .. such as Administrau\IIe Std: ~'ofl'In It '. 
Hyderabad, Indian Institute of n ge ll ll't~~.A.l ne I  

and Calcutta, National Institute of Community Develop-
ment Hyderabad, National Institute of" Training' in' 
Industrial Engineering, Bombay, National Productivity 
Council, New· Delhi etc. 

(e) Programmes organised by the State Training Justitutions 
with the assistance of and collaboration with the Depart-
ment of Personnel. 

(f) Deputatlonof ofticers for training abroad under existing. 
Technical Assistance Programmes. 

Refresher Training Courses at the Academy 

6.136. The Lal Bahadur Shastri National Administration Academy, 
Mussoorie organises on a regular basis the following in..:service train-
ing programmes ror officers of different levels belonging to Alllndta 
Services and the Central Services:-

Course Duration Servic:e' 
require-
ment 

No. of 
Program-
mes or-
gd4Std 
so. far 

N(l. (l( 
ofticen 
so rar 
trained 

._-------------------- - ---
2 3 .. s --------------------------- - - --

I. Ex. DC\'. Programme for All Ir.dia.and 
Central Services 6 weeks 6·10 J'I'S.' 

2. A r. ~  Mvagemcnt Programme for· 
the Alll'ldia 81 d Central Servicali 2 WC4.ks J I-J6 yrs. 

3. Inter ~ i te Course for lAoS Officers . S weeks For direct 1lC-
c:ruitl (6-10" 
yrs.) and 
a8i0ers of 
State Civil 
Service on 
Selectf;.iBC of, 
lAS 

5 

3 
4 

101 

65 
73 
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In addition, the following seminars had been organised at the 
Acaclemy for officers at the middle and the senior levels belonging 
to the All-India and the Class-I Central Services:-

(i) Growth and Social Justice 
(ii) Agrarian Structure and its Problems 
(iii) Administrative Vigilance. 

6.137. Nominations for the above courses and seminars are invited 
from Ministries/Departments of the Government of India and the 
State Governments. 

Refresher Tr~ining on regular basis 

6.138. Government have stated that "at present, no periodicity 
has been laid down at which an officer is required to undergo 
refres e~ training." 

6.139. During evidence, the absence of any regularity in sencUng 
officers to in-service courses for refresher training was pointed out to 
the Secre'tary, Department of Personnel. In reply he admitted that 
"the response is somewhat tardy from the States in terms of nomi-
nating people to those courses." The reason for his Department not 
being able to run a larger number of specialised courses, was, 
accordinK to him, "shocking lack of realisation in certain quarters 
that training is important." He pointed out that until recently 
'Training' was not a part of the Five Year Plan and it was difficult 
to get funds therefor. 

6.140. Regarding the schemes for refresher courses contemplated 
by Government, the witness sa.id:-

"We wanted to a refresher course at the level of 6-10 years 
service. For instance, we have made it compulsory that 
everyone who gets to be promoteli. as under-secretary 
will have to go through compulsory training. We are 
trying to manage it within the funds available. Similarly, 
we want to have some sort of training for t o~e who are 
about to become joint secretary, which is a fairly high 
level." 

SeLectinn of o1:Jice,rs f01' in-service Training 

6.141. In pursuance of the recommendations of the Cwrlerence on 
Training of LAS. officers organised at the Indian Institute of Public 
Administration, New Delhi in April, 1972 (Appendix III) the 
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Department of Personnel has written a letter to the Chief Secretariea 
of all the States and Union Territories in October, 1972, informing 
them of the sugg.estions made at the Conference on the subject of 
inservice training and requesting them to take suitable action on 
the recommendations. The letter says:-

"Selection of Officers for the various In-service Training 
Courses at Lal Bahadur Shastri National Academy of 
Administration was also discussed in the Conference. It 
was pointed out that the response to the courses was not 
quite aci.equate although the calander of programmes was 
sent by the Academy to the State Governments at the 
beginning of each year. It was recommended that the 
State Governments may prepare a panel of suitable LA.S. 
offi:.:ers of 6-10 year's' seniority and 11-16 years' senionty 
for the courses at the Academy. The officers could then 
be nominated for the Inservice Courses in a planned 
manner from this panel. Adequate participation of 
officers from the Scheduled Castes and Scheduled Tribes 
could also be encourag,ed." 

6.142. The Committee recommend that Refresher Courses of 
training should be made compulsory for Indian Administrative Ser-
vice Officers at two stages of their career-once between 6th and lOth 
year and the other between the lOth and 15th year of the service. 
To make the Refresher Courses really useful, it is necessary that 
the contents and duration of the courses are carefully worked out 
after taking into account the requirements of the service. 

6.143. The Committee further suggest that with. a view to en-
sure that all officers attend these Refresher Courses, the successful 
completion of these courses may be made at essential qualification 
for further promotion. 

6.144. The Committee would also like Govemment to ensure that 
officers deputed for Refresher Training, take their training seriously 
and actively participate in the training programme. For this pur-
pose it is necessary that a system of objective assessment and evalu-
ation of the extent of assimilation of training by each trainee is in-
troduced. 

6.145. The . Committee consider the introduction of compulsory 
Refresher Courses very necessary· They therefore stress that 
adequate funds should be provided for starting $d running these 
courses' at an early date· 
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Deputation for Training Abrood 

6.146. During the last five years (1970-74). 276 Indian Adminis-
trative Service officers were sent abroad for training. It is stated 
that on their return from training abroad, 84 per cent of the Indian 
Administrative Servil:e officers were posted in jobs where their 
training had relevance while 16 per cent were posted to other jobs 
QY the State Governments "for administrative reasons." 

6.147. DUring evidence, the Secretary, Department of Personnel 
described the procedure for evaluation of the advantage of the 
foreign training as follows:-

" .... We have, in the Department of Personnel ami Adminis-
trative Reforms, prescribed a proforma. This IS supposed 
to be filled in by the officers who go on training, and they 
submit a report along with the ,information asked for in 
the proforma indicating whether they have derived any 

advantage from the course. Then the superior officers 
are supposed to indicate whether the person who went 
on training has been able to utilise full time or not. They 
are also supposed to indicate whether the person is being 
utilised on the job for which he was sent for training 

abroad ...... our impression is that as far as specialised 
courses are concernen, some of these training programmes 
have stood Us in very good stead: They have broken new 
ground and our people have been inducting new ideas." 
I would submit that we are becoming more and more 

selective with regard to the course for which officers are 
sent out. We do not send them out for the nonna! course 
for which facilities exist in this country. I am proud to 
say that as far as the normal generalised training is con-
cerned, I suppose, we have a training institution in this 
country, which is as good as any in other countries of 
the- worlrt" 

6.148. ,A point _ was raised during evidence as to the incentives 
available to the Civil Servants for -utilising the facilities available 
in the country as well as abroad for training and study. The 
Secretary, Department of Personnel stated that the Study Leave 

-RuIes applicable to Central Government Servants had been recently 
liberalised and now during the period of such leave full substantive 
PilY of the Government servant was admissible -to him instead of 
one-half of substantive pay. He suggested that nUring Study Leave 
period, the officer should also be paid other allowances like Dearness 
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Allowance, House Rent etc. as his family had to stay behind when 
he was away on Study I Training. 

Present position regarding grant of study leave 

6.149. The scope of the grant of study l ~ e to Government 
Ser ~ts is laid down under sub-Rule (1) and (2) of Rule 50 of the 
Central Civil Service (Leave) Rules 1972 Study Leave can be 
granted:-

(a) for unci.ergoing a regular course of higher study or 
specialised training on a subject having .' a direct and 
close connection with the spheres of his duty." 

(b) for training or study tour not requ.i.ring attendance of a 
regUlar academic or semi-academic course if it is certified 
"to be of definite advantage to Government from the point 
of view of public interest and is related to sphere of duties 
of the Government Servant." 

(c) for an approved study or study tour connected "with the 
frame work or background of public administration." 

(d) for study "which may not be closely or directly connected 
with the work of a Government Servant, but which is 
capable of widening his mind in a manner likely to 
improve his abilities as a civil servant and to equip him 
better to collaborated with these employed in other 
\¥:allcAes of public" service" (Such applications have to 
be ~oA i e re on me.rit in each case in consultation with 
t~  ~e n~ of Expepditure of the Ministry of 
Finance) . 

6.J50 •. St~  Leave, can be granted to a Goverrunent Servant only 
if it is erti~ . by the Coplpetent authority that the proposed course 
of stij.dy, or tr~i~f g s~ll be ,,of a definite advantage from the point 
of vieW,of ~ interest  and that, "it is for prosecution of studies 
in; s l ~ts otl;ter than, academic or literarF subjects." Exceptions 
~ e~ o e .er  been ro i~ for in the case of membe-rs of the 
In4,iap., ~ o i  ;,Se;rvicellndian St tisti ~ Service, Medical officers 
and'specialists/technical person:; to whom study leave can be granted 
also for prosecution of ,studies in a<;ademic subjects, subject of course 
to er~ condi\iQJlS. 

6.15,1. Another con.4itioI). for grant of study leave for prosecution 
of studies abroad is that the Department of Economic Affairs of the 
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Ministry of Finance should agree to the release of forei~n exchange 
involved in the grant of study leave. 

6.1'52. An officer on Study Leave outside India is entitled to half 
pay leave salary in addition to the study allowance admissible to 
him in the foreign country. Leave salary equal to full pay (with-
out allowances) is admissible to an officer on study leave within the 
country but if he is in receipt of any scholarship, stipend or remune-
ration in re~ e t of any part time employment, it has to be adjusted 
against the leave salary subject to the condition that the leave salary 
is not reduced to less than the half pay leave salary. 

6.153. It has been brought to the notice of the Committee that 
when Study Leave is granted to the employees selected for the 
award of Jawaharlal Nehru fellowship in addition to the benefits 
admissible to them in accordance with the Fellowship, the recipients 
are also entitled to the leave salary and also the following 
allowances: 

(a) Dearness allowance in accordance with Government 
decision 011 the subject; 

(b) Compensatory (City) allowance during the first six 
months; 

(c) H.R.A. during the entire period of leave admissible from 
time to time at the station where the official was last on 
duty. 

6.154. The Committee note that under the existing Rules, study 
leave can be granted to Govemment servants subjeet'to certain 
conditions. They further note that the conditions of the grant of 
this leave are somewhat different in the case of Indian Economic 
Service/Indian statistical Service, medical officers and specialists 
and technical personnel. The Committee note that an o8lcer on 
study leave outside India is entitled to baH pay leave salary, in 
addition to the study allowance admissible to him in the foreign 
country. An officer on study leave within the country is entitled to 
leave salary equal to full pay without allowances. The Committee 
feel that the existing provisions regarding grant of study leave are 
hardly attractive. In the opinion of the Committee, Govemment 
servants should be encouraged to proceed on study leave, with a 
view to equip themselves better in the interest of service. The pay 
and allowances and the facillties to be provided to Govemment 
servant during study leave should not in any way be less than what 
he would have drawn while on duty. The Commiftee would like 



141 

Government i~ examine this matter thoroughly and liberalise the 
terms and conditions relating to the grant of study leave to Govern-
ment servants (including retention by the Government servant of 
the Government accommodation during the period of leave) with a 
view to encourage them to avail of this facUlty to improve their 
outlook, mental and intellectual perception and horizons. In this 
connection, the ~ttee would like to point out that the Ifeci.IM-
ents of the Jawaharlal Nehru Fellowships are during the period of 
Study Leave receive, in addition to the benefits of the Fenowsblps 
and leave salary, Dearness Allowance, House Rent Allowance and 
during the first six months of the leave period City Compensatory 
Allowance also. The Committee would like Go\Cernment to exa-
mine to what extent these faciUties could be extended to all Gov-
ernment Servants proceeding on Study Leave. 

H. Career Planning. and Professionalisation of Indian Administrative 
Service 

Follow-up of officers and CaTeer Planning 

6.155. The Secretary, Department of Personnel was also asked 
whether there was any system of follow-up of the officers who were. 
on the completion of their probation period, posted to the Districts 
with a view to find out how they had assimilated the training given 
to them. He said that officers of. his Department periodically visited 
the States and at their meetings with the young officer; they discussed 
their practical experiences with reference to the training imparted 
to them. Any suggestions for improvement in the training pro-
gramme were brought to the notice of the Academy. Besides, he 
said, detailed instructions had been issued to the State Governments 
regarding the training, postings during initial years and rotation of 
officers and at meetings with the Chief Secretary "we enquire about 
the manner in which they are thinking in terms of career planning." 

6.156. The Secretary, however, pointed out the problem of frequent 
transfers of officers under extraneous ress re~ with the result that 
no conscious career planning of officers at State level was possible 
and it was difficult to build up expertise in any field, be it district 
Administration, Financial Administration, Social Administration, 
Welfare Administration or any other Administration. In certain 
States, he said, the ceiling was three years but in actual practice the 
transfers took place frequently, even within one year. Asked whe-
ther the problem could be minimised by evolving some norms and 
appointing a committee to scrutiniSE:: the transfers and prescribing 
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that tr ~s would take place subject to the norms and concurrence 
of, the Commitf;ee, the witness said: 

"There would be lots of trouble and difficulties because these 
are purely administrative matters within the competence 
of the St t~ Government, and the State Government takes 
a view in terms of their requirements, administrative or 
otherwise." 

6.157. Another defect that he pointed out which militated against 
the system of career planning was the lack of rotation of offieers as. 
between jobs whicb were difficult, but important from the point of 
view of area of social development and those which were compara-
tively easier, as for instance in the Secretariats. 

6.158. Regarding career Planning of Indian Administrative Ser-
vice officers at the Central level, he said:-

"In the Establishment Officers' Division, we have a system 
whereby we categorise people intJ various specialisations 
as we have been able to identify; after having identified 
them, we pick them up for appropriate training and there-
after utilise them in the jobs which have direct relevance 
to the subject matter of the training. The eight categories 
which we are adopting here in the Establishment Officers' 
Division are economic administration, industrial adminis-
tration, agriculture and rural development administration. 
social and educational administration, personnel adminis-
tration, financial administration, defence administration 
and planning. Defence and education have been left en-
tirely to the Defence Ministry and the Education Ministry 
beocause they are not directly relevant to Indian Adminis-
trative Service, but as. far as the others are concerned, we 
are taking conscious steps in the Establishment Officers' 
Division to pick up people for training and to see that t ~  
are utilised thereafter in appropriate places." 

6.159. The witness was asked whether there was any independent 
machinery for assessing the performance and condad of District 
officers and sending a report to the higher authorities, In re ~  he 
made a mention of the role of vigilance machinery in the States and 
also of the ~ste  of annual confidential reports. He also infortru'd 
that a new systernof . "Performance Appraisal" of '.)fficers was under 
the ons~ ~ tion of Government in which the achievements of an 
offi~er :against an assigned t:sk or target would be mentioned, whi:,h 
if approved by Government. would be commanded to the State Gov-
ernment. for adoption. 
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6.160. The administration in a modern welfare State is complex. 
There is aeed for specialisation even within a generalist service like 
the Indian Administrative Service. The Committee consider that 
career planning and specialisation shoUld begin at an early stage in 
the career of an Indian Administrative Service officer. The Com-
mittee would like to stress that the activities' of Government in a 
developing economy have increased gre ~l  in diverse fields which 
require specialisation and experience. Even coordination and con-
certed action require special knowledge. The various Departments 
arid Ministries of Government can be grouped into broad fields of 
specialisation which can be efficiently administered by experienced 
officers e.g. Economic. Financial, Industrial, Agricultural, and Rural 
Development, Social and Educational, Personnel, Defence Adminis-
tration and Planning. The Committee feel that by proper career 
planning and posting.s, it should be possible for Government to train 
the officers and give them opportuniHes to gain experience in vari-
ous fields of specialisation. The Committee desire that the officers 
shtmld normally be deployed in their field of specialisation upto a 
certain specified administra'ive level, both at the Centre and in the 
State." so as to provide guidance and leadership based on knowledge 
and understanding in depth of the problems involved. The Com-

. mittee have elsewhere in this Report observed that appointment 
to the highest post.s of the Heads of Department or Ministries should 

. be ntade on meri t irrespective of the service to which the officer be-
tongo;, the criterian being outstanding organisational ability, dedica-
tion to the cause of devetopl'nent of the country and undoubted in-
tegrity. 



CHAPTER VII 

TM.INING OF I.P.S. OFFICERS 

Foundational Course and Attachments. 

7.1. As already stated, immediately on appointment to the Indian 
Police Service the I.P.S. probationers are sent along with the I.A.S. 
probationers and those of certain Central Class I Services to the Lal 
Bahadur Shastri National Academy of Administration at Mussoorie 
for the Foundational Course commencing in July each year for a 
period of 4 months. The content of the Foundational Course is the 
same as that of the I.A.S. probationers. 

7.2. After the probationers complete the Foundational Course 
they are sent to the National Civil Defence College, Nagpur for ; 
period of two weeks. Thereafter, they are given a course in detec-
tion and handling of explosives in the Chief Inspectorate of Explo-
sives for five days. Then the probatione'l's move on to the Sardar 
VaUabhbhai Patel National Police Academy at Hyderabad for their 
professional train1ng covering a period of one year i.e. from Decem-
ber to November. Immediately after completion of training in the 
Police Academy, the I.P.S. probationers are attached to squads in 
certain military units for practical training for a period of 15 days. 

7.3. On completi'.:m of attachment with the Military Units, the pro-
bationers are sent to the States to which they are allocated where: 
they receive further intensive training in theoretical r~ practical 
work in the police training colleges/schools set up by the respective 
States and in the districts for a period of one year. 

Professional 7. raining Course 

7.4. It is stated that the one-year professional training at the Aca-
demy is meant to give a basic understanding to the probationers of 
the Criminal Law. Constitution, Police procedure and administra-
tion with emphasis on the scientific aids to investigation, criminology. 
medical jurisprudence, forensic science, security and intelligence and 
criminal sociology. Intensive physical training, drill, handling of 
weapons, training in horse riding. moror driving and maintenance, 
wireless operation, first aid and ambulance drill work also form part 
of the training programme at the Academy. The probationers are 
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also given some practical training in investigation, in subjects within 
the political and social framework, in the role of Central Govern-
ment in Police work, in management concepts and techniques includ-
ing personelmanagement and productivity techniques and in police 
behaviour and attitude. During the course of the professional train-
ing in the Academy, the probationers are taken 'on a fairly extensive 
tour of about 3 weeks' duration during which they are shown the 
basic features of practical police work and police organisation and 
are also ,given an opportunity of understanding the variety underly-
ing the unity in the life of the Indian people. 

The syllabus of the training at the Police Academy is given in 
Appendix II. 

Training in the States 

7.5. The one-year professional training at the Academy is followed 
by a: oile-year training in the respective States of allocation. After 
their training in the States, the probationers do not come back to the 
Academy as is the caSe with the lAS probationers. The schedule 
of training in States observed by the probationers is indicated as 
fol1o s~ 

First and Second M')nths 

Third month: 

Fourth month: 

Fifth month : 

Sixth month : 

-Seventh month: 

State Police Training Institute or IGP's Office Jearn 
local laws and language. 

Headquarters of district of posting, Familiarisation with 
district topography, officials and conditions. 

Training in Police Stations (Rural and Urban). 

Station House Officer. 

Atta.::hment to Circle Inspector! Officer. 

Attachment to prosecution branch. 

E;ghth, Ninth & Tenth months: Attachement to District Police Office and District 
Headquarters. 

Eleventh month : 

Twelfth month : 

Attachment to crime branch, Slate CID. 

(i) First two weeks-attachmeJlt to H. Q. of Armed 
Police Battalion. 

(ii) Second two w.:eks-attaclunent to miscellaneous 
non-police officers. 

------------~---

Sandwich Pattern of Training 

7.6. The point regarding introduction of sandwich pattern of train-
ing for the IPS probationer;' was raiS€':i during evidence. The repre-
sentative of the Ministry of Home Affairs replied that with the shift-
ing of the Academy from Mount Abu to Hyderabad, it was now 
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possible to provide to the probationers "concurrent field exposure". 
Moreover, he said, after their institutional training, t ~ probationers 
went through a well-defined schedule of on-the-job training in the 
States. For these reasons, he maintained that sandwich pattern of 
training was unnecessary in the case of IPS probationers. 

r 

7.7. The director of the Academy has, however, in a Note furnish-
ed to the Committee stated: 

"I would agree to making the initial course one of 11 months' 
duration and getting the trainees back to the Academy 
after one year field training, for one month of finishing 
course. This is a modification of what has already been 
suggested by the Gore Committee and could be easily 
fitted into our schidule". 

7 .8. The sandwitch pattern of training was introduced in the 
case of Indian Administrative Service probationers becaU5e it builds 
up a harmonious balance between the theoretical and practical 
parts of the training programme. The Comniittee see no reason 
why the sand witch pattern cannot be introduced with advantage 
for the Indian Police Service probationers also. They recommend 
that the institutional and on-the-job training programme for the 
Indian Police Service probationers should be .so arranged as to bring 
the probationers back to the Academy for a spell of 'time after their 
on-the-job training in the States for a final finishing course and a 
re-appraisal 'of their institutional training in the light of their field 
experience and their final assessment and ranking after the pres-
cribed final examination at the Academy. 

Review of the Syllabi of Courses 

7.9. The representative of the Ministry of Home Affairs informed 
the Committee during evidence that in 1969 his Ministry appointed 
a Board of Visitors to the Academy consisting of seniqr Police Offi-
cers. In 1970, two senlor officers who were members of this Board 
visited the' Academy and submitted a report which inter aliq examin-
ed the syllabi of the course and g'avesome useful suggestions which 
were implemented. 

7.10. The Academy has, in a written note to the Committee. stated 
that the aforesaid Board reviews the content of the various courses 
undertaken by the Academy and that suggestions of the Guest Fa-
culty, research undertaken by the Faculty itself and suggestions made 
by the Senior Course Officers provide the direction in which the course 
content is to be reviewed. 
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7.11. The syllabi of the various courses were last revised on the-
basis of recommendations of the Committee on Police Training (Gore 
Committee) appointed by the Government of India in 1972-73. Ac-
cording to the Academy: "the Gore Committee did a thorough job of 
it and full implementation of their recommendations in this regard 
should broadly meet OUr requirements for the' next decade. It is, 
however, realised that a· syllabus is a dynamic document and on that 
basis frequent review!,; and modifications are systamatically done." 

7.12. The Director of the Academy has suggested to the Committee 
that the eXisting Board of Visitors "could be enlarged by including 
eminent educationists and experts on public administration. Such 
a body couid periodically assess the training given at the Academy 
and also review syllabi/course content and the quality of teaching 
material." 

7.13. The Committee trust that the syllabu.s of the professional 
training for the IPS probationers has been patterned on the lines 
recommended by the Committee on P01lice Training (Gore Commit-
tee). 

7.14. The Committee recommend that the existing Board of Visi-
tors for the Academy should be expanded to include senior public 
servants, eminent educationists and experts on Public and Police 
Administration and its terms of offi:ce and functions 
should be precisely laid down. The Committee consider that the 
syllabus of the professional coul"se of training should be ~ ie e  
by this Board every five years so as to reflect the current needs of 
training in the light of the changed socio-economic millieu. 

Orientation of IPS Probationers 

7.15. A point was raised during informal discussion by the Com-
mittee wiLl), the Director of the Academy at Hyderabad that at pre-
sent there was a wide gap between the police officers as a class and 
the general public and the Direcor was asked by what metoods the 
Academy was inculcating in the police officers a spirit of public ser-
vice. In a written answer to this point, the Director has state: 

"The Academy has adopted the modern objective of training. 
which is not only to impart knowledge and skills but alsa 
to build up the correct attitudes in the trainees right 
from the start. This is done by giving them a substantial 
dose of Behavioural Sciences and Management ideas as 
well as topics on Police Public Relations. It is also em-
phasised that the Police is a service-oriented. organisation 
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and that they should set about their tasks as friends of 
the people in general and of the weaker sections of the 
community in particular. To this end frequent talks by 
senior Police Officers, religious leaders and other eminent 
public men are arranged, besides organising seminars, sym· 
posia and ,debates for effective coverage of this area. 
Besides the above, the Academy also has a Social Service 
League, through the activities 0,£ which the attitudes of 
human sympathy and public serVice are further streng-
thenec;L They also partic1pate in the welfare activities of 
the Families welfare 4.ssociation, which promote subsidiary 
ir l. le~ rning pr-Ogrammes, health promotion program-
lll.es Md general welfare prognmmes for the wives and 
.children of the lowe.rsupporting staff of the Academy. 
During their practical work exposure programmes and 
during their Bharat Darshan tours the pra.bl:).tioners are 
also exposed to the realities of rural PIQbJ.ems and the 
difficulties faced by weaker sectioIlS 9f s<>9iety." 

7.16. The Committee have no doubt that if the yoUng Police Offi-
«!ers are imbued with a real feeling of concern for the r.edressal of 
grievances of the oppressed and down-trodden wh.(l seek their ~sis
tance it would not be too diffiClllt to change their image over the 
years. They would t}lerefQlre like t~t during ~e trl;linin,g periad" 
great emphasis should be laid on building ~ . tti ~e of service and. 
~en ine on~rn f~r the ~ er- re il ge  and weaker secti.ons of 
society in these yOU)llg Officers. To this end, a SPecially d.esigne,cl 
orientation ~ogr n. e should b,e drawn up by ~ e 4-£jldemy with 
the assistance of knowledgeable persons and public men of proven 
standing, merit and service t'O publilc and it should lie earnestly im-
plemented during the course of training not only at the Academy, 
llut also during oa-the-job training in the States. 

S4riiar VaUabhbhai Natwnal Police Academy, Hyderabad 

7.17. The Director of the Academy who is of the rank of an 
Inspector General o,f Police, is in overall charge of the Academy. 
He is assisted by two Deputy Directors of the rank of Deputy Ins-
pectors General of Police. The indoor instruction is conducted 
mostly by Assistant Directors pf tbe le~l of Superintendents of 
Police and Instructo,rs of the rank .of Deputy Superintendents of 
Pollce and a Hj.ndi I ns~ tor. The olltdoar programme is super-
vi:;ed by an Assi$tant Dir.ectorof the rank of Su,p,er41tendent of 
ppli..ce who is assisteP. ~ q :Deputy S eri~ l ent of 
PQJU:e fWd I Str ~ fQr Prill, MpWf T r~ l'  ~less and 
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Equltation. Most o.f the senior posts in the Aca<!emy ar.e filled by 
transfer on deputation, mainly from the Indian Police Service. 

-Selection for the Post Df Director 

7.18. The representative of the Ministry ot Home Affairs was, 
during evidence, asked to. indicate the considerations which were 
kept in vied while appointing the Director of the Academy, the 
manner in which his suitability for the post was determined and 
whether willingness to accept the post was . one Df ·the criteria for 
appointment. He replied that the post of Director was of the rank 
Df Inspector General of PDlice. In addition to his grade pay, he 
was also given a special pay of B.s. 250 p.m. Thus, his status was 
bigher than that Df an Inspector General of Police. As for the 
consideratiDns on which an officer was selected for this post, he 
said that "care was exercised; we go. into his backgrDund, his aca-
demic record, what jDbs he had handled earlier and so on." As 
regards the willingness of the officer being a ~n ition precedent to 
-his selection, he said: 

"We have not so far encountered any particular difficulty 
about this while filling up this PQSt. When we select an 
officer from the State Government we h4.ve ro ask the 
State Government to spare the services of the officer, and 
in all the cases we have found that they have readily 
spared their services." 

Problems faced by the Academy 

7.19. A study group of the o it .~e h!l9 isi~~ the Sardar 
Vallabhbhai Patel National Police Academy, Hyderabad in Decem-
ber, 1975. During their informal discussioos with the :Director, 
Members of the Faculty and the Probationers certain problems and 
difficulties faced by the Academy were brought to the notice of the 
'Study Group. The problems and suggestions macie' to overcome 
them were as follows: 

Shortage of AccommodatiO'l1..-The Academy is finding it 
difficult to accommodate its library in the existing build-
ing complex placed at its disposal. There is also shortage 
of ~ te playground. The Academy is also facing 
some difficulty in the matter of adequate water supply. 
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Inadequacy of Training Stan.-At present, the Academy is 
inviting Guest Lecturers in various subjects to supple-
ment the work of the Academy Staff, particularly in the 
area of Social Sciences. The Academy Staff needs to be 
strengthened by the induction of experts in the field of 

f 
Management and Behaviourial Sciences and Teaching 
Methodology. 

Selection of Stan.-After shifting of the Academy from 
Mount Abu to Hyderabad there has been some improve-
ment in securing staff on deputation but States are still 
not sparing good officers selected by the Director. Some-
times the officers selected manage to keep out. The 
following suggestions were made:-

(i) A cQIlvention should be established that each State 
should spare at least one officer asked for by the 
Director. 

(li) The period of deputation of Staff 1x> the Academy should 
be longer. 

(iii) The officers on deputation to the Academy should be 
given proforma promotion in the Academy itself if dur-
ing the period of deputation at the Academy their turn 
for promotiQIl comes. 

(iv) The special pay attached to the posts in the Academy 
is not sufficient to attract meritorious staff. It should 
be suitably enhanced. 

(v) The terms of deputation should be made more attrac-
tive in the form of afi't¥'ding cent-percent housing as 
the Academy is far away irom the city, and other' 
facilities. 

(vi) Service in the Academy should be counted among the 
special qualifications for preferment in service. 

(vii) The Instructors in the Academy should be of the level 
of Junior Class I Officers. Their existing status is les~ 
than that of those wht.:>m they are expected to teach. 

Training of Trainers.-The Training Staff of the Academy 
should be allowed special facilities for deputation on 
training abroad. 
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.Guest Lecturers.-The powers cf tne Director to grant hono-
r ri~ are limited to Rs. 500 and need enhancement. 
The existing scale of honorarium for guest lecturers is 
only Rs. 50. The scale should be raised to Rs. 75/100. 

Modernisation of Equipment.-There is a scheme for moderni-
sation of Police in the States under which assistance is 
available to State Governments ~ achieve rapid develop-
ments in the field of training, transport, scientific equip-
ment and tele-communications. There is no such scheme 
for the Central Police Training Institutions. The 
National Police Academy urgently needs funds for 
modernisation of facilities and equipment such as audio 
visual aids, projecto(rs, closed circuit T.V. etc. The Aca-
demy has sent some proposals to the Government and 
sanction is being awaited. 

Status of the Academy.-Since the Academy discharges the 
function of a field agency as well as an advisory office, 
its status should be enhanced from that of a 'Subordinate 
Office' of the Ministry of Home Affairs to that of an 
'Attached Office'. The National Academy of Administra-
tion already enjoys this StRtuS. The enhancement of the 
status of the Academy will go a long way in improving 
the organisational structure of the Academy and will in-
vest it with the prestige it deserves. 

7.20. The Committee note the problems faced by the Academy 
-regarding shortage of accommodation, inadequacy of training staff. 
1erms of employment of staff on deputation, training facilities for 
the trainers, modernisation of equipment and the scale of honora-
rium to guest lecturers and the powers of the Director in this regard. 
"'The Committee would like the Ministry of Home Affairs to consider 
the various suggestions made to the Committee at the Academy as 
-enumerated in the earlier paragraph and take expeditious decisions 
thereon and inform them. 

7.21. The Committee feel that the scheme of special pays attach-
'ed to posts in the Academy should be such as to attract to the Aca-
demy qualified and able publlic servants. Further, the teaching 
staff of the Academy should not have a feeling that their promotion 
prospects under Government would be ad"ersely affected if they 
continue to remain in the Academy. In fact, a spell at the Academy 
'should be reckoned as a special qualification for promotion to higher 
ranks. In this connection, the Committee would suggest the intro-
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ductiDn in the Academy 'Of a system of ~for  r ~tion SO that 
ail 'Oftieer serving tile Ae ~  ~ o l1l be retained in the Academy 
for a length of time, withDUt affecting his cballces of prOmDtion un-
der o ef ~t ill the nonDal course. . 

Refresher Course for IPS 

Senio'r Officers' R~orient. tion Course 

7.22. It is stated that only one course in the form of an advanced 
reorientation courSe is being conducted by the Academy :!lor the 
benefit of young Superintendents of Police of the IPS with 6-10 
years of service and directly recruited Deputy Superintendents of 
Police on the sel~ list. It used to be of 6 months till the end of 
1973, but the duration of the course has been reduced to 14 weeks 
now. Usually three such courses are conducted in a year. So far 
489 officers have been trained in 32 batches. 

7.23 During evidence, the representative of the Ministry of Home 
Affairs stated that the duration of the course was reduced from 6 
months to 14 weeks on the recommendations of the Gore Committee 
on Police Training. According to him, after the reduction in the· 
period of training ''we are getting better response from the States". 
As for the contents of the course he said that participating officers 
were, through this course, made aware of "the latest developments' 
in investigation techniques, fQrensic science etc." Replying to the 
question as to how many senior police officers were yet to undergo 
the reorientation course, he said that the officers already trained 
constituted "roughly 40 to 50 per cent, in the eligibility range." 

7.24. In a subsequent communication to the Committee, it is: 
stated that it is now proposed to prescribe this courSe for officers 
with 8-10 years of se'rviee. The maximum age limit prescribed is 
35 years relaxable upto 40 years. This means that officers above. 
10 years of serVice or 40 years in age would not be eligible for 
attending the seniQI' Ofticers' Course. 

Proposed new courses at the Academy 

7.25. As a result of the recommendations of the Committee on 
Police Traiiling (Gore Committee); the Academy has decided to 
run the following two additional courses:-

(i) P.)lice Executive Development Programme for officers of 
the level of Dy. Inspectors General of Police of three 
weeks duration. 

(ii) Training of Trairiers Of 10 weeks durittion. 
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TrAining Courses in other b'ts{itutions 

7.26. Apart from the refresher' ttairurig referred to above, the 
I.P.S. Officers are also deputed for refresher/orientation traiirlng at 
the Institute of Criminology and Forensic Scienee, New Delhi 
where the following two courses are held:-

(1) Police Community Relations 

Course Content-

(a) the implications of the changing sodal; political and 
economic conditions in India for the role o~ the police. 

(b) the role of the Superintendent of Police in the context 
of the value and significance of training. 

(c) understanding human behaviour with reference to con-
flicting situations and critical social grouI"T-problems re-
lating to students and youth, industrial and agrarian 
workers, political parties, radicals and reactionaries, com-
munal strife and linguistic and regional conflicts. 

(d) Police Commuruty Relations-Importance and technique. 

(2) Ad'l.lanced Criminology 

Course Contf!fr.t-

(a) EtiQlogy of Crime and Crime Phenomenon. 

(b) Criminal Justice System. 

(c) Importance of oor in~tlon in Criminal Justice-Deve-
lopmtmt of Techniques gndl attitudes. 

In addition, the officers are sent for certain courses in Indian 
Institute of Public Administration, National Defence College etc. 

7.27. In a subsequent communication t(). the Committee, Govern-
ment have stated that the scheme of Career Plannillg for I.P.S. 
Officers proposed to be introduced (which is still under the con-
sideration of the Home Ministry) enVisages the following courses:-

(i) During post-NPA Training: 

(a) A Fleet Management oourse of 15 days duration. 

(b) A f5 days course on Weapons and Tactics. 



154 

(ti) Before the 4th year of ser i ~  

A 10 day course in Wireless. 

(iii) In the fOU!rth to fifth year of service an officer may 
attend. one of these courses: , 

(a) A 2 week course on Handling of Internal Disturbances; 

(b) Police Community Relations Course (10 days); 

Jc) Advanced Course in Criminology (4 weeks); 

(iv) In the 6th to 7th year of service: 

(a) One month course on Intelligence including V.I.P. 
Security; and India and its Neighbours. 

(b) Attachment to a major State Industry or Plant for 10 
days. 

\ 
'(v) In the 8th to 10th year of service: 

rl. Senior Officers Course of 14 weeks duration. 

. ~. 

,(vi) In the 7th to 11th year of service: 

He may attend one or more of the following courses. de-
pending on the areas of employment; 

(a) Two week course on Anti-Corruption; 

(b) Two week course on Counter Insurgency, etc. 

(c) Two week course on Industrial Security. 

(vii) In the 11th and 12th year of service, he may attend a 
two weeks' course 'On Mass Communications. 

(viii) In the 13th and 14th year of service, he may attend 
selected courses in. non-Police Training Institutions in the 
country, and abroad. During this period he should 
attend a 10 day course on Computer Application in Law 
and Order Administration . 

. (ix) In the 15th to 18th year of service, he should attend a 4 
week Police Executive Development Programme. Dur-
ing this period he should also attend higher courses in 
non-Police Institutions in India, and abroad . 

(x) For officers of the rank of I.G.-Course on decision making. 
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Com:pulsory Refresher Ccnwses 

"7.28. At present nQ periodicity at which Indian Police Service 
Officers are required to undergo refresher training has been laid 
e~. . 

, 
7.29. In the informal discussion during the visit of the Commit-

tee to the Sardar Vallabhbhai Patel National Police Academy, 
Hyderabad, the Director of the Academy expressed the view that 
refresher Courses and in-service training should be introduced on 
a continuing basis with a view to sharpen, widen and humanise the 
faculties, skills and attitudes of the civil servants for proper per-
formance of their job and appropriate behaviour towards public in 
different types of work situations. He also said that on behalf of 
the Academy, a suggestion was made that these courses should be 
made co;mpulsory for all categories of officers, before they were 
'Confirmed in the respective ranks or considered for promotion to 
the next higher ranks and that this question was also discussed in 
the conference of Heads of Training Institutions and endorsed by 
them. 

7.30. During evidence, the representative of the Ministry of 
Home Affairs admitted the need fQr refresher training but held the 
view that "if promotion is made dependent on training. there may 
be practical difficulties." However, according to him: 

"The compulsion issue is under examination. But if the State 
Governments are unable to release some officers for 
certain reasons, making it compulsory would cre-
ate difficulties.... We are examining the issue and we 
will take a decision". 

7.031. The Committee note that at present, the refresher training 
Qf the IPS Officers is being arranged on an ad hoc basis. The parti-
cipation of officers in the training courses depends upon the release 
by the State Govemments of officers for training and the response of 
the State Governments is not impressive. In view of the fact that 
-crime detection techniques are changing very fast, it is necessary 
that the Police Officers should keep themselves abreast of the latest 
development in this field. The Committee, therefore, consider that 
the IPS Officers should, as a matter of course, be required to .under-
go refresher training courses, Tiley, therefore, recommend that 
Government should work out a scheme of refresher courses of 
trainig which all the I.P.S. Officers may be required to undergo 
at specified stages of their career. To make the Refresher Courses 
really useful, it is necessary that the contents and duration of the 
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courses are carefully worked 'Out aftet tiUdng bito aecoUtlt the re-
quirements of the Service. The Committee feel that refresher cour-
ses shcm1tl lay greater stress 'On the development of manage-
ment abilities, mass oommliDieatlon techniques, intelligence wwk 
with special reference to counter insurgency and detection 'Of cases 
of c'Orrupti'On and eC'OL'Omic offences etc. 

7.32. The C'Ommittee further suggest that with a view t'O ensure-
that all 'Officers attend these Refresher C'Ourses, the successful c'Om-
pleti'On of· these courses may be made an essential qualificati'On f'Or 
further promotion. 

7.33. The Committee would also like Govemment to ensure that 
ot'&eers deputed for Refresher Training, take their training serious-
ly and actively participate in the training programme. For this pur-
pose it is necessary that a system 'Of objective ~ss ent and evalu-
ation 'Of the extent 'Of assimilati'On 'Of training by each trainee is in-
troduced. 

7.34. The Committee consider the introduction of compulsory 
Refresher C'Ourses very necessary. They, therefore, stress that ade-
quate funds should be pr'Ovided f'Or starting and running these-
c'Ourses at an early date. 

Veputation for training abroad 

7.3D. Besides th,'e above tra.i.n:ibg courses available in In i ~ 

Indian Pollee Service Officers are also seli~ abroad for attencUng 
specialised courses. They are deputed either under the Technical 
Assistance Programme or at Government of India expense. Some 
of the subjects studied by officers se'llt for foreign training are indi-
cated below:-

1. Overseas Police Officers General Course at Hendon (U.K.). 
2. Criminal Investi.gation Course (U.K.). 
3. Special Course in General Police Duties, Wake field (U.K.). 
4. Photography (U.K.). 
5. Finger Print Course (U.K.)'. 
6. Equitation Course (U.K.). 
7. Forensic Science (U.K.). 
'8. Detective Training (U.K.). 
9. Dactyloscopy and Hand\VI'iting (U.K.). 

10. Pollee Admmistratlon CQurse (Australia).-
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11. Traffic Engineering & Highway Safety (U.K.)_ 
12. Prevention of Crime anti. Treatment of Offenders (Japan). 
13. Administration of Criminal .Jllsttce (Japan). 
14. Traffic Police Administration (Japan). 
15. Planning, Research for Crime Prevention (Japan). 
16. Roles and functions of Police in changing Society (Japan). 
17. Study Tours (U.S.A.). 

7.36. During evidence, the reptesentative of the Ministry of Home 
Affairs informed the Committee that during the last five years as 
many as 31 police officers were sent abroad to attend "courses relat-
ing to their work in police administration". The year-wise break-up. 
was indicated as 1970-8; 1971-2; 1972-12; 1973-4; 1974-5. 

7.37. It was pOinted out to the witness that in modern times it 
was necessary for our officers to keep abreast with the improve-
ments in the techniques of criminal detection taking place abroad 
and that foreign expertise in that field could be 0:11 immense use to 
us. In this context, the witness was asked as to why more police 
officers were not being sent abroad for training in subject like 
forensic Science not being sent abroad for training in subject like· 
Forenie Science and other scientific aids in crime detection work. 
The representative of the Ministry of Home Affairs replied that the· 
main idea for sending officers abroad was • 'to gain more experience 
or expertise which is not readily avaiiabe in the country". Keeping 
this in view, he said: 

''We have chosen four or five fields where this sort of training 
will be useful for the country and we have' been select-
ing .... about four or five officers annually for these fields. 
It all depends on whether for the future the need for more 
training is felt or not. But, as at present, we feel that 
these four or five fields in which these persons are being 
sent are sufficient for purposes of our needs." 

7.38 .. The Committee recommend that the Ministry of Home Af-
fairs should draw up a regular programme of training of police offi-
cers abroad in forward looking courses of relevance tt) Indian con-
ditions ana in fiells wbere training f*illtles db Dbt eXist, or are 
inadequate, in this coetry. After training from abroad, the ponce 
officers should be ~ ire  to spend a sp61 of tUne at the National 
Police Academy where their newly acquired knowledge and expe-
rience should be utilised for trainiftr of other officers. 



CHAP'rERvm 
TRAINING OF INDIAN FOREST SERVICE OFFICERS 

\ 

~rg nis ttion ·in the Ministry to look after Training of IFS Officers 

8.1. There is a Training Division in the Department of Personnel 
and Administrative Reforms headed by a Joint Secretary which is 

fully responsible and involved in the training. programmes for the 
lAS probationersiofficers. In pursuance of the recommendations of 
the Committee Qn Police Training (Gore Committee), a.. Directorate 

.of Training was set up in November, 1971, in the Ministry of Home 
Affairs, under the charge of an officer of the rank of Inspector 
General of Police which evaluates existing police training program-
mes and assesses the future needs of police training. The Ministry 
of Agriculture were asked whether they also had a similar separate 
unit responsible for the training programmes for the Indian Forest 

'Service Officers. In reply, they have stated that although there is 
no separate unit in the Ministry of Agriculture- responsible for the 
training programmes for the Indian Forest Service probationers! 
'Officers, in the formulation of education policy the Ministry of Agri-
culture are guiderl by the Panel on Forestory Education and the 
Inspector General of Forests who is the Chairman of the Panel on 
Forestry Education, coordinates the recommendations of the Panel. 

Panel on Forestry Education 

8.2. There is a Panel on Forestry Education with the functions of 
an Advisory Council for the Institute. This Panel has 9 members, 
including three Chief Conservators of Forest and one Vice-Chancellor 
'Of a University. Its deliberations are presided over by the InspectoI 
General of Forests who is ex-otJicio Additional Secretary in the 
Department of Agriculture. On enquiry, it was stated by the 
Ministry of Agriculture that the last meeting of the Panel was held 
in 1971 when the revised syllabus for the Indian Forest Service was 
approved. No meeting of the Panel has been held since then as the 
question of its reconstitution was under consideration. 

S.3. It is st&ted that the Governmerit have decided to reconstitute 
the Panel on Forestry Education. The new Panel 'W'.:>uld be broad-
based to include representatives of many disciplines. It will have a 
nrembership of i6 instead of 9 as at present. The functions of the 
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new Panel shall inter alia include assisting the Central Boarci. of· 
Forestry in reviewing and revising, if necessary, periQdically the-
syllabi of the Indian Forest College. The term of office of the mem-
bers would ordinarily be for a period of three years. 

8.4. The Ministry of Agriculture have maintained that in the for-
mulation of educational policy they are gutded by the Panel on 
Forestry Education. The Committee are surprised to learn that the· 
Panel has not met since 1971 and consequently the Ministry of Agri-
culture have had no expert guidance on the subject during the last 
five years. The reason given for the Panel having had no meeting 
since 1971 is that "the question of re-constitution was under considera-
tion". The Committee deprecate the casual manner in which the 
matter has been handled by the Ministry of Agriculture. They desire 
that the Panel should be reconstituted immediately and it should 
meet at least once in six months and keep a close watch not only on 
the state of forestry education in the country but also on the proper 
functioning of the Forest Research Institutes and Colleges which is 
the only institution of its type in the country, catering to the needs 
of the Indian Forest Service and foreign students in the field of 
Forestry. 

Professional Training of IFS Probationers 

8.5. As soon as they are appointed to the Indian Forest Service 
on the results of the Indian Forest Service Examination held annual-
ly by the Union Public Service Commission, the Indian Forest 
Service probationers are sent to the Forest Research Institute and 
Colleges at Dehra Dun in the first week of March every year for 
intensive professional training in the field of forest practices. The 
course, which is of two years' duration, is held at the Inman Forest. 
College, Dehra Dun. 

Content and syllabus of, the Course 

8.6 The course in general comprises the following subjects: 
(1) Central Silviculture including Silviculture of Indian trees. 
(2) Silvicultural System. 
(3) Forest Management. 
(4) Forest Mensuration & Statistics. 
(5) Forest in~n e and Forest Economics. 
(6) Land Management and Soil Conservation. 
(7) Forest Soils and Geology. 
(8) Forest Botany including Ecology and Genetics. 
(9) Forest Survey. 

(10) Forest Engineering. 
(11) Forest Pathology. 
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(12) Forest Entomology. 
(13) Forest Utilisation including se~soning preservation of 

ferest industries etc. 
(14) Forest Policy and Administration. 
(15) Wild life Management & Recreation. , 

.As the probationers generally come from an urban background, 
-they are first taught to appreciate the conditions, in forests and the 
role of forests vis-p-vis rural ann. tribal communities. About half 
the period in the Institute is spent Qn tours to various forests in the 
~o ntr  in ~ ition to weekened excursions to near-by forests when 
the classes are in residence at Dehra Dun. 

8.7. For the first batch of direct recruits to the Indian Forest 
Service, the contents of the training programme at the Institute was 
. the same as the one for the Diploma in Forestry given to the State 
. Forest Service officers before the constitution of the Indian Forest 
'Service. The necessity to revise the syllabus was felt so ~s to modify 
:and update the course to suit t ~ presept day training requirements 
for Porest Officers. The revision of syllabus was taken up at the 
Institute and it was finally approve<i. by the Panel on Forestry 
Education in 1971. As a result of this review, three new subjects, 
-viz. (1) Forest Econmics,(2) Environmental Conservation and (3) 
World Forestry were introduced. In addition, one of the following 
·elective subjects was also added: 

1. Genetics and Tree Improvement, or 

2. Forest Ecology, or 

3. Forest Statistics. 

'The syllabus of the course giving the broad outlines in an abridged 
form is given in Appendix II. 

8.8. II) acldition to the m_ajn cQ:\,lrsean forestry, the probationers 
are trained in the follo in~ s1}bjects also: 

(i) First Aid, conducted by the St. John's ambulance. 

(ii) Weapon Training 
(iii), Riding 
Civ) Swimming 

(v) R~gion l Languages 
(vi) Hindi 

1 Tcainipg imparted at the Ir.dian Military Acad{mY r Delu:a Dun. 
J 
I Pre\imic.ary CQacl:W.g is \!ot:.e ~ the Instit\Jte and fir al 
I roundirg dB' oi"the wholt;: course is done ~t the La! 
>- Bihadur Sha$tri National Academy of AODlir lstra-

J tion, M'lssorie. 

-(vii) Use and Maintenance Imparted at the o~ ~ l~stil te  l;)ehra Dun 
of mechanised equipmen t by the ' t t.l ~l ~lne~1 Ig ~ tlon. 
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8.9. During informal discussions with the Indian Forest Service 
probationers at the Institute, it was represented to the Committee 
that the duration of profeSSional training (including one-year on-the-
job training) in the case of Indian Forest Service probationers was 
too long, being three years against two years for Indian Administra-
tive Service/Indian Police Service probationers. It was 8lso repre-
sented that the professional training course was too heavy so much 
so that the probationers had hardly ,any time for other pursuits. 
This, accorning to probationer.s, contributed to the general unattrac-
tiveness of the Indian Forest Service. It was suggested that the 
period of professional training (including on-the-job training) 
should be compressed and reduced to two years. It was also sug-
gested that the sandwich pattern of training, in which the field 
training was sandwiched between two spells of institutional training, 
should be introduced for the Indian Forest Service probationers also 
-on the lines of professional training of the Indian Administrative 
:Service probationers. 

8.10. Another representation made to the Committee by the 
students was that after the successful copciusion of the two-years 
'course at the Indian Forest College, the Indian Forest Service proba-
tioners and foreign students were awarded only a Diploma in Fores-
try though the course was very comprehensive and of Degree stand-
ard. The qU<llity of course had been commanrled even by the 
National Commission on Agriculture in their Interim Report on 
Forest Research and Education submHted in March, 1974. The 
-difference was felt more by the foreign students who said that they 
were, in their own cQuntrWs, classed as inferior to degree holders 
from other countries where the course covered was comparatively 
much less. It was suggested that the course at the college should 

'lead to the award of a Degree in Forestry. 

8.11. It was staterl that about half of the period of two years 
-spent by the Indian Forest Service probationers at the Indian Forest 
' oll~ge was s,pent "on t011r5 to .v,ariolls forests in the country in 
addition to week end excur.sions". A point was raised during 
-evidence whether it was useful and desirable for the probationers 
tp have so much tours and excursions. The representatives of the 
Ministry of Agric\llture replied taat on the subject of Forestry "tours 
are much more important than the lectures in the claiS rooms and 
that a part of the syllabus is taught in the field under the shade of 
trees." He. !IBwever, added that it was a "very good suggestion" 
~  assur¢ Ulat his lis~  would '~ine it an4 ~ how the 
tours cQUld ~ reduced:' 
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8.12. During evidence, the representative of the Ministry of 
Agriculture was also asked whether there was any specific subject 
in the training courses of Indian Forest Service Officers to imbibe 
in them the spirit to look after the welfare of Tribals and Adivasis 
who traditionally subsisted on forest products. He replied that till 
recently there was no arrangement for delivering lectures on the 
subject of tribal welfare, but the Joint· Secretary incharge in the 
Ministry of Home Affairs for tribal development had recently been 
invited to deliver a few lectures on the subject of tribal welfare to 
the Indian Forest Service probationers. Besides, he said, from the 
current year, a course had been specially developed for Forest 
Officers at the National Institute of Community· e elo ent~ 
Hyderabad. 

8·13. The Committee note that the Indian Forest Service Proba-
tioners ar('l required to undergo a full two-year Diploma course in 
Forestry at the Indian Forest College, Dehradun, followed by a one-
year on-the-job training in the States. This makes the professional 
training for the Indian Forest Service probationers much longer 
than that for the lAS/IPS probationers. The longer duration of 
professional training for the IFS probationers is stated to be one 
of the factors responsible for the Indian Forest Service being less 
attractive to potential candi'd:ates. 'nte Oommittee are not sure 
whether the three-year professional training is indispensable for 
the Indian Forest Service probationers. The Committee would like 
Government to set up an Expert Committee to go into the matter 
and, in consultati'on with the Forest Research Institute and the State 
Governments, design a sandwich pattern of professional training for 
the Indian Forest Service probationers extending to a period which 
is approximately of the same duration as the period of training for 
other All India Services. 

8.14. The Committee cannot over emphasise the importance of 
conservation and development of forest wealth of the country 
which is. very necessary for maintaining ecological and environmental 
balance. . The incessant cutting down of forests for various purposes, 
coupled with inadequate attention to the work of conservation and 
afforestation, is bound to result in disastrous consequences. The-
need for education and research in the technique of conservation 
and development of forest resources of the ,country and its earnest 
application in the field, therefore, assumes consNierable importance. 
The Committee recommend that the syllabus for the professional 
training of the Indian Forest Service probationers should be 
reviewed by the Panel on Forestry Education in order to lay in-
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creased emphasis on the uHisation of latest technique in- consei''' 
vation and development of forest resources and in the pl'rposeful 
exploitation of forest wealth. The syllabus of the course should be 
~ie ~  a:t least once every five years so as to reflect the latest 
developments in the field of forastry. 

8.15. The Committee suggest that apart from the technical 
aspects of forestry, training course for the IFS probationers should 
include a special programme of orientation of the probationers to 
develop in them an abiding interest in the welfarQ of Tribals and 
adiva$is who traditionally subsist on forest produds. Emphasi!! 
should also be placed during training on the utilisation of latest 
u,chniques in conservation and development of forest resources 
and in the judicious use of mechanisation for exploitation of forest 
wealth in the; country. The Committee recommend that the+se 
8S{tects should be kept in view while redesigning the professional 
training course for IFS probationers. 

-8.16. The o it~ understand that the two year courSe in 
Forestry at the Ind::an Forest College, Dehradun is very comprehen-
sive and of a high standard. It has been represented that the 
course, o~er  leads tn a Diploma and not a Degree. The award 
of _ a Diploma affects particularly the foreign students who are 
claSSed inferior to the Degree holders in Forestry from other coun-
tries where the course covered is comparatively less. The Com-
Dtittee consider that it should be possible for the Government ,to 
develop this old and unique institution as a Centre of excelIence 
·and -l~rning h:a the field of Forestry which could attract by _ its 
'qualitie)i students from all over South-E'tst and West Asia. The 
Committee recommend that tbe que<;;tion o~ awarding a Degree 
instead of a D:ploma in Forestry on the successfrl completion of the 
course at the Indian Forest olleg~ may be considered by appro-
priate t ori~ies. 

Foundational Course 

8.17. On completion of the two years Diploma Course at the 
Forest Research Institute and Colleges, Dehra Dun, the} Indian 
Forest Service Probationers move on to the La! Bahadur Shastri 
National Academy of Administration, Mussoorie for the Founda-
tional Course of 4 months duration commencing in March every 
year. The cont€nts of the Foundational Course given to the Indian 
F()rE;!st Service probationers is the same as the one g'iven to the 
probationers of the other All-India Services. 
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On-tlte-job TrabrlDg 

8.18. On completion of the Foundational Course, the Indian 
Forest Service probationers are sent for one-year on-the-job train-
ing in the States to which they have been allocated. 

8.19. It has been suggested to the Committee that like the Inctian 
Administrative Service probationers, the Indian Forest Service 
probationers should also be sent to the States for on-the-job Tn.rin-
ing to gain practical knowledge of the problems in the field. The 
Ministry of Agriculture was asked whether such a Training in the 
case Indian Forest Service probationers would be useful. In reply 
they have stated as follows:-

"We agree in principle regarding the On-The-Job training 
for the Indi:an Forest Service probationers. The matter 
need3 detailed examination so as to decide the particular 
jobs on which training may be given." 

8.Z0. In the case of Indian Administrative Service the Depart-
ment of Personnel has circulate;) to the state Governments an 
illustrative pattern of on-the-job training in the States. Si il~rl  

the M"mistry of Home Affairs have also devised a month-wise sche-
dule for on-the-job training of Indian Police Service probationers in 
the States. The Committee would like the Ministry of Agriculture 
also to evolve, in consultation with the Forest Research Instltute 
and the state Governments, suitable guidelines for the States iD 
regard to the pattern of on-the-job training of Indian Forest Service 
probationers so as to bring about a measure of uniformity in this re-
gard in all the States. The M:'nistry ,should also keep a watch on 
its implementation by the States so that a certain 1.!,niformity of 
approarh is ensured and timely action is taken to resolve difficulties, 
if any. 

Indian Forest Research Institute and. Colleges, Dehl'a Dun 

8.21. The organisational set up of the: Indian Forest College, 
Dehra Dun where the training is given to the Indian Forest Service 
probati'oners is as follows:-



Ins e' t l'- e~er t of Fote$ts and Ex-Officio 
Add!. Secretary to,the Government 

of India 
and 

President, ForeSt Research Institute and 
Colleges 

Director of Forest Education (of the 
rank of COItServator of • 

Forests) 
L----________________________________ __ 

D:-. Indian 
F nest, C:>lIege, 
D:ltta Dan_ 
e college for 
Diploma 
C()urse for 
the India 
Forest 
Service 

Principal, 
Northern 
Forest 
RaPgers 
College, 
D.!hra Dm 

Principal, 
So!Uhern 
Forest 
Rangers 
College, 
Coimbatore 

• • 

PriI:ciJpal, 
Eastern 
Forest 
Rangers 
College, 
Kllrseorg 

.. 

Probationers) 
(FoJr the training of officers for the posts of Rangers in the 

various States) 
------ .. _- -- -- ----------

Indian Perest Cellege, Dettra Dun 

8.22. The Indian Forest Service probationers are trained at the 
Indian Forest College, Dehra Dun which is headed by the Dean, 
Indian Forest College supported by seven Lecturers, all members 
of the Indian Forest Service on deputation from State Cadres for 
a tenure of five years or more!. There is at present no other per-
manent faculty except for the Lecturer in Engineering and Surveying 
and the Physical Training and Games Instructor who are not forest 
officers. 

8.23. The ir~tor of Forest Education,' the Dean and the Lec-
turers are responsible for the teaching of the forestry subjects while 
fer special subjects of Forest Biology and Forest Products, the re-
search staff of the Institute are depended upon for conducting the 
course. Expertise available at Dehra Dun, outside the Forest Re-
search Institute organisation, is also I availed of. 

Status of tile Institate and IJMlian I'o.est Cellege 

8.24. ThE! National Commission on Agriculture has suggested the 
setting up of a Council of Forest Research and :education and has 
also recommended that Forest Research Institute and' Colleges should 
be decla_red as an Institute of National Importance. It is stated that 
this r~o en tion has been accepted by the Government and 
necessary action has since been initiated to frame a bill for being 
placed before the Parliament. 

8.25. It was suggested to the Committee during their informal 
discussions with the President, Forest Research Institute and Colle-
ges and other members of the faculty at Dehra Dun that the status 
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of the Indian Forest College, which was responsible for the training 
of Indian Forest Service probationers, should be upgraded and 
brought at par with that of the Lal Bahadur Shastri National Aca-
demy of Administration, Mussooria so that better quality staff is 
attracted for the teaching and trainiI.1g posts. 

. ~ The Committee recommend that the Government should 
take speedy steps to implement the recommendations of the Na-
tional Commission on Agriculture already accepted by them to dec-
lare the Forest Research -Institute and Colleges as an Institute of 
National importance. 

Teaching Staff of the College 

8.27. During informal discussions at the Institute, the Committee 
gathered an impression that all of the teaching staff on deputation 
from the Indian Forest Service did not inspire much confidence and 
respect in the probationers. It was suggested that the teaching staff 
should be carefully selected on the basis of their qualifications and 
ability for teaching. Once appointed as teachers in the College, 
theW should take genuine interest in keeping their knowledge up-
to-date. 

8.28. It was also suggested during discussion that if possible, 
officers from the Indian Forest Service found suitable for teaching 
assignments should be seconded to the College on a regular and 
p(.\rmanent basis without effecting their chances of promotion in 
the Service. 

8.29. The Committee note that the teaching staff of the Academy 
is mostly on deputation from the Indian Forest Service. The Cont-
mittee feel that the service conditions and facilities attached to 
posts in the Academy should be such as to attract to the Academy 
qualified and able public servants. Further, the teaching staff of 
the Academy should not have the feeling that their promotion pros-
pects under Government would be adversely affected if they con-
tinue to remain in the Academy and their interests should be fully 
protected dUl'ing their attachment to the college.. In fact, a spell 
at the Academy should be reckoned as a s~i 1 qualification for 
promotion to higher ranks and for nomination to advanced training 
courses in forestry. The Committee also suggest the introduction in 
the Academy of a system of proforma promotion so that an officer 
serving the Academy could be retained in the Academy for a length 
of time, without affecting his chances of promotion under Govern-
ment in tbel normal course. 
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~ • Problems and difficulties faced by the Indian Forest College, Debra 
Dun 

. S.30.The E-stimates Committee visited the Forest Research insti-
. tute and Colleges, Dehra Dun during December, 1975 and held iDfor: 
mal discussions with the President of the Insstitute, tbe Dean and 

,.other members of the Faculty of the Indian Forest College and the 
Indian Forest Service probationers cU);rently undergoing training at 
the college. During these discussion, certain problems f~ e ' by the 
College were brought to the notice of the Committee and suggestions 
were made to overcome them. These were as follows:- ' 

Shortage of Accommodation 

With the increase in the annual intake of Indian Fqr,est Service 
probationers and foreign trainees, t~e e~-ting os~l ac-
ooInIIWda.tion and lecture rooms have become .inadequate. " 
Residential A o ~ tion for teaching. staff. is,' alSQ 
very limited and the staff has to wait for considerabi, ~illle 
to' get Government acconunodation. . . " 

Equipment Allowance for hobationers 

The probationers face the difficulty of equipping themselve'3 
with necessary articles and clothing for WaJ;l.t of an equip-
ment allowance. It was stated that the matter was under 
consideration of Government. 

Tour and Visits 

The Indian Forest College has no vehicle for local and short 
distance tours of probationers. Difficulty was also being 
experienced with regard to T.E. expenses. Tours of proba-
tioners have therefore to be curtailed. This adversely af- ,. 
facts the training programme. 

Deputation for lOnger periods 

The teaching staff of the Indian Forest College is almost en-
tirely on deputation from Indian Forest Service. Rules 
should. be amended to enable the college to retain the 'Ser-
vices of deputationists for longer periods. 

LibrarY 'facilities of tile college ,:' . 

The library facilities for the Ind4m Forest S!ary,ice .. probation-
ers and foreign students undergoing .t~. l l ~oo r~ 
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m i'Ol'.estry were iaadequate. Latest:books on the Mlb;eets 
of study should be added and other facilities impro'9led. 

8.31. TJae Committee feel that the Wian FDrast CeHegewhieh 
eaters 19 the needs et tJaelDdian Forest Service ad. also _ foreign 
students in the fieW ·ef Feresky, shOllY have adeq1late acC8lllDl8da-
tioIl like, hostel&, Jecture-reoms and .tIler 8Dcillary facilities. It 
should also hav.e adettuate Library facilities ami e ~ trans-
port for use during local aad sheri distance tours of the prehatiln-
em and other students. 'DIe Committee rec:eIBIBeDd that G.vern-
ment should release adequate_cis Hr prorilliag the DeeeHaI')' fa-
cilities to the College. 

Refresher Courses: Existing Position 

8.32. It is stated that so far no refresher or orientation course has 
been prescribed for the officers of the Indian Forest Service. Nor 
any sucll course is being conducted by the Forest ~ r  Insti-
tute and Colleges, Dehra Dun. However, cerain specialised CO'Ulrses 
on various aspects of forestry are beingoonducted which are open 
to officers of the Indian Forest Service also. These are:-

1. Wild Life Education Course held annually by the Forest 
Research Institute and Colleges, Dehra Dun. 

Duration: 1:(ij- months. 

2. Course on ' l nni~ and mciency h&d .by Logging Train-
ing Centre, Debra Dun. 

Duration: 11 weeks ' 

3. COW'se on 'Basic and AdvallCed Iol.ethods .of Aerial Photo-
Interpretation and ~ ing' l"J.IoIII. h-y Indian Photo-Inter-
pretation Institute, 1lehu Dun. 

4. Course on Soil Consel"Va4iioD aalf Alllied subjects' run by 
Central Soil Conservation, Research and Training InsH-
tu1le, Debra Dun. 

Courses and Se-.iaan 

8.33. It is stated that sOme of the States depute Indian Forest 
Service Officers for seminars end c0UlE'Ses organised by the' Indian 
Institute of Public Administration at New Delhi although no semi-
Il8r ()t course is run by the Institute specitWaUy for the lndian For-
est &nice Oflkers. 
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8.34. It is further stated that it is proposed that the Indian For-

est Service probationers, particularly those allocated to a State 
where tribal population is quite significant in the forest, may under-
go a sh·.:>rt course of two weeks' duration at the National Institute 
of Community Development at Hydernbad on Tribal Life and Cul-
ture after completing their Foundational Course at Mussoorie . . 
Refresher Courses OQ Regular basis 

2.35. Government were asked whether they did not consider it 
useful for the Indian F'orest Service officers to undergo specially de-
signed refresher courses at certain stages of their career. Admitting 
that they "((onsider refresher courses suiting the requirement of 
service at specific stages as useful for t'he Indian Forest Service ofti-
een", Government have stated that "due to constraint of resources, 
it Ass not been possibl.e to design these specific :refreshe.r o;)Urses on 
managerial and .administrative aspects." However, certain special 
courses have been proposed, the ~t ils of which are given below:-

Genetic & Tree Breedir g 

Silvicutural Research 

Forest Statistics . 

Forest Ecology & PlaD Physiology 

Inventory & Yield Estimation 

Documentation & Ledger fillirg 

Tappin, of Gums and Ole ruins. 

3 weeks 

3 weeks 

3 weeks 

3 weeks 

3 weeks 

I week 

8.36. During evidence, the representatives of the Ministry of 
Agriculture, admitting that the need for refresher training "has 
been felt because the technological developments in the field of 
forestry were taking. place very fast", stated that circulars had 
been sent 1):) State Governments to nominate their officers for these 
specialised courses. He acided:-

"If we have the freedom, we would make it compulsory that 
no forest officer should be taken for afforestation work 
unless he receives training in tree breeding. But unfortu-
nately, the response from the State Governments is tardy." 

&37. Government have stated that the whole matter will be plac-
ed ,before the Panel on Forestry Education to decide about the perio-
dicity, duration and syllabus of refresher courses. 
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. ~ 38. The re re~ent ti e of the' Ministry of Agl"iculttire aamit-
:ted before the Committee' ·the need for refresher training ori ~~o~t 
of . "fast technological developments" in the field of ore~tr  'b'ilt 
it has not so far been possible to design such coUrSes and'mruu{it 
obligatory upon the Indian Forest Service officers to lUldergo ~  
courses at specified stages in their career. The Coinmittee te~of
mend that Governmer:t may work out a scheme of Refresher Cour-
.ies of training which all the Indian Forest Service officers may' be 
required to. undergo at specified stages of their career. It is neces-
sary that the contents of the Refresher Courses are worked .out 
wLh great care, taking into account the job requirements. It. s ~ll t 

. also be ~n.s re  that the duration of these . .courses is. longen~~ 
to enable the trainees to derive full benefit of the course' .' 

• • a .••.• 

. 8;39. The Committee further suggest that with a view to ensure 
that all 'officers attend these Refresher Courses, the sueeessful· 'tOm-
'pletionof these courses may be made an essential qualificaUon··for 
further promotion. ., . 

8.40. The. Committee would also like Governmpnt to ens~e that 
officers deputed for Refresher Training, take their training seriously 
and actively participate in the training programme. For thiS pur-
pose it is necessary that a system of objective assessment and·evalu-
ation of the extent of assimilation of training by. ea.ch traint*. is in-
troduced .. 

8.41. The ~ o ittee consider the intr~ on. of . com'pulsory 
Refresher ~ rses very necessary. They, therefere, stress that ade-
quate funds should be proVided for starting and running" these 
courses at an early date. 

. Training of I.F.S. officers abroad 

8,42. It is stated that under the various technical assrmmCe pro-
'grammes In-nan Forest Service Officers are deputed abroad: fo.r un-
'dergoing specialised training in specific fields of interests of the 
State deputing the officer fo,r the training. In addition, Indian o~ 
Service officers avail themselves of the scholarships offered. by. the 
various countrie5', through the Ministry of Education, in advanced 

:trairung in specific fields of forestry. 

. 8.43. During evidence, a point was raised regarding the need 
for sending officers abroad for training and the proper utilisation 

. of those who came back to India after training. The repres.;ntative 
. of the ini~tr  of. Agriculture in this connection 'stated' t ~. the 
officers had to be sent abroad. on training infields er~ f .~ ities 
for training did not exist in the cowntry. Aceordingto . hiiti/,1the 
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number of officers sent for training abroad during the last few 
years were: 1970-26, 1971-21, 1972-16, 1973-15. As regards utilisa-
tion of the training and expertise acquired by these officers, he said:-

"When these officers are sent abroad, an undertaking is taken 
from the State Governments, who is the deputing authori-
ty, to the effect that on return the5'e' officers will be de-
tailed -in their fields of specialisation. Though no evalua-
tion has been done, the general impression we have got 
at the centre is that as a result of this training, the scien-
tific application in these fields is improving." 

As an illustration, he pointed out that as a result of training in 
,Australia, man-made forests were subGtantially extended by large 
,scale plantation of eucalyptus trees. When it was p.:>inted out to 
him that the eucalyptus forests had become disease ridden in some 
parts of the country, he admitted the fact but said that the disease 
is now been controlled by the experts of the Forest Research Ins-
titute-;' Debra Dun. 
·.t • 

8.44. The Committee recommend that the Ministry of Agricul-
ture should draw up a regular rogramme of training of Forest Oftj. .. 
cers abroad in forward looking courses of relevance to ·Indian c6n-
ditions and lin fields where training facilities do not eXist or are in-
adequate, in this, .country. After training from aborad, the forest 
oIicers should ~ required to spend a spell of time at the Indian 
Forest CoUege where their newly acquired knowled&e and expe-
rience should be utilised for training of other officers and students. 

NEW DELHI; 
FebnLCLry 3, 1976 
Ma.gha 14, 1897 (S) 
; 1. 

-: 

R. K. SINHA, 
Chairman, 

Estimates Committee. 



APPENDIX I 

(Vide Paras 2.13 &; 3.8) 

Extract from the Rules for the combined competitive examina-
tion held by the U.P.S.C. for lAS/IPS and certain Central Services 
Class I & II [Vide Se'ction II (b) & (c) of Appendix 11]. 

(b) Optional Subjects [Vide Sub-Section A (ii) of Section. I 
aboveJ:-

CandiciateS for Services/posts unde.r category II (of Rules I and 
4~ .Jllay otter any two, and for all other Services an;y three of 'the 
following subjects:-

S. No. Subject COGle No. J.Iarcimum 
Marks 

------. 
l PUlIC Mathematics 01 2100 

2- A.PIOied Msd:tcmatics 02 ZOO 

3 Statistics .03 &00 

4 PhysicS 04 ~ 

S Chemistry 05 200 

~ Bot,wty 06 200 

7 ZooWgy 07 200 

8 Geology 08 aoo 
9 Geography 09 200 

10 English Literature 10 200 

II One of the following: 

(i) A.ssamese . II 200 

(ii) Bergali 12 200 

(iii) Gujarati 13 200 

(iv) Hindi 14 200 

(v) Kannada 15 200 

(v) Kashmiri 16 200 
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Uti 

S.No. Subjects Coc'.e No. MuirnJllD 
..b 

(vii) Malayalam 17 200 

(vwi) Marathi 18 200 

(ix.) Or4'. • 19 200 

(X) Punjabi • :w 200 

(xi) (a) Sindhj-Devanagari 21 200 

(b) Sindhi-Arabic 2.2 200 

(xii) T.amil • 23 200 

(xiii) Telugu Z4 200 

(xiv) Urdu 25 200 

12 One of the followil'g: 

(i) Arabic ~ 200 

(ii) - i ~se 27 200 

(iii) French :z8 200 

(iv) German .~ 200 

(v) iPali . 30 200 

(vi) Persian 31 200 

(vii) Rusaian .~ 200 

(viii) Sanskrit 33 200 

II fncban HiatQ1'lY If 200 

14 British History 35 zoO 

I'S Iitlropean HistoIy 36 200 

16 ~orI  History 37 200 

11 General Economics 38 200 

18 Political Science 39 .209 

1'9 Philosophy 40 200 

20 Psychology 41 200 

21 Law-I. 42 200 

112 Law-II 43 200 

23 Law-III 44 200 

114 Applied. Mechanics 45 200 

-5 Sociolqgy 46 .200 
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Provided that the following restrictions shall apply to particu,:, 
lar optional subjects:-

(i) Of the subjects with codes 01, 02, and 03 not more than 
two can be offered for any category of Services/posts. 

(ii) Candidates 'for . Setvice's/posts other than the Indian 
Foreign. Se~i e may-not effer·fore than one of the languag-
es with. o ~ 2q to 33 mentioned above. For the Indian 
Foreign Service only, candidates are allowed to offer any 
two of "these languages but no candidate shall be allowed 
to offer -both Pali (code 30) and Sanskrit (code 33). 

(iii) Of the "Hist\:)ry "subjl!cts 'with codes 34, 35, '36 and 37 not 
more tb.an two ·can be offered for an,y category of Ser-
vices/p,?sts ,but, no candidate shall be allowed to offeir 
bo1ili European History (Code 36) and World HistnI1Y 
(Code 37). 

(iv) Of the subjects 'with codes 40 and 41, not more than one 
can be -offered for any category of Services/posts. 

(v) Of the Law subjects with codes 42, 43 and 44, not more 
than two can be· offered for any category of Services! 
posts. . 

(vi) Subject'with code 45 must not be offered for the Services! 
posts under. Category II. 

Note:-The syllabi C!f the subjects mentioned above are given 
in Part, B oj the Schedule to this Appendix. 

(c) Additional subjects [vide sub-8ectien A (iii) of Section' I 
above]. 

Candidates competing for the Indian Administrative Servil!el 
Indian Foreign Service (Category I), must also select an,ytw() of 
the following subjects:-

S.No. 

I (a) Higher Pure t elI'.'lti ~ 

OR 
(b) Hig'1er 1\,,?lied Mathematics 

2 Higher Physics 

3 ltig.'ler Clternistry 

4 Higher Botany 

C'lde No. Maximum 
Marb 

50 ;we) 

5I ;we) 

52 ,200 

53· ,- 200 

S4 -200 
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S.No. Subject 

5 . Higher Zookgy 

6 Higher Geol(lgy 

7 lligher Geogra}:hy 

S English Literature (1798-1935) 

9 (a) Indian History I (From Char:dragnpta Mnrya to 
Harsha) . 

OR 
(b) Indian History II (The Great Mughals) J526-1707) 

OR 
(c) Indian History In (Frc>m 1772 to 1950) . 

OR 
Cd) British Constinttional History (FIerr. 1603 to 1950) 

OR 
(e) Eu"opean History (Frem 1871 to 4~  

10 (a) Advanced Ecoll( lJ'.ics 
OR 

(b) A1vanced Indian Economics 

II (a) Political Theory from Hobbes to the pr(sfnf d2Y 
OR, 

lb) Political Orglnisation and Public Administration 
OR 

(c) International Relations 

1'2 (a) Advanced Metaphysics ir_cll'.dirg Epistf rr.d< gy 
OR, 

Code No. Maximum 
Marks 

55 

56 

57 

58 

59 

60 

61 

62 

65 

66 

200 

2eo 

zoo 

:>co 

2eo 

(b) Advanced Psychologv inchldil'g Expt .. iJT.(ntal Physchr.]r.fY .. co 

13 (a) Constitutional Law of India 
OR 

(b) Jurisprudence 

14 (a) Mediev&l Civilisiltion as nflectcd in Arabic ite~ ttlre 
(570 AD.-1650 A.D.) .• 

OR 
(b) Medieval Civilsiati(ln as rdlectcd iT Persian it T~n e 

<577 A.D.-1650 A.D.) . 
OR 

(c) Ancient Indian Civilisatk·n ar.ci Philoscpl'.y 

15 Anthropology 

16 Advanced Scciology 

71 2CO 

72 200 

73 200 

74 200 

75 200 

76 200 

77 200 

Provided that the following restri:ctions shall apply to parti-
cul.ar additional subjects. 
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(1) No candidate shan be aTIoweid to offer both Indian History 
( (code' 59) and Ancient Indian Civilisation and Philosophy ~o e 
75). 

(2) No candidate shall be allowed to offer both European History 
(code 63) and Intern!ltlonal Relations (code 68). 

Note:-The Syllabi of the subjects mentioned above are given 
in Part C of the Schedule to this Appe!ndix. 

Extract from Rules for the competitive examination held by 
U.P.S.C. for recruitment to Ule Indian Forest Service 

[vide Section II (b) of Appendix II] 

(b) Optional subjects vide Sub-Section A(ii) of Section I 
above:-

Subject Code N!1. Maximum 
Marks 

A'I1'icu\ture . 01 2100 

B)tany. 02 2100 

Chemistry 03 2100 

Civil Engineerirg . 04 2100 

Ge0kgy 05 2100 

A~i lllt r l Engineering 06 200 

Che:t'.ical Engineering 07 2100 

M!ltheIT'.'nks 09 200 

e ~nni  Engineering 10 200 

Physics II 2100 

Zoo'()gy 13 200 

Provided that the following restrictions shall apply to the above 
subjects: 

(i) No candidate shall be allowed to take both the subjects 
with codes 01 and 06; 

(ii) No eandidate shall be a1lewed to take both the su9jeels 
wi th codes 03 and cn 

Note:-The standard and syllabi of the subjects mentioned above 
are given in Part A of the Schedule to this AppendiX. 



APPENDIX II 

(See Paras 6.10, 8.75 & 7.4) • 

Sytltlbus of the Foundational Course 

1. Public Administration 

1. Essentials of Administration: 

Tasks of administration, Planning, Organ1zing, Directing, 
Controlling, etc. 

2. Organiz .. ational Structure of Government: 

Main units of Government-forms of organization-relation-
ship between p0li'Cy making and executive agtnclels. 

3. Bureaucracy: 

Concept and Evolution of BureaucrMY. Essential character-
istics of bureaucratic organization-Its role in a develop-
ing society. 

4. Delegation and De'centralizatj;on: 

(a) Delegation-Meaning and Significance of de 'legation-
Extent of delegation and its determinants. 

(b) Decentralization-Concept and Value-Delegation and 
Decentralization compared-Centralization versus de-
centralization. 

5. District and Local administration: 

Rural and Urban. 

6. Comparative Administration: 

Comparative Developmental Admtni'3tration. 

,. Administrative Responsibility and Accountability: 

1';7 
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(i) Administration and the Citizen 

~  Social: responsibility of civil servants-Handling public 
grievances in the organization. 

(b) Pressure groups and Representatives af people. 

(c) Institutional arrangements for redress of citizens' 
grievances---Concept of Ombudsman-Lokpal and Lok 
Ayukt. 

(d) Socio-cultural basis of human behaviour-Understanding 
of the Organisation as a living stream 

( e) Intra-group/lnter-group relationships. 

(f) Communication and leadership. 

(ii) Administrative Accountability 

(a) Essentials and means of Administrative o nt ili~. 

(b) Administrativei Law, Delegated Legilslatron and Tri-
bunals. 

(c) Judicial review of administrative action. 

8. Admi:nistrative Ethics: 

(a) Integrity in Public Service. 

(b) Civil Servant's Code of Conduct. 

9. Role of Civil Servants in Democracy: 

Relationship of civil servants with political executive and 
Legislature-conce'pt of ministerial responsibility-Doc-
trine of Politi:cal neutrality-Rules of Business-Role of 
Civil Servant in policy formulation and its execution. 

10. Personnel Management: 

Personnel Administration-

(a) Recruitment-Principles, methods and te ni ~ n
power planning-Public Service Commission. 

(b) Position classification-placement-

(c) Training-Objectives-types and methods-Training and 
career development. 
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(d) Performance Evaluation: Methods and techniques-
concepts of merit and seniority-Performance rating and 
assessment reports. 

(e) Welfare and staff Relations 

Staff Relations (i) Staff associations-Joint Consultative-
Machinery-Joint Consultative Councils in India-
Workers' Participation-Arbitration: (ii) Relationship 
with staff-Staff Welfare Administration; (iii). Labour 
Rell tion~  TI1ade Unionism-Industl-i.sl relations-Indus-
trial Welfare; (iv) Motivation and Morale in service. 

(f) Disciplinary procedures in Government. 

(g) History of various Services. 

11. Human Relations in administration: 

(a) Role of Social Science in Administration and principles of 
human behaviour. 

(b) Socia-cultural basis of human behaviour. 

(c) Communication. 

(d) Leadership. 

(e) Organization behaviour and ~ elo ent. 

(f) Principles of group dynamics and interpersonal rela-
tions. 

(g) Morale, incentives and disincentives for performance. 

(h) Status, role and stratification. 

(i) Inter-group/lntra-group Relationships. 

12. Financial Administration: 

(a) Government budgeting-objet.:tives-Budgetary proce-
dures-Role of Ministry of Finance-Budget as an instflr 
ment of planning and control-Performance Budgeting. 

(b) Role of Audit in administration-Organization and func· 
tions of the Indian Audit Department. 

(c) Backward Areas-Removal of Imbalances. 
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13. Social Administration: 

(a) Social Factors in Development. 

(b) Social Change and Social Development-Some Theoriti-
cal Considerations. 

(c) Review of Social Policy and Legislation in India before 
and after Independence. 

(d) Indian Social Problems. 

~  Social Welfare in India. 

(1) Child Welfare. 

(2) Women's Welfare. 

(3) Social Defence. 

(4) Welfare of the handicapped. 

(5) The Role of voluntary agencies. 

(f) Social Security in India. 

(g) Scheduled Castes and Scheduled Tri es- t ~r Back-
ward Classes and Areas. 

14. Public and Joint Sector Undertakings-Concept of holding 
companies--Organization and working. 

15. Techniques of Management: 

(a) Management and Administration-Public Administration 
and Business Administration-Organization Theory-
Theory of Decision-making. 

(1) Basic Concepts and Techniques. 

(2) Supervision, communication and Co-ordiilation. 

(b) Management Techniques and administration, 0 & M, work 
Slt!Udy-Operations Rese ~ -S ste s Analysis-Pro-
ject Analysis-PERT-CPM-Statistical Quality Contro] 
-Value Analysis-Inventory Control. 

16. Office Management and Procedures: 

Office organisation-Procedures-Causes of inefficiency and 
delays-effective management of work. 



181 

17. Impact of Science and Technology on Public Administration. 

n. Law 

(1) Definition of Law and Techniques of judicial process, inclu-
ding principles of natural justice and theory of 'Mala fides'. 

(2) Law of Contract and Torts (General Principles). 

(3) Governmental Liability for crimes and ron~ committed by 
its servants. ' 

(4) Rights and Duties. 

(5) Crimes and Punishments. 

(6) Administration of Justice. 

(7) Proof of Facts. 

(8) Labour. Laws, including Workmen's Compensation Act. 

(9) Writ jurisdiction of higher courts. 

III. Political Theory and Constitution of India 

A-Constitutlon of India 

1. Evolution and General Characteristics of the Constitution, 
Powers, Functions and Inter-Relations, Parliamentary Privileges. 
Amendments. 

2. Fundamental Rights. 

3. Directive Principles of State Policy. 

4. Union e ti ~ egisl t re and Judici;ary: Organbtlon, 
Powers, Functions and Inter-Relations, Parliamentary Privileges. 

5. State Executive, Legislature and Judiciary. 

6l Centre-State Relations. 

7. Services under the Union and the States: Right of Civil Ser-
vants under ths Constitution-Public Service Commission. 

8. Concurrent, State and Union Lists. 

9. Comptroller and Auditor General of India. 

10. General Elections. 
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B-Basic Political Concepts 

1. The State and the Individual-Rights and Obligations. 

2. Sovereignty, Power and Authority-Separation of Power •. 

3. Law, Liberty and Equality. 

4. Modern Political Ideologies. 1 

5. Democratic Socialism. 

6. Forms of Governments and their Impact on nature of Ad· 
ministra tion. 

7. India's Foreign Policy-Basic principles and factors affecting 
its formulation. 

IV. Planning & Economic Policy 

1. Basic Economic Concepts. 

2. N ational In~o ~ 

Concepts; domestic product, national product and national 
income-gross and net, at market prices and factor costs. 
Methods of estimation. NatiOnal income estimation in 
India. 

3. Economic Development: 

Meaning of economic development; characteristics of under-
developed countries and obstacles to economic develop-
ment. Main features of the Indian econolIlY. Capital for-
mation and other requirements of economic development. 

Balanced versus unbalanced growth. 

4. Economic Planning in under-developed and developing coun-
tries. Difficulties of the free market system. The role of thei State, 
Economic System. Planning under socialism, free entreprise and 
mixed economy. The forms and te(:hniques of planning-the use of 
the market mechanism, controls and collectivist ~t o s. Centre-
State Relations-economic aspects. 

5. The Indian Plans: 

(a) Objectives. 
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(b) Outline and the strategy of the Plans-size, Priorities and 
choice of techniques, Machinery of Planning, Project 
Selection and Evaluation. 

(c) The Fourth Plan. Salient Features. 

Approach to Fifth Plan. 

(d) Financial resources. Internal resources of the Central 
and State Governments. Taxes, borrowings and surpluses 
from public enterprises. Delficit financing. 

External resources. 

(e) Critical assessment of the Plans and their achievements and 
shortfalls. ' 

6. Instruments of Economic Development: 

(a) Monetary Policy: 

Banks and creation of credit. Central Bank and credit 
control. The Indian Monetary System. Monetary 
policy in an under developed economy with special 
reference to India. 

(b) Fiscal Policy: 

Role of Public finance. Taxation, expenditure and borrow-
ing. Objectives of fiscal policy. Indian Budgetal1" 
Policy. 

(c) Price Policy: 

Nature and control of inflation and deflation in under 
developed economies. Objectives of price policy. 
Price behaviour, ~i e Control and Price Policy in India. 

(d) Industrial Policy, AgriculturalfFood, Labour/Popula-
tion Policy. 

7. Some selectdi topics of contemporary . importance such as 
Nationalization-Its concepts; NationalCommission on Agriculture; 
Agricultural Prices Commission: Monopqlies and Restrictive Trade 
Practices Commission, etc. . '. 
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V. Iniian History and Culture 

1. Outline of the Political History of India: 6th Century B.C. to 
1947. 

2. The Harappa Culture and the Proto-History of the Sub-
continent (upto app.:' 6th Century B.C.) 

3. Social and Economic History: 

(a) Upto 13th Century A.D. 

(b) from 13th century A.D. to 18th century AD .. 

4. Administrative Institutions: 
(a) Mughal Period 
(b) Bdtish Period 

5. Cultural History: 

(a) Evolution of Religion. 

(b) Literature and the Arts. 

6. The RiSf'! and Development of Colonialism and Imperialism in 
India: 

(a) upto 1857 

(b) from 1857 

7. The Freedom Movement: 

(a) upto 1920 

(b) 1920-1947 

(c) Post-1947 

VI. Hindi 

SYLLABUS OF THE I.A.S. PROFESSIONAL COURSE 

I-General Administrative Knowledge 

1. Evolution of the District Administration in India. 

2. Organisation and Structure of the District Administrati:on. 

(a) Concepts of Area, Authority and Delegation-Role of 
Collector. 
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(b) Structure and Working of the District Office-Sub i i~ 

sional Office-Tehsil Office and Functionaries below. 

(c) Treasury-Main Provisions of Financial Rules. 

3. Land Revenue Administration: 

(a) Survey and Settlement Operations-Land Records. 

(b) Land Revenue-History-Principles and Systems. 

(c) Administration of Land Laws-Maintenance of Land Re-
cords-Collection of Land Revenue-Public Demands Re. 
covery Act-Role of Revenue Officials and Panchayats-
Supervision and Control. 

4. Land Reforms: 

Reforms-Ceilings-Abolition of. Intermediaries-Tenancy-
Allotment of surplus and Government Land-Consolida-
tion of Holdings-A Critical Evaluation. 

n. Land Acquisition: 

Principles and Procedures-Determination of Compensation-
Rehabilitation of Affetted Persons. 

6. Rural Credit: 

Need-kinds and sources-Administrative ro le ~Asse s

ment; 

7. Cooperatives; 

Principles and Types-Organisational and Administrative 
Problems-Appraisal and Prospects. 

8. Community Development: 

Concepts-Organisational Pattern and Implementation of 
the Programme-Problems-Promise and Performance. 

9. Panchayati Raj: 

History and Phtlosophy-Panchayati Raj Institutions at 
village, Block and District Levels-Relationships-Resour-
ces and Functions-Relations between Officials and 
on-offi i l~S er ision and Control-Role of the 

Collector-Problems and Prospects of Panchayati Raj. 
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10. Municipal Administrati:on: 

Evolution-Organisation-Functions-Sources of Revenue-
Relationships between Deliberative and Executive Wings-
Control and Supervision-Urban Development and Rela-
tion.ship with Panchayati Raj Institutions-and Assess-
ment. 

11. Food and Civil Supplies: 

Administrative Aspects of Procurement and Distribution. 

12. Maintenance of Law and Order: 

(a) Police Organisation in the District Magistracy and the 
Pollce. 

(b) Jail Administration. 

(c) Causes of Breaches of Peace-Crowd, Group and Mob 
Behaviour-New bimensions of the Problem. 

(d) Legal Provisions for dealing with Breaches of Peace and 
CIvil Disturbances-Preventive Measures and Use of 
Force and Follow-up Action. 

(e) Responsibilities of the Magistrate. 

(f) Military Aid to Civil Power. 

(g) Inquiries and Commissions. 

13. Defence Organisation: 

Organisational Pattern and Role of the Services-Role of 
District Authorities in Rehabilitation and Welfare of ex-
servicemen and families of service personnel. 

14. Administration of the Arms and Explosive Acts: 

~in Provisions of the Acts and Rules-Sanctioning and Re-
newal of Licences-Inspections. 

1&. Elections: 

Constitutional Provisions-Election Law-Election Mechinery 
-the Processes and Procedures-Role of District Autho-
rities. 



187 
16. Natural Calamities: 

Nature and T es- re enti ~ Measures and Standing 
Arrangements-Rescue Relief and Rehabilitation-Opera. 
tions-Role of District Authorities. 

17. Administrative Operations-Mechanics: • 
(a) Office Supervision. 

(b) Handling of Court Work. 

( c ) Inspections. 

(d) Touring. 

(e) Purchase and Disposal Procerlures. 

(f) Committee Work-Staff Meetings and Conferences. 
I 

18. Coordination in District Administration: 

(a) Relationship with other Departmental Offices in the 
District-Collector as Coordinator. 

(b) Leadership Role in District Administration. 

19. Public Relations in the District. 

20. Social Administration at District Level: 
Problems, programmes and Institutions-Welfare Services for 

Scheduled Castes and Scheduled Tribes-Constitutional 
and Legal Provisions-Correctional Services-Role of the 
Collector. 

'21. Regional and State Level Arlministration: 

(a) Commissioner and Board of Revenue. 

(b) Organisation and Role of the Secretariat. 

(c) Organisation and Activities of some important Depart-
ments. 

(d) Field and Headquarters Relationship. 

22. Public Sector Undertakings: 

Administrative Problems-Project Scheduling-Financial-
Personnel and Materials Management-Management Pro-
blems of a Running Industrial/Commercial Unit-Govern-
ment Control of Public Sector Undertakings-Public 
Accountability. 
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23. Administrative Reforms in Innia-Historical Survey and 
Assessment. 

24. Press and the Administration. 

II. Basic Economic Principles and Five Year Plans 

1. Planning in India: 

(a) The long-term prospective of e ~o ent in India. Pers-
pective Planning. 

(b) The process of Plan formulation at the Central and State 
Levels. District Planning. 

(c) Regional Planning. Balanced Development-Centre-State 
Relations-the role of the Planning Commission and Finance 
Commission. 

2. Population: 

Trends in population growth and problems of population 
control in India. 

3. Agricultural Production: 

Basic feature of Indian agriculture. Trends in Agricultural 
pronuction. Measures taken under the Plans for agricul-
tural development and their assessment-agricultural 
extension, finance, supply and distribution of other inputs 
-provision and utilisation of irrigation. 

4. Food Problem: 

Objectives and evolution of Food policy over the period of 
the Plans-Procurement, imports, price control and dis-
tribution. 

5. Industries: 

Industrial policy of the Government of India. Industrial 
Development in the public ann private sectors. Problems 
of public sector enterprises. Regulations of the private 
sector. Small and Cottage Industries. Role of -Industrial 
Financial Institutions. 
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6. Economic Overheads: 

Development of transport, power and multipurpOSe projects 
under the plans. 

7. Social Services: 

Social Services as investments in man-Social Services and 
the Plans-Education-Health and Famtly Planning-
Housing. 

'8. Foreign Exchange and Foreign Trade: 

Balance of payments-disequilibrium and measures for its 
correction. Balance of payments position in India. Mea-
sures for export promotion and import substitution. Role 
of international financial institutions. 

9. Deficit Financing: 

Deficit fipancing and price stability. Role of deficit financing 
in planning. 

10. Employment: 

The nature of the unemployment problem in India. Employ-
ment policy in the plans. Achievements and prospects. 

11. Statistics as an aid to Administration: 

(a) Some basic concepts and tools: Survey Methods-sampling 
and collection of data; average; index numbers. 

(b) Main sources of statistical data in India. 

12. Selected topics of Current Importance: 

The Syllabus for LA.S. training course is a continuation of 
the Syllabus for Foundational Course. 

III. Basic Political Concepts and Constitution of In£tia 

1. Emergency Provisions. 

2. Union-State Relations: 
Legislative, Ar1ministrative and Financial. 

3. Preventive Detention in India. 

4. Political Process: 

(a) Politics and Administration. 
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(b) Political Parties, Publi<; Opinion and Administration. 

(c) Pressure Groups and administration. 

5. Human nature in Politics-Voting and Voting Behaviours-
Impact on Administration . . 

6. In1lern t~ l Organi'zatiton: Agencies and their impact on 
national administration: 

The Syllabus for LA.S. training course is a continuation of 
the Syllabus for Foundational Course. 

IV. Law 

The SyUabus for LA.S. training course is a continuation of 
the Syllabus for Foundational Course. 

The Indian Penal Code, 1860 (XLV of 1860): the Indian Evinence 
Act, 1872, (I of 1872); the Code of Criminal Procedure, 
1898 (V of 1898) and the Code of Civil Procedure, 1908 
(V of 1908). 

There shall be one paper of three hours' duration divided into 
four parts-at least one question to be answered from each part. 
Each one of the parts shall cover one of the four Acts. The part 
covering the Code of Civil Procedure win carry 15 marks. 

Probationers will be expected to appreciate the close connection 
among the Inman Penal Code, the Indian Evidence Act and the Code 
of Criminal Procedure, and to understand the combined operation 
of the three Acts in actual practice in the trial of cases. A copy 
each of the four Acts will be provided at the written examination. 

V. Indian Histary and Cu.Ltu.re 

Administrative History of India. 

NOTE: In order to develop a scientific approach to administra-
tive problems and a spirit of innovation in dealing with 
problems and in seeking solutions, the IAS probationers 
are provided with specially designed introduction to (a) 
mana'gement techniques including modern aids to adminis-
tration; (b) economic administration and project analysis, 
(c) agricultural development and project formulation, 
(d) use of computer techniques, (e) objectives and man-
agement of public sector undertakings. 
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SYLLABUS OF THE BASIC COURSE FOR I.P.S. PROBATIONERS 

1. Modern India and the Role of the Police 

1. The Political Framework. 

2. The Social Framework. 

3. The Economic Framework. 

4. The Indian National Tradition. 

5. International Relations. 

6. Implications of the Changing Social Scene for the Role of the 
police. 

7. The Role of the Sub-divisional Police Officer and the Supp.rin-
ten dent of Police. 

II. GenerOil Administrative set-up and Police Organiaation 

1. (a) The administrative structure of the Government of India, 
the States and the Union Territories. 

(b) Divisional administrative set-up. 

(c) District administrative! set-up. 

(i) General. 

(ii) Revenue, magisterial, judicial and development. 

2. (a) The Role of the Central Government in Police Work. 

(b) Indian Armeci. Forces, including T.A., N. C . c. and A.C.C. 

(c) Local Self Government Institutions-urban and rural. 

3. Police Organisation. 

(a) General. 

(b) Organization of State Police. 

(c) Special Units. 

(d) Auxiliary Units. 

(e) Law relating to Police. 

4. Office Records and Procedures. 
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III. Management Concepts and Techniques 

1. Organisation and Management. 

2. Personnel Management. 

3. Management' and Productivity Techniques. 

IV. Human Behaviour and POIlice Attitudes 

1. Understanding Human Behaviour. 

2. Understanding Critical Social Groups ann Conflict Situations. 

3. The Personality of a Police Officer. 

4. Police-Community Relations. 

V. Law 

_. 
1. Class Work. 

(a) Constitution of India. 

(b) Indian Penal Code. 

(c) Code of Criminal Procedure. 

(d) Indian' Evidence Act. 

(e) Special Laws. 

2. Self-study. 

(a) Constitution of India. 

(b) Indian Penal Code. 

(c) Code of Criminal Procedure. 

(0.) Evidence Act. 

VI. Criminology 
1. An Introduction on Modern Concepts in Criminology. 

2. Criminogenic Factors. 

3. Deviance. 

4. Penology. 
5. Police as a part of the criminal justice system-inter-Organisa-

tion, Coordination & Cooperation. 



VII. Police Science 

1. Crime Preventation. 

(a) Criminals. 

(b) Crime Records. 

(c) Prevention of Crime. 

2. Crime Investigation. 

(a) General. 

(b) Forensic Medicine. 

(c) Forensic Science. 
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3. Enforcement of Social Legislation. 

4. Maintenance of Order. 

5. Traffic Control. 

6. Security and Foreigners. 

VIII. Map Reading and Plan Drawing. 

IX. First Aid and Ambulance Drill. 

X. Motor Transport. 

XI. Wireless Communication. 

XII. Languages. 

XIII. Tutorials. 

1. Physical Fitness Programme Outdoor Life and Toughening. 

II. Drill. 

III. Weapon Training. 

IV. Crowd Control. 

V. Field Craft and Tactics. 

VI. Equitation. 

VII. Unarmerl Combat. 

VIII. Games. 

IX. Driving. 
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SYLLABUS OF THE PROFESSIONAL TRAINING OF IFS 
PROBATIONERS 

TABLE OF CONTENTS 

First Year 

1. Silviculture I (Foundations of Silviculture). 

2. Silviculture II (Practice of Silviculture). 

3. Mensuration I (Measurement of characteristics of Individual 
Trees and Forest Inventories). 

4. Mensuration II (Volume and Growth Estimations of Crops and 
Use of Aerial Photographs). 

5. Forest Soils. 

6. Geology. 

7. Utilisation I (Logging). 

8. Utilisation II (Forest Products other than Timber). 

9. Forest Surveying. 

10. Land Management and Soil Conservation. 

11. Optional Elementary Mathematics 
or 

Optional Botany. 

12. Botany I (Histology, Physiology etc.). 

13. Forest. Engineering I (Building Materials, Building Construc-
tion etc.). 

14. Wild life Management and Recreation. 

15. General Forest Protection. 

Second Year 

1. Silviculture IV (Silviculture of Indian Trees and Silvicultural 
System). 

2. Forest Management. 

3. Working Plan. 

4. Forest Economics. 
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S. Forest Valuation. 

'6. Utilisation III (Woon Technology). 

7. Forest Botany II (Systematics). 

8. Forest Engineering II (Roads, Bridges, Water Supply, Timber 
Structures). • 

9. Forest Policy and Law. 

10. Forest Entomology (including Zoology). 

11. Mycology and Forest Pathology. 

12. World Forestry. 

13. Environmental Conservation. 

14. Utilisation IV (Wood-based Industries). 

15. Electives. 

Elective I (Genetics & Tree Improvement) 

Dr 
Elective II (Forest Ecology) 

or 

5Jective III (Forest Statistics)-



APPENDIX III 

(See Paras 6.72 & 6.141) 

Letter No. 918172-Trg, dated 30·10-72 from the Di'rectoT (Training) f 
Department of Personnel and Administrative Reforms, Govern-
ment of India to the Chief Secretaries to all the State Govern-
ments and Union Territory Administrations. 

I am directed to :t::>rward herewith a copy of the Report of the 
Conference on Training of LAS. Officers held at the Indlan Institute 
of Public Administration, New Delhi, on the 22nd April, 1972. 

2. One of the main topics discussed in the Conference was the' 
field training of LAS. Probationers in the sandwich pattern of train-
ing courses. Government have already accepted RecommendationS 
No. 33 (1) of the Administrative Reforms Commission, fn: their 
Report on 'Personnel Administration', stressing the need t.o evolve 
a common pattern of field 'training for the LAS. Probationers which 
may be adopted by the States with modifications suited to their 16cai 
conditions. Moreover, the second phase of institutional training at 
Lal Bahadur Shastri National Academy of Administration can be 
made more meaningful if the Probationers go through a common 
experience during their field training, as far as possible. 

3. Most of the partiCipants in the Conference felt that it would 
be better to commence the training of the Probationers in the States 
by initially attaching them to the State Training Institutes to enable 
them to gain knowledge of State Laws, State Plans, State Adminis-
tration, etc. They could then go to the districts and be exposed to 
the new programmes and agencies functioning there. They could 
start the attachments from the level of patwaries upward up to the 
level of Collector. Thereafter an attachment to an Agricultural Uni-
versity and a State Public Sector Undertaking may be use:t:ul. The 
Probationers should. also be attached to the State Secretariat to 
gain an overall view of its functioning and then return to the State 
Training Institute for a short period for the final lap of the field 
training. An illustrative pattern of training is given at Annexure 1. 

4. It was recommended in the Conference that magisterial powers 
should be given to the probationers to E!nable them to do case work. 
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It was also felt that it may be useful to have an intensive course in 
regional languages for a period of about two weeks, after the proba-
tioners return from the Academy. It was agreed that there was need 
to have planning in the field training of the Probationers and giving 
them proper guidance. 

5. It was felt that the training would be f9r more r o~ef l if 
the Probationers are attached to such collectors as have a flair for 
training and whose attitudes and methods of work are considered 
worthy of emulation. This would assist the Probationers not only 
in picking up their work, but l~o in developing a correct outlook 
towards their duties and work. 

6. Selection of officers for the various In-service Training Courses 
at Lal Bahadur Shastri National Academy of Anministration was 
also discussed in t ~ Conference. It was pointed out that the 
response to the courses was not quite adequate although the calendar 
of programmes was sent by the Academy to the State Gove:rnments 
at the beginning of each year. It was recommended that the State 
Governments may prepare a panel of· suitable LA.S. officers of 6-10 
years' seniority and 11-16 years' seniority for the courses at the 
Academy. The officers could then be nominated for the In-service 
Courses in a planned manner from this panel. Adequate participa-
tion of officers fr.Jm the Scherluled Castes and Scheduled Tribes 
;(luld abo be encouraged. 

7. A list of the main recommendations of the Conference is given 
at Annexure II. I am to request you kindly to take suitable action 
on the rec.Jmmendations of the Conference. It is hoped that the 
implementation of these recommendations would add strength to the 
training programmes undertaken for LA.S. officers. 

ANNEXURE I 

Illustrative Pattern of Training 

Part I 
State Administrative Training Institute 

Part II 
(a) Attachment to settlement Officer for training 

in land records, survey, settlement, etc. 
(b) Block training 
(c) Tehsil and Sub-Divisional training 

4 weeks 

4 weeks 

6 weeks 
6 weeks 

16 weeks 
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Part III 

(a) Att ~nt to C)llector for training at headquarters. 8 wf(ks 

(b) Attachment to Police I week 

(c) Attachment to Judiciary I week 

(d) Attachment to Planning Department and other Deparor.ents like 
Panchayats, C)operatives, Animal Husbandry, Fisheries, Forests, 
P.W.D., Irrigation, Local Bodies, etc. 6 weeks 

(e) Attachment with Industries Department Study of a Small Scale 
Indu5try • . . . . . . .. I week 

(0 ABistant Collector in charge of Talul</Tehsil 8 weeks 

Part IV 

(a) Attachment to Agricultural University . 

(b) StudY of a State Public Sector Undertaking 

(c) Attachment to Secretariat 

(d) State Administrative Institute 

GRAND TOTAL 

ANNEXURE II 
List of Imp::>rta.nt Recommendations 

F'ield Training 

25 weeks 

2 e ~ 

2 weeks 

I week 

(1) It wouln be useful to have a broadly uniform pattern of field 
training in the States. Th:! probationers should initially be attached 
to the State Training Institutes to gain knowledge of the State laws, 
State Administration, State Plans, etc. They could then go to the 
districts and study various aspects of district administration. They 
could study the large number of new programmes and agencies 
functioning in the districts. The attachment could start from the 
level of Patwari upwards up to the level of Collector. Thereafter, 
the Probationers could be attached to an Agricultural Univ:!rsity and 
a State Public Sector Undertaking. The probat;oners could then be 
atcf.ched to the State Secretariat to gain an overall view of its func-
tioning and return to the State Training Institute for one week for 
the final lap of training. 

(2) Effocts should be made to give magisterial powers to the 
Probationers to do case work. The State Governments may approach 
the Chief Justice of High Courts to r've magic:terial powers to the 
Probationers, where that was not being done already. 
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(3) Wherever it was not possible to entrust the Probationers with 
magisterial powers and give them actual case work, simulation 
models could be used. 

(4) Apart from being attached to various functionaries, the 
Probationers should also actually hold certain·jobs during their field 
training in the districts. Norms could be set and specific targets 
given to the Probationers to ensure that the assigned tasks were 
carried out. 

(5) The Probationers should be attached to those Collectors who 
have a flair for training and whose attitudes and methods of work 
are considered worthy of emulation. Such Collectors should be 
selected carefully. 

(6) It would be useful to have one specific officer in the State to 
oversee the field training of LA.S. Probationers and give them proper 
guidance. 

(7) During the field training, the Probationers should be taken 
around to see administration at the local level. 

(8) During the field training, the Probationers should gain ade-
quate knowledge of the planning process and planning techniques 
at the mocro level. 

(9) The LA.S. Probationers may be given a further in-service 
course in regional languages for a period of about two weeks after 
they return from the Academy. 

(10) It would be useful if training manuals were prepareil. giving 
details of the field training for LA.S. Probationers. Such manuals 
could indicate the role of the Collectors, the Heads of Departments, 
the State Training Institutions and other agencies as well as what 
was elXpected of the trainees during the various attachments. 

(11) It will be very useful if Administrative Training Institu-
tions are set up in States where they do not exist. 
In-service Training 

(12) The State Governments may consider preparing a panel of 
suitable officers with 6-10 years and 11-16 years of service for the 
courses at the Academy. The officers c'.:lUlil. be nominated in a 
planned manner from this panel to the various In-service Training 
Courses at the Academy. Adequate partIcipation of officers from the 
Scheduled Castes and Scheduled Tribes may Iso be encouraged. 
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APPENDIX IV 

SUMMARY OF RECOMMENDATIONS/CONCLUSIONS 
CONTAINED IN THE REPORT 

----- -------

Reference to Para 
No. of the Report 

Recommendations/Conclusion 

---- ---- -------------- -----
(2) 

1.12 

1.17 

1.18 

(3) 
-------- ----

The Committee regret to note that although 
it was decided to create All India Services in the 
engineering and medical and health services as 
far back as 1963, these Services have not so far 
been constituted. They note that this matter has 
now been taken up at the highest level to secure 
the willing co-operation of the States in the con-
stitution of these All India Services. The Com-
mittee hope that the initiatives now taken, will 
bear fruit at an early date. The Committee 
would like to emphasise that the formation of 
these Services should be expedited and finalised 
within a fixed time limit to be laid down by t ~ 

Government. 

The Committee would like Government to 
initiate vigorous steps to resolve the problems 
relating to Indian Forest Service and finalise and 
announce the initial constitution of the Service 
in the next six months so as to end the present 
state of un-certainty and instability. 

The Committee consider that the cadre con-
trol in respect of these three All India Service;; 
should be centralised in one Department viz. De-
partment of Personnel and Administrative Re-
forms. They would however like Government 
to ensure that the personnel dealing with cadre 
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.(1) (2) 

. ~ 1.~  

'1.22 

(3) 
. --------_ .•. ----------
~ on~r~l jn the Department of Personnel and Ad-
iI1i~tr~ti e Reforms are drawn from the three 

All India Services so that problems of each Ser-
\jce are dealt with by experienced persons of 
Jh;lt Service . 

The Committee need hardly emphasise that 
.timely finalisation of technical cadre review is 
essential as it provides a realistic basis for re-
crttitment and career planning of this service. 
The Committee recommend that Department of 
-Personnel should lay down guidelines for the 
States to help them in framing their proposals 
for cadre review and should ensure that review 
proposals are sent by all the State, in time. 

The Committee recommend that the system 
of triennial review of cadre strength should be 
introduced in respect of Indian Police Service 
and Indian Forest Service also. 

The Committee are concerned that the gap 
between the authorised strength and the number 
of officers in position had, by 1st January, 1975, 
reached the level of 20 per cent in the case of 
Indian Administrative Service, about 14 per cent 
in the Indian Police Service and 25.5 per cent in 
the case of Indian Forest Service. The Commit-
tee emphasise that the widening gap between the 
authorised strength of the All India Services and 
the number of officers in actual position, affects 
the efficiency of administration and the imple-
mentation of developmental programmes of Gov-
ernment. In the opinion of the Committee, this 
gap should not be allOWed to continue from year 
to year. The Committee would like Government 
to consider what special steps could be taken to 
at least minimise. if net altogether make up, the 
cadre gap51, e.g. increase in the number to be re-
cruited directly. special recruitment, increase in 
the Promotion Quota from 25 per cent to 40 per 
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cent, a reduction of the State Cadres by decadr-
ing certain posts, review of the proportion of 
various kinds of reserves etc. 

The Committee note that out of 45 persons 
selected for Indian Forest Service during the last 
three years, 15 ro ~  out in midstream and 
joined other Services with the result that annual 
intake by direct recruitment in the Indian Forest 
Service has been much smaller than the require-
ments. Regarding the problem of Indian Forest 
Service probationers joining other Services, the-
Secretary, Department of Personnel during his 
evidence before the Committee expressed the· 
view that the existing Rule5 under which such 
vacancies are carried over to the next year, could 
be re is~  to enable the vacancies arising in a· 
year to be filled during the same year from the· 
available candidates. The Committee hope that 
necessary steps in this direction woud be taken 
expeditiously. 

The Committee however, feel that the problem 
of Indian Forest Service probationers opting for 
other Services during the course of their train-
ing, is deep-rooted and requires an inquiry into 
the features of the Service which make it less 
attractive than ot~er Services. They, therefore, 
recommend that Government may appoint an 
Expert Committee to inquire into the qualifica-
tions required for, and procedure of recruitment, 
the period of probation, the system of training 
and the terms and conditions of the Indian Forest 
Service vis-a-vis the job requirements of the 
Service and to make suggestions as to how these 
could be improved upon to make the Indian 
Forest Service not less attractive to the potential 
candidates to All India Serviceli. 
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The Committee further suggest that similar' 
problem in respect of Indian Police Service pro-
bationers, though on a smaller scale, may also be 
inquired into in depth by an Expert Committee 
so as to pinpoint the present shortcomings and 
enable Government to take expeditious remedial 
measures. 

The Committee feel that there is need for 
stricter policy in the matter of encadrement of 
posts under the State Governments. They consi-
der that, as far as possible, only such POEts may 
be encadred which are required to be manned by 
officers having a background of district adminis-
tration and that posts requiring specialised ~n  
expert knowledge and background may not be 
encadred. The Committee have already suggest-
ed that broad guidelines in this regard, may be 
laid down early, by the Department of Personnel 
for the guidance of the State Governments. They 
suggest that in the light of these Guidelines the 
State Governments may undertake a review of 
their cadre position and place their considered 
proposals before the Cadre Review Committee at 
an early date. 

The Committee recommend that Government 
should devise a well considered system of re-
cruitment to the higher administra:ive servicelf 
through a limited competitive examination among 
civil servants belonging to the lower service'> in 
the Centre and State-s at an early date. The 
upper age limit for the examination may be 31 
years and the number of chances to appear in 
this examination may be the same as in the case 
of direct entry candidates. The nature and con-
tent of this examination should take into account 
the civil service background and experience of 
the candidates. 

.. __ . __ ._---------
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The Committee would like to emphasise that 
successful candidates through this examination 
should be subjected to the same training as other 
probationers. 

The Committee further suggest that in the 
light of experience gained, Government may con-
sider filling a certain percentage of vacancies 
every year, through this examination . 

The Committee note the observations of the 
Secretary, Department of Personnel that accord-
ing to the latest policy being followed by Gov-
ernment, the highest echelons of Government are 
open to anyone who has merit and that about 
50 per cent of the highest posts in the Central 
Government are being manned by officers be-
longing to services other than the Indian Admin-
istrative Service or the Indian Civil Service. The 
Committee welcome this trend and hope that 
this policy would continue to be followd and 
the highest posts in the Government would be 
open to anyone who has merit irrespective of the 
service to whieh he belongs. 

The Committee are concerned to note that 
there 'are imbalances in the regional representa-
tion in the higherdvil services. They feel that 
one of the best ways of bringing a sense of parti-
cipation in the nation building process to young 
-people from all parts of the cbuntry, is to give 
'equitable chances to them to compete and come 
out successful in the competitive examination 
for All In-dia Services. This is primarily a pro-

-blem relating to the educational standards fol-
lowed in each State. But the responsibility of 
the Centre is also attracted as the grants for 

-higher education-are given by the University 
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Grants Commission. Moreover. a clear respon-
sibility developes on the e~tre to give s ~ ifi  
encouragement to the people of backward areas 
to enable them to come up to the All India level. 
The Committee suggest that the Department of 
Personnel should take a lead in this behalf and 
have a detailed analysis made in depth, with the 
assistance of the U.P.S.C. and the University 
Grants Commission, to identify the factors which 
make for relative success or otherwise of candi-
dates coming from different States/regions of the 
country and take suitable measures in this re-
gard. The Committee attach great importance 
to this matter. They desire that a comprehen-
sive scheme, outlining concrete measures which 
are being taken by Government to achieve this 
national objective, are furnished to the Commit-
tee within six months. 

The Committee suggest that there should be 
at least one model Higher Secondary School in 
every district and one or more model Colleges in 
every State which may provide the necessary 
facilities and atmosphere for development of ex-
cellence in the students and equip them to com-
pete successfully in the All India Services. 

Another idea which the Committee would 
like specially to mention is the provision of 
coaching centres for providing special coaching 
facilities to candidates belongnig to Scheduled 
Castes and Scheduled Tribes to compete for the 
All India Services. The Committee understand 
that these centres have been able to equip the 
candidates to perform better in the competitive 
examinations. The Committee desire that such 
coaching centres for Scheduled Castes/Scheduled 
Tribes candidates should be provided at more 
places . 

. _-------



206 
,------------------- -----

(1) (2) (3) 
-----------,---- -------

18 1.58. The Commi:tee further recommend that in 
the light of experience gained, the question of 

• setting up additional centres for providing spe-
cial coaching facilities to students coming from 
States which are under-represented, may be con-
sidered on a priority basis. 

19 2.4 The Committee feel that in view of the large 

20 2.5 

number of graduates passing out of Indian Uni-
versities, there is a vast scope for attracting 
larger number of promising students to take the 
examination for recruitment to the All-India 
Services and other Central Services. This could 
be done if adequate publicity is given through 
mass media like articles and writes-up in news-
papers, radio, TV, film shorts etc., to bring out 
the job opportunities that the All India Services 
offer. The Committee suggest that Government 
and the U.P.S.C. should undertake production of 
suitable literature in this behalf and arrange for 
its wide circulation, about three months before 
the last date for submission of applications, 
through Universities and other leading academic 
institutions in the country. The Committee 
would further like the Members of the U.P.S.C. 
to pay special visits to universities/colleges, par-
ticularly those whose students are not appearing-
in sufficient numbers and hold meaningful disCU5-
sions with the faculty members and the students 
so as to resolve any doubts they may have. 

The Committee consider that it is of vital im-
portance that the intending candidates are made 
fully aware of the quality of persons required 
for the higher civil services as also the crucial 
role that they would be required to play in for-
mulating and implementing schemes of socio-
economic development specially in rural and 
backward areas, land reforms, slum clearance, 
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.21 2.12 

:22 2.25 

2.26 

2.30 

eradication of social and economic evils like 
casteism communalism. blackmarketing hoard-
ing etc. ' The Committee re ~ en  that Gov-
ernment and the U.P.S.C. may suitably incorpo-
rate all these aspects in the brochures and other 
literature, produced by them for the information 
of intending candidates for these Services. The 
intention of the Committee is to specially en-
courage talented young persons who are dedi-
cated to the cause of development of the country 
and have faith in people to apply in even large 
numbers . 

The Committee would like Government to 
re-examine the system of calculating vacancies in 
the All-India Services for being filled through 
direct recruitment, so as to ensure that the esti-
mates and actual requirements tally, as far as 
possible. 

The o itte~ recommend that Govern-
ment should take steps as npcessary, to remove 
the db?arity as between the lAS and IPS in the 
matter of qualifications of candidates. the 
scheme of the written 2xamination, and marks 
for the written examination as well as for· inter-
view so as to draw into the IPS officers of a 
better calibre. 

The Committee recommend that the mini-
mum a\7e limit :or candidates for the IFS should 
also be in re s~  from 20 to 21 years to bring 
it at par with that for the lAS and IPS. 

S;nce t ~ age limits for the examinations 
already impose a ceiling on the number of 
chances that a candidate can avail of. the Com-
mittee consider it only reasonable that any 
further limitation in this regard should not be 
unduly harsh so as to deny to t ~ candidates 
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25 2.41 

26 2.42 

27 2.43 

28 3.5 

opportunities to improve the standard of their 
performance at the exam'inations. 

The Committee would like Government to 
work out and strictly implement rational and 
equitable principles of allocation of. All India 
Services candidates to the various States. They 
desire that these princi;::>les are published in the 
annual report of the Department for the infor-
mation of all concerned. 

The Committ2e note that as f.ar as ossi ~e  

50 per cent of the vacancies in each State cadre 
are filled every year from out of the candidat2s 
not belonging to that State. The Committee' 
would like to emphasise that there should be no 
remiss in the enforcement of these provisions 
and that 50 per cent of vacancies in each State 
cadre should be filled up from out of the c:mdi-
dates not belonging to that State. The Com-
mittee would like that relevant information 
about the posting and allocation of. officers of 
All India Services to different States should also' 
be published in the annual re:Qort of the Depart-
ment. 

The Committee would like Government to 
evolve a proc2dure whereby the al1ocations to 
the State cadres are known to the probationers-
within a month of their joining the Academy. 
They desire that the time taken in making allo-
cations should also be suitably mentioned in th2' 
Annual Report of the Department. 

The Committee consider that candidates for 
All India Services should inter alia have a basic' 
knowledge of general science development plans, 
agriculture, Indian society and culture e':c. 
They, therefore, recommend that the scheme ot' 
o ~sor  papers for the written Qart of the 
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lAS etc./IFS examinations may be reviewed and 
suitably modified to COV2r these aspects. 

The Committee further ~ote that 'General 
English' is one of the compulsory papers in the 
All India Service examinations. They n er~ 

stand that medium of instruction in Schools, 
Colleges and Universities in a number of States 
has been switched ov=r from English to Hindi 
and regional languages. Besides, the language 
of administration in most of the States where 
the All India Service Officers have to serve, is 
either Hindi or the regional language of· the area 
concerned. There is also a general feeling that 
the All India Service examinations are weighted 
in favour of students who have a good command 
of the English language. The Committ=e would 
therefore like Government to review the matter 
and see that fair opportunities to compete in 
these examinations, are available to students 
coming from rural and backward areas and those 
Who have studied in colleges and Universities 
where medium of instruction is either Hindi or 
the regional language. 

The CommittO!e expect that special coaching 
facilities for candidates coming from w2akE'r 
sections of society or States from where the 
rEQresentation to the All India Services is very 
much less in proportion, would inter alia cover 
developmO!nt of adequate standard in the candi-
dates for scoring well in English language paper. 

The Committee recommend that the major 
subjects taught to the engineering graduates 
should also be included among the optional sub-
jects for the examination. 

The Committee also desire that science sub-
jects which have a wide-ranging scope of study 

--------------------- ---
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may be split into two or more optional subjects 
for pun::>oses of examination. 

The Committee feel that management being 
an important function of the higher administl'a-
tive services, the subjects of Modern Manage-
ment including Management Accountancy etc., 
ma.y also be included among the list of optional 
subjects. 

3.21 The Committee -need hardly point out that, 

3.22 

as elsewhere in the world, some of the mest 
talented and promising students are being 
attracted to professional courses such as engi-
neering, agriculture, commerce etc. The Com-
mittee feel that these young persons with pro-
fessional qualifications who have the ability, 
aptitude and the making to do well in the g~n  
raJ papers which are co:rru:;lUlsory, should not be 
placed at a disadvantage with reference to the 
optional subjects in the All India Services exa-
minations. In fact, the scheme of examination8 
should be such that it gives an ,equitable chance 
to promising students coming from the various 
streams of discipline, namely, science, humani-
ties, engineering, commerce, agriculture, accoun. 
tancy, etc. The Committee would like Govern-
ment to have this matter examined in depth in 
consultation with U.P.S.C. and inform them 01 
the decision taken to rationalise the choice of 
optional subjects. 

The Committee note that the present List 
of optional subjects gives a wid.e choice to the 
students of history. The Committee feel that 
the choice of ,apers on History pertaining to 
conti.nents/countries or areas for the lAS etc. 
Examinations should be more r,elevant to the 
present day requirements and facts. The Com-
mittee theref·ore suggest that this aspect may 
be reviewed by an Expert Committee consisting 

__ ~. . . ___ • ___ .... __________ • .0 ____________ _ 
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of eminent educationists and experienced ad-
ministrators and necessary. action taken at an 
early date to rationalise these subjects and pub-
lish them for the information of the candidates. 

The Committee would like to stress that 
candidates with a scientific and technical hack-
ground should not feel at a disadvantage at the 
written examination. compared to the Arts stu-
dents. They would like that the list of success-
ful candidates should be analysed to see that 
students of no particular academic subject enjoy 
continuously a greater share in the Services and 
suitable measures taken to remedy the position. 

The Committee would like Government to 
ascertain how the adoption of Method II in U.K. 
has worked in actual Qractice, so that the 3ame 
may be taken into account while reviewing the 
system of written examinations for the All India 
Services. 

The Committee feel that the question of 
introduction of a system of psychological intelli-
gence and aptitude tests in the scheme of lAS 
etc.llFS examination merits re-examination by 
the Union Public Service Commission and the 
Government keeping in view the f-acilities there-
fore available in tlte country. 

The Committee emphasise the need for conti-
nuous improvement in the method of interview 
for Personality Test at the lAS etc./IFS exami-
nation in the light of the developments taking 
place abroad in the methodology of interview. 

The Committee also feel that since the 
interview for Personality Test is likely to in-
volve a degree of subjective assessment, there 
is need for a system of formal orientation and 
induction of Members of the Personality Test 
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Boards .in the techniques of inteniew so as to 
< achieve a degree o~ objectivity in assessment. 

The Committee also recommend that the' 
policy and planning wing of the Department of 
Personnel as well as the Union Public Service 
Commission should undertake stl.ldies and re!-
search in assessing and marking methods for 
personality tests and evolve systems of interview 
so as to objectively judge inter alia the attitudes 
and capabilities of the candidates for the job 
requirements of the Service concerned in the 
changing conditions of the country. 

The Committee feel that in view of the fast 
changing nature of duties and responsibilities of 
the All India Services in a developing economy 
and a welfare State like ours it is necessary that 
the members of the Personality Test Boards for 
All India Services are in tune with the changing 
requirements and circumstances of the Services. 
The Committee, therefore. suggest that while 
constituting the Personality Test Boards the 
Union Public Service Commission may give due 
consideration to the age-structure of the Boards. 
It may also be ensured that about fifty per cent 
of the members of the Boards are persons of 
adequate field experience in the services and in 
disciplines of relevance to the tasks of All India 
Services. Every care may, hQwever; be taken to 
ensure that selection of members of these Boards 
is made on merit and objective considerations. 

The Committee recommend that the scheme 
of recruitment for Indian Police ~er i e may 
also include an Endurance Test oli the lines of 
that existing for the Indian Forest Service. 

The Committee note that candidates are given 
the option of answering papers on Essay and 
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General Knowledge in any of the languages 
mentioned in the Eighth Schedule of Constitu-
tion but only a small percentage of candidates 
have exercised their option to answer papers in 
Indian languages. Since the medium of educa-
tion in most of the States is Hindiiregional 
languages, it was expected that larger number of 
candidates would answer the papers in Indian 
languages. The Committee would like Govern-
ment to go into the reasons for the poor respons 
of candidates in answering the Qapers to remove 
any apprehensions or difficulties in this regard. 

The Committee consider that it would only 
be proper if candidates are allowed the option 
to answer optional papers in the language in 
which they have studied them. They therefore 
recommend that candidates should be allowed to 
answer papers in cr.:>tional subjects which are 
taught in Hindi/regional languages in the Uni-
versities and colleges, in the Indian languages. 

The Committee recommend that the facility 
of answering the papers in Hindi or any of the 
languages mentioned in the Eighth schedule of 
the Constitution rpay be extended to the paper 
in "General Knowledge" for the Inrlian Forest 
Service Examination. 

The Committee note that the interviews for 
personality test are generally conducted in Eng-
lish and r€()lies are also expected in English. The 
Committee have pointed out earlier that the 
medium of instruction in the colleges and Uni-
versities in a number of States is Hindi/Regional 
Languages. They feel that to enable candidates 
from such colleges and Universities to express 
themselves fully and to put in their best in the 
interviews, the Interview Board may give them 
opportunity to express themselves if necessary 
in Hindi /Regional Languages etc. 

-------------~------------.---
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The Committee have earlier stressed the need_ 
for objective assessment of the potentiality of 
the candidate and his suitability f-or the deve-
lopmental task which would face him as a mem-
ber of the All India Services. The Committee 
have, therefore, no doubt that the Interview 
Board would like to evaluate the knowledge 
and petential of the candidate rather than his 
mere proficiency in SI:;?eaking English. 

The Committee note that the Administrative 
Refonns Commissio,n had recommended that pro-
motion quota of State Civil Service Officers to the 
1.A.S./l.P.S. should be increased from 25 to 40 
per cent, and that the same is under the consi:-
deration of the Government. As considerable 
time has already elapsed since this recommenda-
tion was made, the Committee would like Gov-
ernment to take an early decision in the matter. 

The Committee consider that to make the 
selections to the lAS and IPS from among the 
State Civil Service Officers more objective, it 
would be desirable if the Member of the U.P.S.C. 
and the nominee of the Government of India on 
the State Selection Committee do not belong to 
that State or cadre. They would like that this 
aspect may be kept specially in view while consti-
tuting the Selection Committees. 

The Committee are constrained to find that. 
while in one State, State Civil Service Officers of 
12 years seniority are being considered for inclu-
sion in the Select List for Promotion to 1.A.S., in' 
another State Officers with even 27 years senio-
rity are out of the range of consideration for pro-
motion. The Committee would like Government 
to examine the entire- scheme of recruitment to-
IASllPSllFS by promotion from State Civill 
Police I Forest Services so as to evolve a procedure 
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of selection which ensures that by and large, 
equitable opportunities are available to officers 
of comparable seniority and age from different 
States for promotion to All India Services. 

The Committee wouln like to point out that 
during the training period, particularly the initial 
Foundation Course, greater emphasis should be 
laid to orient the probationers who are drawn 
from different backgrounds in such a way as to 
inculcate in them an attitude of service to the 
common-man, particularly to those coming from 
rural areas and backward classes. The proba-
tioners should be made aware of the challenging 
nature of their jobs which wouln open for them 
new vistas and avenues of srevice to the nation. 
A sense of pride in planning and implementing 
economic development programmes to ameliorate 
the conditions of the poorer and weaker sections 
of society, as spelt out in the national 20-point 
programme etc., as also enforcing the laws of 
social justice in letter and spirit, should be in~il
led in them. 

The Committee note the recent innovations 
made in the Foundational Course to expose the 
probationers to the reality of village life by pres-
cribing visits of one week's duration to the 
villages for socio-economic surveys. The Com-
mitteee would like that the duration of proba-
tioners' visits to the villages should be longer and 
iluring this period they should stay in the villages 
so as to have a practical experience of the reality 
of rural life. It is also important that the socio-
economic surveys of the villages conducted by 
the probationers are specifically taken into 
accQUIlt in assessing their performance and grad-
ing them So that the probationers take active 
interest in their work in the villages. 

13.16 The Committee note that the syllabus of the 
Foundational Course is very wide which co,'en 
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a number of broad headings. The duration of 
the course is four months. The Committee 
wonder whether full justice is done to the vari-
ous courses of study which have been prescribed 
for the Foundational Course during this period of 
four months. They wouln, like Government to go> 
into this matter with a view to increase the 
duration of the Foundational Course so that ade-
quate attention could be paid by the probationers 
to the various courses of study prescribed. 

The Committee understand that the existing 
accommodation and the staff available at the 
Academy are limited with the result that it is 
difficult to maintain personal touch with the in-
dividual probationers. The Committee are unable 
to understand how and why the urgent require-
ments and the need to provide anequate facilities 
for training of All India Services could not be-
fully met all these years. The Committee expect 
that at least now the Department would act with 
a sense of urgency and see that these essential 
requirements and needs are met before the train-
ing starts for the new recruits. 

The Committee recommend that all the 
aspects of the 20-point programme and the 
administrators' role in their implementation 
should be thoroughly discussed with the proba-
tioners through various methods. During these 
discussions, the noubts of the probationers on any 
aspect of the programme should be resolved and 
the probationers encouraged to make suggestions' 
for speedy and effective implementation of the 
programme in the field. The Committee further 
recommend that the implementation of the 20-
point national mogramme should be kept 
centrally in view during the probationers' train-
ing in the field, so that they can know at first 
hand the difficulties and the problems which are-
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encountered anel the solutions evolved in imple-
menting the programme. The probationers should 
keep a record of their experiences in this regard 
and submit their papers for etaluation and assess-
ment by the Academy. 

The Committee consider that the syllabus of 
the foundational course should specifically pro-
vide for a study of Parliamentary institutions in 
the country and their privileges and procedures. 
Moreover knowledgeable persons and experts in 
this field should be invited to deliver lectures on 
the subject to the probationers. The Committee 
also feel that it is necessary for the probationers 
to see the actual functioning of the parliamen-
tary institutions at the Centre as well as in the 
States. They would, therefore, suggest that some 
time during their tr i~ng period. the probation-
ers may be brought to witness the proceedings 
of Parliament and State Legislatures so that they 
have an opportunity of seeing them at work and 
also to have an opportunity of meeting the senior 
officers of Parliament, particularly Secretary 
Generals of Lok Sabha and Rajya Sabha who 
have valuable experience of the functioning of 
the Parliamentary institutions. 

The Committee suggest that apart from the 
theoretical teaching of the need for agricultural 
dev«;!lopment, cooperation and community deve-
lopment, the probationers should be exposed to 
the not~ le advances mad,e in these fields in the 
various parts of the country, e.g., Haryana, Pun-
jab, Andhra Pradesh. Gujarat etc., and the rea-
sons therefor, so that the probationers may suit-
ably adQpt the procedures and working of these 
institutions in the field when posted to the dis-
tricts. 

It is essential that the young probationers 
should understand the urgency of the population 
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problem and the vital bearing it has on the deve-
lopment of the country. The Committee would 
li~e that both in the courses at the Academy and 
the training experience in the field, the proba-
tioners should Understand in depth the nature of 
multi-faceted problems which have to be faced. 
in the field of family planning. 

Another aspect which should receive equal 
attention of the probationers relates to the pro-
vision of welfare and health services for infants 
coming from the under-privileged and weaker 
sections of society. The Committee need hardly 
point out that if the parents in the weaker sec-
tions of the society feel reassured that their off-
springs have fair chance of survival, the ten-
dency to multiply progeny as an insurance would 
get reduced. Besides, concerted welfare efforts 
for the underprivileged can best be meaningful-
ly commenced at the youngest age, so that they 
have fair chance to grow into useful and produc-
tive citizens of the country. 

The Committee suggest that the syllabus of 
the Foundational Course shoUld reflect the fol-
lOwing aspects ct!arly and pointedly so that the 
probationers are made fully aware of the press-
ing socio-economic problems and the need for 
adopting measures for their early solution:-· 

(i) The sympathetic understanding of the 
typical problems of weaker sections of 
society and the urgent need for their 
solution by effective and speedy imple-
mentation of the various programmes 
undertaken to ameliorate their condition. 

(ii) The differing problems Qf advanced and 
backward areas and the need for adopt.. 
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ing different strategies for their solu-
tion. 

(iii) Achievements and shortcoming of the 
existing system of planning and the need 
for effective public participation in evolv-
ing a plan for area development, formu-
lation of various programmes for social 
and economic development and their 
effective and speedy implementation in 
the field. 

(iv) The need for augmenting the revenue of 
the State by effecting improvement in 
the machinery for the collection cf 
taxes. 

(v) A purposeful study of the Industrial 
Policy Resolution, 1956. 

(vi) A study of the role, importance and res-
ponsibility of the public sector in the 
economy of the country. 

(vii) Role of the small-scale industries, special-
ly agro-based industries, in the industrial 
development of the country and in pro-
viding avenues for self-employment for 
the educated unemployed, the need hr 
the development of infra-structure for 
the development of small-scale industries 
and the provision of essential inputs to 
the neo-entrepreneurs. 

(viii) Socio-economic problems ariSing out of 
rapid industrial development with parti-
cular reference to industrial relation!';, 
workers' participation in Management 
and responsibility of Management to the 
public. 

-----------_._--
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Ox) The problems of urbanisation such as-
unemployment, existence of slums at-, 
mospheric pollution, public health etc., 
which generate social tensions and the 
need for their solution. 

(x) The need for a lively consciousness of the 
cost component in taking decisions on 
administrative and general. matters and 
to develop systems and procedures which 
would help the administrators to con--
sider fully the cost aspect in taking deci-
sions. 

(xi) An awareness of the problems in the· 
field of education so as to provide pur-
poseful guidance for their solution. 

The Committee consider that the methodo-
logy of teaching during foundational course 
should lay greater emphasis on deduction of ge-
neral principles from real life situations through 
discussions and participation in the class-rooms. 
Increasing use should be made of the syndicate· 
methods of study and tutorial groups in order to 
develop among the students the capacity for-
common and co-ordinated effort in understand-
ing and tackling the subjects chosen for study. 
Among the subjects chosen for syndicate study 
should be the life studies of . great Indian per-
sonalities including freedom fighters and man of 

. eminance in various fields. The examination 
during the Foundational Course should be both· 
objective and essay type. 

The Committee learn that, except in the case· 
of lAS/IPS Probationers, the discipline and per-
formance shown by the Probationers under-go-. 
ing the Foundational Course is not subject to 
any incentive/disincentive. The Director has-
also not been given any formal powers to enforce-
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discipline over the Probationers. The Commit-
tee recommend that a system of incentives for' 
good performance and isin ~nti es for unsatis-
factory performance during Foundational Course·· 
at the Academy as well as in the Professional 
Training Institutions, should be built into the 
schemes of recruitments for the various Services 
and the Director of the Academy and the heads 
of Professional Training Institutions should be 
invested with adequate powers to exercise disci-
plinary control over the Probationers. 

The Committee note that the Academy has' 
since 1974 started convening a Conference of the, 
Heads of Central Training Institutions for ex-
change of views on training of civil servants and 
that some improvements suggested by the Con-
ference in the syllabus of the Foundatfonal 
Course have been submitted to the Government 
in November-December, 1975. They also note 
that the Conference has sought to redefine the-
aims of the Foundational Course and in pur-
suance thereof made suggestions for restruc-
turing the syllabus for studies in Public Admin-
istration, Economics and Five Year Plans and 
History and Culture. It has also inter alia sug-
gested increasing use being made of the system· 
of tutorial groups and syndicate method of stu-
dies. The Committee would like Government to 
take an early decision on these suggestions so 
that the next Foundational Course could be held' 
with the revised syllabus. 

The Co.mmittee also recommend that the afore--
said Conference should be expanded to include 
eminent educationists and experts in Public-
Administration and this body should be formally 
charged with the responsibility of keeping the' 
syllabus of the Foundational Course for the· 
probationers under continuous review so as to· 
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effect necessary improvements and changes 
without loss of tjme. 

While the Committee consider attachments 
,of the lAS probationers to the Army, agricul-
tural universities, public undertakings etc. to be 
necessary, they are not sure whether the brief 
periods of attachment to these organisations are 
really adequate. They would like that the real 
utility of these brief· attachments may be ascer-
tained from the lAS probationers who have 
undergone this training, and the position objec-
tively reviewed with a view to effect necessary 
-improvements. 

6.80 The Committee consider that the training of 
lAS officers in public undertakings should be 
for a sufficiently long period so that they are 
able to study in detail, the various facets of 
<their working and their relationship with the 
civil authorities. The Committee would like to 
stress that the probationers should be made fully 
'aware of the socio-economic objectives of public 
undertakings which inter alia include encourage-
ment and development of small scale and ancil-
lary industries for which meaningful help i's re-
quired to be given by the civil authorities. The 
'Committee recommend that the training courses 
of the lAS officers both in the beginning of their 
career as also during refresher courses, should 
be so organised as to provide attachment of 
these officers to selected public undertakings for 
sufficiently long periods so as to equip them 
with the requisite knowledge and work experi-
'~n e to deal with matters relating to public 
undertakings. For this purpose, the help of the 
Bureau of Public Enterprises and other institu-
tions which are concerned with the manage-
ment in public undertakings, could be taken. 
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The Committee note that in 1974, the lAS. 
probationers who had unqergone the Folinda-
tional Course earlier as Central Service proba-
tioners, were detailed for a period of about 40 
days to undertake an indepth study of the prob-
lems of Jaunsar-Dawar area which is one of the 
most backward regions of Uttar Pradesh. Be-
sides the wealth of useful information collected,. 
the stay of the probationers in the villages to· 
study their problems, had a great effect on their 
emotional make up and attitudes towards the 
urgent problems of removal of poverty and 
social evils like bonded labour etc.} facing the 
country. In the opinion of the Committee, this 
was a very innovative and imaginative prog-
ramme devised by the Academy and is bound 
to have a lasting impact on the impressionable: 
minds of the probationers. The Committee re-
commend that such a programme should be 
made an integral part of the training course for 
all the probationers and not limited to repeaters 
only. 

The Committee attach great importance to 
'on-the-job' training of the lAS probationers in 
the districts of the State to which they are· 
allocated. They would hO\i'ever like that this 
training should be so organised that during this 
period, the probationers are required to visit. 
representative areas/districts of the State i.e., 
the backward as well as the developed districts 
so that they become aware of the different 
nature of problems which have to be faced in 
the field. The Committee suggest that the lAS 
probationers may also be sent in small batches 
to selected districts in other States which have· 
shown marked progress in the field of agricul-
ture, cooperation, village and Agro-based indus-
try etc., 'So that they may have an opportunity 
of studying the methods and procedures follow--

--------------_.-
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ed by the various functionaries in those districts 
and could usefully draw upon this experience to 
evolve suitable solutions on assuming indepen-
dent charge. 

The Committee also feel, that knowledge of 
modern management techniques is very necessary 
for the IAS officers. The Committee suggest that 
the lAS officers should be required, in the early 
stages of their career preferably between the 
sixth and tenth year of service, to undergo spe-
cially designed Management Courses of suffici-
ently long duration to develop their potential as 
skilled administrators. 

The Committee note that in October, 1972, 
the Department of Personnel wrote a letter to 
the State Government urging them to adopt their 
training programmes for the lAS probationers 
in the light of the recommendations of the Con-
ference on Training held under the auspices of 
the Indian Institute of Public administration, 
New Delhi in April, 1972. The letter also con-
tained an illustrative pattern of training. The 
Committee feel that it was not enough. The 
Department of Personnel should have devised a 
system of keeping an effective watch on the im-
plementation of the various recommendations of 
the conference and made efforts to see that those 
were implemented in the States as early as pos-
sible. The Committ_ee would like Government to 
make a detailed study of the scheme and arrange-
ments for on-the-Job training for lAS proba-
tioners in each State and endeavour to bring a 
measure of uniformity in this regard on the lines 
of the recommendation!,: of the aforesaid Confer-
ence, if necessary, by taking up the matter at 
the highest level. 
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The Committee note that the current pattern 
of professional training for. the lAS probationers 
was introduced in 1969. The Co,mmittee are sur-
prised that thereafter there has been no syste-
matic evaluation of the contents of this course--
either of the syllabus for the institutional train-
ing at the Academy or of the scheme of attach-
ments to various institutions-by experts and 
knowledgeable men. Only from 1974, the 
Acaderny has started convening a Conference of 
{!hief Secretaries of States I State Training Co-
ordinators and Heads of State Training Institu-
tions for reviewing the training content of the 
Professional Course. The Committee recom-
mend that there should be a system of appoint-
ing every five years, a Committee consisting of 
selected senior. Civil Servants, eminent educa-
tionists and experts in public administration to 
review the contents of the institutional part of 
the Professional Course for the lAS probationers. 
To begain with, such a Committee should be 
appointed immediately and directed to submit 
its report early so that any changes suggested 
couId be implemented at least with effect from 
the Professional Course for the next year's batch 
of the lAS. 

The Committee cannot too strongly empha-
sise the important role of the senior administra-
tors, pa,rticularly the lAS officers, no' only in the 
implementation of the welfare programmes of 
the Government, but also in influencing the 
national policies in various spheres of Adminis-
tration which have great impact on the life of 
the people. The conditioning of the attitudes of 
the lAS probationers who come from all walks 
of life, by a well thought out orientation pro-
gramme at the Academy is, therefore, very neces-
sary so that the officers who come out of the 
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Academy, have true understanding of the plight 
of the under-privileged anil. weaker sections of 
society and a dedicated outlook for serving the 
national goals and objectives. In this onne tion~ 

the Committee welcome the recent measures 
taken by the Academy aimed at integrating the 
lAS probationers into the national mainstream 
like copulsory manual labour, "shramdan", visits 
to the villages, group discussions on pressing 
problems and social evils like removal of poverty 
etc., celebration of festivais of all religions etc. 
The Committee recommend that well-thought 
out programmes should be devised which would 
ensure that the lAS probationers develop a deep 
understanding and intimate knowledge of prob-
lems at the grass-root level so that they are able 
to solve them with sympathy when they are 
posted in the field. 

The Committee would like to point out that 
one of the main purposes of the Professional 
Course is tQ equip the probationers to find solu-
tion to the day to day problems of the common 
man in a sympathetic manner. The Committee 
feel that the understanding and aptitude deve-
loped by the probationers in resolving the prob-
lems of common man should be carefully evalu-
ated and given due weightage in their assess-
ment. 

The Committee would like to emllhasise· 
that the performance and progress of All-India 
Services probationers should be closely, objec-
tively and systematically watched during the· 
cOiurse of their training at the Academy and 
every effort should be mane to bring about im-
provement in their attitudes arid understanding 
of the socio-economic conditions and develop-
e~t needs of the country. Sustained effort 

should be made to inculcate in them habits of 
clean and unostentatious living and of refraining 
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from alchoholic drinks. The Committee have no 
doubt that the Reacts of the Training Institu-
tions would inter aUa use tliteir powers of award-
ing marks in an effective manner so ~ to bring 
about improvement in the outlook and conduct 
of the probationers. While the Committee rea-
lise that All-India Service probationers are meri-
torious persons who have successfully competed 
at the examination, they consider it important 
that these ro tio~ers are trained in tune with 
the national objectives and developmental needs 
of the C01l1}try and only those probationers who 
have the right attitude and outlook are inducted 
into the Administrative Service. 

The Committee are surprised why provision 
for adequate accommodation at the Academy was 
not made at the time 'Of increased intake of All 
India Service pr'obationers, to meet the· require-
ments in full. They see no reason why the 
National AC3demy of Administration, which 
trains the All India Services of the country, 
should not be provided with adequate funds to 
meet their requirements of acC'Ommodation etc., 
for the trainees. The Committee recommend that 
a detailed review of the requh·emnts of accom-
modation and all other ancillary facilities for the 
National Academy of Administration should be 
made immediately to m,eet the tralining needs 'Of 
the probationers as also to cater to the require-
ments of refresher courses and effective measures 
should be taken to provide the same as per a time 
bound programme. 

The Committee aittach great importance to 
the post of the Dir'ector 'Of the National Academy 
of Administration as it is the premier institution 
for imparting training to All India Service pro-
bationers in the country. They note that at pre-
sent the Director of the Academy is of the rank 
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'Of Additional Secretary to the Government of 
India. The Committee suggest that the post of 
Director should have a proper status. commen-
surate with its importance so as to attract a most 
talented officer of proven integrity and outstand-
ing rerord with aptitude for such a work and 
whose services can be retained as the head of the 
National Academy for' some years. The facilities 
provided to the Director of the' Academy at a 
place like Mussoorie should be commensurate 
with his duties and responsibilities and in no 
case, be less than those provided to the Directors 
of Institutes of Management! Administrative Staff 
College and Vice-Chancellors of the Universities. 

The Committee' need hardly stress that the 
Director for this Academy should be selected 
with the greatest CMe" On account of the oner-
ous nature of duties and the impacf that the Dir-
ector has on the minds of the young probationers, 
it is necessary that a really meritorious person is 
selected for this post. He should be an 'Outstand-
ing administrator who has distinguished himself 
in the field and has an unsullied record of inte-
grity and dedication to work. He should be able 
to inspire and mould the young officers by his 
peronal example. The Director should be 
dynamic and innovative by nature and he should 
be wellversed in the cultural traditions of the 
country. The Committee would like Government 
to keep all these considerations in view while 
selecting the Director of the Academy. 

The Committee realise that since the post 'Of 
the Director is of an academic nature and does 
not carry power and influence that are normally 
associated with high administrative posts in the 
Secretariat, very few persons of merit would be 
attracted to this assignment. As an experienced 
retired senior administrator h21s stated, there is 

-------------- -
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an impression that only persons who could net 
be fitted elsewhere, are postt:d to the Acedemy. 
The Committee are strongly of the view that 9H.cb 
an impression should be dispelled.. Moreover, as 
already recommended by the Committee the 
status and facilities to be provided to the Director 
should be liberalised so as to attract really out-
standing administrators to this post. Government 
may also like to recognise the services of the in-
cumbent of this post who makes outstanding con-
tribution during his tenure at the Academy. 
The intention of the Committee is that the Direc-
torship of the Academy should become a covetted 
post among the All India Services. 

The Committee would also suggest that the 
performance of the Director and the functioning 
of the Academy should be closely watched so that 
remedial measures may be taken, whenever 
necessary, without loss of time. 

The Committee further suggest the the tenure 
of the post of the Director of the Academy may 
preferably be five year's so as to provide con-
tinunity of direction at the top. 

6.124 The Committee would stress that reality 
capable persons should be selected as directorial 
and academic staff of the Academy. The pay and 
allowances as also the facilities provided to them, 
should be such as would attract the best talents. 
The Committee recommend that Mussoorie being 
a costlier place, special consideration should be 
given to the grant of additional emoluments and 
facilities to the officers deputed to the Academy 
on directorial or academic assignments. Their 
emoluments should in no case be less attractive 
than those available to the teaching faculty in the 
Universities and Institutes of Management. 
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6.125 The Committee also suggest that by way or 
additional incentives and also <to keep their know-
ledge upto date, the teaching staff of the Academy 
may be accorded special consideration for 
undergoing advanced and specialised courses 
relevant to the subject of ·their teaching in ap-
propriate institutions in the country as well as 
abroad. After training, these officers should be-
required to spend a spell of time at the Academy 
where their neWly acquired knowledge and ex-
perience should be utilised for training of other 
officersjprobationers. 

6.126 The Committee note that the existing aca-

6.127 

6.128 

demic staff in the Academy is inadequate to meet 
the increasing requirements. They understand· 
that the need for additional academic staff in the' 
Academy has already been agreed to in principle. 
The Committee see no reason why adequate staff 
could not be provided <to the Academy. They 
would like this matter to be dealt with utmost 
expedition so that the staff is in position before. 
the commencement of the foundational course 
for the next batch of officers. They would like 
to be informed of the progress made in the· 
matter. 

The Committee feel that it would be better 
if the academic staff is drawn from University 
faculties on tenure basis. This is possible only 
if the scales of pay and other facilities at the-
Academy are made really attractive, as has: 
already been recommended by the Committee. 

The Committee further recommend that with 
a view to attract to the Academy officers who 
have the ability, competence and apti:tude for-
imparting training and to enable the Academy 
to· retain t ~ services of such officers, a system 
of proforma promotion should be introduced so· 
that an officer appointed to <the Academy could 
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be retained in the Academy for a length of 
time without affecting his chances of promotion 
under Government in the normal course. 

The Committee have already recommended 
the appointment of a Standing Committee to 
review the syllabus and contents of training at 
the National Academy of Administration. They 
re ~en  that this Committee should also go 
into the organisational structure of the Academy 
and the teaching methods observed by it. The 
Academy should be restructured and its teach-
ing methods patterned in the light of the recom-
mendations of that Committee. 

The Committee would like Government 
to organise Orientation Courses for the academic 
and directing staff of the Academy so that the 
teaching and directing staff are fully cognisant 
of the requirements of training and the priori-
ties which are to be observed in this regard. 

The Committee recommend tllat Refresher 
Courses of training should be made compulsory 
for Indian Administrative Service officers at two 
stages of their career-one between 6th and 
10th year and the other between the 10th and 
15th year of the service. To make the Refresher 
CQUl'ses really useful, it is necessary that the 
contents and duration of the courses are care-
fully worked out after taking into account the 
il'equirements of the service. 

The Committee further suggest that with a 
view to ensure that all officers attend these 
Refresher Courses, the successful rompletion 
of these courses may be made at essential qualifi-
cation for further promotion. 

The Committee would also like Government 
to ensure that o-fficers deputed for Refresher 

--------------------------
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Training, take their training seriously and acti-
o vely participate in the training rogr e~ 

For this purpose it is necessary that a system 
of objective assessment and evaluatkm of the-
extent of assimilation of training by each trai-
nee is introduced. 

The Committee consider the introduction ot 
compulsory Refresher Courses very necessary. 
They therefore stress that adequate funm.. 
should be provided for starting and running 
these courses at an early date. 

6.154 The Committee feel that the existing provi-
$ions regarding grant of study leave are hardly 
attractive. In the opinion of the Committee, 
Government servants should be encouraged to 
proceed on study leave, with a view to equip 
themselves better in the interest of service. 
The pay and allowances and the facilities to be-
provided to a Government servant during study 
leave should not in any way be less than what 
he would have drawn while On duty. The Com-
mittee would like Government to examine this 
matter thoroughly and liberalise the terms and 
conditions relating to the grant of study leave 
to Government servants (including retention. by 
the Government servant of the Government ac-
commodation during the period of leave) with a 
view to encourage them to avail of this facility 
to improve their outlook, mental and intellectual 
perception and horizons. In this connection, the 
Committee would like to point out that the re-
cipients of the Jawaharlal Nehru Fellowships 
are during the periOd of Study Leave receive, in 
addition to the benefits of the Fellowships and 
leave salary, Dearness Allowance, House Rent 
Allowance and during the first six months of 
the leave period City Compensa«)ry Allowance 
also. The Committee would like Government 
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to examine to what extent these facilities COlild 
be extended to all Governments Servants pro-
ceeding on Study Leave. 

The Committee would like to stress that the 
activities of Government in a developing eco-
nomy have increased greatly in diverse fields 
which require specialisation and experience. 
Even coordination and concerted action require 
special knowledge. The various Departments 
and Ministries of Government can be grouped 
into broad fields of specialisation which can be 
efficiently administered by experienced 'Officers 
e.g. Economics, Financial, Industrial, Agricul-
tural and Rural Development, Social and Edu-
cational, Personnel, Defence Administration and 
Planning. The Committee feel that by proper 
career planning and postings, it should be pos-
sible for Government 1'.:> train the officers and 
give them opportunities to gain experience in 
various fields of specialisation. The Committee 
desire that the officers should normally be de-
ployed in their fields of specialisation upto a 
certain specified administrative level, lJ..:>th at 
the Centre and in the States, so as to provide 
guidance and leadership based on knowledge 
and understanding in depth of the probleIT'3 in-
volved. 

The Committee see no reason why the sand-
witch pattern cannot be introduced v'lith ad-
vantage for the Indian Police Service proba-
tioners alro. They recommend that the insti-
tutional and on-the-job training programme for 
the Indian Police Se:rvice probationers should 
be so arranged as to bring the probationers back 
to the Academy for a spell 'Of time after their 
on-the-job training in the States for a final 
finishing course and a re-apraisal of their in-
stitutional training in the light of their field ex-
perience and their final assessment and ranking 
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after the prescribed final examination at the 
A<;ademy. 

96. 7.13 The Committee trust that the syllabus of 
thet professional training for the IPS proba-
tioners has been patterned on the lines recom-
mended by the Committee on Police Training 
(Gore Committee). 

~ . 7.14. The Committee recommend that the exist-
ing Board of Visitors for the National Police 
Academy should be expanded to include senior 
public servants, eminent educationists and ex-
perts on Public and Police Administration and 
its terms of office and functions should be pre-
cisely laid down. The Committee consider that 
the syllabus of the professional courst! of tra-
ining should be reviewed by this Board every 
five years so as to reflect the current needs of 
training in the light of the changed socio-eco-
nomic mileu. 

98. 7.16. The Committee have no doubt that if the 
young Police Officers are imbued with a real 
reeling of concern for the redressal of grievan-
ces of the oppressed and down-trodd&. who 
seek their assistance it would not be too diffi-
cult to change their image over the years. 
They would therefore lika that during the 
training period, great emphasis should be laid 
on building an attitude of service and genuine 
concerns for the under-previleged and we!aker 
sections of society in these young Officers. To 
this end, a specially designed orientation pro-
gramme should be drawn up by the Academy 
with the assistance of knowledgeable persons 
and public men of proven standing, merit and 
service to public and it should be earnestly 
implemented during the course of training not 
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only at the Academy, but also during .on-the-
job training in the States. ' 

99. 7.20. The Committee note the problems faced by 
the National PolIce Academy regardi:ng short-
age of accommodation, inadequacy of training 
staff, terms of employment of staff on deJputa-
tion, training facilities for the trainers, moder-
nisation of equipment and the scale of hono-
rarium to gest lecturers ·and the powers of 
the Director in this regard. The Committee 
would like the Ministry of Home Affairs to 
consider ~e various suggestions made )to the 
Committee at the Academy as enumerated in 
the earlier paragraph and take expeditious 
decisions thereon and inform them. 

100. 7.21. The Committee feel that the scheme of 
special pays attached to posts in the Academy 
should be such as to attract to t~e Academy 
qualified and able public servants. Further, 
the teaching staff of the Academy should not 
have a feeling that their promotion prospects 
under Government would be _adversely affected 
if they continue to remain in the Academy. In 
fact, a spell at the Academy should be recko-
ned as a special qualification for promotion to 
higher ranks_ In this connection, ~ Com-
mittee would suggest the introductiQ,ll in the 
Academy of a system of proforma promotion so 
that an officer serving the Academy could be 
retained in the Academy for a length of time, 
without affecting his chances of promotion 
under Government in the normal course. 

101. 7.31. The Committee consider that the IPS officers 
should, as a matter of course, be required to 
undergo refresher training courses- They, there-
fore, recommend that Government should work 
out a scheme of refresher courses of trailning 
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which all the I.P.S. officers may be requiTed to 
.undergo at specified stages of their career. To 
make the Refresher Courses really useful, it is 
necessary that the contents and duration of the 
courses are carefully worked out after taking 
into account the requirements of the Service. 
The Committee feel that refresher courses should 
lay greater stress on the development of manage-
ment abilities, mass communication techniques, 
intelligence work with special reference to coun-
ter insurgency and detection of cases of corrup-
tion and economic offences etc. 

The Committee further suggest that with a 
view to ensure that all officers attend these Re-
fresher Courses, the successful completion of 
these courses may be made an e&sential qualifi-
cation for further promotion. 

The Committee would also like Government 
to ensure that officers deputed for Refresher 
Training, take their training seriously and acti-
vely participate in the training programme. For 
this purpose it is necessary that a system of 
objective assessment and evaluation of the ex-
tent of assimilation of training by each trainee 
is introduced. 

The Committee consider the introduction of 
compulsory Refresher Courses very necessary· 
They, therefore, stress that adequate funds 
should be provided for starting and running 
theSe courses at an early date. 

The Committee recommend that the Minis-
try of Home Affairs should draw up a regular 
programme of training of police officers abroad 
in forward 10Qking courses of relevance to Indian 
conditions and ill fields where training facilities 
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do not exist, or are inadequate, in this country. 
After training from abro.ad, the police officers 
should be required to spend a spell of time at the 
National Police Academy where their newly 
acquired knowledge and experience should be 
utilised for training of other officers. 

The Committee desire that the Panel of 
Forestry Education should be reconstituted im-
mediately and it should meet at least once in six 
months and keep a close watch not QnIy on the 
state of forestry education in the country but 
also on the proper functioning of the Forest Re-
search Institutes and Colleges which is the only 
institution of its type in the country, catering to 
the needs of the Indian Forest Service and foreign 
students in the field of Forestry. 

The Committee note that the Indian Forest 
Service Probationers are required to undergo a 
full two-year Diploma course in Forestry at the 
Indian Forest College, Dehradun, followed by a 
one year on-the-job training in the States. This 
makes the professional training for the Indian 
Forest Service probationers much longer than 
that for the IASiIPS probationers. The longer 
duration of professional training for the IFS 
probationers is stated to be one of the factors 
responsible for the Indian Forest Service being 
less attractive to potential candidates. The Com-
mittee are not sure whether the three-year pro-
fessional training is indispensable for the Indian 
Forest Service probationers. The Committee 
would like Government to set up an Expert Com-
mittee to go into the matter and, in consultation 
with the Forest Research Institute and the State 
Governments, design a sandwitch pattern of 
professional training for the Indian Forest Ser-
vice probationers extending to a period which is 



1 2 

108 8.14 

109. 8.15 

110. 8.16 

111 8.20 

238 

3 

appraximately of the same duration as the period 
of training for other All India Services. 

The Committee recommend that the syllabus 
for the professional training of the Indian Forest 
Service probationers should be reviewed by the 
Panel on Forestry Education in order to lay in-
creased emphasis on the utilisation of latest 
technique in conservation and development of 
forest resources and in the purposeful exploita-
tion of forest wealth. The syllabus of the course 
should be reviewed· at least once every five 
years so as to rBflect the latest developments in 
the field of forestry. 

The Committee suggest that apart from the 
technical aspects of forestry, training course for 
the IFS probationers should include a special 
programme of orientation of the probationers to 
develop in them an abiding interest in the wel-
fare of Tribals and adivasis who traditionally 
subsist on forest products. Emphasis should also 
be placed during training on the utilisation of 
latest techniques in conservation and develop-
ment of forest resources and in the judicious use 
of mechanisation for exploitations of forest 
wealth in the country. The Committee recom-
mend that these aspects should be kept in view 
while redesigning the pro,iessional training 
course IFS probationers. 

The Committee recommend that the questioB 
of awarding a Degree instead of a Diploma in 
}<'orestry on the successful completion of the 
course at the Indian Forest College may be con-
sidered by appropriate authorities. 

The Committee would like the Ministry of 
Agriculture also to evolve, in consultation with 
the Forest Research Institute and the State Gov-
ernments, suitable guidelines for the States in 
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regard to the pattern of dn-the-job training of 
Indian Forest Service ro ~tioners so as to bring 
about a measure of uniformity in this regard in 
all the States. The Ministry should also keep a· 
watch on its implementation by the States so 
that a certain uniformity of approach is ensured 
and timely action is taken to resolve difficulties, 
if any. 

The Committee recommend that the Govern-
ment should take speedy steps to implement the 
recommendations of the National Commission on 
Agriculture already accepted by them to declare 
the Forest Research Institute and Colleges as an 
Institute of National importance. 

The Committee note that the teaching staff 
of the Academy is mostly on deputation from the 
Indian Forest Service. The Committee feel that 
the service conditions and facilities attached to 
posts in the Academy should be such as to attract 
to the Academy qualified and able public ser-
vants. Further, the teaching staff of the Aca-
demy should not have the feeling that their pro-
motion prospects under Government would be 
adversely affected if they continue to remain in 
the Academy and their interests should be fully 
protected during their attachment to the collegp. 
In fact, a spell.at the Academy should be reckon-
ed as a special qualification for promotion to-. 
higher ranks and for nomination to advanced 
training courses in forestry. The Committee also 
suggest the introduction in the Academy of a-
system of proforma promotion so that an officer 
serving the Academy could be retained in the 
Academy for a length of time, without affecting 
his chances of promotion under Government in 
the normal course. 

The Committee feel that the Indian Forest 
College which caters to the needs of the Indian 

--~~----
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Forest Service and also of foreign students in 
the field of Forestry, should have adequate ac-
commodation like, hostels, lecture-rooms and 
other ancillary facilities. It should also have 
adequate Library facilities and necessary trans-
port for use during local and short distance tours 
of the probationers and other students. The 
Committee recommend that Government should 
release adequate funds for providing the neces-
sary facilities to the College. . 

The Committee recommend that Government 
may work out a scheme of Refresher Courses of 
training which all the Indian Forest Service 
officers may be required to undergo at specified 
stages of their career. It i~ necessary that the 
contents of the Refresher Courses are worked 
out with great care, taking into account the job 
requirements. It should also be ensured that 
the duration of these courses is long enough to 
enable the trainees to derive fuU benefit of the 
cousre. 

The Committee further suggest that with a 
view to ensure that all officers attend these Re-
fresher Courses, the successful completion of 
these courses may be made an essential qualifica-
tion for further promotion. 

The Committee would also like Government 
to ensure that officers deputed for Refresher 
Training. take their training seriously and ac-
tively participate in the training programme. 
For this purpose it is necessary that a system of 
objective assessment and evaluation of the ex-
tent of assimilation of training by each trainee 
is introduced. 

The Committee consider the introduction . of 
compulsory Refresher Courses very ne ess r ~ 
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They, therefore, stress that adequate funds 
should be provided for starting and running 
these courses at an early date. 

The Committee recommend that the Ministry 
of Agriculture should draw up a regular pro-
gramme of training of Forest Officers abroad in 
forward looking courses of relevance to Indian 
conditions and in fields where training facilities 
do not exist, or are inadequate, in this country. 
After training from abroad, the forest officers 
should be required to spend a spell of time at the 
Indian Forest College where their newly acquir-
ed knowledge and experience should be utilised 
for training of other officers and students. 

• 



APPENDIX V 

(Vide Introduction) 

Analysis of Recommendations/Conclusions Contained in the Report 

I. CLASSIFICATION OF RECOMMENDATIONS 

A. Recommendations for improving the organisation and Work-
ing: 

Serial Nos: 3-5, 7, 19, 20, 21, 25-27, 39-42, 47, 48, 62, 63, 71. 
76--88, 99, 100, 112-114. 

B. Recommendations for effecting economy: 

Nil. 

c. Miscellaneous Recommendations: 

Serial Nos: 1, 2, 6, 8-18, 22-24, 28--38, 43-46, 49-61, 64-70, 
72-75, 89-98, 101-111, 115-119. 
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